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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Speaker  in  the  Chair)
 GRAL  ANSWERS  TO  QUESTIONS

 Aequisition  of  Russian  Jets
 +

 *tee.  shri  5.  M.  Banerjee:
 Shri  Nambiar:
 Shri  Bhagwat  Jha  Asad:
 Shri  8.  C.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  R.  S.  Pandey:
 Shri  B.  Barus:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  acquired  three  Russian
 T.U.  24  jet  airliners;

 (b)  if  so,  the  price  thereof  and
 whether  it  is  in  rupee  currency;  and

 Defenee  be

 (c)  whether  they  are  to  be  put  on
 regular  passenger  air  service  like
 Caravelle?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A,  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  Payment  is  to  be  made  in
 Indian  currency  on  deferred  payment
 basis.  It  is  not  in  public  interest  to
 disclose  the  price  of  the  aircraft.

 (c)  No,  Sir.  The  aircraft  are  meant
 for  Air  Force  communications  squa-
 dron.

 3II8

 Shri  S.  M.  Banerjee:  May  I  know
 whether  more  Russian  TU-24  jet
 airliners  are  to  be  had  from  Russia,
 and  if  so,  the  number  of  such  air-
 liners?

 Shri  A.  M.  Thomas:  I  have  already
 stated  that  we  are  going  to  have  three
 TU-24  jet  airliners  from  Russia.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  in  addition  to  these  three,
 some  More  are  going  to  be  purchased.

 Shri  A.  M.  Thomas:  There  is  no  pro-
 posal  at  present.

 Shri  S,  M.  Banerjee:  What  progress
 has  been  made  in  the  manufacture  of
 MiGs  in  India?  We  are  now  purchas-
 ing  all  these  planes  in  the  absence  of
 our  own  planes.  What  progress  has
 so  far  been  made  in  the  manufacture
 of  the  MIGs?  May  I  know  whether
 the  production  is  likely  to  take  place
 during  the  Fourth  Plan?

 Shri  A.  M.  Thomas:  The  main  ques-
 tion  is  a  limited  one.  It  relates  only
 to  the  purchase  of  TU-24  jet  air-
 liners.  As  I  have  already  mentioned,
 these  are  for  communications  role.  In
 fact,  for  communications  role,  we  are
 also  having  at  present  about  40
 planes,  namely  2  Viscounts,  5  Avros
 and  two  or  three  Dakotas.  The  Vis-
 count  planes  which  were  purchased  in
 956  have  now  become  old  and  so,  we
 have  to  replace  them.  That  is  why
 the  purchase  of  these  three  planes  is
 being  made  for  communications  role.
 As  the  hon.  Member  is  aware  we  are
 having  our  manufacturing  program-
 me  for  Avros  in  Kanpur.

 Shri  S.  M.  Banerjee:  My  question
 was  only  this.  We  are  purchasing
 these  planes  in  the  absence  of  our
 own  planes.
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 Mr.  Speaker:  They  are  having  the
 programme.  But  that  does  not  arise
 out  of  the  main  question.

 Shri  S.  M.  Banerjee:  My  question
 arises  this  way  because  we  are  pur-
 chasing  these  planes  in  the  absence
 of  our  own  planes.

 Mr.  Speaker:  I  have  followed  the
 hon.  Member.  He  is  quite  relevant  in
 certain  respects,  but  that  cannot  be
 answered  under  the  main  question.

 श्री  भागवत  झा  आजाद:  क्‍या  इस
 टीन  यू०  i24  विमान  के  खरीदने  का  एक
 गह  भी  कारण  है  कि  उनकी  उपयोगिताओं
 में  एक  उपयोगिता  यह  है  कि  संकटकालीन
 स्थिति  में  उसको  बदल  कर  यातायात  के
 अलावा  और  चीजों  में  भी  इस्तेमाल  किया
 जा  सकता  है  I

 Shri  A.  M.  Thomas:  In  times  of  ur-
 gent  need  we  may  utilise  one  plane
 instead  of  another.  But  in  this  parti-
 cular  case,  these  are  mainly  used
 for  communications  role,  and  for
 transport  of  passengers.  That  is  the
 main  idea  with  which  we  are  pur-
 chasing  these  three  aircraft.

 Shri  S,  0.  Samanta:  May  I  know
 the  seating  capacity  of  these  jets,  and
 what  percentage  of  spare  parts  we
 shall  be  able  to  manufacture  in  India
 in  the  future?

 Shri  A.  M.  Thomas:  We  have  also
 made  arrangements  for  the  purchase
 of  spare  parts  along  with  the  air-
 craft.  There  is  no  question  of  under-
 taking  manufacture  of  spares  within
 oer  own  country.  With  regard  to
 passenger  capacity,  I  would  like  to
 mention  that  the  service  take-off  load
 is  36,500  k.g.  with  two  engines  flight.

 श्री  म०  ला०  द्विवेदी  :  मैं  जानना  चाहता
 हूं  कि  हम  ने  रशिया  से  जो  दस  प्लेन  मांगे  थे
 क्‍या  वजह  है  कि  उन्होंने  उनमें  &  सिफ  तीन
 ही  हम  को  दिये  हैं,  जोर  बाकी  कमी  को  पूरा
 करने  के  लिये  क्या  किसो  और  देश  से  वार्ता
 पल  रही है  ।  यदि  हां,  तो  किस  से  कौर
 हां  से  कितने  प्लेन  आयेंगे  ।
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 Shri  A.  M.  Thomas:  I  have  more
 than  once  stated  that  the  purchape  of
 these  aircraft  is  made  with  a  limitive
 objective.  We  wanted  only  three
 planes  and  we  are  getting  three  planes.

 Shri  Daji:  The  hon.  Minister  had
 stated  that  the  production  is  being
 stepped  up.  Is  .it  not  a  fact  that
 ‘from  January,  965  up  till  now,  the
 whole  production  work  has  beem  held
 up  at  Kanpur,  and  not  one  Avro  has
 been  produced  from  that  date  up  till
 now,  and  if  so,  may  I  know  how  thet
 fact  squares  with  the  statement  of  the
 hon.  Minister  that  production  ig  being
 stepped  up?

 Shri  A.  M.  Thomas:  That  is  not  se.
 In  fact,  production  had  been  held  up
 for  some  time  because  of  the  difficulty
 in  getting  parts  from  abroad  at  the
 time  of  hostilities.  Subsequently,  be-
 cause  of  the  union  activities,  there  has
 been  some  strike  also  there.  The  pro-
 duction  had  been  he'd  up  because  of
 that,  but  that  was  only  for  a  brief
 period.  My  hon,  friend  Shri  5.  M.
 Banerjee  knows  the  entire  history.

 Shri  S.  M.  Banerjee:  There  is  Re
 question  of  the  employees’  strike;  the
 production  is  not  there;  no  production
 is  going  on.

 Shri  A.  M.  Thomas:  We  are  trying
 to  fulfi]  the  commitments  entered  inte
 with  the  IAF  for  the  supply  of  both
 communications  planes  and  trainer
 planes.

 Electronics  Industry
 +

 *302.  Shri  D.  0.  Sharma:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Defense  be
 pleased  to  state:

 (a)  the  progress  made  in  evolving
 a  programme  for  the  development  ef
 Electronics  industry  in  the  country
 with  a  view  to  attaining  self-suffi-
 ciency  in  the  field;  and

 (b)  the  stage  at  which  the  matter
 stands  at  present?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of
 the  House.

 Statement
 The  Bhabha  Committee  in  its  report

 have  indicated  systematic  plan  for  the
 development  of  electronics  industry
 in  the  country.  The  recommendations
 eontained  therein  have  been  scrutinis-
 ed  in  detail  by  a  Committee  of  Secre-
 taries  with  a  view  to  determining  the
 type  of  components,  number  of
 manufacturing  units  to  be  set  up  and
 their  target  of  production  to  be  achiev-
 ed.  Action  has  been  initiated  to  im-
 plement  the  decisions  of  the  Commit-
 tee  of  Secretaries.

 Meanwhile,  Government  had  already
 started  implementation  of  some  of
 the  recommendations  of  the  Bhabha
 Committee  as  they  were  taking  shape
 in  those  fields  where  immediate  such
 implementation  was  feasible,  e.g.,
 licensing  of  the  manufacture  of  con-
 nectors,  switches,  relays  etc.

 Aetion  has  also  been  taken  to  ex-
 pand  the  production  of  silicon  devices
 in  Bharat  Electronics  Limited,  Semi-
 conductors  Limited,  Poona,  and  Con-
 tinental  Device  Limited,  Faridabad.
 Bharat  Electronics  Limited  are  also
 expanding  production  of  valves  and
 other  components  and  _  establishing
 new  production  of  certain  items  of
 equipment.  Approval  has  been  given
 to  the  Atomic  Energy  Establishment
 in  Bombay  to  set  up  a  components,
 instruments  etc.  commercial  produc-
 tion  unit  at  Hyderabad.  A  number  of
 national  laboratories  and  other  labo-
 ratories  have  been  given  research  and
 development  problems  regarding
 special  components,  e.g,  batteries,
 capacitors,  microwave  components  and
 various  raw  and  processing  materials
 which  will  be  required  for  the  estab-
 lishment  of  a  satisfactory  electronics
 industry.

 Shri  D.  C,  Sharma:  I  have  gone
 through  the  statement.  It  contains  a
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 host  of  names  without  giving  any
 precise  information.  What  were  the
 precise  recommendations  of  the  Scre-
 taries  Committee  that  was  set  up  and
 how  many  of  these  have  been  imp!e-
 mented?

 Shri  Hathi:  The  Secretaries  Com-
 mittee  has,  by  and  large,  accepted  all
 the  recommendations  of  the  Bhabha
 Committee.

 Shri  D.  0.  Sharma:  May  I  know  if
 there  is  any  desire  on  the  part  of
 Government  to  add  to  the  number  of
 those  concerns  in  the  private  or  public
 sector  which  are  manufacturing  elee-
 tronic  goods,  and  when  will  our  coun.
 try  attain  self-sufficiency  in  regard  to
 electronic  goods  needed  by  us  in  the
 defence  and  other  fields?

 Shri  Hathi:  The  Bhabha  Committee
 has  recommended  a  programme  of  ten
 years  by  which  time  we  can  be  self-
 sufficient.  So  far  as  components  are
 concerned,  licences  will  be  issued
 and  are  being  issued  to  private  sector
 also.

 Shri  P.  C.  Borooah:  What  are  the
 targets  fixed  for  electronic  goods
 during  the  Fourth  Plan,  and  by  what
 time  do  we  hope  to  achieve  self-
 sufficiency  in  them?

 Shri  Hathi:  Rs.  70  crores  is  the
 outlay  for  a  period  of  ten  years  and
 total  production  envisaged  is  of  the
 value  of  Rs.  650  crores.

 Shrimati  Savitri  Nigam:  Is  the  hon.
 Minister  aware  that  many  of  the  new
 units  producing  very  fine  equipment
 have  been  closed.  or  are  on  the  verge
 of  being  closed  because  of  short  gup-
 ply  of  raw  materials  like  copper  wire
 and  other  things?

 Shri  Hathi:  I  do  not  know  if  any of  these  units  which  were  manufac-
 turing  components  of  electronies  have
 been  closed.  There  might  be  shortage of  raw  materials,  but  I  have  no  infor-
 mation  of  any  unit  having  been  clos-
 ed.
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 श्री  भागवत  झा  आजाद:  भाभा  कमेटी
 को  सिफारिशों  को  सरकार  ने  पूर्णतया
 स्वीकार  कर  लिया  है,  और  यह  बात  भी
 सच  है  कि  यह  सिफारिशें  दस  वर्षो  में  कार्यान्वित
 की  जानी  थीं,  लेकिन  क्या  यह  सच  नहीं  है  कि
 आज  तक  इन  सिफारिशों  का  जितना  कार्यान्वयन

 हुआ  है  उसमें  बहुत  ही  कम  क्षेत्र  में  किये  हुआ
 है,  और  भाभा  कमेटी  की  अधिकतर  सिफारिशें
 स्वीकार  करने  के  बाद  सिफ  तहखाने  में
 रखी  हुई  हैं  ।

 श्री  हाथी  :  भाभा  कमेटी  की  रिपोर्ट
 फरवरी,  966  यानी  पांच  महीने  पहले
 आई  ।  उसके  बाद  सेक्रेटरी  कमेटी  ने
 उनको  स्क्रीन  किया  और  अब  गवर्नमेंट
 विचार  कर  रही  है,  लेकिन  उसके  पहले  भी
 जो  बातें  उन्होंने  कही  हैं,  वह  काफी  हो  चुकी  हैं  |

 Shri  Shree  Narayan  Das:  From  the
 statement,  it  appears  that  research
 and  development  prob’ems  have  been
 referred  to  some  national  laborato-
 ries  and  other  laboratories.  Have  any
 of  the  Indian  universities  been  given
 any  problem  to  solve  or  investigate  or
 to  carry  on  research?

 Shri  Hathi:  Not  the  Universities,  but
 national  laboratories,  for  example,  the
 Pilani  Institute.

 Guyana  Independence  Day
 Celebrations

 +
 *303,  Shri  S.  0.  Samanta:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Madhu  Limaye:

 Will  tne  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  any  team  was  sent  by
 Government  to  take  part  in  the  Guy-
 ana  Independence  Day  Celebrations;
 and

 (b)  if  so,  its  composition,  the  total
 expenditure  involved  in  terms  of
 foreign  exchange,  the  assessment  of
 the  team  about  the  attitude  of  the  new
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 Government  of  Guyana  towards  India
 and  her  policies?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  delegation  led  by  Shri
 Dinesh  Singh,  Minister  of  State  con-
 sisted  of  the  following:

 l.  Shri  G.  Parthasarthi,  India’s
 Permanent  Representative  at  the
 United  Nations.

 2.  Shri  S.  Bikram  Shah,  Direc-
 tor,  Ministry  of  External  Affairs.

 3.  Shri  Muni  Lal,  High  Com-
 missioner  of  India,  Port  of  Spain,
 Trinidad.

 4.  Shri  Kundan  Lal,  Assistant
 Commissioner  for  India,  George-
 town,  Guyana.

 The  actual  expenditure  involved  in
 terms  of  foreign  exchange,  it  is  esti-
 mated,  was  not  more  than  Rupees  five
 thousand,  although  the  final  figure  of
 the  expenditure  incurred  is  still  await-
 ed  from  our  concerned  missions.

 The  new  Government  of  Guyana
 has  a  friendly  attitude  towards  India
 and  according  to  our  assessment,  she
 understands  and  appreciates  our
 policies.

 Shri  S.  C.  Samanta:  May  I  know
 whether  we  received  a  special  invita-
 tion  for  it,  and  if  so  for  how  many
 days  our  team  remained  there?

 Shri  Swaran  Singh:  We  did  receive
 a  special  invitation,  and  as  has  been
 the  practice  on  the  occasion  of  such  an
 important  day  of  independence,  of  the
 declaration  of  a  colony  as  an  indepen-
 dent.country,  we  have  been  sending
 special  missions  headed  by  a  Minister,
 and  on  this  occasion  we  thought  that
 we  must  participate  in  that  great
 day  when  this  British  colony  was  get-
 ting  independence.  It  was  also  neces-
 sary  for  us  to  participate  on  this  oc-
 casion  because  the  people  there,  the
 majority  of  them,  are  persons  of
 Indian  origin,  as  the  house  would  no
 doubt  be  aware.
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 डाल  8,  C.  Samanta:  May  I  know
 whether  other  African  countries  also
 sent  such  invitations  and  we  have  ac-
 cepted  them  and  sent  teams  before?

 Sbri  Swaran  Singh:  Yes.  Sir.  The
 other  African  countries  who  are  now
 ‘ndependem,  when  they  shook  off
 the  colonial  rule  and  emerged  as  in-
 dependent  countries,  then  on  their  day
 ‘of  independence,  first  day  of  dec’ara-
 tion  of  those  countries  as  independent
 countries,  we  did  participate  through
 such  special  missions  on  the  occasion
 ‘of  the  celebration  of  their  emergence
 cas  free  countries.

 श्री  म०  ला०  द्विवेदी  :  गिराना  हाल  ही
 में  आजाद  हुआ  है  |  हमने  वहां  अपना
 डेलीगेशन  भेजा  ।  मैं  मानना  चाहता  हूं  कि
 हमें  कैसे  ज्ञात  हुआ  कि  उनकी  नीतियां
 हमारी  नीतियों  से  मेल  खाती  हैं  ?  यदि
 आपको  यह  मालूम  हुआ  तो  कैसे  मालूम  हुआ
 और  क्या  ब  गिनाना  की  नीतियों  में  कोई
 परिवर्तन  हुआ  है  या  नहीं  हुआ  है  ?

 Shri  Swaran  Singh:  I  have  already
 said  that  we  participated  in  it,  and
 I  am  very  happy  that  we  participated.
 No  apology  for  that  is  required.  In
 fact,  it  has  been  consistently  our  prac-
 tice  as  I  have  indicated,  to  participate
 on  such  occasions,  these  are  great  oc-
 casions  when  a  country  becomes  in-
 dependent  and  =  shakes  off  colonial
 Tule.

 On  the  second  question,  how  do  we
 know  their  policy,  one  of  the  main
 objects,  I  think,  which  was  a  very
 useful  object,  was  not  only  to  parti-
 cipate  on  this  great  occasion  and  to
 share  the  joy  of  these  people  when
 they  become  independent,  but  also  to
 exchange  views,  and  as  a  result  of
 this,  I  have  made  the  statement.

 श्री  भागवत  झा  आजाद:  क्या  गिराना
 की  नई  सरकार  के  विरोधी  नेता  डा०  छेदी
 जगन  ने  हमारे  प्रतिनिधिमंडल  का  ध्यान
 ब्रिटिश  सरकार  की  उस  कुनीति  की  ओर
 दिलाया  था  जिसके  भ्रन्तगंत  यद्यपि  डा०  छेदी
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 जगन  को  वहां  की  बहुमत  जनता  का  समर्थन
 प्राप्त  है  लेकिन  ब्रिटिश  सरकार  की  लैक्मे  रल
 नीति  के  कारण  आज  वहां  का  बहुमत  विरोधी
 दल  बन  गया  है  और  अल्पमत  नई  सरकार  में
 आ  गया  है  ?

 Shri  Swaran  Singh:  The  leader  of
 our  delegation  did  have  an  occasion
 to  exchange  views  with  Dr.  Cheddi
 Jagan;  he  also  met  the  Government
 leaders  and  also  the  Opposition  Lea-
 der,  Dr.  Jagan.

 Shri  Hari  Vishnu  Kamath:  Why  is
 he  mum?  The  leader  is  mum.

 Shri  Swaran  Singh:  Because  I  am
 speaking;  two  of  us  cannot  speak  to-
 gether  unlike  Members  of  the  Opposi-
 tion.  We  observe  greater  discipline.

 Mr.  Speaker:  When  he  is  answering,
 why  should  he  interrupt?

 Shri  Swaran  Singh:  On  the  question
 of  the  electorate,  this  matter  has  come
 up  before.this  House  on  an  earlier
 occasion  also,  and  I  would  like  to  re-
 mind  that  one  hon.  Member  of  _  this
 House,  Shri  Bakar  Ali  Mirza,  had
 gone  to  this  country  at  the  time  when
 elections  were  taking  place;  we  have
 always  held  the  view  that  the  electo-
 ral  system  which  has  been  introduc-
 ed  by  the  British  Government,  does
 not  give  results  which  reflect  the
 true  opinion,  and  we  have  always
 held  the  view  that  this  was  not  pro-
 per.  This  view  -was  again  reiterated
 in  several  contacts  that  we  had  with
 the  Guyana  leaders,  and  we  have
 850  always  expressed  our  viewpoint
 in  this  connection  to  the  colonial
 power.

 Treaty  on  Non-Proliferation  of
 Nuclear  Weapons

 +
 °304.  Shri  Shree  Narayan  Das:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L,  Dwivedi:
 Shri  8S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  0.  BorOoah:
 Shri  Liladhar  Kotoki:
 Shri  B.  S.  Pandey:
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 Shri  BR.  Barua:
 Shri  M.  K.  Kumaran:
 Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  any,  if  so,  what  pro-
 gress  has  been  made  in  the  direction
 of  having  a  treaty  on  non-prolifera-
 tion  of  nuclear  weapons  since  this
 ‘question  was  referred  to  the  18-
 Nation  Disarmament  Committee  by
 the  U.N.  Disarmament  Commission
 composed  of  the  entire  membership  of
 the  U.N.O.;

 (b)  the  latest  position  with  regard
 to  subscribing  to  the  Partial  Test  Ban
 Treaty  by  all  nations;

 (c)  whether  any,  if  so,  which
 nations  have  carried  on  nuclear  tests
 notwithstanding  U.N.  General  As-
 sembly  resolutions  on  the  subject;
 and

 (d)  whether  any,  if  so,  what  posi-
 tive  efforts  India  has  made  towards
 achieving  the  above  objectives?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Since  the
 meeting  of  the  Disarmament  Commis-
 sion  last  summer  the  United  States
 and  Soviet  Governments  have  present-
 ed  separate  draft  non-proliferation
 treaties.  Both  these  Governments
 have  subsequently  made  certain  ad-
 ditional  proposals  on  this  question.
 The  U.N.  General  Assembly  at  its  20th
 session  adopted  a  resolution  which
 inter  alia  listed  the  principles  on
 which  a  non-proliferation  treaty
 should  be  based.  The  non-aligned
 countries  have  also  put  forward  their
 views  and  proposals  in  the  matter.
 These  various  proposals  are  still  under
 consideration  by  the  Eighteen-Nation
 Disarmament  Committee.

 (b)  No  progress  has  been  made
 recently  towards  securing  universal
 adherence  to  the  Partial  Test  Ban
 Treaty.

 (९)  Despite  U.N.  General  Assembly
 resolutions  condemning  all  nuclear
 weapon  tests  the  United  States  and

 AUGUST  8,  966  -Oral  Answers  3३  28.

 the  Soviet  Union  have  continued  to:
 conduct  underground  tests  and  France
 and  the  People’s  Republic  of  China
 have  conducted  nuclear  weapon  tests.
 in  the  atmosphere.

 (d)  India  has  consistently  made
 efforts  to  secure  agreement’  on  the-
 early  conclusion  of  a  comprehensive
 test  ban  and  a  treaty  on  non-prolifera-
 tion  of  nuclear  weapons  in  the-
 Eighteen-Nation  Disarmament  Com-
 mittee  and  in  other  international
 forums.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  as  a  result  of  these
 conferences  and  negotiations  between.
 these  nuclear  powers,  indications  are
 available  that  the  existing  nuci!ear
 powers  would  be  able  to  give  an
 undertaking  that  they  would  not  sup-
 ply  nuclear  weapons  as  well  as  nu-
 clear  weopon  technology  to  other
 countries?

 Shri  Swaran  Singh:  That  is  a  very
 important  aspect  of  non-proliferation
 and  all  these  things  are  ingredients,
 passing  possession  of  any  of  the  nu-
 clear  weapons  to  any  non-nuclear
 power  and  also  the  second  question
 of  sharing  know  how  with  any  non-
 nuclear  power  are  very  important’
 features  of  any  non-proliferation:
 treaty,  but  unfortunately  progress  in
 this  respect  has  not  been  up  to  the
 expectations  of  the  international  com-
 munity.

 Shri  Shree  Narayan  Das:  In  view  of”
 the  prevailing  world  conditions  as  well
 as  the  emergence  of  China  as  one  of”
 the  nuclear  powers  and  the  attitude
 of  China  with  regard  to  the  problems
 of  war  and  peace,  may,I  know  whether
 the  Government  of  India  thinks  it  a
 practical  proposition  that  there  would’
 be  a  comprehensive  ban  on  tests  as
 well  as  a  comprehensive  ban  on  pro-
 duction  of  nuclear  weapons?

 Shri  Swaran  Singh:  It  is  true  that
 the  reasons  which  the  hon.  Member
 has  mentioned  are  very  serious  impe-
 diments  in  the  way  of  a  successful’
 conclusion  and  negotiation  of  the  type’
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 of  comprehensive  treaty  about  which
 the  hon:  Member  has  made  a  reference,
 but  at  the  same  time,  if  the  world  is
 to  be  saved  from  the  nuclear  holo-
 caust,  efforts  have  to  be  continued  in
 this  direction  to  ensure  non-prolifera-
 tion  and  to  save  the  world  from  the
 threat  from  nuclear  weapons.

 tt  भागवत  शझा  मरजाद  :  परमाणु  अस्त्रों
 के  फैलाव  को  रोकने  के  लिए  संयुक्त  राष्ट्र
 निशस्त्रीकरण  आयोग  की  सब  से  बड़ी
 सफलता  यह  है  कि  एक  या  दो  बार  आंशिक
 सफलता  प्राप्त  करने  के  बाद  हर  बैठक  में
 यह  असफल  रहा  है  ?  मैं  यह  जानना  चाहता
 हूं  कि  राज  तक  ऐसी  बंठकों  में  सोवियत
 संघ  या  अमरीका  में  से  किस  को  नेतृत्व
 प्राप्त  रहा  है  अधिक  से  अधिक  प्रस्ताव  पेश
 करने  के  मामले  में  और  अधिक  से  भ्र धिक
 प्रस्तावों  को  रह  करने  के  मामले  .में  ?  क्‍या
 यह  सही  है  कि  अन्य  जो  वहां  टेबल  पर  ताकतें
 बढ़ती  हैं  उनके  पास  सिवाय  चुप  रहने  के
 और  कोई  चारा  नहीं  रहा  है  ?

 Shri  Swaran  Singh:  It  is  true  that
 for  any  non-proliferation  treaty  to  be
 negotiated  and  finalised,  the  two  main
 super  nuclear  powers,  namely  the
 United  States  and  the  Soviet  Union,
 have  to  play  the  dominant  ro'e,  be-
 cause  those  are  the  countries  which  are
 vitally  affected  by  any  such  agree-
 ment,  but  at  the  same  time,  it  must
 also  be  remembered  that  the  group  of
 non-aligned  countries  which  igs  func-
 tioning  in  this  Eighteen  Nation  Dis-
 armament  Committee  also  have  an
 important  role  to  play  because  they
 can  make  suggestions  for  the  conside-
 ration  of  the  two  main  nuclear  powers.
 I  would  like  to  say  that  the  lack  of
 progress  is  due  to  two  major  factors,
 if  I  may  say  so.  One,  the  persistent
 East-West  differences  in  regard  to
 nuclear  sharing  arrangements  under
 NATO  and  two,  the  refusal  of  the
 nuclear  powers  to  recognise  the  need
 to  incorporate  provisions  calculated  to
 halt  and  reverse  the  agms  race.  These
 are  the  two  main  considerations.  I
 would  hesitate  to  comment  as  to  which
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 of  the  two  countries  has  rejected  the
 proposals  made  by  the  other.

 श्री te  ला०  द्विवेदी  :  मंत्री  महोदय  ने
 जो  सूचनायें  दी  हैं,  उनके  अनुसार,  यदि  मैं
 सही  हूं,  तो  इस  सन्धि  पर  पाकिस्तान  ने  भी
 हस्ताक्षर  किये  थे  ।  मैं  जानना  चाहता  हूं
 कि  चीन  पाकिस्तान  को  अणुशस्त्न  देने  को
 जो  बात  सोच  रहा  है,  क्या  भारत  सरकार  को
 इस  सम्बन्ध  में  जानकारी  हुई  है।  यदि  नहीं
 भी  हुई  है,  तो  भी  यह  बात  सही  है  कि  पाकी-
 स्तान  को  चीन  की  ओर  से  सहायता  दी  जा
 रही  है  ।  मैं  यह  जानना  चाहता  हूं  कि  क्या
 सरकार  इस  सन्धि  पर  हस्ताक्षर  करने  वाले
 राष्ट्रों  स ेलिखा-पढ़ी  कर  रही  है  कि  चीन
 और  पाकिस्तान  के  बीच  इस  प्रकार  की  सन्धि
 या  हथियारों  के  लेन-देन  को  रोकने  की  कोशिश
 की  जाये  ।

 Shri  Swaran  Singh:  There  was  some
 information  that  an  agreement  is  con-
 templated  or  has  been  concluded  bet-
 ween  China  and  Pakistan  for  enabling
 Pakistan  to  set  up  some  atomic  reac-
 tor,  but  we  have  no  information  that
 there  is  any  talk  or  any  agreement
 between  China  and  Pakistan  which
 might  enable  Pakistan  to  get  atomic
 weapons  or  nuclear  weapons  from
 China.  We  have  no  such  information
 and  it  is  very  unlikely  that  such  a
 thing  would  happen.

 at  स०  सखा  द्विवेदी:  मैं  ने  यह  पूछा
 था  कि  क्‍या  भारत  सरकार  ने  किन्हीं  राष्ट्रों
 से  इस  बारे  में  लिखा-पढ़ी  की  है  कि  यदि  चीन
 और  पाकिस्तान  के  बीच  में  सन्धि  का  समाचार
 सही  है,  तो  उसकी  रोक-थाम  के  लिए  कोशिश

 की  जाये  ।

 श्री  स्वर्ण  सह:  कभी  हम  ने  किसी  और
 देश  से  लिखा-पढ़ी  नहीं  की  है  ।

 Shri  Hem  Barua:  May  I  know  if  it
 is  not  a  fact  that  Pakistan  has  already
 decided  to  build  a  nuclear  power  sta-
 tion  somewhere  in  Fast  Pakistan  with
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 Chinese  collaboration  with:  a  view  to
 produce  a  fire  atom  bomb  by  3968  and,
 if  so,  may  I  know  whether  this  fact
 has  been  brought  to  the  notice  of  the
 Disarmament  Commission  as  also  the
 notice  of  the  United  Nations  Organisa-
 tion  by  our  Government  that  non-
 proliferation  under  such  circumstan-
 ces  generated  and  created  by  Chinese
 intransigence  is  only  a  mirage  that
 these  powers  are  aimlessly  and  fruit-
 Jessly  chasing?

 Shri  Swaran  Singh:  The  first  point.
 that  is  mentioned  by  the  hon.  Mem-
 ber  relates,  according  to  our  informa-
 tion,  to  some  talk  or  agreement  about
 establishing  a  nuclear  power  station,

 (Interruption.  )  but  that
 does  not  mean  manufacturing  or  mak-
 ing  of  any  nuclear  device  or  an  ato-
 mic  bomb;  the  two  need  not  be  related
 to  each  other,

 Shri  Hem  Barua:  Pakistan  has  al-
 ready  announced  that  she  will  pro-
 duce  first  atom  bomb  by  1968;  and
 this  collaboration  with  China  has
 also  been  announced  by  Pakistan.  and
 that  they  are  building  a  nuclear
 power  station  somewhere  in  East
 Pakistan.

 Shri  Swaran  Singh:  I  must  confess
 that  I  have  not  seen  any  statement.

 Shri  M.  L.  Dwivedi:  That  was  in
 the  papers.

 Shri  Swaran  Singh:  Nuclear  power
 station  is  one  thing  and  the  atomic
 or  nuclear  weapon  is  quite  another
 thing.

 Shri  Hem  Barta:  Pakistan  has  al-
 ready  announced  that  also,

 Shri  Swaran  Singh:  I  have  not  seen
 any  announcement  by  the  Pakistan
 Government  that  they  are  establising
 this  power  station  or  any  other  power
 station  for  manufacturing  an  atom
 bomb  In  fact  they  have  al-
 ways  said  that  they  are  not  in  a  Pposi-
 tion  ang  they  have  no  programme  of
 manufacturing  an  atom  bomb.

 An  hon.  Member:  Suspicion.
 Shri  Swaran  Singh:  It  is  quite

 another  thing  if  we  have  suspicion
 or  if  the  hon.  Member  has  suspicion.
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 But  I  am  answering  on  the  factual
 side,  that  there  is  no  guch  announce-
 ment.

 Shri  Raghunath  Singh:  That  was  in
 the  newspaper;  we  have  copies  of  the
 newspaper.

 Shri  Hem  Barua:  Would  you  please
 ask  the  Intelligence  Department  as
 also  our  diplomatic  missions  in  Pak-
 istan  to  probe  into  this  matter  and
 find  out  the  things  in  detail?

 Shri  Swaran  Singh:  We  have  prob-
 ed,  we  are  not  sitting  quite  over  it.
 I  am  saying  with  a  certain  responsi-
 bility,  we  must  distinguish  between
 the  two:  establishing  a  nuclear  power
 station  and  production  of  nuclear
 weapons  or  atomic  or  nuclear  bombs.
 Let  ug  not  confuse  the  two.  It  may
 be  that  they  may  have  some  pro-
 gramme  which  they  are  hiding  from
 the  world;  that  I  cannot  say.  But
 the  question  of  the  hon.  Member  was
 a  precise  one,  whether  the  Pakistan
 Government  have  announced  _  that
 they  are  going  to  produce  an  atom
 bomb,  to  which  my  reply  is  in  the
 negative.  The  second  part  does  not
 arise.  It  is  true  that  it  is  difficult  to
 achieve  non-proliferation,  but  the  al-
 ternative  to  this  would  be  nuclear
 holocaust.

 Shri  P.  C.  Borooah:  Since  our  late
 lamented  Prime  Minister,  Shastriji
 declared  that  India’s  self-abnegation
 in  relation  ‘to  nuclear  weapons  could
 not  be  considered  a  commitment  for
 all  time,  since  accord  on  non-prolife-
 ration  of  nuclear  weapons  at  the  77
 Nation  Disarmament  Conference  is
 yet  a  far-off  thing  and  since  Pakistan
 and  China  are  going  ahead  with  their
 nuclear  programme,  may  I  know  what
 circumstances  are  in  contemplation  of
 Government  when  a  reversal  of  the
 present  policy  on  atomic  weapons  can
 De  considered?

 Shri  Swaran  Singh:  Let  there  be  no
 hesitation  and  confusion  on  this  issue.
 We  have  very  categorically  stated
 that  India’s  policy  in  this  respect  is
 to  develop  her  nuclear  energy  for
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 peaceful  purposes  only.  We  shouid
 not  fall  a  victim  to  this  kind  of  pro-
 paganda.  Even  Pakistan  has  unfor-
 tunately  starteq  making  allegations
 against  us  with  a  view  to  create  mis-
 understanding  in  the  minds  of  friend-
 ty  countries.  Our  policy  in  this  res-
 pect  has  been  very  categorically
 stated  by  the  Government  at  the
 highest  level  that  we  are  developing
 our  nuclear  energy  only  for  peaceful
 puposes  and  that  policy  continues,

 Shri  Hari  Vishnu  Kamath:  On  a
 Point  of  order,  Sir,  I  remember  the
 Prime  Minister  stateq  recently,  last
 week.  that  the  policy  of  the  Govern-
 ment  with  regard  to  the  development
 of  nuclear  potential  is  constantly  under
 review.  The  impression  created  by
 the  Minister  now  is  that  it  has  been
 categorically  stated.  What  has  the
 Prime  Minister  got  to  say  in  this
 matter?

 Mr.  Speaker:  That  is  the  policy  up
 till  this  day.  It  is  under  review  for
 the  future.

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  recently  the  U.S.  Govern-
 ment  expressed  great  concern  over
 the  development  of  our  nuciear  power
 and  we  were  at  pains  to  explain  to
 the  U.S.  Government—last  week  our
 representative  in  the  U.S.A.  explain-
 ed  that  we  are  not  going  to  manufac-
 ture  any  nuclear  weapons.  Is  it
 correct?

 Shri  Swaran  Singh:  There  is  no
 question  of  any  Government  expres-
 sing  concern.  Our  policy  in  this
 respect  is  well-known.  There  was  no
 special  occasion  to  reiterate  that
 Dolicy.

 Shri  Harish  Chandra  Mathur:  I  only
 want  factual  information  whether  :t
 ig  correct  that  Mr,  Banerjee  had  gone
 and  explained  about  the  recent  deve-
 lopments,  that  we  are  not  doing  this
 and  that,  and  that  the  U.S.  Govern-
 ment  need  not  feel  exercised  about
 ft.

 Shrj  Swaran  Singh:  The  House
 would  no  doubt  be  aware  that  Pakis-
 tan  has  lately  circularised  a  note  say-
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 ing  that  India  has  embarked  upon  a
 programme  of  developing  a  nuclear
 device  and  made  a  reference  about
 this  to  the  United  Nations  also.  A
 copy  of  that  hag  gone  to  the  38
 Nation  disarmament  Committee.  Seve-
 ral  enquiries  were  made  by  severai
 countries  as  to  what  is  our  attitude  to
 this  statement  of  the  Pakistan  repre-
 sentative.  Our  attitude  is  quite  clear,
 that  Pakistan  has  made  this  incorrect
 allegation  against  us,  and  whoever  has
 enquired  from  us  to  them  we  have
 clarifieq’  our  position.  In  that  connec-
 tion  our  representative  did  have  some
 discussion  with  the  U.S.  authorities.

 Shri  Liladhar  Kotoki:  In  view  of
 the  fact  that  proliferation  of  nuclear
 weapons  by  China  is  a  direct  threat
 to  India  and  in  view  of  the  faet  that
 China  is  not  a  member  of  the  United
 Nations,  may  I  know  whether  the
 Government  of  India  have  taken  up
 the  matter  with  the  U.  N,  Disarma-
 ment  Commission  or  the  8-Nation
 Disarmament  Committee  to  devise
 special  measures  against  this  threat
 to  India;  if  so,  with  what  result?

 Shri  Swaran  Singh:  The  Disarma-
 ment  Commissior  is  not  to  devise  any
 special  measures  to  protect  any  coun-
 try  or  to  look  to  the  special  require-
 ments  of  any  particular  country  that
 might  face  any  nuclear  threat  from
 another  country.  The  scope  of  func-
 tions  is  defined  by  the  resolution
 under  which  the  8-Nation  Disarma-
 ment  Committee  has  been  constituted.
 But  this  question  of  the  nuclear  ex-
 plosion  by  China  did  come  up  for
 discussion  there  and  a  great  deal  of
 concern  was  expressed  by  a  large
 number  of  countries  about  the  deve-
 lopment  of  nuclear  weapons  by  China
 and  the  threat,  on  account  of  that,  to
 international  peace.

 श्री  रामेइवरानन्द  :  अध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  हूं  कि  भारतीय  सरकार

 परमाणु  बम  के  विरुद्ध  ह ैऔर  वह  लड़ना  भी
 पसन्द  नहीं  करती  लेकिन  क्या  यह  दृष्टिकोण
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 शहरयार  का  इसलिए  हू  कि  उस  के  पास  शस्त्ास्त्न
 नहीं  हैं  फ्लोर  लड़ने  में  प्रसादं  हैं  ?  यदि  यह
 सत्य दे  तो  शभ्रष्यक्ष  महोदय,  हम
 बोलते  हैं,  भाप  एकाध  बार  सुनते  हैं,  फिर
 कह  देते  हैं  आडर  दार  क्योंकि  आपके  हाथ  में
 ताकत  हूँ,  श्राप  जब  हम  को  कहते  हैं,  हम  को
 बैठ  जाना  पड़ता  हूँ,  नहीं  बैठें  तो  श्राप
 निफाल  देंगे,  ऐसा  डर  रहता  हैं,  तो  क्या  यदि
 हमारी  सरकार  के  हाथ  में  ताकत  आये,
 शक्ति  उपाजित  करे,  परमाणु  से  भी  बड़ी
 कोई  शक्ति  हो  सकती  है,  उस  को  वह  हासिल
 करे  और  फिर  वह  युद्ध  को  रोकना  चा  हे  और
 कुछ  कहना  चाहे,  तो  क्‍या  दुनिया  के  लोग
 नहीं  मानेंगे  उस  शक्ति  को  ?  यदि  हां,  तो
 क्या  सरकार  यत्न  करेगी  कि  ऐसी  शक्ति
 बनाये  ?

 शो  स्वर्ण  सिह  :  स्वामी  जी  ने  दो  बातों
 की  चर्चा  की।  यह  ठीक  है  कि  परमाणु
 बम  के  मुताल्लिक  जो  हिन्द  सरकार  की  नीति
 है  उस  को  मैंने  जाहिर  किया,  लेक्रिन  दूसरी
 बात  जो  उन्होंने  कही  उस  को  मैं  नहीं  मानता
 कि  हम  कोई  अपनी  ताकत  नहीं  बढ़ाना  चाहते  |
 हमें  राज  जो  भी  खतरे  बाहर के  देशों  से  हैं.
 उन  से  अपने  देश  को  बचाने  के  लिए  हम  पूरी
 कोशिश  कर  रहे  हैं  जोर  करते  रहेंगे  क्योंकि
 जो  बाहर  के  खतरे  हैं  मगर  उस  का  हम  पूरा
 घ्यान  न  करें  तो  वह  हमारी  तरफ  से  कोताही
 होगी  ओर  मैं  इसको  नहीं  मानता।  हां,  यह
 ठीक  है  कि  स्वामी  जी  की  तरह  सिर्फ  बातों  में
 हम  बाजू  नहीं  चढ़ाते  हैं।  बल्कि  यह  एक  बड़ा
 गम्भीर  सवाल  है  और  इस  के  मुताल्लिक  मन
 में  एक  दृढ़  इरादा  और  एक  'रिसाव  होनी
 चाहिए  और  बातें  कुछ  कम  होनी  चाहिएं
 इस  के  मुताल्लिक़  |

 को  रामेइवरानन्द  :  अध्यक्ष  महोदय,
 उन्होंने  एक  बात  कही  L  मेरी  बात  जरा  सुन
 लें।  मैं  सीधे  ही  बाजू  चढ़ाता  हूं  ऐसा  मैंने
 आज  तक  नहीं  किया  ।  आप  तो  एक  उपालम्भ
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 दे  रहे  हैं  मेरे  संबंध  में  -  भाप  मुझे  जो  उत्तर
 दे  रहे  हैं  वह  मेरी  समझ  से  अच्छा  नहीं  किया.।

 अध्यक्ष  महोदय  :  यह  मैं  भी  श्राप  से  इस-
 फाक  करता  हूं  कि  उन्होंने  भ्रच्छा  नहीं  किया  |

 Shri  Swaran  Singh:  If  he  takes  it
 that  way,  I  should  not  have  said  that,
 particularly  when  he  has  no  shirt  and
 he  cannot....

 भ्रध्येध  महोदय  :  में  भी  यही  कहने  वाला
 था  कि  बाजू  वह  कैसे  चढ़ाते  जब  वह  ऐसा
 कोई  वस्त्र  पहनते  ही  नहीं  ?

 Shri  Swaran  Singh:  That  was  fac-
 tually  also  correct.

 Shri  Kapur  Singh:  Apart  from
 preaching  non-proliferation  and  par-
 tial  test  ban  treaty,  what  other  seri-
 ous  steps  do  the  Government  propose
 to  take  to  defend  ourselves  against
 imminent  nuclear  blackmail  and
 threat?  This  ig  what  the  House
 wants  to  know  and  not  the  other
 inanities.

 Shri  Swaran  Singh:  This  question
 is  about  disarmament  and  non-proli-
 feration.  About  our  defence  pre-
 paredness  I  am  sure  that  the  hon.
 Member  and  the  House  are  aware  of
 the  statements  that  have  been  made
 from  time  to  time  by  my  colleague,
 the  Defence  Minister.  I  have  nothing
 to  add  to:  what  has  already  been
 stated  by  Shri  Chavan  in  this  con-
 nection.

 पादरी  माइकल  स्काट  से  बरामद  किए
 गए  कागजात

 +
 #306:  श्री  हुकम  चन्द  TERT:

 श्री  रामेश्वरानन्द  :
 कमी  रघनाथ  सिंह  :
 Blo  लक्ष् मीम लल  सिधवां  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  से
 रवाना  होते  समय  पादरी  माइकल  स्काट
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 से  कुछ  गुप्त  कागजात  तथा'  अन्य  सामग्री
 शब कड़ी  गयी  थो  ;

 (ख)  यदि  हां,  तो  ये  कागजात  तथा
 अन्य  सामग्री  कसी  हैं  तथा  सरकार  ने  इस  के
 बारे  में  क्या  कार्यवाही  की  है  ;

 (ग)  क्या  त्रि टिश  सरकार  ने  इन  काग-
 जातों  तथा  टेपों  को  वापिस  करने  के  लिए
 हस्तक्षेप  किया  है;  और

 (घ)  यदि  हां,  तो  इस  के  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 वंदेशिफ-कार्य  मंत्रालय  में  राज्य-मंत्री
 (श्री  दिनेश  सिह):  (क)  ओर  (ख).

 भारत  छोड़ते  समय  रेव०  माइकल  स्काट  से
 44  दस्तावेज़,  5  टेप  और  29  फोटोग्राफ

 मिलने  थे।  इन  दस्तावेजों  में  उन  पत्तों  की  प्रतियां
 हैं  जो कि  छिपे  नागरिकों  ने  शांति  मिशन  को
 लिखी  थीं।  बकाया  दस्तावेजों  को  मोटे
 तौर  पर  2  वर्गों  में  बांटा  जा  सकता  हैं  :  पहले
 वग  में  वे  पत्र  और  नोट  आते  हैं  जो  कि  राव
 माइकल  स्काट  ने  प्रचारित  किए  थे  ;  इससे
 बर्ग  में  वे  सब  नोट  आते  हैं  जो  उनके  विचारों
 को  अभिव्यक्त  करते  हैं।  इनमें  उस  पत्र  की
 भी  एक  प्रति  हैँ  जो  कि  उन्होंने  i965  में
 संगीत  राष्ट्र  प्रधान  सचिव  ने  नाम  लिखा  था  1

 (ग)  जी,  नहीं।

 (घ)  प्रश्न  नहीं  उठता।

 श्री  हुकम  चन्द  कछवाय  :  मैं  जानना
 चाहता  हूं  कि  क्या  सरकार  ने  इन  के  कागजातों
 से  यह  अन्दाज़  लगाया  है  या  उन  कागजातों
 में  ऐसी  बात  मिलती  &  कि  पिछले  अनेकों  वर्षों
 से  यह  योजनाबद्ध  रूप  से  नागालैण्ड  को  स्वतन्त्र
 करने  के  लिए  कार्यवाही  कर  रहें  थे  ?

 श्री दिनेश  सिह:  इन  के  जो  विचार
 थे,  वह,  अध्यक्ष  महोदय,  सदन  को  भी  मालूम
 हैं।  काफी  इस  पर  बहस  हो  चुकी  हैं
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 were  agra:  sal  से  भो
 उन  विचारों  की  दृष्टि  होती  है  ?

 श्रो  दिनेश  सिह:  जी,  हां  ।

 श्री  हुकम  चन्द  कछवाय  :  मैं  यह  जानना
 चाहता  चूंकि  माइकेल  स्काट  के  विदेश  जामे
 के  बाद  में  भी  वहां  से  उनकी  गतिविधि  उसी
 प्रकार  की  नागाओं  को  भड़काने  की  चलता
 रहती  हैं  और  क्या  इन्होंने  नागालैण्ड  में  जो
 विद्रोह  कर  रहे  हैं  उन  के  पक्ष  में  भारत  सरकार
 को  कोई  पत्र  ऐसे  लिखे  हैं  ?  यदि  हां,  तो वह  कौन
 से  पत्र  लिखे  हैं?  क्या  सरकार  ने  उनके
 पत्तों  का कोई  जवाब  दिया  हैं?  यदि  हां,  तो
 कौन  सा?

 श्री  दिनेश  सिंह:  मुझे  ऐसे  पत्तों  का  तो
 कोई  ख्याल  नहीं  आता  हैं।  बीच  में  उन्होंने
 वहां  से  कुछ  काम  पत्र  लिखे  थे  कि  यह  जो
 सामान  उन  का  यहां  पर  रोका  गया,  उस  के
 बारे  में  भी  लिखा  था  और  कागजात  वगैरह
 जो  रोके  गए  उनके  लिए  लिखा  था  और  यह
 सदन  को  मालूम  है,  अखबारों  में  भी  कराया  था
 कि  उन्होंने  एक  किताब  भी  लिखी  है  और
 जिस  का  उन्होंने  प्रकाशन  किया  है।

 श्री  हुकम  चन्द  कछवाय  :  मैंने  पूछा
 कि  क्‍या  भारत  सरकार  को  उन्होंने  पत्र  लिखा
 है?

 भ्रष् यक्ष  महोदय  :  उन्होंने  कहा  कि  शौर
 कोई  पत्र  नहीं  लिखें,  इन्हीं  कागजात  और
 सामान  के  बारे  में  लिखे  हैं।

 श्री  हुकम  चन्द  कछवाय  :  वहां  से  'नदी-
 विधि  जो  उनकी  है.

 भ्रध्यक्ष  महोदय  :  वह  भी  उन्होंने  कहा
 है  कि  किताब  वगैरह  छापी  हैं  वहां  जाकर।
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 रो  शामेइवरानन्द  :  प्रत्यक्ष  महोदय,
 पादरी  स्काट  के  चले  जाने  से  भी  ऐसा  प्रतीत
 होता  है  कि  वह  समस्या  समाप्त  नहीं  हुई।
 जो  शेष  पादरी  उससे  संबंधित  वहां  रहते  हैं
 क्‍या  वह  इसी  प्रकार  का  देशद्रोह  का  काम
 वहां  नहीं  कर  रहे हैं  ?  ?  यदि  कर  रहे  हैं,  तो उन
 के  प्रति  क्‍या  रवैया  सरकार  का  है?

 ६ ।  दिनेश  सिंह :  ग्रध्यक्ष  महोदय,  ऐसा
 कहना  मुनासिब  नहीं  होगा  कि  जो  भारत
 के  नागरिक  पादरी  वहां  रहते  हैं,  वह  विद्रोह
 को  बात  कर  रहे  हैं।

 श्यो  रामेपवरानन्द  :  ग्रा पने  क्या  कोई  जांच
 कराई  है?

 भ्रष् यक्ष  महिला  :  उन्होंने कहा  है  कि
 बह  ठीक  नहीं  है  कहना।  वह  ऐसा  नहीं  कर

 रह  हैं।

 Shri  Swell:  May  I  know  whether
 the  deporting  of  the  Rev.  Michael
 Scott  has  led  to  the  improvement  of
 the  situation  in  Nagaland  and  whe-
 ther  the  reported  resignation  of  the
 Ao  Ministry  is  a  step  towards  the
 improvement  in  that  direction?

 Shri  Dinesy  Singh:  The  hon.  Mem-
 ber  has  referred  to  the  reporting  of
 Rev.  Michael  Scott

 Mr,  Speaker:  One  is  “deporting”
 and  the  other  is  “reporting”.

 Shri  Swell:  They  are  both  in  diffe-
 rent  contexts.

 Mr.  Speaker:  The  first  is  the
 deporting  of  Rev.  Michael  Scott......

 Shri  Swell:.  -and  the  second
 is  the  reported  resignation  of  the  Ao
 Ministry.
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 Shri  Dinesh  Singh:  The  Govern-
 ment  felt  that  the  presence  of  Reve-
 rend  Michael  Scott  in  Nagaland  was
 not  helpful  to  finding  a  solution  and
 as  such  he  has  been  sent  out.  We
 feel  that  it  was  a  good  thing  for  him
 to  have  been  sent  out  at  that  time.
 So  far  as  the  position  of  the  present
 ministry  in  Nagaland  is  concerned,
 that  is  a  matter  which  is  being  dis-
 cussed  in  the  Assembly  there.

 Mr.  Speaker:  Has  his
 proved  the  position?

 going  im-

 Shri  Dinesh  Singh:  I  said  that  his
 going  has  improved  the  position.

 Shri  Daji:  In  these  papers  any
 letters  addressed  by  Reverend  Michael
 Scott  to  (a)  Pakistan,  (b)  any  other
 foreign  power  and  (c)  regarding
 training  of  underground  Nagas  dis-
 covered?

 Shri  Kapur  Singh:
 ticular.

 China  in  par-

 Shri  Dinesh  Singh:  I  am  afraid,  I
 cannot  say  categorically  off-hand,  but
 so  far  as  my  information  is,  there
 are  no  specific  letters  to  any  powers
 but  general  letters  which  have  been
 circulateq  to  other  governmenta

 Shri  Tyagi:  Will  you  lay  them  on  the
 Table  of  the  House?

 Shri  Daji:  It  is  not  off-hand.
 Notice  has  been  given  and  we  are
 entitled  to  a  reply.

 Shri  Dinesh  Singh:  As  I  said,  from
 these  44,  so  far  as  my  information
 goes,  there  are  no  specific  letters  to
 other  powers  but  general  letters
 which  have  been  sent  to  all  the
 powers  and  which  have  been  circu-
 lated  to  many  foreign  countries.

 Shri  Hari  Vishnu  Kamath:  What  do
 they  mean  by  not  specific,  but  gene-
 ral?



 piqe

 Shri  Daji:  Will  the  letters  be  phiced
 on  the  Table  of  the  House?

 Shri  Dinesh  Singh:  I  think,  it  might
 be  better,  if  I  may  suggest,  that  we
 dhall  place  it  in  the  Library.

 Mr,  Speaker:  That  ig  all  right.

 श्री  रहता  सिह:  मैं  यह  जानना
 चहता  हैं  कि  माइकल  स्काट  का  अभी  भी
 सम्पर्क  फिजो  से  और  उनके  रेबल  लोगों  से  है
 भा  नहीं,  और  माइकल  स्काट  के  अनुभव  से
 लाभ  उठाकर  बंरमा  सरकार  ने  जैसा  ठोस
 केंम  एके  हफ्ता  पहले  उठाया  हैं  कि  वह
 किसी  फॉरेन  पादरी  की  एलाऊ  नहीं  कर  रहे
 हैं,  क्यों  सरकार  भी  नागालैण्ड  में  किसी
 फारेन  पादरी  को  चलाऊ  नहीं  करेगी  ?

 Shri  Dinésh  Singh:  It  is  a  sugges-
 tion  for  action.

 श्री  प्रकाश वीर  शास्त्री:  मैं  यह  जानना
 चाहता  हें  कि  भारत  सरकार  ने  पादरी  स्काट
 की  गतिविधियों  के  संबंध  में  क्या  ब्रिटिश  सरकार
 को  भी  लिखा  है,  जो  वहां  पर  बंठे  हुए  इस
 प्रकार  की  किताब  छपाकर  भेजते.  हैं  कौर
 षड्यन्त्र  कराते  हैं  ?  यदि  हां,  तो  उस  सरकार
 की  क्‍या  प्रतिक्रिया  &  ?

 शो  दिनेश  सिह:  इस  किताब  के  संबंध
 में  कोई  विरोध-पत्र  नहीं  दिया  है।

 श्री  प्रकाशकों  शास्त्री  :  और  किसी
 संबन्ध  में  ?

 Shrimati  Savitri  Nigam:  It  is.  very
 clear  now  from  the  various  state-
 ments  and  letters  publisheq  and
 printed  by  Reverend  Michael  Scott
 that  he  is  in  constant  negotiations
 with  the  Naga  rebels.  Does  the  hon.
 Minister  not  think  it  proper  to  inform
 the  British  Government  and  seek
 their  co-opration  in  putting  an  end
 to  this  sort  of  activity  which  is  very
 much  against  Indian  interests  and  in
 every  way  our  affiliation  as  a  mem-
 ber  of  the  Commonwealth?
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 Shri  Dinesh  Singh:  The  situation
 in  Nagaland  is  our  internal  problem
 and  we  would  not  like  any  interfer-
 ence  from  any  other  power.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  before
 Reverend  Michael  Scott  left  India
 there  are  many  letters  in  those

 ‘letters,  which  are  in  the  possession  of
 the  Government,  which  he  addressed
 to  the  various  countries  giving  them
 the  picture  that  Nagaland  is  a  sepa-
 rate  entity  and  should  remain  sepa-
 rate?  That  is  exactly  what  he  is  do-
 ing  from  England.

 Mr.  Speaker:  The  letters  are  being
 placed  in  the  Library.

 Shri  S,  M.  Banerjee:  He  is  still
 influencing  the  Naga  rebel  leaders
 who  are  likely  to  meet  the  Prime
 Minister  for  demanding  a  separate
 Nagaland,

 Shri  Dinesh  Singh:  It  is  true  that
 Reverend  Michael  Scott  has  been
 pleading  for  a  separate  Nagaland.

 Mr.  Speaker:  Is  he  still  influencing
 the  Nagas  to  demand  a  separate
 sovereign  State?

 Shri  Dinesh  Singh:  He  is  obviously
 in  touch  with  Phizo  and  others  and
 I  suppose  he  continues  to  take  the
 same  line.

 Shrj  Hem  Barua:  Is  it  not  a  fact
 that  Rev.  Michael  Scott  has  already
 started  his  campaign  of  slander  and
 lies  against  India  with  headquarters
 in  London  and  he  has  proposed  that
 he  is,  very  recently,  approaching  the
 U.N,  Secretary  General  to  be  an  arbi-
 trator  in  the  Indo-Naga  dispute,  as
 he  calls  it,  and,  if  it  is  so,  it  is  not
 a  fact  that  the  Rev.  Michael  Scott,
 who  enjoyed  the  Congress  hospita-
 lity  for  a  couple  of  years  in  Nagaland
 and  did  all  the  mischief  he  could  do,
 is  continuing  to  do  the  same  mis-
 chief  from  London,  and  may  |  know
 whether  our  Government  are  going
 to  approach  the  British  Government
 and  tell  the  British  Government
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 point  blank  that  the  Government  of
 India  will  never  tolerate  this  un-
 friendly  act?

 Shri  Dinesh  Singh:  We  can  tell  the
 British  Government  if  it  is  so  desir-
 ed.  But  the  British  Government  is
 already  aware  of  our  feelings  in  this
 matter

 Shri  Hem  Barua:  You  will  not  tell
 +hem  (Interruption)

 Shri  Dinesh  Singh:  Even  when  he
 was  here,  the  House  knows  that  he
 wrote  the  letter  to  the  Secretary-
 General  and  the  United  Nations  and
 no  action  has  been  taken  on  it.  It
 is  quite  a  matter  in  which  we  can
 certainly  request  the  British  Govern-
 ‘ment  and  inform  them  that  this  is
 happening.  The  statement  has  been
 made  here  and  they  know  it.  The
 Prime  Minister  has  already  mention-
 ed  it  to  the  Prime  Minister  of  the
 United  Kingdom.  I  do  not  think  it
 would  be  desirable  to  take  it  up  in
 any  stronger  form.

 Shrimati  Savitri  Nigam:  The  reply
 of  the  hon.  Minister  was  very  wrong.
 It  may  be  an  internal  matter.  But  it
 concerns  us.

 Mr.  Speaker:  The  question  is  whe-
 ther  it  would  be  profitable  as  well  as
 desirable  if  our  present  sentiments,
 strong  as  they  are,  are  conveyed  to
 the  British  Government  just  at  this
 moment.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  If-I  may  intervene,  I  have
 conveyed  this  to  the  British  Prime
 Minister,

 Shri  Hem  Barua:  I  could’nt  follow
 the  answer.

 Mr.  Speaker:  This  has  been  con-
 veyed  to  the  British  Prime  Minister.

 Shrimati  Savitri  Nigam:  What  was
 the  reaction?

 Mr.  Speaker:  How  can  that  be  said
 mow?  Shri  Bhagwat  Jha  Azad,
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 Shri  Hem  Barua:  The  hon.  Mimnis-
 ter  of  State  for  External  Affairs  said
 that  we  can  communicate  but  they
 already  know  it.  The  Prime  Minister
 says  that  she  has  already  communi-
 cated  it.  The  question  arises  as  te
 what  is  the  reaction  of  the  British
 Prime  Minister  to  our  Prime  Minis-
 ter’s  suggestion.  What  is  his  reae-
 tion?

 Mr,  Speaker:
 Azad.

 Shri  Hem  Barua:  She  is  on  the
 point  of  getting  up  and  telling  us.

 Shri  Bhagwat  Jha

 को  भागवत  झा  आजाद  :  माननीय
 राज्य  मंत्री  के इस  वक्तव्य  का  समर्थन  करते

 हुए  कि  नागालैण्ड  की  समस्याएं  हमारी
 आन्तरिक  समस्‍यायें  हैं,  लेकिन  फिर  भी  अगर
 एक  विदेशी  सरकार  और  खासकर  कामन-
 हैल्थ  का  ए  क  मित्र,  जो  अपने  को  मित्र  कहता
 है,  बार-बार  अपने  नागरिक  को  हमारी  आदत-
 रिक  समस्याओं  में  दखल  देने  के  लिये  उसको
 बराबर  अधिकार  देता  है  और  हमारे  प्रधान
 मंत्री  द्वारा  श्री  विलसन  के  सामने  इस  बात  को
 लाने  के  बावजूद  भी  आज  माइकल  रेवरेंड
 स्काट  ये  सब  बातें  कर  रहे  हैं,  मै ंजानना  चाहता
 हूँ  कि  इस  की  पृष्ठेभूमि  में  सरकार  क्या  कर
 रही  है?

 श्री  दिनेश  सिंह:  अध्यक्ष  महोदय,
 रेवरेण्ड  माइकल  स्काट  इस  मामले  में  कोई
 आज  से  नहीं,  बल्कि  काफी  दिनों  से  दिलचस्पी
 ले  रहे  हैं।  चीज़ों  जब  वहां  पर  गये,  तब  भी

 हम  ने,  जो  हमारे  ख्यालात  थे,  ब्रिटिश  गवर्नमेंट
 से  कहे  थे।  इस  वस्त्र  भी  जो  हमारे  ख्यालात
 हैं,  हमारे  प्रधान  मंत्री  ने  ब्रिटिश  प्रधान  मंत्री
 को  लिखे  हैं।  ये  सब  बातें  उनको  मालूम  हैं।
 हमारे  जो  ख्यालात  हैं  या  सदन  में  ज़ो  बातें
 कही  जाती  हैं,  वे  भी  उनको  मालूम  होती  हें

 जहां  तक  ब्रिटिश  गवर्नमेंट  का  कहना  है
 कि  बह  खुद  इस  में  कुछ  नहीं  कर  रहे  हैं।
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 यहां  का  एक  नागरिक  या  कुछ  कौर  नागरिक,
 इस  संबंध  में  उनके  जो  ख्यालात  हैं,  उनको
 ये  सामने  लाते  हैं।  माइकल  स्काट  ने  जब
 डस  किताब  का  वहां  पर  प्रकाशन  किया  था,
 उस  समय  भी  एक  दूसरे  व्यक्ति  ने  उसका  पूरा
 खण्डन  भी  किया  था,  उन्होंने  अपने  ख्यालात
 भी  जाहिर  किये  थे।  इसलिये  दोनों  बातें
 ईब्रेटिश  सरकार  के  सामने  आ  चुकी  हैं  1

 मैं  इस  बात  को  फिर  आपके  समक्ष
 रखना  चाहता  हूं  कि  नागालैण्ड  का  सवाल
 हमारा  अरपना  घरेलू  मामला  है,  उसे  हम  को
 यहां  पर  ही  तय  करना  पड़ेगा  और  जितनी
 आसानी  से  हम  यह  तय  कर  लें,  उतना  ही
 अच्छा  होगा।

 विदेशों  को  सं सत् सदस्यों  के  शिष्टमंडल

 +
 * 307,  श्री to  ला०  द्विवेदी  :

 श्री  सुबोध  हं तदा  :
 श्री  स०  चे  सामान्य  :
 क्रो  भागवत  झा  'राजा  :

 क्या  बरेश्षिद्।-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  संसत्सदस्यों  के  शिष्टमंडल  का
 विदेशों  में  भेजा  जाया  बन्द  करने  के  क्‍या
 कारण  हैं,  जिपको  शुरूआत  भारत  व  पाकिस्तान
 संद  के  तुरन्त  बाढ  विदेशों  में  भारत  के
 प्रति  सदभावता  पैदा  करने  तथा  पाकिस्तानी
 चार  का  खण्डन  करने  के  लिये  को  गई
 थी;

 (ख)  क्‍या  सरकार  इस  बात  को  कम
 महत्व  देती  है  कि  लड़ाई  के  समय  की  तुलना  में
 झ्ञान्ति  के  समय  बहुत  ग्रसित  मूल्यवान  काम
 किया  जा  सकता  है  ;  और क्र

 (ग)  क्‍या  सरकार  का  विचार  ऐसे
 सिष्टमण्डल  फिर  से  विदेशों  में  भेजना  झारम्भ
 'करने  का  है  जोर  यदि  हां,  तो  ऐसा  कब  से
 आरम्भ  किया  जायेगा  ?

 393  (Ai) LSD—2,

 Oral  Answers  SRAVANA  17,  888  (SAKA)  Oral  Answers  3746
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  and  (c).
 The  Government  of  India  send  good-
 will  and  special  delegations  of  Mem-
 bers  of  Parliament  and  other  impor-
 tant  persons  to  explain  our  view-
 point  abroad  from  time  to  time.
 This  is  a  continuous  process  and  the
 Government  have  not  discontinued
 sending  such  delegations  abroad.

 (b)  No,  Sir,  the  Government  are
 fully  aware  of  the  utility  and  impor-
 tance  of  such  delegations  during
 peace  time.

 श्री  म०  ला०  द्विवेदी:  ऐसे  डेलीगेशंस
 जो  समय  समय  पर  भेजे  जाते  हैं  उन  में  सदस्यों
 के  चयन  के  संबंध  में  क्या  कोई  आधार  सरकार
 ने  निश्चय  किया  है  या  जो  भी  प्रार्थना  करता  हैं
 शौर  आप  के  पास  पहुंचता  है  उन्हीं  को  उन  में
 भेजा  जाता  है?

 श्री  स्वर्ण  बहु  :  जवाब  उस  का
 सिर्फ  यह  है  कि  सब  माननीय  सदस्य
 एक  से  एक  अच्छे  हैं  और  उस  में  मेरा  कऋददटैरि-
 यत  क्या  रहता  है  उस  का  कोई  आध.र  कहना
 बहुत  कठिन  है  और  यह  भा  नहीं  है  कि  जो
 भी  बाये  और  भेजने  के  लिये  कह  उस  भेज  दिया
 जाता  है  ऐसी  भी  वात  नहीं  है  लेकिन  जिस
 जगह  जाना  होता  है  वहां  क॑  हालात  देख  कर
 और  वहां  के  लिए  कौन  साहब  ज्यादा  मौजू
 हूं  सकते  हैं,  उन  को  भेजा  जाता  है  1  जब  बहुत
 से  अच्छे  मैम्बर  साहबान  हों  तो  उन  में  से
 जिन  के  म्‌ताल्लिक  ख्याल  हा  कि  वह  शायद

 टस

 ज्यादा  अच्छा,  काम  कर  सकेंगे  उन  का  खिदमत
 में  अर्ज  की  जाती  है  कि  वह  तकलीफ  फ़र्मायें
 और  चले  जाय॑।

 श्री  oO  ato  हिं वेदो  :  मैं  जानना  चाहता
 हूं  कि  जबकि  इस  प्रकार  के  प्रतिनिधिमण्डल
 भेजना  सरकार  ने  नियामत  रूप  से  स्वीकार
 कर  लिया  है  तो  इस  कार्य  के  लिए  सरकार  दे
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 क्या  कोई  घनराशि  बजट में  निर्धारित  की  है?
 चंदी  हां,  तो  कितनी  शौर  उक्त  का  किस  तरीके
 से  क्ति रण  किया  जायेगा ?

 '
 श्रो  स्व  गे  पि हद  इस  के  लिए  कोई  अलहदा

 बजट  नियत  नहीं  है।  बाहर  जाने  का  कोई
 बहुत  खर्चा  भी  नहीं  होता  और  जो  मिनिस्टरी
 का  बजट  है  उत  में  से  दत्त  को  गुंजाइश  निकल
 जाती  है।

 Shri  Shivaji
 May  !  know  whether  it  is  a  fact  that
 the  delegation  to  be  led  by  Sardar
 Malithia  on  the  request  of  the  Prime
 Minister  has  been  put  in  permanent
 cold  storage  and  if  so,  why?

 Shri  Swaran  Singh:  I  shall  look
 into  it.  If  the  hon.  Member  had
 enquired  from  me  earier,  I  could
 have  fund  out.
 off-hand  now.

 I  cannot  answer  it

 Shri  S.  C,  Samanta:  The  hon.  Min-
 ter  said  that,  along  with  M.Ps.,  some

 other  persons  als>  weve  sent.  May  I
 know  their  number—non-officials  or
 officials—and  whether  those  teams
 tried  to  counteract  the  Chinese  anti-
 Indian  propaganda  also?

 Sh-i  Swaran  Singh:  I  cannot  give
 the  number  as  has  been  enquired  by
 tha  hon,  Member.  I:  is  a  fact  that
 these  delegations,  when  they  went
 abroad  have  explained  our  position  on
 all  the  important  isstes  that  face  us
 and  if  I  may  add,  they  have  produced
 good  results.

 Shrj  Narendra  Singh  M®hida:  May
 I  know  whether  an  invitation  has
 been  received  from  Nepal  for  MPs’.
 visit  to  their  country  and  also  whe-
 ther  the  Government  js  thinking  of
 sending  a  delegation  to  Ceylon?

 Mr,  Speaker:  That  is  a  different
 thing  altogether.  The  main  question
 re.ates  to  general  policy.

 अ्रध्यक्ष  महोदय  :  अगर  मेम्बर  साहब
 भरे  पास  ब्ारयें  तो  मैं  उस  सवाल  का  जवाब
 'उन्हें  बतला  दूगा  I
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 Rao  8,  Deshmukh:

 Oral  Answers  3748

 को भापवत  हा झ्राजा :  बाहर  भेजे
 जाने  वाले  ऐसे  शिष्टमंडल  की  उपयोगिता
 ब  तक  सिद्ध  चुकी  है।  अभी  पिछले
 दिनों  में  जब  अपनो  होती  को  बतलाने  के
 लिए  प्रतिनिधिमण्डल  बाहर  गया  था  तो  उस
 के  द्वारा  बहुत  अच्छा  कार्य  किया  गया  लेकिन
 कुछ  ऐसे  प्रतिनिधिमण्डल  भो  थे  जिन्होंने
 विदेशों  में  अपने  ग्रान्तरिक  विरोध  .भर  को
 सबके  सामने  बताया  तो  मैं  यह  जानता  च  हता
 हैं  कि  ऐसे  शिष्टमण्डलों  की  बाहर  भेजने  के
 पूर्व  क्या  दत्त  के  चयन  में  इत  बातों  का  ख्याल
 रक्खा  जायेगा  कि  उन  में  ऐसे  सदस्य  हों  जो
 अपने  नेता  के  नेतृत्व  को  मानें  श्र  बाहर
 उन्हीं  बातों  को  कहें  जिनमें  एक  मत  ब्रोकर  एक
 राय  हो  ?

 श्री  स्वर्ण  प_ह  :  मैं  माननोय  सदस्य  से
 सहमत  हूं  और  मैं  सभ  से  इत  का  ख्याल  रखने
 की  विनता  करूंगा  ।

 श्री  तुक दात  जाधव  :  बाहर  जो
 शिष्टमंडल  भेजे  गये  हैं  उन  की  नया  कोई
 रि पंस द्  सिर  के  पात  आई  हैं,  यदि  हां,
 तो  क्या  उनको  सरकार  पलिया  के  मेम्बरों
 को  देगा  ?

 Shri  Swaran  Singh:  I  have  receiv-
 ed  .  reports—written  repo:ts—from
 certain  delegations.  I  have  met
 generally  the  leaders  and  other  mem-
 bers  of  the  delegaticns  after  their
 visits  and  they  have  given  me  the
 impressions  of  their  visit  and  I  have
 got  some  record  about  those  also.  F
 do  not  thirk  that  it  will  be  proper
 to  place  them  on  the  Table  of  the
 House.

 Shri  Hari  Vishnu  Kamath:  Is  it  a  fact
 that  the  periodical  despatch  of  such
 delegations  to  cotintries  all  over  tne
 globe  is  often  dictated  or  at  least  in-
 fluenced  by  the  consideration  938
 many  of  our  missions  abroad  are  some-
 what  malfunctioning  o:  at  least  not
 functioning  as  well  as  they  should,
 and  if  8०,  what  measures  are  being
 taken  to  gear  up  those  missions  te
 proper  activity?
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 Shri  Swaran  Singh:  I  am  sorry  I
 cannot  accept  what  the  hon.  Member
 has  said.  Our  desire  to  send  these
 missions  is  becaus2  we  want  lo  sup-
 plement  the  efforts  which  cre  already
 being  made  by  these  missivns.  Me:n-
 bers  of  Parliamen:  being  elected  re-
 presentatives  of  the  people  can  put
 across  and  supp’ement  and  comp:e-
 ment  the  efforts  which  are  already
 made  by  the  missions.

 Mr,  Speaker:  Js  such  supplement-
 ing  aad  complementing  o£  those  acti-
 vities  necessary? .

 Shri  Hari  Vishnu  Kamath:  I  agree
 with  you.  The  Hous»  does  00.
 should  pursue  th2  matter.
 sue  the  matter,  Sir.

 Shri  Kapur  Singh:  The  hon.  Minis-
 ter  has  said  just  now  that  he  is  3०४५४
 he  cannot  ac  epi  the  sugge:‘iun  made
 by  hon.  friend  Shri  Kamath.  Are  we
 to  understand  that  it  wil!  make  nim
 happy  if  he  cou'd  accept  the  sugyes-
 tion  made  by  Shri  Kamo2th  nameiy
 that  our  missions  ar2  malfinctionir.e?
 That  is  what  ]  want  to  know.  Let
 it  be  mad»  clear.

 Mr.  Speaker:  The  hon.  Minister
 has  said  that  h>  cannot  agree  with  ine
 hon.  Member.

 Please  pur-

 Transmitters  for  Bordex  Areas
 +

 *308.  Shri  Lilathar  Koto%i:
 Shri  R.  S.  Pandey:
 Shri  R.  Barua:
 Shi  Suboih  Hansds:
 Sh-i  5.  C.  Simania:
 Shri  Bhagwat  Jba  Azad:
 Shri  M.  L,  Dwivedi:
 Shrj  Lakhmu  Bh:wani:

 Wil]  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  now
 the  programme  of  installing  network
 of  transmitters  in  the  border  areas  is
 being  implemented  ?

 The  Minister  of  Information  and
 Broaicasting  (Shri  Raj  Gahadur):
 Pending  finalisation  of  the  Yourth
 Five  Year,  Plan  of  AIR,  the  Planning
 Commission  have  approved  ‘instclia-
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 tion  of  49  high  power  medium  wave
 transmitters  for  improving  service  :n
 bord2r  areas.  Eleven’  tow  p  uwer
 medium  wave  transmitters  for  NErA
 and  2  low  power  medium  wave  ¢rans-
 mitters  for  Nagaland  have  alsc  beew
 approved.  Arrangements  १5९  procvre-
 ment  of  equipment  for  all  the  afore-
 mentioned  projects  have  been  sinulis-
 ed  and  orders  placed.  Cne  of  the
 ll  low  power  medium  wave  stations
 in  NEFA  has  also  been  fut  into  ser-
 vice  at  Passigha:  with  effect  frem  6tn
 Mar  h,  1966.  Preliminary  सद  im
 connection  with  acquisition  of  Jand
 and  construction  of  buildings  for
 installing  the  equipmert  at  the
 various  centres  have  already  ३०७
 taken  in  hand  and  thes:  ovrojects
 would  be  commissioned  successively
 in  abou:  three  years  time.

 Shrj  Liladhar  Kotoki:  May  I  know
 the  name;  of  the  countrieg  freon  Wich
 the  equipment  has  b2en  odiained,  and
 the  cost  of  the  equipment?

 Shri  Raj  Bahadur:  Some  of  tt.sse
 are  from  Japan  and  investigations  in
 regard  to  the  others  are  procveding.

 Shri  Lilidhar  Kostoki:  May  I  know
 the  capacity  of  these  transmitters  and
 whether  they  will  be  abe  to  counter-
 act  the  high-power  transmitters  of
 foreign  countries  like  Chifla  and  Pak-
 istan?

 Shri  Raj  Bahadur:  Out  of  the  ten
 which  J  have  mentioned  in  the  first
 part  of  my  reply,  seven  are  00  K.w.
 medium  wave  transmitters  and  the
 remaining  three  are  50  k.w.  m2dium
 wave  tmansmitters.

 Shri  R.  Barua:  May  I  know  whether
 Government  think  that  after  the  in-
 stallation  of  these  transmitters,  we
 shal  be  able  to  counteract  th2  power-
 ful  propaganda  by  China?

 Shri  Raj  Bahadur:  They  will  make
 a  lot  of  improvement.  o

 st  ao  लाल  दिवा  :  मैं  पूछता  चाहता

 हैं  कि  & ह  से  i000  fat  वाट्स  के  शौर
 देव  के  ट्रांसमोंटर्स  मंगाये  जाने  कगर  चर्चा  थो
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 उन के  संबंध  में  मंत्री  महोदय  ने  नहीं  बतलाया
 कि  उन  की  स्थिति  क्‍या  है,  कब  तक  देश  में
 था  जायेंगे  गौर  कब  तक  वह  लग  जायेंगे  ?

 श्रो  राज  बहादुर  :  वह  दोनों  शोर्ट  वेव  के
 नहीं  बल्कि  मी  नियम  वेव  के  ट्रांस मीटर्स  हैं  7  उन
 के  बारे  में  आशा  है  कि  उन  का  सामान  सन्‌  67
 के  आखिर  में  या  68  के  आरम्भ  में  आ  जायेंगे
 और  वे  या  तो  68  कें  मध्य  में  या  68  के
 आखिर  तकदोनों  चालू  हो  जायेंगे,  एक  कलकत्ते
 में  और  एक  राजकोट  में  1

 श्री  भागवत  झा  मरजाद  :  असम्पुष्ट
 समाचारों  के  अनुसार  हमारे  पूर्वी  सीमाक्षेत्र
 में  चोटियों  के लगभग  50  ट्रांस मीटर्स  काम
 कर  रह  हैं  मैं  यह  जानना  चाहता  हूं  कि  सरकारी
 सूचना  के  अनुसार  उन  की  संख्या  क्या  है  और
 उन  का  जवाब  देने  के  लिए  हमारी  योजना
 इस  पूर्वी  सीमाक्षेत्र  में  कितने  ट्रांसमीटर
 स्थापित  करने  की  है  और  कितने  वर्षो  में  ?

 श्री  राज  बहादुर  :  यह  सूचना  उपलब्ध
 नहीं  है।।

 श्री  भागवत  झा  आजाद:
 ही  जवाब  मेरे  प्रश्न  का  है  ?

 क्या  इतना

 अध्यक्ष  महोदय  :  उन्हें  सूचना  इस  की
 प्राप्त  नहीं  है

 Shri  Hem  Barua:  On  a  previous
 occasion,  one  of  his  predecessors,  Dr.
 Gopala  Reddi,  gave  that  information
 on  the  floor  of  the  House,  that  the
 Chinese  are  operating  about  64  trans-
 mitters  all  along  the  NEFA  border.

 Mr.  Speaker:  Let  him  write  to  me.
 I  would  like  to  find  out.

 श्री  राज  बहादुर  हिन्दी  का  उत्तर

 हिन्दी  में  देना  था।  प्रभो  इन्फॉर्मेशन  मेरे
 वास  नहीं  हैं।

 हु
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 SNQ.  5.  Shri  Madhu  Limaye:

 Shrimati  Renu
 Chakravartty:

 Shri  Bade:
 Shri  D.  C.  Sharma:
 Shri  Manoharan:
 Shrj  Tulshidas  Jadhav:
 Shri  Prakash  Vir  Shastri:
 Shri  S.  M.  Bauerjee:
 Shri  Mohammed  Koya:
 Shri  Tridib  Kumar

 Chaudhuri:
 Shri  A.  V.  Raghavan:
 Dr.  U.  Misra:
 Shri  Indrajit  Gupta:
 Shri  Prabhat  Kar:
 Shri  Kishen  Pattnayak:
 Shri  Rameshwaranand;
 Dr.  Ram  Manohar  Lobia:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  whether  Government’s  a:tention
 has  been  drawn  to  the  estimate  of  the
 ‘Economic  Times’  that  jn  1965-66,  the
 real  per  capita  873  national  incomes
 in  India  have  fallen  by  7  and  47

 per  cent  respectively;
 (b)  whether  it  is  a  fact  that  in

 terms  of  teal  per  capita  income,  the
 achievement  of  the  Third  Five  Year
 Plan  has  been  practically  nil;

 (c)  if  so,  whether  the  Pianning
 Commission  have  carried  out  8

 thorough  post-mortem  of  the  Third

 Five  Year  Plan  before  finalising  the
 Fourth  Five  Year  Plan  with  a  view

 to  avoiding  repetition  of  this  failure;
 and

 (d)  the  main  conclusions  of  this

 post-mortem?
 The  Minister  of  Planning  and  Social

 Welfare  (Shri  Asoka  Mehta):  (a)  Yes.

 Sir.
 (b)  to  (d).  It  is  true  that  owing  to

 a  sharp  fall  in  the  agriculturai  pro-
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 duction  and  slow  rate  of  growth  in
 the  industrial  sector,  the  per  capita
 and  national  income  for  1965-66.  is
 likely  to  show  a  fall  as  compared  tu
 those  for  1964-65.  Official  estimates
 are  still  in  preparation,  and  it  is  not,
 therefore,  possible  to  give  a  -precise
 quantitative  estimate  of  the  fall.  The
 Planning  Commission’s  assessment  of
 the  results  of  the  Third  Plan  wiil  be
 incorporated  in  the  Draft  Outline  of
 the  Fourth  Five  Year  Plan,  which
 will  be  presented  to  the  Parliament
 during  this  session.

 श्री  मधु  लिमये  :  नया  मंत्री  महोदय  का
 ध्यान  इस  तथ्य  की  ओर  गया  है  कि  तृतीय
 पंच  वर्षीय  योजना  में  शुरू  से  औद्योगिक
 प्रगति  और  खेती  की  पैदावार  की  स्थिति

 कुछ  ऐसी  खराब  रही  है  कि  उसी  समय  चीन
 ने  हमारे  देश  पर  हमला  किया  और  वही  साल
 भा  जिस  वक्‍त  राष्ट्रीय  आमदनी  में  और
 फी  आदमी  आमदनी  में  बिल्कुल  वृद्धि  नहीं
 हुई,  अथवा  वह  नहीं  के  बराबर  हुई  थी  |  यदि
 इस  बात  की  ओर  उन  का  ध्यान  गया  है  तो  क्या
 मंत्री  महोदय  इस  बात  की  खोज  करेंगे  और
 सदन  के  सामने  विवरण  रक्खेंगे  कि  क्या  वजह
 है  कि  इतना  पैसा  लगाने  के  बाद  भी  उत्पादन
 नहीं  बढ़  रहा  है  और  फी  आदमी  आमदनी

 तृतीय  पंच  वर्षीय  योजना  में  नहीं  के  बराबर
 बढ़ी  है  या  बिल्कुल  नहीं  बढ़ी  है  ?

 श्री  रोक  मेहता  :  इस  सवाल  के  ऊपर
 हमारा  जो  दो  या  तीन  साल  का  तजुर्बा  था  उस
 के  अनुसार  प्लैनिंग  कमिशन  ने  “मिड-टर्म
 ऐप्रेजल'  पालियामेंट  के  सामने  रक्खा  था।
 माननीय  सदस्य  जानते  हैं  कि  हमारी  सब  से
 बड़ी  दिक्कत  और  कमजोरी  ऐश्रिकल्चर
 प्रोडक्शन  में  रही  है।  l964-65  के  एक
 साल  को  छोड़  कर,  पांच  में  स ेचार  साल  तक
 लगातार  कोई  वृद्धि  नहीं  हो पाई  और  आखिरी
 साल  में  हम  काफी  पीछे  गये।  उस  के  कई
 सबब  बार  बार  सदन  के  सामने  आये  हैं
 और  अगर  माननीय  सदस्य  चाहते  हैं  तो  मैं
 उन  को  पेश  करने  के  लिये  तैश  cat  an
 इंडस्ट्रीज  का  सवाल  है,  हमारी  केप सिटीज

 Oral  Answers  SRAVANA  1,  888  (SAKA)  Oral  Answers  3I  s*

 बढ़ती  रही  है  श्र  काफी  बढ़ी  हैं  -  कई  हिस्सों
 में  उत्पादन  में  भी  काफी  तरक्की  हुई  ।  लेकिन
 आम  तौर  से  फौरन  एक्सचेन्ज  की  मुसीबत
 इतनी  काफी  बढ़  गई  है  पांच  सालों  में  कि  बढ़ती
 हुई  कैप  सिटीज़  में  से  हम  उत्पादन  हासिल  नहीं
 कर  पाये।

 श्री  मधु  लिमये  :  मेरे  प्रश्न  का  असली
 हिस्सा  था  कि  क्‍या  मंत्री  महोदय  का  ध्यान
 इस  बात  की  ओर  गया  कि  चीन  का  हमला
 भी  उसी  समय  में  हुआ  है  जब  योजना  के
 बारे  में  और  पैदावार  के  बारे  में  सरकार  की
 अ्रयोग्यता  प्रस्थापित  हो  चुकी  थी।  इन
 दोनों  में  जो  रिश्ता  है  उस  की  ओर  भी  क्‍या
 मंत्री  महोदय  का  ध्यान  गया  है  ?

 श्री  श्रद्ोक  मेहता  :  मेरी  समझ  में  नहीं
 आता  है  कि  माननीय  सदस्य  क्‍या  कहना
 चाहते  हैं।  इन  पांच  सालों  में  जो  हमारी
 ग्राफिक  हालत  रही  है  वह  आप  के  सामने
 है  1  इस  में  क्या  कमजोरियां  हैं,  और  क्‍यों  हैं
 इस के  बारे  में  भी  मैं  बतला  सकता  हूं  ।  लेकिन्‌
 चीन  ने  जो  हमला  किया  उस  का  एक  ही
 खास  नतीजा  हुआ  कि  हमारे  डिफेन्स
 एक्स्पेन्डीचर  में  काफी  वृद्धि  हम  को  करनी
 पड़ी  और  इसलिये  एकानमी  में  जो  स्ट्रेस
 ऐंड  स्ट्रेस  थे  वे  सब  से  ज्यादा  बढ़े  1

 श्री  मधु  लिमये :  यह  आप  ने  क्या
 बतलाया,  में  जानना  चाहता  हुं  मंत्री  महोदय
 सेकी...

 अध्यक्ष  महोदय:  माननीय  सदस्य  का
 कहना  हैँ  कि  जब  भारत  की  पैदावार  घट  रही
 थी  और  हम  सकल  नहीं  हो  रहे  थे,  उसी  वक्‍त
 चाइना  ने  भी  हमला  क्रिया।  इन  दोनों  में
 क्या  आप  कोई  संबंध  देखते  हैं?

 Shri  Asoka  Mehta:  How  do  I  know
 about  it?  How  can  the  Planninz
 Commission  or  the  Planning  Minister
 answer  this  question?

 et  ay
 आप  नहीं  दे  सकते  ह  और  ग्रगर  ग्राफ  नहीं

 .
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 *  दें  सौतो  प्रघन  मंत्रो हैं  उना  'स्लिवाइयें  ।
 क्या  जात  मंत्रो  हम. रे  (सो  भ॑।  प्रश।  का
 जवाब  नहीं  देंगी  मेरे  साथ  क्यों  नाथ  -गी

 हैं।  यह  कई  मेदा  व्यक्तिगत  सवाल  नहों
 हैं।  वह  प्रवास  मंत्रों  हैं।  सदस्य  लोग
 जो  स्रात  पूछो  हैं  वह  इतना  हासिल
 करने  के  जिये  चूड़ी हैं....

 अध्यक्ष  महोदय:  माननीय  सदस्य  (8
 दूसरा  सवाल  क.६।

 शो  मय  लिमये  :  क्या  मेरे  प्रश्न  का
 जवाब  नहों  आयेगा।  यह  बाद  में  आयेगा
 या  कब  आयेगा  ?

 व्या  महोदय :  वह  कहते  हैं  कि  इस
 का  जवाब  निर्तिस्टर  नहीं  दे  सकता  I

 श्री  मंत्र  लिमये:  अध्यक्ष  महोदय,  आप
 इस  का  जवाब  दिलवाइए।  आज  नहों  आयेगा
 तो  क्‍या  कल  परसों  आयेगा  ?

 धायक  महोदय :
 सवाल  पद्य  ।

 जब  आप  दूसरा

 श्री  मधु  लिये  :  मैं  जानता  चाहता
 हुँ  कि  तूती  पंख  वर्षा  योजना  की  जो  घोर
 शरीर  ष्  तरफ तता  है  उस  को  मद्देनजर
 रख  कर  क्या  चौथा  पंचवर्षीय  योजना
 इस  आधार  पर  बताई  जायेगी  कि  उस  में
 जो  फजूल  खर्च  है,  चालू  खर्च  और  आमदनी
 में,  चाहे  वह  सरकारी  क्षेत्र  हो  या  गैर-
 सरकारो  क्षेत्र  हो,  जो  बहुत  बड़ा  फर्क  है
 दत्त  को  घटा  कर  ओर  सोमा  में  लाकर
 केवल  पैदावार  बड़ने  का  और  पूंजोकरण
 का  काम  किया  जाये  ?

 श्री  ब्र शोफ  मेहता  :  हमारे  तजुर्बे  से
 जोवातें  निकली  हैं  उन  के  ऊपर  घ्यान
 दे  कर  फोर्स  फाइव  इसरर  प्लैन  बताई  जा
 रही  है  यह  बात  हो  सकती  है  कि  कई  सवाल
 हैं  जित  के  बारे  में  हमारी  हमलो  नीति
 क्या  होती  चाहिये  उन  के  सम्बन्ध  में  कोई
 झाखिरों  जवाब  हम  इस  डाकुमेंट  में  या
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 ग्राउटलाइन  में  नहीं  दे  पायेंगे  ।  मिसाल
 के  तोर  पर  माननीय  सदस्य  ने  पूछा,  भ्रमर
 मैं  ठोक  से  समझ  पाया  हूं  तो,  कि  इनकम
 पर  कोई  सॉल जिंग  लगाई  जायेगे  या  नहीं  1
 यह  ऐसा  सवाल  है  जिस  के  ऊपर  सिर्फ
 प्लैनिंग  कमिशन  के  अन्दर  विचार  नहीं
 हो  सकता  है  |  इस  पर  ज्यादा  खोल  कर
 अगर  ज्यादा  जगहों  पर  चार  करना  पड़ेंगी।
 लेकिन  हमारे  जो  सुझाव  हैं,  जिन  को  हमने
 पेश  किया  है,  उन  को  हमने  डाकुमेंट  में  पेश
 किया  है  ।

 श्च्यक्ष  महोदय:  उन  का  यह  सवाल  है
 कि  जो  चालू  खां  है  जिस  को  अ्वायेड  किया
 जा  सकता  है  और  एलिमेंट  किया  जा
 सकता  है  उस  के  बारे  में  क्या  यह  कोशिश
 हो  रही  है  कि  उस  को  बन्द  किया  जाये  ।

 श्री  गई  क  महता  :  जहां  तक  एका नमी
 का  सवाल  है,  जो  सेशन्स  हम  को  देने
 थे  हम  दे  रहे  हैं।  सरकार  को  जो  करना

 “है  वह  भी  हो  रहा  है  और  वह  सदन  के  सामने
 है  V

 झघ्यकष  महोदय  :  दूसरी  बात  खर्च
 कौर  आमदनी  के  फर्क  पर  सीमा...

 श्री  ब्दोफ  मेहता:  उस  के  बारे  में
 हम  कोई  ठोस  प्रोग्राम  पेश  नहीं  कर  सकते  ।
 लेकिन  कुछ  मोटी  बातें  जो  हम  सामने
 रखना  चाहते  हैं,  उन  को  मै  बतलाऊंगा  ।
 नगर  उन  को  मंजूर  कर  लिया  गया  तो  उस
 पर  काम  किया  जायेगा  |

 श्री  मधु  लिये  :  उन्होंने  कहा  कि  योजना
 आयोग  सीमा  रखने  के  बारे  में  फैसला
 नहीं  कर  सकता  है  यह  तो  उन  की  दुविधा
 वाली  बात  हो  गई  ।  वह  सरकार  के  अन्दर
 हैं,  योजना  मंत्रों  भी  हैं  शीर  योजना  आयोग
 के  उपाध्यक्ष  भी  हैं  ।

 अध्यक्ष  महोदय  :  आप  इनकम  और
 एक्स्पेंडिचर  की  कोई  सीमा  रख  रहे  हैं,
 यह  पूछा  गया  था  क्योंकि  श्राप  सरकार

 के  मंत्रो  भी  हैं  -
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 Shri  Asoka  Mehta:  I  have  replied  to
 it;  as  far  expenditure  is  concerned

 (An  Hon.  Member:  Personal
 expenditure)....  As  far  as  that  is
 concerned,  certain  policies  are  being
 pursued  today  and  certain  taxation
 and  other  measures  and_  various
 Policies  are  being  pursued....  (Inter-
 tuptions.)  That  is  your  view.

 slay  fart:  क्‍या  भ्रापकी  तृतीय
 पंच  वर्षीय  योजना  सफल  हो  गई  ?

 डा०  राम  मनोहर  लोहिया  :  वह
 भूल  जाते  हैं  कि  वह  मंत्री  हैं।  वह  समझते
 हैं  कि वह  खाली एक  कन॑  चारी  हैं  1

 Shri  Asoka  Mehta:  There  is  only
 the  outline;  it  is  not  the  final  docu-
 ment.  In  the  outline  while  in  some
 areas  we  have  gone  into  great  details
 in  certain  areas  and  policies  we  have
 raised  certain  issues  on  which  the
 national  development  council  will
 have  to  give  its  direction.
 is  done,  it  is  not  possible  fur  us  to
 finalise  it.  There  are  the  stages;  there
 is  the  outline  stage,  there  is  the  final
 Feport  stage.  By  the  final  report
 stage,  we  hope  and  trust  that  this  will
 be  done.

 at  रामेप्वरानन्द  :  क्‍या  कौर  लोगों
 को  मौका  नहीं  मिलेगा  ?

 ध्व्यक्ष  महोदय  :  दो  सवालों  में  ही
 दस  मिनट  लग  गए  t

 a  ay  लिमये:  जवाब  ठीक  शाये
 सो  एक  मिनट  से  ज्यादा  नहीं  लगेगा  Y

 6hri  D.  0.  Sharma:  In  view  of  the
 fact  that  the  Third  Plan  had  becn
 signalised  more  by  shortfalls  than  by
 its  achievements,  in  view  cf  the  fact
 also  that  most  of  the  members  of  the
 planning  Commission  are  joing  to
 seek  elections  to  the’  Lok  Sabha  to  get
 seats  on  the  treasury  benches  if
 possible  and  in  view  of  the  fact  also
 that  the  midterm  appraisal  puinted  a
 dismal  picture  which  ‘haa  become
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 more  dismal  now,  will  the  Ccvern
 ment  take  a  look  at  the  constituuun
 of  the  Commission  so  that  it  is  de.ter
 able  to  collate  i.g  policies  with  the
 ministries  concerned  either.at  the
 central  level  or  at  the  state  level?

 Shri  Asoka  Mehta:  I  am  not  aware
 of  any  of  my  colleagues  wantiug  to
 fight  the  election  or  wanting  tu  get
 on  to  the  Tr2asury  Benches.  Sevond-
 ly,  as  for  the  role  of  the  Planning
 Commission  or  the  work  it  795  to  da,
 it  is  also  one  of  the  malfer2  which
 is  already  being  looked  intu  ty  the
 Administrative  Reforms  Ccm:mission.

 श्री  प्रकाश वीर  शास्त्री  :  मैं  प्रधान
 मंत्री  जो  से  यह  जानना  चाहता  हूं  कि
 योजना  ग्रा योग  की  इन  भारी  अ्ररुफलटाग्रों
 को  ध्यान  में  रखते  हुए  बया  भारत  सरवार
 प्लानिंग  कमिशन  के  प्लानिंग  का  भी  कई
 विचार  कर  रही  है,  यदि  हां,  तो  कब  तक  और
 कैसे  यह  हो  जायेगा  ?

 Shri  Asoka  Mehta:  I  have  already
 answered  that  question  that  the  Ad-
 ministrative  Re’orms  Commission  is
 already  looking  at  the  role  u.id  func-
 tion  of  the  Planning  Commission.

 श्री  स०  मो०  बुर्जों  :  पहली,  दूसरी
 शौर  तीसरी  योजनाओं  की  नाकामयाबी  के
 बाद  शब  चौथी  योजना  को  कामयाब  करने
 के  लिये  क्‍या  यह  सच  है  जो  पअ्रखबारों  में
 निकला  है  :

 “Freezing  of  salary  of  Govern-
 ment  staff  propos:d:  The  Plar-
 ning  Commission  has  proposcd
 that  the  salaries  of  Goverameit
 employees  should  not  be  increas-
 ed  in  the  Fourth  Plan  anless  ie
 revenu2  receipts  rise  at  a  faster
 Tate  than  envisaged  at  present,”

 यदि  यह  बात  सच  है  कि  सरकारी
 कर्मचारियों  की  तनख्वाहों  को  घटा  कर
 या  उन  को  न  बढ़ा  कर  इतफ्लेशन  को
 रोका  जा  सकता  है  तो  मैं  यह  जानना
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 चाहता  हूं  कि  श्री  गजेन्द्र  गडकर  साहब  जैसे
 महान  व्यक्ति  का  जो  कमिशन  बिठाया
 गया  है,  उन  को  उसका  चेयरमैन  बनाकर

 ख्वामख्वाहू  बेवकूफ  बनाने  की  क्य  जरूरत
 थी?

 अघ्यक्ष  महोदय :  बेवकूफ  किस  को
 बनाने  की  छाप  बात  आप  कह  रहे  हैं  ?

 जिस  मो०  बीजों  :  श्री  गजेन्द्र-
 शकर  साहब  को

 भ्रष् यक्ष  महोदय  :  ऐसा  तो  नहीं  कहना
 चाहिये  ।

 श्री  Ao
 लेता  हूं  ।

 सो०  बनों :  मैं  वापिस

 यह  जो  कमिशन  बिठाया  है  जिसमें
 गजेन्द्र गडकर  साहब  हैं,  बी०  एन०  गांगुली
 साहब  हैं  और  रंगाचारी  साहब  हैं  इसको
 बिठाने  की  क्‍या  जहमत  थी  ?  वाकई  में
 यह  फैसला  अगर  गवर्नमेंट  ने  ले  लिया  है
 ता  कमिशन  क्यों  बनाया  गया  है  और  क्‍यों
 सरकारी  कर्मचारियों  को  धोखा  दिया  जा
 रहा  है  ?

 Shri  Asoka  Mehta:  I  do  not  agree
 with  the  conclusions  drawn  by  the
 hon.  Member  that  the  three  plans  had
 been  a  failure.  When  the  proper  time
 comes,  I  shall  be  able  to  explain  the
 ways  and  wherefores  of  my  reason-
 ings.  Secondly,  as  to  what  taxation
 the  plan  document  is  going  to  suggest,
 I  am  not  in  a  position  to  indicate  any-
 thing  just  now  because,  as  I  pointed
 out  on  earlier  occasions,  this  matter
 is  still  to  go  before  the  Cabinet  and
 the  national  development  council.
 Only  then  it  will  come  before  Parlia-
 ment.  Lastly,  the  Gajendragadkar
 commission  has  been  appointed  to
 consider  the  question  of  dearness
 allownace;  it  is  not  a  question  of
 salaries.  What  suggestions  ve  heve
 to  make  on  salaries  will  be  in  corno-
 rated  when  it  comes  before  this  hon.
 House.  I  would  like  to  ask  the  hon.
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 Members  through  you  not  to  be  in-
 fluenced  by  unauthorised  reports  that
 appear  in  the  Press,

 Shri  S,  M.  Banerjee:  Sir....

 Mr,  Speakr:  He
 answer.

 has  given  the

 Shri  8.  M.  Banerjee:  My  question.
 was  whether  this  news  is  correct,  this
 news  in  the  Times  of  India.  He  did
 not  answer  that  question  whether  in
 the  Third  Plan  there  is  any  proposal
 to  freeze  the  wages  of  Central  Gov-
 ernment  employees?

 Mr.  Speaker:  He  has  answered  that

 Shri  S,  M.  Banerjee:
 said;  No

 He  has  not
 tee  (Interruptions).

 Dr,  L.  M.  Singhvi:  Are  the  govern-
 ment  of  the  view  that  the  declining
 vate  in  the  economy  of  our  country
 is  largely  due  to  stagnation  of  produc-
 tion  and  that  it  has  been  brought
 about  by  an  unconscionably  high  tax

 estructure  and  false  sense  of  priorities?
 May  I  know  what  was  being  done  ta
 rectify  this?

 Shrj  Asoka  Mehta:  This  again  is  @
 matter  which  woulgq  require  a  con-
 siderable  amount  of  discussion.  if
 savings  have  to  be  mobilised,  if  the
 whole  structure  of  the  economy  is  to
 be  changed  as  to  what  should  be  the
 role  of  taxation  in  it,  it  is  a  matter
 which  we  can  go  into  whenever  you
 like.

 As  far  asthe  priorities  are  con-
 cerned,  this  question  has  been  fully
 discussed  in  the  document  and  any
 time  that  the  House  goes  into  this
 document,  it  will  be  able  to  offer  its
 comments.  It  is  a  sovereign  body  and
 it  can  change  the  document  if  it  sa
 desires.

 श्री  त्यागी:  पिछले  चंद  सालों  से  भ्रमण
 की  कनी  के  कारण  भारतवर्ष  को  मजबूरन
 जगर  जगह  से  अन्न  मांगना  पड़ा  है  जिसकी

 ]  का  प्रैक्टिस  और  इमेज
 बहुत  नीच  चला  भया  ह।  मैं  जानना  चाहता;
 ह  भागन
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 हैं  कि  क्‍या  इस  बार  प्लानिंग  ' कमिशन  ने
 कोई  ऐसा  प्रोग्राम  बनाया  है  जिस  से  कि
 एग्रीकल्चर  को  फर्स्ट  प्रायोरिटी  दी  जाए
 और  गांव  गांव  में  जहां  पर  सिचाई  का  मत-
 जाम  नहीं  है  वहां  सिंचाई  का  इंतजाम  कर
 दिया  जाए  ताकि  दो  साल के  ग्रन्दर  अन्दर
 हम  इस  लायक  हो  जाएं  कि  हमें  बाहर  से
 अन्न  न  मंगाना  पड़े  ?

 श्र  रोक  मेहता:  जितनी  हद  तक
 माइनर  इरिंगेशन  के  काम  को  बढ़ाया  जा
 सकता  है  उतनी  हद  तक  उस  में  फाइनेंशियल
 प्रोविजन  किया  गया  है  ।  एग्रीकल्चर  के
 लिए  भी  तीसरे  प्लान  के  मुकाबले  में  चौथे
 प्लान  में  काफी  ज्यादा  फाइनेंशियल  प्राविजन
 हुआ  है।  जिस  तरह  से  प्लान  बनाया
 गया  है  उससे  यह  उम्मीद  होती  है  कि  जहां
 तक  फूड  और  एग्रीकलचरल  प्रोडक्शन  का
 सबील  है  हम  चौथे  प्लान  के  इन्दर  पूरे
 सैल्फ-रिलायंस  बन  जायेंगे  ।

 डा०  राम  मनोहर  लोहिया:  मंत्री
 महोदय  के  उत्तर  सजग  में  एक  जबरदस्त
 खलबली  होगी  कि  सिर्फ  इस  साल  अना-

 |

 वृष्टि  के  कारण  पैदावार  मे  कमी  नहीं  हुई
 है  बल्कि  पूरे  पांच  सालों  में  खती  की  पैदावार

 बहुत  धी  it  या  खराब  रही  है  ।  ऐसी  ग्रवस्था
 में  मंत्री  महोदय  और  उन  की  सरकार  ने
 जो  उबंरक  नीति  बनाई  है  दह  बहुत  खतरनाक

 मालूम  होती  है  क्योंकि  सब  से  पहले  जल
 नीति  होनी  चाहिए  1  जल  नीति  हो  क्‍या
 इसके  लिए  मंत्री  महोदय  अगले  पांच  सालों
 में  भारत  की  जो  गरमी  इस
 समय  26  करोड़  एकड़  बिना  पानी  के  भूमि
 है  उस  में  से  कम  से  कम  बीस  करोड़  एकड़
 में  --चार  करोड़  एकड़  हर  साल--
 किसी  न  किसी  रूप  से  पानी  3गे,  फिर  चाह
 जैसा  पानी  दें  ?  क्‍या  कोई  ऐसी  नीति  बनाई
 है  उन्होंने  ?

 श्री  त्यागी  आपको
 एके  सा  प्रतियां  के हम  पत  है हा
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 डा०  राम  मनोहर  लोहिया:  तब
 इधर  ञ्  जाओ,  उधर  क्‍यों  बैठे  हुए  हो  ?

 (इंटरेपशंज ) Mr.  Speaker:  Order,  order.  I  have
 no  seats  to  spare;  I  can  only  allow’
 exchange  of  seats.

 डा०  राम  मनोहर  लोहिया  :  क्सी
 दिन  जरा  ताव  से  सब  सीट  बदली  जाएंगी  तब
 मज़ा  आ  जाएगा  ।

 शी  प्रयोग  मेहता  :  दो  तरह  से  पानी
 का  इंतज़ाम  किया  जा  सकता  हैँ.  1  एक
 तो  मेजर  ओर  मीडियम  इरिगेशन  स्कीम्ज़
 हैं  ।  काफी  स्कीम्ज़  इस  वक्‍त  ये  चल  रही
 हैं  ।  इनको  तेज़ी  से  पूरा  करने  और
 इन  का  फायदा  चौथे  प्लान  में  लेने  की  कोशिश
 की  जा  रही  है  दूसरा  तरीका  है  माइनर
 इरीगेशन  का  ।  माइनर  इरिगेशन  के  अन्दर
 जितनी  हद  तक  एडमिनिस्ट्रेटिव्ली  इस
 काम  को  आगे  बढ़ाया  जा  सकता  है,  उस  का
 कुछ  अंदाजा  रेख  कर  उसके  बारे  में  भी
 काफी  बड़े  पैमाने  पर  प्राविजन  क्रिया  गया  है।

 डा०  रास  मनोहर  लोहिया:  ग्रध्यक्ष
 महोदय  ,  ठीक  तरह  से  और  ठोस  जवाब
 दिलाइये  ।  इस  वक्‍त  26  करोड़  एकड़
 भूमि  बिना  सिंचाई  की  हैं  -  क्‍या  मंत्री
 महोदय  थोड़ा  सा  बतायेंगे  कि  इस  में  कितनी
 भूमि  को,  दस  करोड़  एकड़  को,  पंद्रह  करोड़
 एकड़  को  या  बीस  करोड़  एकड़  को  चौथी
 योजना  में  वे  पानी  की  सुविधा  दिला  सकेंगे  ?

 16  त्यागी  :  रुपया  मंजूर.  किया  है  ।
 डा०  राम  मनोहर  लोहिया  :  जाए

 जहन्नुम  में  रुपया  ।

 श्री  अशोक  सहता  :  मैंने  वार  बार  कहा  है
 कि  कोई  भी  डिटेल्स  के  बारे  में,  में  ग्रा खिरी
 बात  इस  वक्‍त  हाउस  के  सामने  नहीं  रख
 सकता  हुं।

 डा०  रास  मनोहर  लोहिया:  कुछ
 तो  कहो  ।  फिर  आप,  अध्यक्ष  महोदय,
 कहते  हैं  कि  बहुत  देर  होती  है  गौर  20
 मिनट  हो  गए  हैं
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 Shri  Tridib  Kumar  Chaudhuri:  In
 view  of  the  current  controversy  raging
 for  some  time  about  a  big  Plan  and
 a  small  Plan  in  the  background  of  the
 Fourth  Plan  outline,  it  seems  that  the
 mind  of  the  Government  is  working
 in  tems  of  a  big  plan.  In  the  light
 of  the  so-called  achievements  of  the
 third  plan  and  specially  in  the  light
 of  the  experience  of  all  of  us  that
 agricultural  production  has  lagged
 behind  and  the  expansion  of  indus-

 ‘trial  capacity  has  not  b2en  property
 uti.ised,  what  are  the  precise  terms
 on  which  the  Government  are  think-
 ing  and  even  if  they  decide  on  a  big
 plan,  how  do  they  propose  to  ensure
 that  the  same  fate  would  not  overtake
 the  Fourth  Plan  also?  Is  there  ay
 rethinking  on  the  part  of  the  Planning
 Commission  in  this  matter?

 Shri  Asoka  Mehta:  7६  is  difficult  to
 define  precisely  what  is  a  big  plan
 and  what  is  a  small  plan.

 Shri  Tridib  Kumar  Chaudhuri;  Only
 yesterday  the  Prime  Minister  said
 something  about  the  big  plan.  She
 should  know  it,

 Shrj  Asoka  Mehta:  The  outlay  of
 the  plan  that  is  sought  to  be  present-
 @d  will  be  lower  than  what  we  had
 indicated  in  the  memorandum.  This
 plan,  as  the  Prime  Minister  made  it
 clear  yesterady,  is  the  minimum  in
 terms  of  the  requirements  of  the
 country  and  we  believe  the  nation  is
 capable  of  putting  forward  the  effort
 needed  to  put  it  through.  It  has  been
 said  that  many  difficulties  have  been
 encountered  during  the  implementa-
 tion  of  the  third  plan  and  it  is  asked
 whether  care  has  been  taken  to  see
 that  these  difficulties  will  not  continue
 to  dog  our  footsteps  in  the  Fourth
 Plan  also.  A'l  that  I  can  say  is  that
 both  in  drawing  up  the  programmes
 and  in  organising  the  implementation,
 adequate  care  is  being  taken.  I  am
 sure  the  hon.  member  realises  that
 when  we  talk  of  the  plan,  we  are
 thinking  in  terms  of  millions  and
 millions  of  our  people  all  over  the
 country  in  fields,  factories  and  offices
 putting  forward  their.  share  of  effort
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 and  discharging  their  part  of  the  res
 ponsibility.  No  single  body  or  indi
 vidual  can  give  any  kind  of  guarantee,
 But  we  hope  that  we  will  be  review-
 ing  this  plan  from  year  to  year  and  if
 there  are  any  difficulties  or  mistakes,
 they  would  be  quickly  corrected
 (Interruptions).

 Mr.  Speaker:
 Mr,  Kamath,

 Calling  Attention—

 Shri  S.  M.  Banerjee  (Kanpur):  On
 a  point  of  order,  Sir,  on  the  Calling
 Attention  Notice.

 Mr.  Speaker:  On  this  one  which  J
 have  called?

 Shri  S.  M,  Banerjee:  Not  this  one
 Mr.  Speaker:  Let  me  take  up  this

 one.

 को  कितव  परिवार  :  ऑन्यन्  महोदय,
 मैं  भो  साल  पूछता  चाहता  हूं  ।

 अघ्यक्ष  महोदय  :  श्री  मैं  और  पिसी
 माननीय  सदस्य  को  नहीं  बुला  सकता
 हूं  1,

 शौ  सीजन  पटतायक  :  इक  में  मेरा
 नाम  भी  है|  जब  दूसरे  मान तोय  सदस्यों
 का  कोई  सवाल  होता  हैं  शोर उपमें  मेरा
 नाम  नहीं  होता  है  तब  तो  बुलाने  का  सवाल
 ही  नहीं  उठता  है।  मैं  बार-  बार
 उठ  रहा  हूं श्रौर  श्राप  मुझे  देख  रहे  हैं,
 लेकिन  श्राप  ने  मुझे  अवसर  नहीं  दिया  है।

 अध्यक्ष  महोदय  :  ग्रुप  इस  तरह
 झगड़ा  न  करें  |

 श्री  किशत  पटनायक:  धगड़ा  न  करने
 से  उप  कहां  मौका  देते  हैं  ?

 श्री  शामेश्वरानन्द  :  भ्रध्यक्ष  महोदय,
 मेरा  व्यवस्था  का  प्रश्न  है  |

 श्री  किशत  पटनायक:  मेरा  पाइंट
 श्राफ  आकर  है  |  भाष  पूरक  प्रश्न  किस  को
 पूछने  देते  हैं,  इस  बारे  में  श्राप  हम  को
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 हमेशा  दुविधा  में  रखते  हैं  '  उस  के  बारे
 में  आप  के  पास  कोई  नीतिया  f  ser
 है  या  नहीं  यर ग्रण  कमो  सीकर  नहीं  करते
 हैं  -  जय  किवी  सवाल  में  हमारा  नाम  नहीं
 रहता  है,  तब  तो  आप  बिल्कुल  बनाते  ही
 नहीं  हैं  और  जब  किसी  सवाल  में  हमास
 नाम  रहता  है  हम  बार-बार  खड़े  होते  हैं,
 आपकी  आंखों  के  सामने  गड्ढे  होते  हैं,  तब
 भी  श्राप  नहीं  बुलाते  हैं  -  इस  तरीके  नहीं
 चल  सकता  है  |

 श्र  दक्ष  महोदय  :  मझे  शरफ़ रोस  है
 कि  इत  मेम्बर  स  पत्र  के  दिल  में  यह  खराब
 आया  है  कि  मैं  इत  के  बारे  में  जान-बूझ  कर
 एक  करता  हूं  ।

 शो  फिशन  पड़ताल:  फके  हुआ  है  |
 अघ्यक्ष  महोदय  :  नगर  हुसना  है,  तो

 तो  मैं  दया  कर  सकता  हूं  ?  मेरे  दिल  में
 ऐसी  कोई  बात  नहीं  है  ।

 श्री  सब  लिमये  :  नगर  आप  उसको
 बुलायेंगे,  तो  उन  की  शंका  दूर  हो  जाएगी  ।

 श्री  रामेतरानन्व  :  अध्यक्ष  महोदय,
 श्राप  के  द्वारा  मेरा  मंत्रों  महोदय  से
 यह  निवेदन  हैँ  कि  वह  कहते  हैं  कि  हम  इक
 योजना  में  ध्यान  रखेंगे  और  कर्मचारियों
 को  देखते  रहेंगे  श्र  इस  योजना  को  सकल
 बनाने  की  कोशिश  करेंगे,  लेकिन  जब  वह
 पिछली  तीन  पंचवर्षीय  योजनाओं  में
 यह  काम  नहीं  कर  पाये,  तो  हम  यह  तराशा  कैसे
 करें  कि  अगली  योजना  में  वह  इनको  करेंगे  ।

 श्रध्यका  महोदय  :  उन्होंने  कहा  हैकि
 वह  पहले  भी  कोशिश  करते  रहे  हैं  और  भ्रम
 भी  कोशिश  करेंगे  ।

 श्री  रामेइबरानगद  :  पहले  के  बारे  मे
 वह  मान  गए  हैं  कि  वह  अ्रसफन्न  रहे  हैं  ।

 WRITTEN  ANSWERS  TO  QUESTION
 Support  to  GDR  for  U.N,  Membeiship

 #305.  Shri  H.  N,  Mukerjee:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the
 German  Democratic  Republic

 Government  of
 has
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 sought  India’s  support  for  her  appli-
 cation  for  U.N.  membership;  ang

 (b)  if  so,  the  attitude  of  Govern-
 ment  thereon?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  No,  Sir.  On
 the  8th  March,  966  the  Head  of  the
 G.D.R.  Trade  Representation  in  New
 De!hi  handed  over  to  the  Ministry  of
 External  Affairs  a  copy  of  Memo-
 Tandum  which  the  G.D.R.  Govern-
 ment  submitted  to  the  United  Nations
 on  the  28th  February,  966  for  mem-
 bership,

 (b)  According  to  established  proce-
 dure  an  application  for  new  member-
 ship  of  U.N.  has  to  be  considered  by
 the  U.N.  Security  Council.  India  is
 not  a  member  of  the  Security  Council
 and  will,  threfore,  not  come  into  the
 picture  for  some  time.  Meanwhile,
 we  wi.l  study  the  question  carefully,

 Indo-Ceylonese  Agreement  ob
 Stateless  Persons

 *309.  Dr.  Ram  Manoha  Lohia:
 Shri  Sezhiyan:
 Shri  R.  S,  Pandey:
 Shri  Liladhar  Kotoki:
 Shri  R.  Barua:
 Shri  P,  C.  Borovah:
 Shri  M,  K.  Kumaran:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  .the
 Ceylon  Government  have  not  honour-
 ed  the  Shastri-Srimavo  agreement  on
 stateless  persons  of  the  Indian  origin;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  position  of  +1,50,000  stateless
 persons  of  the  Indian  origin,  who
 were  left  out  of  the  purview  of  this
 agreement?

 The  Minister  of  State  in  the  Mintis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  No,  Sir.  Both  the  Govern-
 ments  have  been  cooperating  in  im-
 plementing  the  agreement.

 (9)  Does  not  atise.
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 (c)  The  agreement  of  October,  964
 provides  that  the  status  of  these
 +1,50,000  persons  will  be  decided  later.
 This  will  be  taken  up  after  progress
 has  been  made  in  the  implementation
 of  the  other  provisions  of  the  agree-
 ment.

 Broadcast  of  Election  Propaganda
 *3l0.  Shri  Linga  Reddy:

 Shri  P.  R,  Chakraverti:
 Dr.  Ranen  Sen:
 Shri  Bade:
 Shrj  Hukam  Chang

 Kachhavaiya:
 Shri  Hari  Vishnu  Kamath:
 Shri  Mohammeg  Koya:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  the  All  India  Radio
 Forum  will  be  allowed  for  broad-
 easts  by  the  political  parties  at  the
 time  of  the  Fourth  General  Election;
 and

 (b)  if  so,  the  broad  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 No  decision  has  yet  been  taken  in
 this  regard.  It  will  depend  upon  the
 all-India  political  parties  agreeing
 among  themselves,  in  consultation
 with  the  Election  Commission,  on  the
 principles  of  allocation  of  available
 broadcasting  time  and  facilities.

 (b)  Does  not  arise.

 Kashmir  Issue  in  Security  Council
 *3ll.  Shri  Yashpal  Singh:

 Siri  D,  D.  Puri:
 Shri  Gulshan:
 Shri  “Naim  QWorkh  Yadav:
 Shri  D.  Cc  Sharma:
 Shri  P.  0.  Borooah:
 Shri  P,  Venkatasubbaiah:
 Shri  K.  ©.  Pant:
 Shri  Basappa;:

 of  External
 sed  to  state:

 (८  पु  eC  rent’s  atten-
 tien  bes  becn  dvawn  to  the  press

 AUGUST  8,  966

 -issue  in  the  Security  Council,
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 reports  that  Pakistan  is  again  trying to  raise  the  Kashmir  issue  the at
 Security  Council  ;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  India’s  position  on  Kashmir  has.
 been  made  clear  time  and  again  in
 Parliamént  and  in  the  Security
 Council.  If  Pakistan  does  raise  the

 Gov-
 ernment  will  deal  with  the  situation.

 Air  Space  Violations  by  China
 #312.  Shri

 Shri
 Shri
 Shri
 Shri
 Shri

 Vishwa  Nath  Pandey:
 Ramachandra  Ulaka:
 Dhuieshwar  Meena:
 D.  C.  Sharma:
 Shree  Narayan  Das:
 Naval  Prabhakar:

 Will  the  Minister  of
 pleased  to  state:

 Defence  be

 (a)  the  number  of  violations  of  our
 air  space  committed  by  the  Chinese
 planes  during  the  last  three  months;

 (b)  the  details  of  such  violations;
 and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 The  Minister  of  Defence  (Shri  Y..
 B,  Chavan):  (a)  Nil,  Sir.

 (b)  and  (c):  Do  not  arise.

 Commonwealth  Prime  Ministers’
 Conference

 9313,  Dr,  L,  M.  Singhvi:
 Shrj  Utiya:
 Shri  Madhu  Limaye:
 Shri  Prakash  Vir  Shastri:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Raghunath  Singh:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 External

 fa)  whether  the  Prime  Minister
 will  not  be  able  to  attend  the  forth-
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 coming  Commonwealth  Prime  Minis-
 ters’  Conference;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and  (b):  No  decision  has
 yet  been  taken  in  the  matter.

 Pak.  Pressure  on  U.S.S.R.  to  Stop
 Arms  Aid  to  India

 *3i4.  Shri  C.  K.  Bhattacharyya:
 Shrimati  Renuka  Barkataki:

 Wiil  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  is  putting  pressure  on  U.S.S.R.  to
 stop  arms  aid  to  India;  and

 (b)  if  so,  the  reaction  of  U.S.S.R.
 Government  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a}  There  is  no
 arms  aid  by  the  Soviet  Union  to
 India,

 (b)  Does  not  arise.

 Zambian  Prime  Minister’s  Suggestion
 about  Commonwealih  Prime  Ministers’

 Conference
 *3i5.  Shri  Kapur  Singh:

 Sbri  Buta  Singh:
 Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  External]  Affairs
 be  pleased  to  state:

 (a)  whether  the  Zambian  Prime
 Minister  has  suggested  that  the  next
 Commonwealth  Prime  Ministers’  Con-
 ference  should  be  convened  in  India;

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard;

 (c)  whether  any  official  communi-
 cation  has  been  received  from  the
 Zambian  Government  to  this  effect;
 and

 (d)  whether  this  proposal  has  been
 considered  by  the  Commonwealth
 Secretariat  and  other  countries,  and
 their  reactions,  if  any,  in  this  regard?
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 The  Minister  of  State  in  the  Minis-

 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  of
 India  informed  the  Prime  Minister
 of  Zambia  that  we  would  be  glad  to
 Play  host  to  the  Commonwealth  Prime
 Ministers’  Conference  if  the  majority of  the  members  of  the  Commonwealth
 agree  to  its  being  held  in  New  Delhi.

 (d)  Yes,  Sir.  On  June  28th  the
 Commonwealth  Secretary  General  in-
 formed  us  that  although  “several
 Prime  Ministers  welcome  the  pro- posal  for  having  the  meeting  in  New
 Delhi,  the  consensus  favoured  London
 for  this  occasion”,

 Chinese  Threat  to  Bhutan
 #316,  Shri  Bibhuti  Mishra:

 Shri  Ram  Sewak  Yadav:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  Government’s  attention

 hes  been  drawn  to  the  news-item  in
 the  ‘Searchlight’,  Patna,  dated  the  8th
 May,  966  under  the  heading  ‘Chinese
 threat  to  Bhutan  grow’s’;  and

 (b)  if  so  .the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.
 (b)  The  Government  of  India  are
 alive  to  the  Chinese  threat.’  As  men-
 tioned  in  the  news-item,  Bhutan’s  re-
 lations  with  India  are.  extremely
 friendly  and  cooperative,  and  we  are
 giving  necessary  help  and  assistance
 to  Bhutan  by  mutual  agreement.

 Defence  Plan
 317,  Shri  P.  R.  Chakraverti:

 Shri  H.  C.  Linga  Reddy:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  r  ment  of  def
 requirements  in  the  light  of  China’s
 growing  nuclear  capability  is  being
 made;  and
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 (b)  how  far  the  suspension  of  both
 US.  and  British  military  aid  has  com-
 pelled  India  to  bear  her  burden  with
 her  own  rupee  and  foreign  exchange
 Yesources?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  The  Defence  Plan  contemplates
 procurement  of  certain  equipment  and
 stores  from  abroad  as  thes?  are  not
 available  within  the  country.  The
 assistance  given  by  U.S.A,  and  U.K.
 helped  to  reduc?  the  burden  on  our
 own  foreign  exchange  resaurces’  in
 making  such  procurement.  With  the
 suspen;ion  of  such  aid,  naturally  there
 is  additional  burden  on  our  _  free
 foreign  exchange  resources.  it  is
 cifficu  t  to  assess  the  exact  amount  of
 additional  foreign  exchanze  outlay
 consequ2nt  on  the  suspension  of  U.S.
 and  U.K.  aid;  b?sides  it  will  not  be  in
 the  puhlic  interest  to  give  details  of
 alternative  arrangements  made  _  to
 procure  supplies.

 Co-operation  from  Burma  Government
 318,  Shri  Rishang  Kvishing:  Will

 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  been  receiving  friendly  and
 good  coop2ration  from  the  Burmz2s2
 Government  in  dealing  with  the
 hosti  ९  Nagas  and  Mizos;

 (b)  if  so,  in  what  form  and  way,
 fhe  Burmese  Government  have  been
 e€o-op2rating  with  Government;

 (c)  whether  the  representatives  of
 Government  discussed  with  the  Bur-
 mese  Government  about  the  future
 measures  to  prevent  tribal  people  in
 each  country  from  crossing  into  the
 other’s  territory;  and

 (d)  if  so,  the  measures  discussed
 and  agreed  upon?

 The  Min‘ster  of  State  in  the  Minis-
 ‘try  of  Ex‘ern]  Affairs  (Shri  Dinesh
 ‘Stneh):  (a)  and  b).  Yes,  Sir.  Gov-
 ernment  of  India  have  been  receiving
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 friedly  cooperation  from  the  Govern-
 ment  of  Burma  in  preventing  under-
 ground  Nagas  and  Mizos  from  using
 Burmese  territory  as  a  corridor  for
 crossing  over  to  Pakistan  or  as  a  sanc-
 tuary.

 (c)  and  (d).  There  have  been  dis-
 cussions  between  the  Government  of
 India  and  Burma  on  measures_  of
 mutual  interest  to  be  adopted  along
 the  border,  in  this  connection.

 Manufacture  of  Helicopters

 *3i9.  Shri  Hari  Vishnu
 Will  the  Minister
 pleased  to  state:

 Kamath:
 of  Defen:e  be

 (a)  whether  it  is  a  fact  that  a  new
 type  of  high  altitu’e  helicopter  is
 being  manufactured  at  HAL,  Banga-
 lore;  and

 (b)  if  so,  the  detai's  thereof?

 The  Minister  of  State  in  the  Ministry
 of  Defence  (Shri  A.  M  Thomas):  (a)
 and  (b).  Yes,  Sir.  The  manufacture
 of  Alouctte  ITI-B  He  icopter  has  been
 und  rtaken  at  HAL,  Bangalore  Divi-
 sion  under  a  licence  az-eeme2nt  enter-
 ed  into  with  M's.  Sud  Aviation  of

 .France.  The  manufacture  has  com-=
 mencei  and  some  he'icopters  have
 been  delivered  to  the  IAF,

 Intrusions  by  Chines>  into  Sikkim  and
 —_  Bhutan

 *320.  Shi  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulcka:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  China  has  perpetrated
 num2rous  military  intrusions  into
 Sikkim  and  Bhutan  during  the  last
 three  months;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Defence  (Shri  YY.  a
 Chavan):  (a)  No,  Sir.

 (७)  7083  not  arise.
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 Detection  of  Flying  Aircraft
 #321.  Shri  Karni  Singhji:

 Shri  D.  0,  Sharma:
 Will  the  Minister  of  Defenze  be

 pleased  to  state:
 (a)  whether  Government  are  aware

 of  the  claim  of  a  Professor  of  Allaha-
 bad  University  to  devis2  a  mechanism
 which  would  prevent  a  fly.ng  plane
 from  detection  by  any  radar  system;
 and

 (b)  if  so,  whether  Government  have
 any  proposal  to  utilise  his  services  in
 strengthening  our  defence  needs?

 Th:  Minister  of  State  in  the  Minis-
 try  of  Defen:e  (Shri  A.  M.  Thomas):
 (a)  and  (b),  Yes,  Sir.  The  possibility
 of  utilizing  his  services  would  “epend
 on  the  detailed  scrutiny  and  feasi-
 bility  of  his  research  scheme  which
 has  been  r2ocent  y  received  by  the
 Defence  R.  &  D.  Organisation.

 Mules  for  Indian  Army
 #322,  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Defenze  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 indig2nous  mule  breeding  industry  has
 failed  to  cope  with  the  Indian  Army's
 d  mand  for  mules  and  a  very  large
 Proportion  of  this  demand  is  stuil  being
 met  by  imports  from  abroad;

 (b)  if  so,  the  percentage  of  the
 Armv’s  demand  for  mules  in  1965-66
 which  was  met  by  the  indigenously
 produced  mules;  and

 (c)  the  specia’  stens  taken  to  be-
 com>  self-sufficient  in  this  regard?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Army  requires  two
 types  of  mules:—

 (i)  Mountain  Artillery  Mules,  and
 (ii)  General  Service  Mules.

 Private  Mule  breeders  in  the  coun-
 tv  70  nt  have  any  Mountain  Artillery
 Mules  and  all  purchases  during  1962-
 @3  to  1965-66  have  been  made  from
 peyroad.  85  regards  General  Service
 Mules,  the  numbers  of  adu't  animals
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 Gandhi):  (a)  Government  have
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 purchased  within  the  country  formed
 38  per  cent  of  the  total  purchases.
 General  Service  Mules  are  not  pro-
 posed  to  be  impo-ted  hereaftcr;  but
 deficiencies  of  Mountain  Artillery
 Mules  till  970-7l  can  be  made  up
 only  by  import,

 (c)  Indigenous  production  of  General
 to  purchase  350  General  Service  Mule
 young  stock  indigenously;  ani  335
 were  actually  purchased,  representing
 95  p.c.  of  the  numb:r  to  be  purchased.
 No  adult  or  young  stock  General  Ser-
 vice  Mule  was  imported  in  that  year.
 540  Mountain  Artillery  Mules  were
 imported.

 (c)  Indigenous  production  of  Gene-
 ral  Service  Mules  in  Breeding  Areas
 in  the  Army’s  Breeding  Studs  is  ade-
 cuate.  As  regards  Mountain  A:!‘llery
 Mules,  a  n2w  stud  has  been  sanctioned
 in  965  and  is  being  develop:d.  The
 necessary  further  requirements  of
 Mountain  Artillery  Mule  breeding
 Mares  are  proposed  to  be  mported
 with  a  view  to  achi2ve  self-sufficiency
 by  97I.

 Nuclear  Development  Programme
 *323.  Shri  R>m  S*wak  Yadav:

 Shri  Madhu  Limaye:
 Will  the  Prime  Minister  be  p  cased

 to  state:  oO
 (a)  whether  Government  have  sub-

 mitted  any  draft  provosal  on  nuclear
 cevelopment  programme  for  the
 Fourth  Plan  period  to  the  Pianning
 Commission;

 (h)  whother  the  programme  =  in-
 cludes  building  up  of  a  85520  difu-
 sion  plant  to  s-parate  uranium  and
 yield  uranium  238;

 (९)  the  approx:mate  cost  of  the
 plant;  and

 (d)  whether  Government.  have
 co  lected  available  information  about
 the  costs  and  production  of  the  French
 Plant  in  Pierre  lette  in  Provence.

 The  Prim?  Minister  and  Minister  of
 Atomic  Enerty  (Sh-imati  Indira

 sub-
 mitted  proposals  to  the  Planning  Com-
 mission  for  the  deve'ooment  of  atemic
 energy  for  peaceful  purposes  during
 the  IV  Plan  period.



 3775  Written  Answers
 (b)  No.

 (c)  Does  not  arise,
 (d)  Information  regarding  the  cost

 and  production  of  the  French  Plant  in
 Pierrelatte  has  not  been  published.
 However,  according  to  Mr.  Leonard
 Beaton,  a  leading  British  science
 writer,  the  French  Government  had
 estimated  a  requirement  of  £288
 mil'ion,  (around  Rs,  600  crores)  for
 the  gaseous  diffusion  plant  at  Pierre-
 latte,  including  the  cost  of  ine  re-
 search  and  development  work  connect-
 ed  with  it.
 Bombing  of  Hanoi-Haiphong  region  by

 U.S.  Planes
 *324.  Shri  P.  0.  Borooah:

 Shri  M.  N,  Swamy:
 Shri  0.  D.  Mantri;
 Shri  P.  Venkatasubbaiah:
 Shri  K.  C.  Pant:
 Shri  Basappa:
 Shri  Kolla  Venkaiah:
 Shri  Hiri  Vishnu  Kamath:
 Shrimati  Renuka  Barkataki;
 Shri  M.  K.  Kumaran:
 Shrimati  Maimoona  Sultan:
 Shri  Um2nath:
 Shri  Madhu  Limaye:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  India  expressed  ‘deep
 concern’  over  the  bombing  of  Honoi
 and  the  port  of  Hainhong  by  the  US.
 Planes  on  the  29th  June,  1966;  and

 (9)  if  so,  the  reaction  of  the  Gov-
 ernment  of  U.S.A.  thereto?

 The  Minister  of  State  in  the  Minis-
 te  .f  External  Affairs  (Shri  Dinesh
 Sinzh):  (a)  Yes,  Sir.  Government  of
 India  exnressed  deep  concern  and  dis-
 tress  over  US  bombing  of  areas  in  the
 vi'inity  of  Hanoi  and  Haiphong.

 (h)  The  U.S.A.  Government’s  posi-
 ‘tion  has  been  publicly  stated.  They
 claim  that  the  bombing  is  necessitated
 by  military  requirements  but  ‘they
 would  95  prepared  to  stop  it  if  there
 is  an  indication  from  the  other  side
 that  thev  would  stop  infiltration  and
 hostile  activities  in  South  Vietnam.
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 Samadhi  of  Maharaja  Ranjit  Singh

 *325.  Shri  D.  D.  Mantri:
 Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  ,whether  Government's  atten-
 tion  has  been  drawn  to  the  state-
 ment  of  the  Secretary,  Shiromani
 Gurdwara  Prabandhak  Commiitee
 that  precious  stones  have  been  re-
 moved  from  the  Samadhi  of  Maha-
 raja  Ranjit  Singh  in  Lahore;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes  Sir.

 (b)  Representations  have  been
 made  from  time  to  time  to  the  Gov-
 ernment  of  Pakistan’  on  the  general
 question  of  improving  condition  of
 Sikh  shrines  in  West  Pakistan  which
 is  unsatisfactory  and  the  need  for
 their  proper  maintenance  and  man-
 agement.  On  the  specific  complaint
 about  the  removal  of  precious  stones
 from  ihe  Samadhi  of  Maharaja  Ranjit
 Singh  in  Lahore,  further  information
 is  awaited  from  the  Secretary  of  the
 Shiromani  Gurdwara  Prabandhak
 Committee  and,  if  found  necessary,
 this  sp  cific  matter  woud  also  be
 taken  up  with  the  Government  of
 Pakistan.

 Meeting  of  State  Ministets  of  Infor-
 mation  and  Broadcasting

 *326.  Shri  Hem  Raj:
 Shri  Daljit  Singh:
 Shri  P.  C.  Borooah:
 Shti  Ram  Harkh  Yadav:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  any  meeting  of  the
 Ministers  of  Information  and  Broad-
 casting  of  different  States  was  held
 recently  at  Delhi;  and

 (b)  if  so,  the  subject.  discussed
 and  the  conclusions  arrived  thereat?
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 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 Yes,  Sir.

 (b)  The  subjects  discussed  related
 to  important  matters  pertaining  to
 coordination  of  effort,  optimum  utili-
 sation  of  resources  in  personnel  and
 equipment  and  strategy  of  publicity
 programmes  in  the  context  of
 the  role  the  Information  media
 are  called  upon  to  play  with
 the  commencement  of  the
 Fourth  Plan  etc,  The  question  of
 greater  and  more  effective  collabora-
 tion  between  the  Centre  and  the
 States  in  conducting  impottant  pub-
 licity  campaigns  like  family  planning,
 increased  agricultutal  production,
 export  promotion  etc.  ang  coordina-
 tion  of  publicity  efforts  in  the  media
 of  broadcasting,  films,  press,  publica-
 tions,  field  publicity,  song  and  drama,
 etc.  were  also  discussed.  The  pub-
 licity  requirements  in  border  areas
 vand  the  need  for  strengthening  the
 publicity  machinery  for  the  purpose
 were  considered  in  detail.  The  Con-
 ference  a’so  discussed,  the  39९९१  to
 set  up  More  cinema  houses,  to  liber-
 alise  cinema  licensing  ‘regulations,  to
 rationalise  entertainment  tax,  to
 create  a  Producers  Fund  as  an  in-
 surance  against  Box  Office  losses  and
 other  measures  to  give  relief  to  the
 Film  Industry.

 A  statement  of  con¢lusions  arrwed
 at  in  the  Conference  will  be  laid  on
 ‘the  Table  of  the  House.

 कच्छ  विवाद  के  बारे  मैं  नक्शों  को  जचे

 327,  श्री  अंडे  :
 श्री  हुकम  चंद  कछवाय  :
 श्री  सोता वन  :
 ों  यु०  द्  जिह  :
 श्री  ऑकारंलॉल  बैरवा  :

 क्या  बेशक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  हैं  कि  उनके  मंत्रा-
 जल  कें  कच्छ  संम्बन्धी  नक्शों  की  जांच  करने  के

 393(Ai)LSD—3,
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 लिये  पाकिस्तान  से  एक  दल  हाल  ही  में  दिल्ली
 कराया  था  ;

 (ख)  क्या  यह  भी  सच  है  कि  पिंकी-
 स्तान  के  वैदेशिक-कार्य  मंत्रालय  के  नक्शों  की
 जांच  करने  के  लिये  भारत  से  एक  दल  रावल-
 पिंडी  भी  गया  है;  और

 (ग)  यदि  हां,  इन  दोनों  दलों  के  दौरों
 का  क्‍या  परिणाम  निकला?

 वेदेशिक-काये-मेत्री  श्री  स्वर्ण  सिंह  )
 (क)  से  (ग).  गुजरात  और  पश्चिमी
 पाकिस्तान  सीमा  क्षेत्र  में  भारत  और
 पाकिस्तान  के  बीच  सीमा  के  बारे  में  ट्रिब्यूनल
 के  सामने  जो  मामला  है,  उससे  संबद्ध  भारत
 सरकार  के  पास  प्रलेखों  और  नक्शों  का
 निरीक्षण  करने  के  लिए  हाल  ही  में  पाकिस्तान
 से  एक  दल  आया  था।  इसी  तरह  भारत  से
 एक  दल  पाकिस्तान  सरकार  के  पास  रखे
 प्र लेखों  और  नक्शों  का  निरीक्षण  करने  के  लिए
 इस्लामाबाद  गया  था।  दोनों  दलों  ने  सुलभ
 प्रलेखों  का  निरीक्षण  किया  और  कुछ  प्रलेखों
 की  नकलें  ली।

 Centres  set  up  in  East  Pakistan  for
 Training  Mizos  and  Hostile  Nagas

 #328,  Shri  Hem  Barua:
 Shri  D.  C.  Sharma:
 Shri  Panna  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Brij  Basi  Lal:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news-
 report  to  the  effect  that  Pakistan
 Government  have  set  up  centres  to
 impart  military  training  to  Mizo  and
 Naga  hostiles  somewhere  in  East
 Pakistan;

 (b)  if  so,  details  of  this  project;
 and

 (c)  the  steps  taken  by  Government
 to  prevent  this  collusion?
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 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  A  number  of  Mizo  and  Naga
 training  camps  are  reported  to  be
 functioning  in  East  Pakistan  near  the
 Indo-Pakistan  border.  Their  loca-
 tion  change  sometimes.

 (c)  Our  Security  forces  are  doing
 everything  possible  to  prevent  any
 unauthorised  movement  across.  the
 border  to  East  Pakistan.

 Intrusion  by  the  Chinese
 #329,  Shri  Shree  Narayan  Das:

 Shri  R.  S.  Pandey:
 Shri  R.  Barua:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  A.  N.  Vidyalankar:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  on  Sharma:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  any,  if  so,  how  many
 cases  of  intrusion  by  the  Chinese
 have  been  observed  during  the  last
 three  months;

 (b)  whether  there  has  been  any
 case  in  which  encounter  between
 Indian  and  Chinese  personnel  took
 place;  and

 (c)  if  so,  the  result  of  encounter
 as  to  the  casualties  and  capture  of
 personne]  on  either  side?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Three  intrusions  were
 made  by  the  Chinese  during  this
 period.

 (b)  No,  Sir.
 (c)  Does  not  arise,

 Srinagar-Leh  Road
 1554.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  the  progress  made  in  the  con-
 struction  of  Srinagar-Leh  (Ladakh)

 .Road;  and

 (b)  the  total  expenditure  in-
 volved?
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 The  Minister  of  State  in  the  Ministry
 of  Defence  (Shri  A.  M.  Thomas):  (a)
 The  length  of  the  road  from  Srinagar
 to  Leh  is  272  miles.  Formation  cut  to
 final  specifications  has  been  completed
 for  the  entire  length.  Soling,  metalling
 and  black-topping  have  also  been  done
 for  268  miles,  253  miles  and  79  miles
 respectively  up  to  May  1966.  Further
 works  are  in  progress.

 (b)  The  total  expenditure  incurred
 on  the  project  up  to  March  966  is
 Rs.  (1117.44,  lakhs.

 Indian  Cinema  in  Lancaster
 1555.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  an  Indian-owned.
 cinema  will  shortly  be  started  at
 Lancaster  (U.  K.)  to  screen  Indian
 and  Pakistani  films;

 (b)  if  so.  the  details  thereof:  and
 (c)  the  position  of  India  film

 shows  in  the  city?
 The  Minister  of  Information  and

 Broadcasting
 (a)  No  Sir.

 (Shri  Raj  Bahadur):

 (b)  and  (c),  Do  not  arise.  However
 the  Indian  Workers  Association  of
 Southall  recently  purchased  a  Cine-
 ma  House  there  and  Indian  films  are
 regularly  shown.  There  may  be
 Indian-owned  cinema  houses  in  other
 pasts  of  the  U.  K.  but  full  informa-
 tion  is  not  available.  Recently  an
 Indian-owned  cinema  at  _  Leicester
 and  another  at  Birmhingham  (Sme-
 thwick)  have  been  opened.

 Indians  in  Johansberg
 1556.  Shri  Ram  Sewak  Yadav:

 Shri  Madhu  Limaye:
 Shri  Kajrolkar:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  eviction
 order  served  on  3,000  Indians  in
 Johansburg  in  South  Africa;  and

 (b)  the  action  taken  by  Govern-
 ment  to  prevent  this  arder  from.  tak-
 ing  effect?
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 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Authorita-
 tive  information  on  this  subject  is  not
 available  because  we  have  no  Mission
 in  South  Africa.  However,  from  reports
 contained  in  South  African  and  other
 newspapers,  it  is  evident  that  the
 entire  population  of  the  people  of
 Indian  origin  in  Pageview  numbering
 5000,  is  to  be  evicted  to  make  room
 for  ‘whites’  as  a  result  of  that  district
 having  been  proclaimed  a  group-area
 for  ‘whites’.  on  the  24th  May,  1963.
 According  to  the  same  sources,  3000
 persons  of  Indian  origin  in  Pageview
 are  already  reported  to  have  been
 served  with  eviction  notices.

 (b)  As  India  has  broken  off  diplo-
 matic  relations  with  South  Africa,
 Government  are  not  in  a  position  to
 take  any  direct  steps  in  this  matter.
 However,  in  the  form  of  U.  N.,  and
 elsewhere,  we  are  constant'y  suppor-
 ting  such  measures  as  are  advocated
 by  the  General  Assembly,  to  induce
 the  Government  of  South  Africa  to
 abandon  its  policy  of  apartheid  of
 which  the  present  act  is  a  part.

 Sainik.  School  in  Jammu  ang  Kashmir

 1557.  Shrj  Ram  Harkh  Yadav:  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  Government  have
 decided  to  set  up  a  Sainik  School  in
 Jammu  and  Kashmir  State;

 (b)  if  so,  the  details  threof;

 (९)  the  location  of  the  school;  and

 (d)  the  approximate  expenditure
 involved  therein?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  to  (d).  Sainik  Schools  are  set
 up  at  the  initiative  of  the  State  Go-
 vernments.  So  far  no  formal  request
 to  open  a  Sainik  School  in  the  Jammu
 and  Kashmir  State  has  been  received
 by  the  Sainik  Schools  Society  from
 the  State  Government.
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 लेजर  संचार  प्रणाली

 ‘1558,  श्री ze  ला०  द्विवेदी  :
 श्री  सुबोध  हंसदा  :
 शी  स०  चे  सामन्त :
 श्री  भागवत  झा  आजाद  :

 क्या  प्रधान  मंत्री  यह  बताने  की  बरपा
 करेंगे  कि  :

 (क)  अणु  शक्ति  संस्थान,  ट्राम्बे  द्धारा
 ग्राविष्कृत  लेजर  संचार  प्रणाली  के  माध्यम  से
 समाचार  भेजने  के  तरीके  का  तथा  ट्राम्बे
 पहाड़ियों  और  टाटा  इंस्टीट्यूट  आफ  ठण्डा-
 मेंटल  'रिसर्च  के  बीच  इस  प्रणाली  से  समाचार
 भेजने  के  सम्बन्ध  में  किये  गये  प्रयोगों  के  क्या
 परिणाम  रहे;

 (ख)  लेजर  संचार  प्रणाली  के  क्या
 हैं.  और 4 लाभ  ;

 (7)  क्‍या  इस  प्रणाली  से  कम  खर्च
 होगा  ?

 प्रधान  मंत्री  तथा  श्री  शक्ति  मंत्री
 (श्रीमती  इंदिरा  गांघी)  :  (क)  ये  प्रयोग

 सफल  रहे।  लेजर  संचार  पद्धति  की  क्षमता
 का  अध्ययन  जारी  है  1

 (सर)  लेजर  संचार  पद्धति  के  निम्न-
 लिखित  लाभ  हैं  i

 (a)  एक  लेजर  बीम  पर  अनेक
 चैनलों  के  कार्य  करने  की  सम्भावना.

 (2)  संचार  का  गोपनीय  रहना
 तथा  उसका  जाम  न  होना,

 (3)  दूर  अन्तरिक्ष  में  संचार  का
 सम्भव  बनाना।

 (©)  अभी  यह  प्रायोजना  प्रयोगात्मक
 अवस्था  में  हैं  i  इसके  आर्थिक  पहलू  तभी  जाने
 जा  सकेंगे  जब  इसके  वारे  में  काफी  आंकड़े
 मिल  जायेंगे।
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 National  Defence  Council
 1559.  Shri  Madhu  Limaye: Dr.  Ram  Manohar  Lohia:

 Shri  Kishen  Pattnayak:
 Will  the  Prime  Minister  be  pleased to  refer  to  the  reply  given  to  Part  (c) of  Unstarred  Question  No,  4957  on  9th

 May,  966  and  state:

 (a)  what  concrete  advice  was  ten-
 dered  or  suggestion  made  by  ‘the
 National  Defence  Council  to  give effect  to  objects,  functions  and  dulies
 mentioned  in  (c)  (ii)  and  (०)  (iv);
 and

 (b)  the  action  taken  by  Govern-
 ment  on  this  advice  or  suggestions
 during  the  course  of  the  current  year?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  The  National
 Defence  Council  is  a  forum  for  dis-
 cussion  of  matters  principally  relat~-
 ing  to  defence.  The  suggestions  made
 by  the  members  of  the  Council  on
 military  matters  are  examined  and,
 where  accepted,  are  implemented.  It
 will  not  be  in  the  public  interest  to
 disclose  details  of  such  discussicns.
 Some  of  the  suggestions  received
 through  the  Public  Relations  Com-
 mittee  of  the  Council  and  the  Citizens’
 Central  Council  which  have  been  im-
 plemented  are;—

 (i)  Strengthening  of  measures  for
 propagation  of  correct  news
 in  border  areas  and  distribu-
 tion  of  community  _  listening
 sets  more  widely  for  use  in
 border  districts;

 (ii)  Production  of  films  and  other
 suitable  literature  on  defence
 effort;

 (iii)  Observance  of  the  National
 Solidarity  Day  on  20th  Octo-
 ber  every  year  throughout
 the  country;

 «iv)  Playing  of  the  National  An-
 them  in  cinema  houses.
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 Amendment  of  U.  N.  Charter
 1560.  Shri  Madhu  Limaye: Dr.  Ram  Manohar  Lohia:
 Will  the  Minister  of  External  Affairs be  pleased  to  refer  to  the  reply  given to  Starred  Question  No.  546  on  the

 9th  May,  966  and  state:

 (a)  whether  in  view  of  the  difficul-
 ties  likely  to  arise,  should  the  Peking Government  be  admitted  to  the  Unit- ed  Nations,  Government  have  consi-
 dered  the  suggestion  of  abolition  of
 the  division  of  Security  Council  Mem-
 bership  into  a  class  of  permanent  and
 veto-wielding  members  and  «nother
 Class  of  non-permanent  or  ncn-veto-
 wielding  members;  and

 (b)  if  so,  whether  they  have  ini-
 tiated  any  move  for  amending  the
 U.N.  Charter  so  as  to  do  away  with
 this  international  caste  system?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  The  aboli-
 tion  of  the  distinction  between  per-
 manent  and  non-pe:inanent  Members
 of  the  Security  Councii  can  be  brought
 about  only  by  an  amendment  of  the
 UN  Charter  with  the  concurrence  of
 all  the  permanent  Members  of  the
 Security  Council.  Government  consi-
 der  that  there  is  no  pussibility  of  the
 UN  Charter  being  amended  in  this
 way  in  the  foreseeable  future.

 (b)  Does  not  arise.

 India’s  Stand  on  Tibet
 56l.  Shri  Madhu  Limaye:

 Dr.  Ram  Manohar  Lohiz:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  542  on  the
 9th  May,  966  and  state:

 (a)  whether  Government  have
 made  it  clear  to  the  Government  of
 China  that  a  fresh  aggression  by
 China  against  India  or  incursion  into
 Indian  territory  will  compel  Govern-
 ment  to  revise  its  attitude  to  its  policy
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 of  regarding  “Tibet  as  a  part  of
 China”;  and

 (b)  if  so,  the  reaction  of  the
 Chinese  Government  thereto?

 The  Minister  of  External
 (Shri  Swaran  Singh):

 Affairs
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Military  Supplies  from  West  Germany
 1562.  Shri  Madhu  Limaye:

 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Dr.  L.  M.  Singhvi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  report  that
 West  Germany  was  prepared  to  re-
 sume  military  supplies  to  both  India
 and  Pakistan;

 (b)  the  kind  of  military  hardware
 which  are  available  from  West  Ger-
 many;

 (c)  whether  Government  have  kept
 themselves  informed  of  the  arms  that
 Pakistan  is  getting  from  this  source
 or  any  other  source;  and

 (d)  if  so,  the  progress  made  by
 Pakistan  in  recouping  its  losses  in  the
 recent  Indo-Pakistan  conflict  and  in
 expanding  its  war-making  capacity?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  Yes,  Sir.  De-
 fence  equipment  has  been  categorised
 in  three  categories  by  the  West  Ger-
 man  Government.  Stores  in  category
 (a)  cover  major  armaments  like  Ato-
 mic  and  Biological  weapons,  Missiles,
 Tanks,  War  ships  and  Fighter  Bom-
 ber  aircraft.  These  are  not  being
 licenced  for  export  to  both  India  and
 Pakistan.  Weapons  of  Calibre  upto
 90mm  anti-tank  weapons,  Grenades,
 Explosives,  Armoured  Cars  and  small
 Naval  vessels  and  small  arms  etc.  fall
 under  categories  (b)  and  (c).  In
 respect  of  items  falling  in  these
 categories  the  West  Germany
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 Government  have  stated  that  they
 would  examine  each  individual  appli-
 cation  for  export  on  its  merits.

 (c)  Yes,  Sir.  Government  is  keep-
 ing  a  careful  watch  on  the  efforts  be-
 ing  made  by  Pakistan  to  get  arms
 from  abroad  and  on  the  _  progress
 made  by  it  in  recouping  its  losses  in
 the  last  conflict  and  for  expanding  its
 war-making  capacity.

 (d)  Pakistan  has  made  good  most
 of  its  armour  losses  and  recouped  all
 its  air  losses.

 Demarcation  of  India-Pakistan  Border
 1563.  Shri  P.  0.  Borooah:

 Shri  Yashpal  Singh:
 Shri  R.  S.  Pandey:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  which  parts  of  the  borders  bet-
 ween  India  and  Pakistan  still  remain
 undemarcated;

 (b)  the  extent  of  undemarcated
 border  in  each  sector;  and

 (c)  the  decisions  taken  at  the
 Eighty-third  Indo-Pakistani  Survey
 Officials,  Conference  held  in  Dacca  in
 May,  966  and  the  action  taken  pur-
 suant  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 Demarcation  has  not  yet  been  com-
 pleted  on  the:

 (i)  Gujarat-West  Pakistan  boun-
 dary  for  about  285  miles,
 where  demarcation  work  has
 not  yet  started;

 (ii)  West  Bengal-East  Pakis‘an
 boundary  at:

 l.  Berubari  (approx.  25  miles)
 2.  Adjoining  lengths  on  both

 sides  of  Berubari  in  the
 Jalpaiguri-Dinajpur  Sector
 and  the  Cooch  Behar-Rang-
 pur  Sector  (approx,  3.62
 miles)
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 3.  Hili  (approx.  6  miles)
 4.  Riverine  sections  running

 along  the  Mahananda,  the
 Borung,  and  the  Karatoa
 (approx.  28  miles)

 24-Parganas—Khulna—Jessore
 sector  along  the  rivers  Hankar
 Khal  and  Baikery  Khal  (ap-

 prox.  32  miles).

 or

 (ili)  Tripura-East  Pakistan  border
 at:

 Sub -
 tiles)

 ~  The  Tripura-Sylhet
 Sector  (approx.  88

 Ww  The  Tripura-Chittagong /Chit..
 tagong  Hill  Tract  Sub-sec-
 tor  (approx.  56  miles)

 3.  The  Tripura-Tipperah  and
 Noakhali  Sub-sector  (ap-
 prox.  22  miles)

 <iv)  Assam-East  Pakistan  border
 at:

 l.  Approx.  90  miles  of  Mizo
 District-Chittagong  Hill
 Tracts  Sub-sector.

 N  Approx.  ]  mile  near  Umapati
 Village.

 3.  Approx.  6  miles  near  Lathi-
 tilla-Dumabari  villages.

 te)  A  record  of  proceedings  of  the
 83rd  conference  of  the  Directors  of
 Land,  Records  and  Surveys,  West
 Bengal  and  East  Pakistan  held  at
 Dacca  on  the  27th  and  28th  May,
 1966,  is  laid  on  the  Table  of  the
 House.[{[Place  in  Library.  See  No.
 LT-6695/66].  For  various  reasons  pro-
 gress  of  demarcation  work  in  the
 Berubari  and  Hili  areas  has  not  been
 satisfactory.

 Use  of  Toxic  Chemicals  by  U.S.A.
 in  South  Vietnar

 1564,  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:
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 (a)  whether  the  International  Con-
 trol  Commission  on  Vietnam  has  re-
 ceived  any  complaint  regarding  the
 use  of  toxic  chemicals  by  U.S.A.
 against  the  civilian  population  of
 South  Vietnam;

 (b)  whether  the  Commission  has
 made  any  investigation  regarding  the
 complaint:  and

 (c)  if  so,  the  findings  thereof?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  It  is  under-
 stood  that  the  International  Com-
 mission  has  received  complaints  from
 the  People’s  Army  of  North  Vietnam
 about  the  use  of  toxic  chemicals  and
 gases  by  the  United  States  of  America
 in  South  Vietnam.

 (b)  and  (c).  The  Commission  sends
 reports  of  its  activities  to  the  Co-
 Chairman  of  the  Geneva  Conference.
 No  report  has  been  received  dy  the
 Government  of  India  so  far.

 भारतीय  क्षेत्र  पर  चीन  का  दावा

 ‘1565.  श्री  हुकम  चन्द  कछवाय  :
 श्री  रामेइवरानर्द  :
 श्री  रघुनाथ  सिह  :
 श्री  ह०  चे  सोच:
 श्री  जसवन्त  मेहता  :

 को  बड़े  ;
 श्री  सोनावने  :
 श्री  यु०  द०  सिंह:

 क्या  वैदेशिक-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  चीन  ने  दावा
 किया  है  कि  वास्तविक  नियंत्रण  से  आगे  का
 क्षेत्र  जिसमें  लोंग जू,  छेडांग  तथा  अन्य  क्षेत्र
 शामिल  हैं,  उसके  हैं  और  वहां  पर  अपनी  से  ना
 भेजने  का  उसे  पूर्ण  अधिकार  है  ;

 (=)  क्या  यह  भी  सच  है  कि  चीन
 में  भारतीय  दूतावास  को  इस  आशय  का  एक
 पत्र  दिया  गया  है  ;
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 (7)  यदि  हां,  तो  उसका  ब्यौरा
 क्या  है;  और

 (घ)  इस  सम्बन्ध  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 वांशिक-कार्य  मंत्री  (श्री  स्वर्ण  सिह)  :
 (क)  और  (ख).  जी  हां।

 (ग)  4  मई  के  चीनी  नोट  की  एक
 प्रति  सदन  की  मेज  पर  रख  दी  गई  है।
 [प्रस् तकालय  में  रखा  गया  1  देखिये  संख्या
 एल०  टी०  6696/66]

 (घ)  सरकार  ने  अपनी  स्थिति  8
 फरवरी  966  के  अपने  नोट  में  स्पष्ट  रूप  से
 चीन  बता  दी  थी।  यह  नोट  22  मार्च
 966  को  संसद  में  पेश  कय  गये  श्वेत  पत्र

 सं०  >[[में  शामिल  है।  इस  नोट  में  सरकार
 ने  चीन  के  इम  दावे  को  कि  लोंग्जू,  'चै डोंग'
 और  दूसरे  इलाके  चीन  के  हैं,  निश्चित  रूप  से
 अस्वीकार  किया  था  और  यह  भी  साफ  कर
 दिया  था  कि  इन  इलाकों  में  रीनी  सैनिकों  का
 भेजा  जाना  कोलम्बो  प्रस्तावों  और  चीनी
 सरकार  की  ग्लानि  घोषणाओं  तथा  आश्वासनों
 का  साफ  तौर  पर  [उल्लंघन  है  ।  यथा-समय  में
 चीन  सरकार  को  आगे  और  उत्तर  भेज  दिया
 जाएगा  |

 Women  Pilets

 1566,  Shri  N.  R.  Laskar:
 Shri  R.  Barua:
 Shri  Liladhar  Kotoki:-

 Wil!  the  Minister  of
 pleased  to  state:

 Defence  be

 (a)  whether  women  are  trained  for
 flying  aeroplanes  and  to  work  as
 pilots;

 (b)  if  not,  the  reasons  therefor;

 (c)  if  the  reply  to  part  (a)  abbve
 be  in  the  affirmative,  whether  the
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 women  pilots  are  permitted  to  use
 their  skill  at  the  time  of  aggression
 by  the  enemy;  and

 (d)  whether  any  women  pilots
 offered  their  services  at  the  time  of
 recent  aggression  by  Pakistan?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  No,  Siz.

 (9)  Under  Section  2  of  the  Indian
 Air  Force  Act  1950,  females  are  not
 eligible  for  enrolment  or  employment
 in  the  Air  Force  except  in  such  De-
 partments/Branches  etc.  ag  the  Cent-
 ral  Government  may  by  notification
 specify.  Such  a  notification  has  been
 issued  only  in  respect  of  the  Medical
 Branch.

 (c)  Does  not  arise.
 (d)  No,  Sir.

 Manufacture  of  Atom  Bomb  by  Israel

 1567.  Shri  Ram  Sewak  Yadav:
 Dr.  Ram  Margohar  Lohia:
 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government’;  attention
 has  been  drawn  to  the  reports  appear-
 ing  in  a  section  of  the  foreign  press  to
 the  effect  that  Israel  has  decided  to
 manufacture  A-Bomb  during  the  next
 year;

 (b)  if  so,  the  efforts  made  by  Gov-
 ernment  to  gain  international  opinion
 against  such  move  by  Israel  keeping
 in  view  the  need  for  general  dis-
 armament;  and

 (c)  if  so,  the  reaction  of  foreign
 countries  in  this  regard?

 The  Minister  of  |  Externa)  Affairs
 (Shri  Swaran  Singh):  (a)  Yes.  Sir

 (b)  and  (c).  Government  are  Uppos~
 ed  to  proliferation  of  nuclear  weapons
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 in  any  form  and  have  sought  to  secure
 early  agreement  on  a  treaty  on  non-
 proliferation  of  nuclear  weapons.
 While  there  is  widespread  support  for
 measures  to  prevent  the  spread  of
 nuclear  weapons,  no  agreement  has
 been  reached  on  the  terms  of  a  treaty
 for  this  purpose.  Our  representative
 on  the  Eighteen  Nation  Disarmament
 Committee  is  actively  pursuing  the
 question  of  conclusion  of  such  an
 agreement.

 Assault  on  Civilian  by  Naval
 Personnel

 1568.  Shri  Harj  Vishnu  Kamath:
 Shri  Nath  Pai:
 Shri  Hem  Barua:
 Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  94l  on  the  4th
 April,  966  regarding  the  assault  on
 Civilians  by  some  naval  personnel
 and  state:

 (a)  whether  the  investigations  have
 since  been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  The  investigation  revealed  that
 the  incident  occurred  ag  a  result  of
 a  misunderstanding  about  the  title  to
 seats  for  sailors  in  a  particular  bogie
 in  the  absence  of  the  display  of  the
 reservation  chart  indicating  the  names
 of  persons  for  whom  bookings  were
 made  at  Cochin  Harbour  Terminus
 station.  Action  has  been  taken  against
 the  individual  whose  duty  it  was  to
 maintain  discipline.

 Indian  detenus  in  Burma

 1569.  Shri  Hari  Vishny  Kamath:
 Shri  Surendranath  Dwivedy:
 Shri  Nath  Pai:
 Shri  Hem  Barua:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  refer  to  the  :eply
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 given  to  Unstarred  Question  No.  4985.
 On  the  9th  May,  966  and  state:

 (a)  whether  all  detenus  held  in
 Burma  for  “economic  offences”  have.
 been  released;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  External  Affairs.

 (Shri  Swaran  Singh):  (a)  No,  Sir.

 (b)  The  matter  is  still  under  the
 consideration  of  the  Government  of
 Burma.  Our  Embassy  in  Rangoon  is
 continuing  its  efforts  in  the  matter.

 Development  of  Atomic  Energy

 1570,  Shri  H.  0.  Linga  Reddy:
 Shri  P.  R.  Chakraverti:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  amount  spent  on  the  deve-
 lopment  of  Atomic  Energy  for  peace-
 ful  purposes  in  the  Third  Five  Year
 Plan  and  the  amount  proposed  to  be
 spent  in  the  Fourth  Five  Year  Plan;

 (b)  the  which  atomic
 energy  is  likely  to  replace  the  hydel
 and  thermal  energies  and  the  peace—

 extent  to

 ful  purposes  it  can  serve;  and

 (c)  the  stage  at  which  the  Trombay
 Atomic  Energy  Plant  and  the  Madras
 Atomic  Energy  Plant  stand  at  pre-
 sent?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  The  details  of  expendi-
 ture  incurred  during  the  Third  Five
 Year  Plan  period  on  the  development
 of.  atomic  energy  for  peaceful  pur-
 poses  are  given  in  the  Table  below:



 3193  Written  Answers  SRAVANA  I7,  888  (SAKA)

 a  Se

 Written  Answers  3794

 Name  of  Scheme.
 Plan  expenditure  du-
 ring  the  Third  Plan

 7  Period.
 (Rupees  in  Crores)

 i.  Research  and  Development  33°25
 2.  Survey  and  mining  of  atomic  minerals;  Industrial  operations  . required  to  support  the  atomic  power  programme;  Electronics

 Factory.  .  .  :  वि  4-90
 3.  Nuclear  Power  (excluding  advance  action  on  Plan  V_  nuclear

 power  projects  Which  are  still  under  consideration)  :  (32°13,
 ToTaL  73°28

 Sa
 The  allocation  for  the  Fourth  Plan  pertod

 not  yet  been  settled.
 (b)  Atomic  Energy  will  serve  as  an

 additional  source  of  power.  Besides
 generation  of  power,  the  main  objec-
 tives  of  the  Indian  atomic  energy
 programme  are  the  production  of
 radio-isotopes  and  their  application
 in  the  ficids  of  Agriculture,  Food  Pre-
 servation,  Biology,  Industry,  Medicine,
 Siltation  Studies,  desalination  of
 water  etc.

 has

 (c)  No  atomic  power  station  is  be-
 ing  set  up  at  Trombay.  Work  preli-
 minary  to  the  construction  of  the
 Madras  Atomic  Power  Station  is  in
 progress  pending  the  finalisation  of
 arrangements  to  meet  the  foreign  ex-
 change  cost  of  the  station.

 Border  Roads
 457l.  Shri  H,  C.  Linga  Reddy:

 Shri  P.  R.  Chakraverti:
 Shri  P.  छू,  Deo:
 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  amount  set  apart  for  the
 development  of  border  roads  in  the
 eastern  and  other  borders  of  the  coun-
 try  during  the  current  year;

 (b)  whether  any  survey  has  been
 carried  out  as  to  the  necessity  of
 constructing  roads  in  the  border  areas
 of  the  country;  and

 (c)  if  so,  the  details  thereof  and  the
 up-to-date  progress  made  in  the  cons-
 truction  of  such  roads?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan)  :  (a)  Budget  provision  for
 Capital  Works  has  been  made  for Rs.  46:53  crores  during  the  current year  for  the  development  of  Border Roads  in  eastern  and  other  borders of  the  country.

 (b)  Yes.  The  necessity  for  and mter  se  priority  of  roads  included  in
 the  Programme  are  decided  after  con-
 sideration  of  all  factors  including  the plans  of  General  Staff.

 (c)  The  immediate  Programme  of Border  Roads  Development  Board  in- cludes  new  construction  of  3,970  miles
 and  improvement  of  2,775  miles  of
 existing  roads  in  the  North  and  North
 Eastern  borders.  In  addition  to  the
 above  programme  of  Board,  the  cons-
 truction'improvement  of  3,450  miles  of
 Toads  in  the  Western  border  (Rajas-
 than  and  Gujarat)  is  included  in  the
 plans  of  the  Roads  Wing.

 The  progress  made  in  the  construc-
 tion  of  roads  included  in  the  pro- gramme  by  the  Board  upto  3lst  March
 966  is  as  under:—
 Formation  cut  (new  roads) Fo  Miles
 Class  9  (20’  wide  road)  66 Class  5  ae  wide  road)

 ,
 — Class  3  (8’  wide  road)  29

 2,I22
 —_——

 Surfacirg.  Miles
 Sol  ng.  2,204 Metalling.  i  aot
 Buack-topping.  ‘1,331
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 Improvement:  This  is  a  continu-  «८
 ous  process  and  it  ig  not  possible  to
 state  the  linear  progress.

 In  the  Rajasthan  and  Gujarat  Sec-
 407  53  miles  of  roads  have  so  far  been
 constructed  and  works  are  in  pro-
 gress.  .

 आकाशवाणी  द्वारा  अंग्रेजी  का  प्रयोग

 1572.  श्री  सिद्ध इधर  प्रसाद  :

 श्री  रिशांग  कि  दिग :

 क्या  सूचना  और  प्रसारण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सूचना  और
 प्रसारण  के  माध्यमों  संबंधी  चन्दा  समिति  ने
 ग्रा काश वाणी  की  अंग्रेजी  को  किताबी  भाषा

 बताया  है  ;
 =

 (ख)  क्‍या  इसमें  यह  भी  कहा  गया  हैं
 कि  अंग्रेजी  वार्तायें  निष्प्रभावी  होती  है  ;  और

 (ग)  यदि  हां,  तो  अंग्रेजी  कार्यक्रमों  को

 बन्द  करने  अथवा  कम  करने  के  लिय  क्या

 कार्यवाही  की  गई  है?

 सूचना  और  प्रसारण  मंत्री  (श्री  राज

 बहादुर)  :  (क)  और  (ख).  सूचना  और

 प्रसारण  समीक्षा  समिति  ने  अपनी  रिपोर्ट  में

 आक्राशवाणी  के  अंग्रेज़ी  कार्यक्रमों  करी  भाषा

 को  पंडिताऊ,  बंधी  हुई,  किताबी  और  लैटिन

 गर्भित  कहा  है,  'जिसका  अरे  'किताब  तथा

 प्रभावहीन  भाषा  हो  सकता  हें  1

 (ग)  इसका  इलाज  यह  नहीं  हैं  कि

 अंग्रेजी  कार्यक्रमों  को  बंद  या  घटा  दिया  जाए।
 समिति  की  वात  को  ध्यान  में  रखते  हुए,  अंग्रेजी

 कार्यक्रमों  को  सुधारने  का  पूरा  प्रयत्न  किय।

 जायगा  |
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 महाराष्ट्र  राज्य  के  निर्माण  तथा  पेंशन  मंत्री
 को  पश्चिम  जमाने  की  यात्रा

 a  श्री  सिद्धेश्वर  प्रसाद  :
 श्रोता  रेणु  चक्रों  :
 श्री  भागवत  झा  ईजाद  :
 श्री  स०  चे  सामन्त :
 श्री  सुबोध  हंसना  :
 श्री म०  ला०  द्विवेदी  :
 श्री  हरि  विष्णु  कामत  :
 श्री  हेम  बरुआ:
 श्री  नाथ  पाई  :
 श्री  श्रल्वारेस  :
 श्री  नरेन्द्रनाथ  त्रिवेदी  :
 श्री  दे०  'द०  प्री  :

 roy  wo  ~

 क्या  वंदेछ्िक-कार्य  मंत्री  यह  बताने  की
 बरपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  महाराष्ट्र
 के  निर्माण  तथा  पर्यटन  मंत्री  को  एक  विशेष
 दूत  के  रूप  में  पश्चिम  जर्मनी  भेजा  गया  था  :

 (ख)  क्‍या  भारत  तथा  पाकिस्तान  के
 बीच  सम्बन्धों  में  सुधार  करने  की  दृष्टि  से
 उन्होंने  पश्चिम  जमाने  सरकार  से  मध्यस्थता
 कच  का  अनुरोध  किया  था  :  और

 (ग)  यदि  हां,  तो  इस  संबंध  में  अब  तक
 किलनी  प्रगति  हुई  है  ?

 विदेशी-  कार्य  मंत्री  (श्री  सवर्ण  सिह  )
 (क)  जी  नहीं।  श्री  होमी  तलवार  खां

 जर्मन  संघीय  गणराज्य  सरकार  के  निमंत्रण
 पर  वहां  की  यात्रा  करने  गए  थे  |

 (ख)  जी  नहीं;

 (ग)  प्रश्न  नहीं  उठता  1
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 ग्रा काश वाणी  के  एक  कर्म  चारी  द्वारा  नकलों
 को  चोरी  की  जांच

 1574  श्री  सिद्धेश्वर,  प्रसाद:  क्‍या

 सूचना  और  प्रसारण  मंत्री  9  मई,
 I966  के  अतारांकित  प्रश्न  संख्या  4956  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  आकाशवाणी  के  एक  कर्म-
 चारी  द्वारा  नक्शे  की  चोरी  किये  जाने  के  बारे
 में  की  जा  रही  जांच  इस  ब्रीच  पूरी  हो  गई  है  :

 (ख)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  है;

 (ग)  यदि  नहीं,  तो  देरी  होने  के  क्‍या
 कारण  हैं;  और

 (घ)  क्‍या  विवरण  में  उल्लिखित  उन
 अधिकारियों  के  विरुद्ध  कोई  अ्रग्रेतर  जांच  की
 गई  है  जिनके  पाकिस्तान  जाने  के  बारे  में
 सरकार  के  पास  उस  समय  निश्चित  जानकारी
 नहीं  थी  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  राज
 बहादुर)  :  (क)  से  (ग),  जांच  समाप्त
 हो  चुकी  है  और  जहां  तक  नक्शों  की  चोरी  का
 सम्बन्ध  है,  सम्बन्धित  कर्मचारी  का  दोष  नहीं
 पाया  गया  |

 (घ)  जी,  हां  a  जिन  पन्द्रह  कमंचा-
 रियों  को  “अ्रनापत्ति-पत्र  जारी  किए  गए  थे
 कौर  जिनके  पाकिस्तान  जाने  के  बारे  में  उस
 समय  कोई  सूचना  नहीं  थी,  गे  पूछ-ताछ  से
 पता  चला  है  कि  उन  में  से  केवल  पांच  वास्तव
 में  पाकिस्तान  गए  थे,  बाकी  नहीं  ।

 आयुक्त  का  रखानों  का  ग्राधुनिकीकरण

 1575.  श्री  सिद्धेश्वर  प्रसाद:  क्‍या
 रक्षा  मंत्री  9  मई,  9665  के  ग्रतारांकित  प्रश्न
 संख्या  50i9  के  उत्तर  के  सम्बन्ध  में  यह

 बने  की  कृपा  करेंगे  कि  :
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 (क)  कितने  आया  कारखानों  के  आयु-
 निकीकरण  के  लिये  कार्यवाही  की  गई  है  और
 शेष  कारखानों  का  आधुनिकीकरण  कब  तक
 हो  जायेगा  :  और

 (ख)  क्‍या  उत्पादन-लागत  कम  करने
 के  लिये  किये  गये  अन्य  उपायों  के  साथ-साथ
 पूरी  उत्पादन  क्षमता  का  इस्तेमाल  किया  जा
 रहा  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री
 (श्री  अ०  म०  थामस  )  :  (क)  आधुनिकीकरण

 योजना  के  अन्तर्गत  सभी  पुरानी  फैक्ट्रियां  हैं
 ओर  आवश्यकताओं  और  प्राप्य  संसाधनों  के
 अनुरूप  वह  कार्यान्वित  की  जा  रही  है  -  आशा
 है  कि  चौथी  पंचवर्षीय  योजना  के  अन्त  तक,
 योजनाएं  सम्पूर्ण  हो  चुकी  होंगी  ।  तदपि
 आधुनिकीकरण  एक  निरन्तर  प्रस्तुत  रहने
 वाली  प्रक्रिया  है,  विशेषकर,  रूढ  हथियारों
 के  क्षेत्र  में  भी  बढते  हुए  सौफिस्टीकेशन  के
 कारण  ।

 (ख)  जी  हां,  इस  शर्त  के  साथ  कि
 प्राथमिकता.  यथासंभव  मात्रा  में  सेवाओं  की
 मांग  पूरी  करने  को  दी  जाए।

 Malayalam  Film  ‘Chemeen’
 1576.  Shri  Yashpal  Singh:  Wil)  the

 Minister  of  Information  and  Broad
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on
 the  opening  day  of  the  booking  of
 Malayalee  Film  ‘Chemeen’  the  Presi-
 dent’s  Gold  Medal  winner,  at  the
 Films  Division  auditorium  in  May,
 1966,  only  25  tickets  were  offered  for
 sale  as  against  000  seats  available;
 and

 (b)  if  so,  the  reasons  therefor?”
 The  Minister  of  Information  and

 Broadcasting  (Shri  Raj  Bahadur):
 (a)  No,  Sir.  All  the  available  973
 seats  (in  Vigyan  Bhavan)  were
 offered  for  sale  and  actually  sold  to
 the  public.

 (b)  Does  not  arise.
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 Demarcation  of  India-East  Pak.
 Border

 1577,  Shri  Yashpal  Singh:
 Shri  Prakash  Vir  Shastri:
 Shri  C.  K.  Bhattacharyya:
 Shri  R,  S.  Pandey:
 Shri  Tridib  Kumar  Chaudhuri:
 Shri  Bibhuti  Mishra:
 Shri  Tula  Ram;
 Shri  Vishwa  Nath  Pandey:
 Shri  S._M.  Banerjee:
 Shrimati  Savitri  Nigam:
 Shrimati  Maimoong  Sultan:
 Shri  Ravindra  Varma:
 Shri  P.  Venkatasubbaiah:
 Shri  Hukam  Chand  MKacha-

 vaiya:
 Shri  Bhagwat  Jha  Azad:
 Shri  Sonavane:
 Shri  Raghunath  Singh:
 Shri  R.  Barua:
 Dr.  Ranen  Sen:
 Shri  Onkar  Lal  Berwa:
 Shri  P.  C.  Borooah:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 External

 (a)  whether  the  official  teams  of
 India  and  Pakistan  have  met  recent-
 ly  to  demarcate  border  with  East
 Pakistan  including  that  of  Hili  and
 Berubari;  and

 (b)  if  so,  whether  any  progress
 has  been  made  in  the  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  Joint  survey  and  ad  hoc  de-
 marcation  along  the  Bagge  Line  in
 the  Char  Area  bordering  Mauza
 Manik  Chak  between  Murshidabad
 (West  Bongal)  ang  Rajashahi  (East
 Pakistan)  was  taken  up  and  c¢com-
 pleted  on  20-6-1966,,

 In  Berubari  sector  survey  work
 starteq  ‘on  the  llth  June,  1966,  but
 satisfactory  progress  could  not  be
 made  owing  to  the  onset  of  monsoon;
 (ii)  protest  by  local  residents;  and
 (iii)  Caleutta  High  Court’s  injec-
 tion  proh‘biting  construction  of
 pillars.  All  surveylfield  work  was
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 stopped  from  22nq  July,  1966,  by
 agreement  between  Indian  and
 Pakistani  survey  officials.

 In  Hili  sector,  survey  work  com-
 menced  on  the  llth  June,  1966,  but
 little  progress  has  been  made  because
 of  the  withdrawal  of  the  essential
 Pakistani  survey  staff  from  the  field.

 2.  On  the  Assam-East  Pakistan
 border,  there  has  been  no  progress
 of  actual  fielg  work.  Indian  and
 Pakistani  survey  teams  have  drawn
 up  a  programme  for  joint  field  work
 to  be  undertaken  during  the  next
 field  season.

 Development  works  in  Nepal,  Bhutan
 and  Sikkim

 1578,  Shri  Yashpal  Singh:  Will  the
 Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  the  amount  earmarkeg  for  giv-
 ing  aid  to  Nepal,  Bhutan  and  Sikkim
 for  their  development  works  quring
 the  First  year  of  the  Fourth  Five
 Year  Plan;  and

 (b)  the  particulars  of  the  works
 to  be  executed?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  As  the
 Fourth  Five  Year  Plan  is  yet  to  be
 finalized,  the  details  and  quantum  of
 assistance  have  not  yet  been  deter-
 mined.  However,  for  the  year  1966-
 67,  Rs,  598°98  lakhs,  Rs.  275  lakhs,
 and  Rs.  75  lakhs  have  been  ear-
 marked  by  the  Government  of  India
 for  economic  assistance  to  Nepal,
 Bhutan  and  Sikkim  respectively.

 (b)  Particulars  of  the  Govern-
 ment  of  India’s  assistance  fall  broad-
 ly  under  the  following  heads:—

 (i)  Communications
 (ii)  Irrigation  and  Power
 (iii)  Water  Supply  Schemes
 (iv)  Education
 (v)  Horticulture

 (vi)  Forestry
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 (vii)  Health,  and
 (viii)  Machinery  and  equipment.

 नौसेना  &  बिमान  को  दुर्घटना

 1579.  को  विश्वनाथ  पाण्डेय  :
 श्री  रामचन्द्र  इलाका  :
 श्री  घ्लेदबर  मोना  :

 क्या  रक्षा  मंत्री  8  अप्रैल,  1966  के
 अतारांकित  प्रश्न  संख्या  3539  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  नौसेना  के  आई०
 एन०  एस०  विकसित  फ्लैग  शिप  के  एक
 समुद्री  विमान  के  बम्बई  के
 सानता  कर्ज  हवाई  अड्डे  के  निकट  वरसोबा
 के  पास  समुद्र  में  टूटकर  गिर  जाने  के  कारणों
 का  पता  लगाने  के  लिए  नियुक्त  की  गई  जांच
 समिति  ने  इस  बीच  अपना  प्रतिवेदन  दे  दिया
 2  :  और

 (@)  यदि  हां,  तो  दुर्घटना  का  ब्यौरा
 क्‍या  है?

 प्रतिरक्षा  मंत्री  (श्री  य्रशवन्तराब  चव्हाण  ye
 (क)  जहां।

 (ख)  विमान  चालक  ने  विमान  वाहक
 पौत  की  ओर  लौटते  हुए  देखा  कि  विमान  के
 पिछली  इंधन  टंकी  की  आग  लगने  संबंधी
 सावधान  करने  वालों  बत्ती  जल  रही  थी।
 विमान  चालक  ने  तुरन्त  निर्धारित  आपाती
 कार्यवाही  की,  परन्तु  बत्ती  बुझ  नहीं  पाई।
 चालक  ने  संकट  की  सूचना  दी  और  विमान  से

 कूद  गया  |

 लगभग  40  मिनट  के  पश्चात्‌  चालक
 मछली  पकड़ने  वाले  एक  जहाज  द्वारा  बचा
 लिया  गया,  और  वर्ली  कोलीवाडा  तट  पर
 उतारा  गया  |  उसे  मामूली  खराशें  आई  थीं।

 विमान  की  आग  सम्बन्धी  सावधान  करने
 वाली  बत्ती  के  जलने  के  सम्बन्ध  में  बोर्ड  आव
 इन्क्वायरी  किसी  निश्चित  निर्णय  पर  न
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 पहुंच  सकी,  क्‍योंकि  विमान  के  अवशेष  प्राप्त
 कर  पाने  के  सभी  प्रयत्न  ब्यर्थ  गए  थ  |

 Surplus  workers  in  E.  M.  E.  and
 Army  Station  Werkshops

 1580.  Shri  S.  M.  Banerjee:  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  workers  declared:  sur-
 plus  in  the  Army,  E.  M.  E.  and  Sta-
 tion  Workshops  throughout  the  coun-
 try  as  a  result  of  discard  policy  of
 Government  have  been  provided  with
 equivalent  alternative  jobs;

 (b)  if  not,  the  number  of  those
 who  are  still  on  the  surplus  list;  and

 =
 (c)  the  steps  taken  by  Govern-

 ment  to  provide  them  with  jobs?

 The  Minister  of  state  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  and  (b).  Out  of  a  total  number
 of  2059  industrial  employees  who
 were  declared  surplus  to  the  re-
 quirements  of  Army  Base  Workshops
 and  Vehicle  Depot  Workshops  in
 the  E.M.E.,  as  a  result  of  the  discard
 policy  of  ‘B’  Vehicles,  only  96  em-
 ployees  remain  to  be  offered  alterna-
 tive  jobs.  The  strength  of  Station
 Workshops  has  not  been  affected  by
 the  discarg  policy.

 (c)  The  surplus  employees  are
 being  adjusted  by  a  central  agency
 against  alternative  appointments
 available  within  the  Defence  Organi-
 sation.  Other  Ministries  of  the  Cen-
 tral  Government,  Transport  Depart-
 ments  of  State  Governments  and
 three  commercial  firms  were  app-
 roached  for  absorption  of  these  em-
 ployees.  A  large  number  of  them
 have  been  given  re-orientation  train-
 ing  and  absorbed  as  Machinists  in
 Ordnance  Factories.  The  period  of
 protection  from  retrenchment,  given
 to  those  who  are  not  offered  alter-
 native  jobs,  has  been  extended  upto
 3lst  October,  1966.  In  the  mean
 time,  further  efforts  will  continue  to
 be  made  to  find  alternative  jobs  for
 them.
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 Statement  by  President  Kaunda  of
 Zambia  Re:  Rhodesia

 58l.  Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda;

 Will  the  Minister  of  External Affairs  be  pleased  to  state:
 (a):  whether  Government’s  atten-

 tion  has  been  drawn  to  a  statement
 made  on  the  22nd  May,  966  by
 President  Kaunda  of  Zambia  that  he
 would  seek  Britain’s  expulsion  from
 the  Commonwealth,  if  the  Rhodesian
 rebellion  was  not  ended  by  July;

 (9)  the  reaction
 thereto;  and

 of  Government

 (c)  whether  there  has  been  any
 communion  of  the  Government  of
 India  with  President  Kaunda  in  this
 regard?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh:):  (a)  Yes,  Sir.
 Government  has  seen  a  press  release
 issued  by  the  Government  of  Zambia,
 according  to  which  President  Kaunda
 is  reported  to  have  saiq  that  he
 would  propose  the  expulsion  of
 Britain  from  the  Commonwealth,  if
 the  rebellion  in  Rhodesia  had  not
 ended  by  the  time  the  next  Com-
 monwealth  Conference  meets.

 (b)  and  (c).  No  approach  has  been
 made  by  the  Government  of  Zambia
 to  the  Government  of  India  and  no
 action  has,  therefore,  been  taken  in
 the  matter.  However,  the  position  of
 Government  of  India  regarding
 Rhodesia  is  well  known  and  we
 shall  continue  to  work  for  the  esta-
 blishment  of  a  genuinely  nationalist
 Government  based  on  the  principle
 of  one  man  one  vote.

 अ्रखबारी  कागज़  की  कमी

 1582  श्री  प्रकाश वीर  शास्त्री  :
 श्री  रघनाथ  सिह  :
 श्री  हकम  चन्द  कछवाय  :

 कय!  सूचना  और  प्रसारण  मंत्री  यह
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 बताने  की  कृपा  करेंगे  कि  :

 (क)  अखबारी  कागज  की  कमी  को

 दूर  करने  के  लिये  और  क्या  प्रगति  हुई  है  :

 (ख)  क्‍या  सरकार  का  विचार  भाषा
 समाचार  पतों  की  बढ़ती  हुई  मांग  को  'ध्यान
 में  रखते  हुए  उनके  अखबारी  कागज  के  कोटे
 में  वृद्धि  करने  का  है  और

 (ग)  यदि  हां,  तो  इस  बारे  में  कब  तक
 अन्तिम  निर्णय  किया  जायेगा  ?

 सूचना  और  प्रसारण  मंत्रों  (श्री  राज

 बहादुर  )  (क)  अखबारी  कागज
 के  आयात  के  लिए  यू  एस०  नान-
 प्रोजेक्ट  लोन  एड  की  राशि  में  से  20  लाख
 डालर  और  दिये  गये  हैं  1

 (ख)  966-67  की  अखबारी  कागज
 नीति,  वाणिज्य  मन्त्रालय  की  सार्वजिनक

 सूचना  संख्या  5->मार  टीम  सील  (पी८
 एन०)/66  मेंघांपत  की  गई  थी।  इस

 सूचना  की  एक  प्रति  26  अप्रैल,  L96n  को
 सदन  की  मेज  पर  रखी  जा  चुकी  है  ।  इसमे
 भारतीय  भाषा  के  समाचार  पत्तों  समझ  सारे
 अखबारों  को.  अपनी  प्रचार  संख्या  बढ़ाने  के

 लिये  और  अखबारी  कागज  देने  की  व्यवस्था

 है।

 (ग)  और  अखबारी  कागज  मिलने  पर
 वर्तमान  कोटे  को  बढ़ाने  पर  विचार  कया
 जायेगा  ।

 Children’s  Film  society
 1583.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  result  of  the  Court  case
 against  the  former  Office-bearers  of
 the  Children’s  Film  Society,  Sapru
 House,  New  Delhi,  for  misappropria-
 tion  of  large  amount  of  funds  of  the
 Society?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):
 (a)  A  civil  suit  was  filed  on  29th
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 July,  3965  against  the  former  Gene-
 ral  Secretary,  Children’s  Film  So-
 ciety,  for  mis-appropriation  of  50,000|-
 Belgian  francs,  which  he  received
 from  the  International  Centre  of
 Children’s  Films,  Brussels,  on  behalf
 of  the  Indian  National  Centre  and
 for  which  he  did  not  render  any
 account.  It  is  pending  in  the  Civil
 Court  at  Delhi,  and  the  next  hear-
 ing  for  evidence  has  been  fixed  on
 lst  September,  1966.

 परिष्करण  संस्थाएं

 1584.  श्री  मती  सावित्री  निगम  :  क्‍या
 प्रधान  मंत्री  यह  बताने  की  कपा  करेंगे  कि
 रेडियोधर्मी  तथा  अन्य  विशिष्टि  पदार्थों  को
 परिष्कृत  करने  तथा  उपयोगी  बनाने  के  लिये
 संस्थाएं  किन  किन  राज्यों  में  स्थापित  की
 गई  हैं  ?

 प्रधान  मंत्री  तथा  श्री  शक्ति  मंत्री
 श्रीमती  इंदिरा  गांधी  )  :  केरल,  महा-
 राष्ट्र  और  पंजाब  ।  आशा  की  जाती  है  कि
 बिहार  राज्य  में  स्थापित  की  जा  रही  यूरेनियम
 धातु  मिल  अगले  वर्ष  चालू  हो  जायेगी  ।

 Atomic  Power  Station  at  Kalpakam
 (Madras)

 R.  S.  Pandey:
 Shri  .:  0.  Linga  Reddy:

 R.  Chakraverti:
 Barua:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  final  decision  has
 since  been  taken  with  regard  to  the
 location  of  the  atomic  power  station
 at  Kalpakam  in  Madras;  and

 (b)  if  so,  when  the  project  report
 is  likely  to  be  ready?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Yes,  subject  to  foreign
 exchange  being  available  to  cover
 the  cost  of  equipment  which  has  to
 be  imported.
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 (b)  The  Project  Report  has  already
 been  prepared.

 Talks  with  Mr.  A.  Z.  Phizo

 1586.  Shri  Yashpal  Singh:
 Shri  Ss.  M.  Banerjee:
 Shri  P.  C.  Borooah:
 Shri  C.  K.  Bhattacharyya:
 Shri  D.  D.  Puri:
 Shrimati  Renuka  Barkataki:
 Shri  Buta  Singh;

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  his  Parliamentary
 Secretary  visited  London  for  talks
 with  Mr.  A.  Z.  Phizo;  and

 (b)  if  so,  the  outcome  thereof?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Shri  Ss.  C.
 Jamir.  Parliamentary  Secretary,
 visiteq  London  in  963  and  had  talks
 with  Mr.  A.  Z.  Phizo.  He  has  _  not
 visiteq  London  since  then.

 (b)  Outcome  of  his  talks  in  963
 was  discussed  on  the  Floor  of  the
 House  on  16-9-1963,  in  connection
 with  Starred  Question  No.  684.

 Statement  of  Chairman,  Atomic
 Energy  Commission

 1587.  Shri  P.  0.  Borsoah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  statements  of
 the  new  Chairman  of  Atomic  Energy
 Commission  in  his  first  Press  Con-
 ference  enumerating  the  pre-requisi-
 tes  for  India  before  going  nuclear;

 (b)  if  so,  what  precisely  these  pre-
 requisites  are:  and

 (c)  whether  Government  propose
 to  set  up  the  type  of  industrial  base
 envisaged  by  him  during  the  Fourth
 Plan?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir,
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 (b)  The  pre-requisites  for  develop-
 ing  a  nuclear  deterrent  are  progress
 in  nuclear  and  aerospace  science  and
 technology,  supported  by  a  highly
 advanced  industrial  base,  development
 in  space  technology,  metallurgy  and
 advanced  electronics  as  well  as  manu-
 facturing  capabilities  for  such  items
 as  special  grade  materials,  precision-
 fabrication  and  instrumentation,  con-
 trol  systems,  microwave  _  electronics
 and  high  speed  computers.

 (c)  The  development  of  a  sound
 industrial  base  involving  advanced
 technology  ig  as  important  for  econo-
 mic  development  and  security  involv-
 ing  conventional  weapons,  as  it  is  for
 a  nuclear  deterrent.  Government  is
 actively  considering  steps  for  imple-
 menting  the  recommendations  of  the
 Electronics  Committee  and  propose  to
 take  all  possible  steps,  consistent  with
 Tesources,  to  further  a  broad  based
 programme  in  other  areas.

 Film  Institete  of  India
 1588.  Shri  B.  ्.  Das:

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  the  Film  Institute  of
 India  has  been  able  to  produce  en-
 ough  trained  men  to  meet  the  require-
 ments  of  the  Film  Industry;

 (b)  whether  all  the  persons  trained
 so  far  Have  been  employed;  and

 (c)  if  not,  the  steps  being  taken  to
 employ  the  trained  persons  in  future?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 Yes,  Sir.

 (b)  Out  of  92  Diploma  holders  who
 have  so  far  passed  out  of  the  Insti-
 tute,  79  have  secured  employment  and
 information  regarding  the  remaining
 3  Diploma  holders  is  not  available
 with  us.

 (c)  The  Instituté  is  maintaining
 constant  liaison  with  the  various  em-
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 ploying  agencies  in  the  Film  Industry
 as  well  as  in  the  Government  to  se-
 cure  suitable  employment  for  its  Dip-
 Joma  holders.

 Export  of  Goods  manufactureg  by
 Public  Undertakings  controllea@  by

 Ministry  of  Defence
 1589,  Shri  B.  K.  Das:

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  any  efforts  have  been
 made  to  export  finished  80098  manu-
 factured  by  the  public  undertakings
 controlled  by  his  Ministry;

 (b)  if  so,  the  goods  exported  dur-
 ing  the  last  two  years;  and

 (c)  the  reasons  for  the  manufacture
 of  goods  for  export  by  these  under-
 takings  when  the  country  itself  needs
 defence  goods?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  to  (c).  In  view  of  the  imperative
 need  to  earn  foreign  exchange,  a
 drive  to  export  some  of  the  finished
 goods  manufactured  by  Public  Sector
 Undertakings  under  the  control  of
 Ministry  of  Defence  was  launched  in
 1965.  These  Undertakings  apart  from
 manufacturing  Defence  equipment

 needs
 also.  The  items  exported  were  from
 the  normal  civil  production  lines  of
 these  Undertakings  and  generally
 comprised  machine  tools,  diese]  en-
 gimes  and  other  engineering  items.

 Obsolescent  Stores
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:

 1590.

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 technical  team  get  up  to  screen  the
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 unwanted  current  and  _  obsolescent
 stores;  has  recommended  the  disposal
 of  stores  worth  Rs.  56.4  crores;

 (b)  if  so,  since  when  such  stores
 have  been  accumulated:  and

 (c)  what  are  the  current  unwanted
 stores  which  were  recommended  for
 disposal?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  A  Technical  Team,
 which  was  set  up  in  July  964  for  the
 purpose  of  screening  current  and
 obsolescent  stores  has  recommended
 for  disposal  upto  30th  June  966
 stores  valued  at  Rs.  5439  crores.

 (b)  The  surplus  stores  recommend-
 ed  for  disposal  have  accumulated
 from  time  to  time,  and  include  also
 the  surpluses  of  World  War  II.

 (c)  The  surplus  current  and  ob-
 solescent  stores  recommended  for
 disposal  are  those  which  cannot  be
 consumed  within  the  shelf  life  or
 during  the  remaining  projected  life
 of  the  related  main  equipment!vehi-
 cle  and  for  which  there  is  no  alter-
 native  use  either.  They  fal!  under
 the  following  broad  categories:

 General  Stores:
 Clothing  Stores;
 Armament  Stores:
 Engineers’  Stores.  and
 M.T.  Stores

 Separate  figures  in  respect  of  cur-
 rent  stores  are  not  available.

 Naval  Base  at  Marmagao
 1591.  Shri  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  proposal  to  set
 up  a  Naval  base  at  Marmagao  has
 been  finalised;

 (b)  if  so,  whether  its  project  re-
 port  has  been  prepared;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Defence  (Shri  Y.

 B.  Chavan):  (a)  to  (c).  The  project
 93(Ai)  LSD—4..
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 report  prepared  by  the  Consultants
 is  sti]l  under  the  consideration  of
 Government.

 The  main  recommendations  so  far
 as  the  Navy  is  concerned,  relate  to
 the  development  around  the  Alpar-
 queiros  point,  the  Eastern  half  of  the
 adjoining  Vasco  Bay  being  utilised
 for  berthing  of  longer  Naval  ships
 and  Vadem_  Bay  being  used  as  a
 small  ship  base.

 Naval  Facilities  at  Port  Blair
 1592.  Shrj  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  the  proposal  to  deve-
 lop  the  Naval  facilities  at  Port  Blair
 such  as,  setting  up  wharf  and  con-
 struction  of  Workshops’  for  repair
 facilities  has  been  implemented;

 (b)  if  not,  when  this  will  be  done;
 and

 tc)  whether  these  facilities  will  be
 provided  exclusively  for  defence
 purposes?

 The  Minister  of  Defence  (Shri
 Y,  B.  Chavan):  (a)and  (b).  The
 necessity  for  construction  of  a  wharf
 at  Port  Blair  has  been  accepted  by
 Government  and  the  procedure  for
 execution  is  being  considered.  Pro-
 posals  for  construction  of  Workshops
 for  repair  facilities  are  still  under
 consideration  of  the  Government.

 (c)  These  facilities  wil]  also  be
 available  for  civil  purposes.

 राइफलों  तथा  पिस्तौलों  का  निर्माण

 1593.  श्री  राम  सेवक  यादव  :  क्‍या
 रक्षा  मन्त्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  भारत  में  बनाई  जा  रही
 राइफलें  तथा  पिस्तौलें  सेना  की  आवश्यकता
 पूरी  करने  के  लिये  पर्याप्त  हैं  या  ग्राम  भी
 इनका  ग्रा यात  किया  जाता  है  ;

 (ख)  ईच्छा पुर  आया  कारखाने  में
 प्रतिदिन  कितनी  राइफलें  बनाई  जाती  हैं  ;

 7x  *
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 (7)  क्या  सरकार  का  स्टेनगन  तथा
 हल्की  मशीनगन  भी  भारत  में  बताने  का
 विचार  है  ;  और

 (घ)  यदि  ये  शस्त्र  पहले  से  ही  भारत  में
 बनाए  जा  रहे  हैं  तो  उनमें  कितने  प्रतिशत
 पुर्जे  देशी  हैं  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री
 श्री  Ho  स०  कामत)  :  (क)  तथा  (ख).
 राईफलों  का  निर्माण  आर्डिनेंस  फैक्टरी  ईशापुर
 में  किया  जा  रहा  है,  और  उत्पादन  की  रफ्तार
 सेना  की  आवश्यकताएं  पूरा  करने  के  लिए
 काफी  है  ।  प्रतिदिन  निर्माण  की  जाने  वाली
 राईफलों  की  संख्या  प्रकट  करना  लोकहित  में
 नहीं  होगा  ।  पिस्तौल  भारत  में  नहीं  बनाए
 जा  रहे  परन्तु  उनका  उत्पादन  निकट  भविष्य
 में  आरम्भ  किए  जाने  की  सम्भावना  है  ।
 फौरी  आवश्यकताएं  आयात  द्वारा  पूरी  की
 जाती  हैं  ।

 (ग)  स्टेनगन  के  उत्कृष्ट  संस्करण  जिन्हें
 कार्बाइन  और  लाईट  मशीनगन  कहा  जाता  है
 पहले  से  ही  भारत  में  बनाए  जा  रहे  हैं  ।

 (घ)  इन  हथियारों  के  निर्माण  के  लिए
 किसी  प्रक्रार  के  आयात  संघटकों  के  प्रयोग  की

 प्रा वश्य कता  नहीं  होती  |

 Dismissal  of  Workers  of  Indian
 origin  from  Jaffna  Municipal

 Service
 594  Shri

 Dmg
 nath:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  are
 aware  of  the  dismissal  of  workers  of
 Indian  origin,  from  the  Jaffna
 Municipal  Service,  in  Ceylon;

 (b)  whether  it  is  a  fact  that  this
 constitutes  violation  of  clause  7  of
 the  Srimavo-Shastri  Pact;

 (c)  the  number  of  workers  dis-
 missed;

 (d)  whether  the  matter  has  been
 raised  with  the  Government  of  Cey-
 lon;  and

 (e)  if  so,  the  reaction  of  the
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 Ceylon  Government  and  the  decision
 of  Government  in  this  regard?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Govern-
 ment  are  aware  that  some  workers
 of  Indian  origin  have  been  dismis-
 sed.  They  were  employed  by  cer-
 tain  contractors  at  the  Jaffna  harbour
 and  Kankesanturai  harbour  and  not  in
 the  Jaffna  Municipal  Service.

 (b)  No  representation  from  them
 has  been  received  by  our  High  Com-
 mission  in  Ceylon  and  it  is,  there-
 fore,  presumed  that  they  are  not
 covered  by  clause  7  of  Indo-Ceylon
 Agreement.

 (c)  Twenty.
 (d)  No,  Sir.
 (e)  Does  not  arise.

 Union  of  Malaysia,  Thailand
 Indonesia  and  Philippines

 1595.  Shri  Kapur  Singh:
 Shrj  Buta  Singh:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state  the  reac-
 tion  of  Government  to  the  proposed
 union  of  Malaysia,  Thailand,  Indo-
 nesia  and  Philippines?

 The  Minister  of  External
 (Shri  Swaran  Singh):
 have  seen  newspaper
 cerning  a  possible  union  of
 Malaysia,  Thailand,  Indonesia  and
 the  Philippines.  The  proposals  have
 not  taken  any  concrete  form.  It  is
 a  matter  for  the  countries  concerned
 to  decide.  The  Government  there-
 fore  considers  it  premature  for  them
 to  define  their  attitude  to  this  pro-
 posal.

 Affairs
 Government

 reports  con-

 Rural  Community  Listening
 1596.  Shri  P.  R.  Chakraverti:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 target  of  providing  every  one  of  the
 villages  in  the  country  with  a  com-
 munity  listening  radio  set  by  the  end
 of  the  Fourth  Plan  period  has  been  re-

 Sets
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 commended  by  the  Directors  of  In-
 formation  of  the  various  States  who
 met  recently  at  Delhi;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):
 (a)  Yes,  Sir.

 (b)  Our  aim  is  to  provide  a  radio
 set  in  each  village  in  the  country
 within  the  shortest  possible  period
 subject  to  the  availability  of  funds.
 foreign  exchange  and  the  mainten-
 ance  arrangements  for  these  sets  in
 the  States.  A  sum  of  Rs.  5  crores  is
 being  considered  for  provision  to-
 wards  subsidy  for  the  purchase  of
 community  listening  sets  in  the  Fourth
 Plan  which  is  yet  to  be  finalised.
 This  will  provide  for  the  addition
 of  4,00,000  community  receivers.

 Employees  of  C.0.D,  Kanpur

 1597.  Shri  S.  M.  Banerjee:

 be Will  the  Minister  of  Defence
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 workers  of  C.O.D.,  Kanpur  were  dis-
 missed  from  service  summarily  in
 June,  966  without  even  charge
 sheet  being  served  on  them;

 (b)  whether  such  dismissals  are
 illegal  under  the  present  rules;  and

 (c)  the  action  taken  by  Govern-
 ment  in  the  matter?

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  (a)  and  (b).  The  services
 of  three  casual  employees  of  C.O.D.,
 Kanpur  were’  terminated  on  3rd
 June,  966  in  accordance  with  the
 terms  and  conditions  of  their  service.
 It  was  not  necessary  to  serve  charge-
 sheets  on  them  before  their  services
 were  terminated.

 (c)  Representations  have  been
 made  to  Government  in  this  connec-
 tion  and  they  are  receiving  consi-
 deration,
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 Missiles
 1598.  Shri  Krishnapal  Singh:

 Shri  P.  C.  Borooah:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  of  Army  Staff  at  a  Press  Con-
 ference  recently  said  that  he  was  in
 favour  of  India  possessing  missiles;
 and

 (b)  if  so,  the  arrangements  Gov-
 ernment  are  making’  to  possess
 them?

 The  Minister  of  Defence  (Shri
 Y.  B.  Chavan):  (a)  and  (b).  Yes,
 but  it  would  not  be  in  the  public  in-
 terest  to  disclose  any  further  infor-
 mation.

 Missing  Army  Personnel
 1599.  Shri  Kapur  Singh:

 Shri  Buta  Singh:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  are  some
 soldiers  and  officers  _  still  untraced
 who  were  engaged  in  fighting  in  the
 recent  conflict  with  Pakistan;

 (b)  if  so,  the  details  thereof;
 (c)  whether  there  is  any  appre-

 hension  of  some  of  them  being  in
 Pakistani  custody;  and

 (d)  whether  enquiries  have  been
 made  regarding  the  missing  soldiers
 from  Pakistani  authorities?

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  (a)  Yes,  Sir.

 (b)  There  were  399  Defence  per-
 sonnel  (387  belonging  to  the  Army
 and  2  belonging  to  the  Air  Force)
 still  missing  out  of  those  who  were
 engaged  in  fighting  in  the  recent  con-
 flict  with  Pakistan.  Out  of  them  22
 (205  belonging  to.  the  Army  and  7
 belonging  to  the  Air  Force)  have  so
 far  been  presumed  killed  according
 to  the  existing  rules,
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 (c)  and  (d).  There  is  no  appre-
 hension  of  some  of  them  being  held
 in  Pakistani  custody.  However  the
 names  of  all  missing  personnel  have
 been  sent  to  the  delegate  of  the  In-
 ternational  Committee  of  the  Red
 Cross  to  make  enquiries  about  them
 from  the  Pakistani  authorities.

 Statement  by  Mr.  A.  Z.  Phizo
 1600.  Shri  P.  R.  Chakraverti:

 Shri  H.  C,  Linga  Reddy:
 Will  the  Minister  of

 Affairs  be  pleased  to  state:
 External

 (a)  whether  his  attention  has  een
 drawn  to  the  statement  of  Mr.  A.  Z.
 Phizo,  rebel  Naga  leader,  made  in
 his  home  at  Bromley,  Kent  (U.K.)  on
 the  3rd  June  appreciating  the  Prime
 Minister’s  earnestness  in  finding  a
 solution  to  the  Naga  problem;  and

 (b)  what  further  progress  has
 been  achieved  jn  settling  this  pvro-
 blem  in  the  contéxt  of  Mr.  Phizo’s
 pronouncement  that  the  rebel  Naga
 lesders  saw  no  sense  in  a  brother
 fighting  a  brother?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  next  round  of  talks  with
 the  underground  Nagas  is  expected
 to  start  on  l0th  August,  1966.

 Exhthitions  on  the  Late  Shrj  Jawahar-
 lal  Nehru’s  Photos,  Etc.

 360l.  Shri  Hanumanthaiya:
 the  Minister  of  Information
 Broatcasting  be  pleased’  to  state:

 Will
 and

 (a)  the  number  of  exhibitions  so
 far  held  in  India  and  in  foreign
 countries  of  the  late  Prime  Minister,
 Shri  Jawaharlal  Nehru’s  photos,
 articles,  ete.;  and

 (b)  the  expenses  incurred  thereon?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):
 (a)  and  (b).  The  information  is  as
 given  below:
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 No.  of  exhibi-  Expenditure
 tions  held  incurred

 Rs.
 India  23  2,7I,000.00
 Foreign  countries

 (Arranged  by the  Ministry  of
 External  Affairs)  77  22,62,648,  .55

 Manufacturing  of  Rockets
 1603.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Prime  Minister  be  pleas-

 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  044  on  the  Ilth
 April,  966  regarding  the  malfunc-
 tioning  of  the  rocket  launched  on  the
 8th  December,  965  from  Thumba
 Equatorial  Rocket  Launching  Sta-
 tion  and  state:

 (a)  whether  the  investigations  in
 that  regard  have  since  been  com-
 pleted;

 (b)  if  so,  the  findings  thereof;  and
 (c)  the  steps  taken  by  Govern-

 ment  thereon?
 The  Prime  Minister  and  Minister

 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  to  (c).  The  Judi-Dart
 rocket  with  instrumentated  payload.
 which  was  fired  from  the  Thumba
 Equatorial  Rocket  Launching  Station
 on  December  18,  1965,  but  which  did
 not  function  properly,  was  one  of
 several  others,  which  gave  satisfac-
 tory  performance.  The  malfunctioning
 of  the  particular  rocket  was  reported
 to  the  manufacturers,  who  have  now
 intimated  that,  they  are  unable  to
 locate  the  precise  reasons  for  the  in-
 adequate  performance  of  the  rocket.
 They  have  offered  to  reimburse  the
 cost  of  the  rocket.  It  is  proposed  to
 seek  a  replacement  of  the  rocket.

 New  Sainink  School  at  Madras
 1604.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Defence  be

 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  056  on  the
 llth  April,  966  and  state:

 (a)  whether  the  proposal  of  Mad-
 ras  Government  for  opening  a  new
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 Sainik  School
 1966-67  has
 and

 in  the  State  during
 since  been  considezed;

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  and  (b).  The  proposal  67  the
 Madras  Government  for  having  a  se-
 cond  Sainik  School  was  approved  by
 the  Chairman  of  the  Board  of  Gov-
 ernors  Sainik  Schools  Society.  The
 Madras  Government  have  recently
 indicated  that  that  Government  are
 having  second  thoughts  regarding
 the  location  of  the  second  school  at
 Kodaikanal  in  view  of  the  present
 economy  drive.  This  school  wil  not
 now  be  opened  from  the  January
 967  session  as  reported  to  the  House
 in  reply  to  Starred  Question  056
 dated  the  llth  April,  1966.

 Extension  of  Television  Service  with
 Hungarian  Assistance

 1605.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No.  3825  on  the  28th  April
 966  and  state  the  progress  made  so
 far  regarding
 television  service  in  India  with  the
 assistance  of  Hungary?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):
 The  question  of  foreign  collabura-
 tion  for  supply/manufacture  of  TV
 equipment  is  still  under  considera-
 tion.  There  is,  however,  no  proposal
 to  obtain  assistance  from  Hungary
 at  this  stage.

 Visit  to  Burma  by  Secretary  to  the
 Prime  Minister

 1606.  Shri  Surendra  Pal  Singh:
 Shri  दि,  R.  Laskar:
 Shri  Liladhar  Kotoki;

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 (a)  whether  the  Secretary  to  the

 External
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 recently  visited
 talks  with  the

 Prime  Minister
 Burma  _  to  hold
 Burmese  leaders;

 (b)  if  so,  the  purpose  of  the  visit;
 and

 (c)  the  outcome  thereof?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (c).

 Yes,  Sir.  The  Secretary  to  the  Prime
 Minister  visited  Burma  in  order  to
 obtain  an  additional  supply  of  rice
 from  Burma.  A  quantity  of  80.000
 tons  was  made  available  by  the
 Burmese  Government  at  our  request

 Medium  Transport  Aircraft

 1607.  Shri  Kapur  Singh:
 Shri  Gulshan:
 Shri  Narasimha  Reddy:

 हि  Shri  D.  0.  Sharma;

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  Press
 Report  published  in  Hindustan  Times
 of  the  l5th  June,  966  that  the  De-
 fence  Ministry  propose  to  meei  the
 country’s  requirement  for  medium
 transport  aircraft  by  the  AVRO-748
 aircraft;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas}:
 (a)  and  (b).  Yes.  Sir.  The  Indian
 Airlines  Corporation  have  placed
 an  order  on  the  Hindustan  Aeronaut-
 ics  for  supply  of  35  HS-748  aircraft.
 It  is  naturally  expected  that  the  fur-
 ther  requirements,  if  any,  of  the
 Indian  Airlines  Corporation  for  me-
 dium  transport  aircraft  during  the
 4th  Five-Year-Plan  period  would  be
 met  by  supply  from  Hindustan  Aero-
 mautics  Limited.  This  would  be
 taken  up  at  the  apropriate  time  with
 the  Indian  Airlines  Corporation,
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 Chinese  Military  Experts
 in  Pakistan

 1608.  Shri  Kapur  Singh:
 Shri  Gulshan:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  press
 report  appearing  in  the  Hindustan
 Times  of  the  l7th  June,  966  stating
 that  about  300  Chinese  military  experts
 have  been  inducted  into  Kusthia  oppo.
 site  India’s  Nadia  district;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  Government  have  taken  note  of
 the  report.  As  far  as  our  information
 goes,  the  Chinese  in  this  area  are  much
 smaller  in  number.

 Defence  be

 Indian  Songs  over  Radio  Ceylon
 1609.  Shri  Karni  Singhji:

 Shri  Umanath:
 Shri  M.  N.  Swamy:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  representation  from
 Indian  film  producers  requesting  help
 in  preventing  Radio  Ceylon  from
 relaying  Indian  films  songs  and  adver-
 tisements;  and

 (9)  if  so,  the  steps  taken  in  the
 matter  so  far?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 Yes,  Sir.

 (b)  The  individual  Film  Producers
 in  response  to  a  Resolution  passed  by
 the  Indian  Motion  Picture  Producers
 Association  and  the  Film  Producers’
 ‘Guild  have  notified  Radio  Ceylon  to
 stop  playing  recorded  songs  fo  their
 ‘Films.  Government  is  closely  watch-
 ing  the  situation  and  will  take  what-
 ever  further  action  is  considered
 necessary.
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 Indent  for  LA.F,  Equipment
 6l0.  Shri  Karni  Singhji:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  g  fact  that  an  indent
 was  placed  through  India’s  Air  Adviser
 in  London  for  a  few  items  which  could
 not  be  identified  though  they  were  in
 stock  of  the  Indian  Air  Force;

 (b)  whether  it  is  also  a  fact  that
 the  cost  was  indicated  as  £  4  whereas
 the  actual  cost  was  in  the  region  of
 93  thousand  rupees;

 (c)  whether  attempts  were  made
 subsequently  to  have  the  order  cancel-
 led  as  the  items  indented  were  already
 on  stock;  and

 (d)  if  so,  with  what  results?
 The  Minister  of  Defence  (Shri  Y.  B.

 Chavan):  (a)  to  (c).  Yes,  Sir.

 (d)  The  suppliers  agreed  to  cancel
 only  5  out  of  7  items.  The  two  items
 for  which  cancellation  was  not  agreed
 to  by  the  suppliers  were  subsequently
 used  to  meet  a  later  demand.

 Peace  Corps
 46l.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  the  peace  corps  has
 started  work  in  India;  and

 (b  if  so,  its  functions,  achievements
 and  future  programme?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.
 The  Peace  Corps  has  ben  operating  in
 India  since  December,  96l.

 (b)  The  Peace  Corps  volunteers  are
 mostly  engaged  in  India  in  the  fol-
 lowing  fields  of  activity:

 l.  Food  Production  &  Allied  Pro-
 gramme;

 2.  Rural  Public  Health;
 3.  School  teaching  especially  sci-

 ence  &  Youth  work;
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 4.  Small  Industry,  Consumer  Co-
 operatives  and  Urban  Com-
 munity  Action.

 Within  limitations  the  programme
 has  been  found  to  be  useful.  The
 number  of  volunteers  coming  to  India
 are  determined  on  a  year  to  year  basis
 against  indications  given  by  the  State
 Governments.
 Prices  of  Semi-conductors  and  Valves

 1612.  Shri  Sunrendra  Pal  Singh:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bharat  Electronics  Limited  has  agreed
 not  to  raise  the  price  of  semi  conduc-
 tors  and  valves  despite  the  devalua-
 tion  of  the  rupee;  and

 (b)  the  steps  taken  by  Government
 to  ensure  that  the  benefit  of  this  mea-
 sure  passes  on  to  the  consumers  and
 not  to  the  manufacturers  and  middle-
 men?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  At  the  last  meeting  of  the  Radio
 Electronic  and  Television  Manufac-
 turers  Association  held  on  22nd  June,
 1966,  the  members  were  informed  that
 BEL  had  decided  to  maintain  the  pre-
 devaluation  prices,  and  they  were  re-
 quested  not  to  increase  the  prices  of
 Radio  Receivers  to  ensure  that  the
 benefit  of  maintaining  prices  of  Valves
 and  Transistors  passed  to  the  consu-
 mers.  As  regards  sale  of  valves  and
 transistors  in  the  retail  market  BEL
 have  taken  action  to  advertise  their
 prices  (which  are  the  same  as  before
 devaluation)  advising  purchasers  not
 to  pay  more.
 New  Arms  Factory  at  Tiruchchirapalli

 1613.  Shri  D.  0.  Sharma:
 Shri  P.  C.  Borooah:
 Shri  Ram  Harkh  Yadav:
 Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  one  more  arms  unit
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 has  been  commissioned  at  Tiruchchira-
 palli;  and

 (b)  if  so,  the  arms  to  be  manufac-
 tured  in  this  factory  with  its  manu-
 facturing  programme?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A,  M.  Thomas):
 (a)  Yes,  Sir.

 (b)  The  factory  will  manufacture
 conventional  Small  Arms.  It  is  not
 in  the  public  interest  to  give  details
 of  the  manufacturing  programme.

 area:  में  भर तोय  दूतावास  के  बुलेटिनों
 का प्रचार

 ‘1614.  श्री बड़े:.
 श्री  हुकम  चन्द  कछवाय  :
 श्री  काशो  राम  गुप्त  :
 श्री  ओंकार  लाल  बैरवा  :

 क्या  वैदेशिक  -कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मास्को  में
 भारतीय  दूतावास  के  बुलेटिनों  के  प्रचार  पर
 प्रतिबन्ध  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  भारत
 में  सोवियत  साहित्य  का  व्यापक  प्रचार  किया
 जाता  है;  और

 (ग)  यदि  हां,  तो  इस  संबंध  में
 सरकार  ने  क्‍या  कार्यवाही  की  है?

 वेदेशिप-कार्य  मंत्री  (श्री  स्वर्ण  सह)  :
 (क)  भारतीय  दूतावास  के  बेटियों  पर

 कोई  विशेष  प्रतिबंध  नहीं  है।

 (ख)  भारत  में  सोवियत  राजदूतावास
 नीचे  लिखे  बुलेटिन,  पत्रिकाएं  इरादी  निकालता
 ae 1

 l  न्यूज़  एंड  व्यूज;
 सोवियत  लैंड  ;

 यूथ  रिव्यू  ;

 Ww
 w
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 4.  प्रेस  (रली  ;  र

 5.  सोवियत  रिव्यू

 इसके  इलावा,  वह  समय-समय  पर  कुछ
 पैम्फलेट  प्रकाशित  करता  है।

 (ग)  प्रश्न  नहीं  उठता।

 Prices  of  Newsprint  Consequent  on
 Devaluation

 1616.  Shri  Kajrolkar:
 Shri  Mohammed  Koya:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  devalua-
 tion  has  created  an  ‘unprecedented
 financial  crisis’  for  newspapers  and
 that  it  would  be  difficult  for  them  to
 finance  purchases  of  raw  materials
 without  help  from  Government;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  regard?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):
 ta)  and  (b).  As  a  sequal  to  Devalua-
 tion  the  cost  of  imported  Newsprint
 has  gone  up  by  57.5  per  cent.,  i.e.,
 Rs.  400  approximately  per  metric
 tonne  This  increase  in  price  has  been
 partially  neutralised  by  the  abolition
 of  the  Customs  and  Regulatory  Duty
 amounting  to  Rs.  20  per  metric  tonne.

 Government  have  agreed  to  pay
 from  Ist  August  +1966,  a  surcharge  of
 0  per  cent  on  advertisements,  to  be
 released  to  newspapers.  Certain  other
 measures  to  give  relief  to  newspapers
 are  also  under  consideration.

 Request  from  Nepal  Government
 1616.  Shri  P.  con  Borooah:

 Shri  Bishwanath  Roy:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  Nepal  Government  has

 requested  India  to  make  arrangements
 for  the  supply  of  wheat  bought  by
 Nepal  from  India  to  railheads  on
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 Nepal’s  Western  border,  in  order  to
 help  her  give  relief  to  the  areas  hit
 by  recent  earthquake  in  Nepal;  and

 (b)  if
 thereto?

 so,  Government’s  reaction

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.
 The  Government  of  Nepal  requested
 us  for  diversion  of  000  tons  of  wheat
 purchased  by  them  to  railheads  near
 Nepal’s  Western  border  for  giving
 emergency  relief  to  the  earthquake
 affected  areas  of  Nepal.

 (b)  The  Nepalese  request  was  fully
 met.  The  Government  of  India  (on
 Nepal  Government's  request)  also  or-
 ganized  food  drops  over  the  earth-
 quake  affected  areas.

 एक  अणुशक्ति  वैज्ञानिक  की  मृत्यु

 1617,  डा०  राम  मनोहर  लोहिया  :
 श्री  समव  लिमये  :
 श्री  राम  सेवक  यादव  :

 क्या  प्रधानमंत्री  28  मार्च,  १६६६  के
 अतारांकित  प्रश्न  संख्या  29l9  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रासायनिक
 विश्लेषक  की  सपोर्ट  के  अनुसार  अणुशक्ति
 वैज्ञानिक  श्री  देवगन  के  पेट  में  विष  पाया  गया
 था;

 (ख)  क्या  यह  भी  सच  है  कि  सरकार  ने
 इसको  दिल  के  दौरे  के  कारण  मृत्यु  बताये
 जाने  के  बारें  में  एक  विभागीय  जांच  आरम्भ
 की  है;  और

 (ग)  यदि  हां,  तो  जांच-निष्कर्ष  क्‍या
 है?

 प्रधान  मंत्री  तथा  अणुशक्ति  मंत्री

 (श्रीमती  इंदिरा  गांधी  )  (क)  जी,  हां  t
 महाराष्ट्र  सरकार  के  रासायनिक  विश्लेषक
 की  रिपोर्ट  के  अनुसार  स्वर्गीय  श्री  के०  के०
 देवगन  के  पेट  की  अ्न्तवेस्तु  तथा  आचारांग
 के  विश्लेषण  से  उसमें  क्षारीय  सायनाइड  पाया
 गया  |
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 (@)  जी,  नहीं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 अखिल  भारतीय  राइफल  संस्था  के  लिये
 कारतूस

 68  श्री  राम  सेवक  यादव
 रक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 कया

 (क)  वर्ष  1965-66  में  तथा  966
 में  अब  तक  अखिल  भारतीय  राइफल  संस्था
 को  कितने  देशी  तथा  विदेशी  कारतूस  दिये  गये
 और  उनमें  से  हर  किस्म  के  कारतूसों  का
 व्यौरा  क्‍या  है  ;

 (@)  क्या  यह  संस्था  इन  कारतूसों  का
 थोक  व्यापारियों  को  संभरण  करती  है  और
 यदि  हां,  तो  देश  में  ऐसे  व्यापारी  कितने  हैं  ;
 और

 (ग)  क्‍या  इस  आशय  की  कोई  शिका-
 शर्तें  मिली  हैं  कि  इस  संस्था  ने  केवल  कुछ  विशेष
 ग्राहकों  को  ही  कारतूस  उपलब्ध  करा  कर  तथा
 अन्य  लोगों  को  ऊंचे  मूल्यों  पर  कारतूस  बेच
 कर  पक्षपात  किया  है  ?

 प्रतिरक्षा  मंत्रालय  में
 मंत्री  (श्री  To  Ho  थामस:  (क)
 विवरण  संलग्न  है  ।

 राज्य-
 एक

 (@)  जहां  तक  हमें  ज्ञात  है,  वास्तविक
 इस्तेमाल  और  चांदमारी  प्रतियोगिताओं  के
 लिए  कारनूस  अपने  सदस्यों,  संस्थानों  तथा  एक
 व्यक्तियों  को  एसोसिएशन  द्वारा  सप्लाई
 किये  जाने  होते  हैं  ।

 (ग)  सरकार  को  कोई  सूचना  नहीं
 है  ।  सभा  पटल  पर  रखा  गया  है  [पुस्तकालय  में
 रखा,  गया  देखिये  संख्या  LT-6697/66]

 N.C.C.  Cadets  in  Regular  Army
 1619.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 introduce  a  scheme  for  attaching
 N.C.C,  Cadets  to  the  regular  army;
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 (b)  if  so,  the  details  thereof;  and
 (c)  the  objective  and  purpose  there-

 of?
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  Production  (Shri
 A.  M.  Thomas):  (a)  to  (c).  A
 scheme  of  attaching  N.C.C.  Officers
 and  Cadets  to  Regular  Army  Units
 was  introduced  in  1965.  Under  this
 scheme  00  NCC  officers  and  2500
 cadets  are  attached  to  the  Army  Units
 annually  for  a  period  of  4  weeks
 during  summer  vacations.  The  Scheme
 aims  at  giving  the  NCC  cadets  an
 idea  of  how  the  Army  functions  in
 operational  areas/peace  stations  and
 also  helps  in  the  social  and  emotional
 integration  of  the  country.

 Emergency  Commissioned  Officers
 1620.  Shri  Vasudevan  Nair:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 revert  persons  recruited  from  the
 Services  as  Emergency  Commissioned
 Officers  back  to  their  original  places;

 (b)  if  so,  whether
 tations  have  been
 such  a  proposal;  and

 any  represen-
 received  against

 (c)  the  reaction
 thereto?

 of  Government

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  It  is  presumed  that  the
 hon’ble  Member  is  referring  to  those
 Emergency  Commissioned  Officers  who
 have  been  recruited  from  the  ranks  in
 the  Defence  Services.  Such  Officers
 can  revert  to  their  pre-commission
 status  if  they  so  desire  on  the  termi-
 nation  of  their  Emergency  Commis-
 sion.

 (b)  Yes,  Sir.
 (c)  Emergency  Commissioned

 Officers  who  are  within  the  prescribed
 age  limits  may  apply  for  Permanent
 Commissions  in  the  Army  and,  if
 selected,  will  be  granted  Permanent
 Commissions  within  the  total  quota  of
 one  third  of  the  strength  of  the  Emer-
 gency  Commissioned  Officers.  The
 relaxation  of  age  limits  for  the  pur-
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 Pose  of  granting  Permanent  Commis-
 sions  as  well  as  the  grant  of  Perma-
 nent  Commissions  in  the  Special  List
 cadre  to  such  Officers  is  under  consi-
 deration.

 India’s  Participation  in  Bangkok  Con-
 ference  of  Ambassadors  of  Asian

 Countries
 62l.  Shri  Bade:

 Shri  Kashi  Ram  Gupta:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  participat-
 ed  in  the  recent  Bangkok  Conference
 of  Ambassadors  of  certain  Asian  coun-
 tries;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of

 (Shri  Swaran  Singh):
 External  Affairs

 (a)  No,  Sir.

 (b)  The  Bangkok  Conference  of  the
 Ambassadors  of  certain  Asian  coun-
 tries  was  a  preparatory  meeting  of  the
 Ministerial  Conference  of  the  Asian
 and  Pacific  countries  which  was  held
 later  in  Seoul  in  June  1966.  As  Gov-
 ernment  had  decided  not  to  participate
 in  the  Ministerial  Conference,  they
 also  did  not  attend  the  preparatory
 meeting  at  Bangkok.  Government’s
 attitude  to  the  Seoul  Conference  was
 stated  in  the  Lok  Sabha  on  lst  August,
 966  in  reply  to  Unstarred  Question
 No.  846.  While  the  Government  of
 India  is  interested  in  promoting
 regional  cooperation  in  Asia,  Govern-
 ment  would  like  such  cooperation  to
 be  on  ६  wider  basis  like  that  of  the
 Colombo  Plan,  ECAFE  and  the  Asian
 Development  Bank,  than  on  the  basis
 of  certain  political  groupings.

 Dalai  Lama

 1622.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  External  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  resi-
 dential  arrangements  for  Dalai  Lama’s
 stay  were  made  permanently  at
 Dharamsala;
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 (b)  whether  it  is  also  a  fact  that  the
 Dalai  Lama  now  proposes  to  shift  his
 headquarters  to  some  other  hill  station, if  so,  to  what  place  and  for  what  rea-
 sons;  and

 (c)  whether  Government  have  ap-
 proved  the  alternative  arrangements?

 The  Minister  of  External
 (Shri  Swaran  Singh):  No,
 arrangements  are  temporary.

 Affairs
 Sir;  the

 (b)  The  Dalai  Lama  has,  now  and
 then,  thought  of  transferring  his  resi-
 dence  to  a  suitable  place  in  the  Simla
 hills  as  Dharamsala  is  rather  far  and
 the  climate  there  is  damp.  But  he  has
 not  finally  decided.

 (c)  Government  will  consider  the
 matter  at  the  appropriate  time.

 Protocol  Rules  Followed  by  Britain

 1623,  Shri  M.  Rampure:  Will  the
 Minister  of  External  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  no
 Indian  Prime  Ministers  including  the
 late  Shri  Jawaharlal  Nehru  during
 their  visit  to  London  were  received
 by  the  British  Prime  Minister;  and

 (b)  whether  it  is  a  practice  that
 Biitain  follows  in  case  of  India  or
 othcr  countries  also?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  According

 to  British  protocol  a  visiting  Head  of
 Government  is  met  by  a  Cabinet
 Minister  of  the  U.K.  Government  and
 not  by  the  British  Prime  Minister.
 However,  when  Shri  Jawaharlal  Nehru
 visiteq  U.K.  on  8th  July,  955  at  the
 invitation  of  the  then  British  Prime
 Minister,  Sir  Anthony  Eden,  he  was
 met  by  Sir  Anthony  Eden  at  the  Air-
 port  and  both  the  Prime  Ministers
 drove  straight  to  Chequers.

 (b)  It  is  understood  the  U.K.  Gov-
 ernment  follows  the  same  protocol  for
 visiting  Heads  of  Government  of  other
 countries  also.
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 Indian  Consul-General  in  South
 Vietnam

 1624.  Shri  P.  C.  Borooah:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:  *

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  reported  inter-
 view  of  India’s  Consul-General  in
 South  Vietnam  with  the  Hongkong
 Daily  justifying  U.S.  bombing  of  North
 Vietnam,  contrary  to  Government’s
 stand;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 The  Government  of  India  have  seen
 a  report  of  an  interview  said  to  have
 been  given  by  India’s  Consul-General
 in  Saigon  to  a  newspaper  in  Hong-
 kong.  The  views  expressed  in  that
 interview  do  not  represent  the  views
 of  the  Government  of  India.  The
 officer  has  been  called  back  and  the
 matter  is  under  Government’s  active
 consideration.

 N.C.C.  Training
 1625.  Shri  Daljit  Singh:  Will

 Minister  of  Defence  be  pleased
 state:

 the
 to

 (a)  whether  it  is  a  fact  that  there  is
 a  shortage  of  material  required  for  the
 army  personne]  for  their  dresses  and
 training.  while  large  stocks  of  such
 material  for  N.C.C.  are  lying  waste  in
 large  quantity  in  every  State;

 (b)  whether  it  is  also  a  fact  that
 the  students  except  from  Rajasthan,
 Punjab  and  U.P.  are  not  taking  in-
 terest  in  the  N.C.C.  training  but
 bogus  attendances  are  marked  to  get
 the  facilities  only;  and

 (c)  if  so,  the  detail  of  check  exer-
 ciseq  in  such  cases?
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 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 ब्रिदेशों  में  स्थित  भारतोय  दूतावासों
 में  हिन्दी  झा  प्रयोग

 62¢.  श्री  जगदेव  वह  सिद्धान्त
 क्या  वे  रैखिक-कार्य  मंत्री  28  मार्च,  966
 के  तारांकित  प्रश्न  संख्या  803  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  किन-किन  भारतीय  दूतावासों
 में  हिन्दी  का  सामान्य  प्रयोग  आरम्भ  कर  दिया
 गया  है  ;

 (@)  क्‍या  सभी  भारतीय  दूतावासों  को

 हिन्दी  के  टाइप  राइटर  दिये  गये  हैं  ;

 (ग)  ऐसे  कौन-कौन  से  मिशन  हैं  जहां
 एक  भी  हिन्दी  टाइप  राइटर  अथवा  हिन्दी
 टाइपिस्ट  नहीं  हैं  ;  और

 (घ)  उन  दूतावासों  में  करारों  आदि
 की,  आवश्यकता  पड़ने  पर,  हिन्दी  में  टाइप
 करवाने  के  लिये  इस  समय  क्या  व्यवस्था  है  ?

 वैदेशिक-कार्य  मंत्री  (श्री स्वर्ण  सिंह  )
 (क)  बुडापेस्ट,  हनोई,  कंधार,  काठमांडू,

 मास्को,  प्राग  और  सान  फ्रांसिस्को  स्थित

 हमारे  मिशनों  ने  हिन्दी  में  प्राप्त  पत्रों  के  उत्तर
 में  ग्राम  तौर  से  हिन्दी  का  प्रयोग  करना  शुरु
 कर  दिया  है  ।

 (ख)  और  (ग).  निम्नलिखित  मिशनों
 को  हिन्दी  टाइपराइटर  दे  दिए  गए  हैं  :

 गंगतोक,  हेग,  कराची,  काठमांडू,  लन्दन,
 मारिशस,  मानकों,  न्यूयार्क,  पीकिंग,  सुवा,
 टोकियो  और  ट्रिनिडाड  |

 इन  मिशनों  में  से  मानकों  में  एक  और

 काठमांडू  में  दो  प्रशिक्षित  नियमित  हिन्दी
 टाइपिस्ट  हैं  ।
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 (4)  जब  कभी  करारों  के  हिन्दी  रूपों-
 तरों  की  आवश्यकता  पड़ती  है  या  उनके  कराने
 का  ख्याल  होता  है  तो  उनकी  प्र।माणिकता  का

 सुनिश्चय  करने  के  लिए  विधि  एवं  सन्धि
 विभाग,  सम्बद्ध  प्रादेशिक  प्रभाग  आदि  से

 सलाह  करके  उन्हें  मन्त्रालय  में  तैयार  कैरना

 होता  है  ।

 Presentation  of  Rare  Music  Records  to
 ALR.

 1627.  Shri  Narendra  singh  Mahida:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  the  late  Ustad  Faiyaz
 Khan,  who  was  employed  by  AIR.
 had  presented  a  large  number  of  rare
 music  records;

 (b)  if  so,  whether  these  articles  are
 in  the  possession  of  A.I.R.  at  Delhi;
 and

 (c)  whether  these  items  will  be  pre-
 served  in  our  National  Archives?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Raj  Bahadur):  (a)
 Yes,  Sir.  Recording  of  about  45
 items  rendered  by  the  late  Ustad
 Faiyaz  Khan  are  available  with  All
 India  Radio,  of  which
 rare  items.

 about  25  are

 (b)  and  (c).  These  recordings  are
 preserved  in  A.I.R.’s  archives  at  Delhi.
 The  question  of  their  preservation  in
 the  National  Archives  of  India  will  be
 considered  in  consultation  with  the
 Ministry  of  Education.

 Parbhani  AIR.  Station
 1628.  Shri  Lonikar:  Will  the  Minis-

 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  the  construction  work
 of  the  broadcasting  Station  at  Par-
 bhani  (Maharashtra  State)  has  been
 completed;  and

 (b)  when  it  will  go  on  air?
 The  Minister  of  Information  and

 Broadcasting  (Shri  Raj  Bahadur):  (a)
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 and  (b).  Construction  work  on  the
 All  India  Radio  Auxiliary  Centre  at
 Parbhani,  which  would  relay  pro-
 grammes  from  Poona,  is  expected  to
 be  completed  during  the  next  finan-
 cial  year.  The  centre  will  go  on  air
 immediately  after  the  construction  is
 completed.

 Voluntary  Retirement  in  Armed  Forces
 Headquarters

 1629.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 scheme  of  voluntary  retirement  ap-
 plied  to  the  Central  Secretariat  Ser-
 vices  will  be  extcndeg  to  the  Armed
 Forces  Headquarters;

 (b)  whether  the  Chief  of  Army
 Staff  is  reported  to  have  agreed  to  the
 suggestion  when  he  met  a  four-mem-
 ber  deputation  of  the  Armed  Forces
 Headquarters  Association  in  New
 Delhi  recently;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Detence  (Shri  Y.  B.

 Chavan):  (a)  to  (c).  Subject  to  cer-
 tain  conditions,  a  civilian  Central  Gov-
 ernment  paid  from  the  Civil  Estimates,
 who  has  not  less  than  5  years’  conti-
 nuous  service  and  is  rendered  surplus
 as  a  result  of  introduction  of  adminis-
 trative  reforms  or  studies  by  the  Staff
 Inspection  Unit,  is  eligible  to  opt  for
 voluntary  retirement,  with  an  addition
 of  up  to  five  years  in  the  service
 qualifying  for  retirement  benefits.  At
 an  interview  with  representatives  of
 the  Armed  Forces  Headquarters  Asso-
 ciation  on  the  23rd  July  1966,  the
 Chief  of  the  Army  Staff  indicated  that
 he  would  recommend  to  Government.
 the  extension  of  this  scheme  to  mem-
 bers  of  the  Armed  Forces  Head-
 quarters  civilian  cadre  who  become
 surplus  owing  to  reduction  of  the
 Army  Headquarters  establishment.  In
 principle  Government  have  accepted
 this  recommendation,  which  will  be
 implemented  to  the  extent  it  becomes
 necessary.
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 N.C.C.  Cadets  for  Agricultural  Projects
 1630.  Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  there  is
 a  plan  to  utilise  the  services  of  the
 National  Cadet  Corps  for  various  agri-
 cultural  projects;

 (b)  whether  over  30,000  cadets  are
 to  be  deputed  for  reclamation  work  in
 the  Chambal  area  in  Madhya  Pradesh;
 and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Defence  Production

 (Shri  A,  M.  Thomas):  (a)  It  has  been
 decided  that  NCC  cadets  should  parti-
 cipate  in  Young  World  Action  for
 Food  Projects  under  Freedom  from
 Hunger  Campaign  in  various  States.
 Last  year  about  13,000,  cadets  partici-
 pated  in  such  projects.

 (b)  and  (c).  A  copy  of  Reclamation
 Scheme  of  Chambal  Area  drawn  up
 by  the  Government  of  Madhya  Pra-
 desh,  has  been  received  by  the  Direc-
 tor  General,  National  Cadet  Corps  for
 examination  of  possibility  of  utilizing
 the  services  of  NCC  cadets  for  doing
 part  of  the  work.  The  matter  is  still
 under  examination  by  the  Director
 General,  National  Cadet  Corps.

 Bombs  found  Nasik
 63l.  Shri  Swell:

 Shri  P.  C.  Borooah:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of
 pleased  to  state:

 near

 Defence  be

 (a)  whether  Government’s  attention
 hag  been  drawn  to  the  recovery  of
 two  bombs  bearing  army  markings  on
 the  road,  25  feet  away  from  the  rail-
 way  line,  near  Thetale  village,  Nasik
 On  the  24th  July,  1966:

 (b)  if  so,  whether  Government  have
 probed  into  the  circumstances  as  to
 how  the  bombs  found  their  way  to
 that  place  from  out  of  the  army  stocl:s;
 and

 (c)  with  what  result?
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 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes.

 (b)  A  Court  of  Inquiry  is  being  held
 by  the  Station  Commander,  Deolali
 to  investigate  the  case.

 (c)  The  findings  of  the  Court  of
 Inquiry  are  awaited.

 Rehabilitation  of  Disablea  Soldiers
 1632.  Shri  Gulshan:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:
 (a)  the  number  of  soldiers  who

 were  disabled  after  the  conflicts  with
 China  and  Pakistan;  and

 (b)  the  number  out  of  them  who
 have  been  rehabilitated  or  employed
 so  far?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  273  Defence  Services
 personnel  were  invalided  out  of  service
 after  the  conflict  with  China.  It  is
 now  expected  that  about  700  Defence
 Services  personnel  may  have  to  be  in-
 valideq  out  of  Service  on  account  of
 injuries  receiveq  during  the  conflict
 with  Pakistan.  They  are  undergoing
 treatment  in  Military  Hospitals  and
 will  be  invalideq  at  different  times
 after  completion  of  their  treatment.

 (b)  As  regards  those  who  were  in-
 valided  as  a  result  of  injuries  receiv-
 ed  during  the  conflict  with  China,  50
 Persons  were  rehabilifated  in  civil
 jobs,  30  persons  were  given  vocational
 training  in  Industrial  Training  Insti-
 tutes.  7]  persons  were  settled  on  land.
 Some  of  the  remaining  personne]  were
 also  offered  jobs  but  they  did  not
 reply  or  accept.  As  regards  the  dis-
 abled  personnel  during  the  Pakistan
 conflict,  measures  are  being  taken  to
 ensure  that  all  the  persons  who  are
 suitable  and  willing  for  employment
 are  rehabilitated  in  appropriate  civi!
 jobs  after  their  invalidment.  Their
 suitability  for  emplovment  is  consider-
 ed  on  the  basis  of  their  functional
 capacity  ard  normal  medical  standards
 have  not  been  anolied  in  their  cases.
 So  far.  jobs  have  been  located  and
 offered  to  6]  nersons  due  to  be  releas-
 e4  in  this  month  and  to  5]  out  of  84
 persons  likely  to  be  invalided  out  of
 service  in  the  next  month.



 Written  Answers 3235

 Special  Services  Fund  for
 Rehabilitation  of  Ex-Servicemen

 1623.  Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:

 Will  the  Minister
 pleased  to  state:

 of  Defence  be

 (a)  whether  all  the  States  and  Union
 Territories  have  constituted  Special
 Services  Fund  for  the  rehabilitation
 of  ex-Servicemen  in  the  country;

 (b)  if  so,  whether  any  funds  have
 been  utilised  for  carrying  out  the
 objects  by  any  of  the  Fund  Commit-
 ees;

 (c)  whether  there  is  any  ban_  to
 nominate  ex-Servicemen  from  the
 ranks  to  these  Committees;  and

 (d)  if  not,  the  committees  which
 have  nominated  ex-Servicemen  from
 the  ranks?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  3  States  and  Union
 Territories  have  so  far  constituted  the
 new  Special  Fund  for  reconstruction
 and  rehabilitation  of  ex-Servicemen.

 (b)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 the  House.

 (c)  There  is  provision  in  the  Scheme
 inter  alia  for  the  nomination  of  not
 more  than  two  persons  taking  interest
 in  the  welfare  of  ex-Servicemen  by
 the  State  Governments|Administra-
 tions.  The  ex-Servicemen  from  the
 ranks  may  be  nominated  under  this
 provision.

 (d)  This  information  is  being  collect-
 ed  ang  will  be  laig  on  the  Table  of
 the  House.

 Indian  Nagas  imprisoned  in  Burma

 1634.  Shri  Rishane  Keishing:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  Government  are  aware
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 that  Sarvashri  (i)  Maiphai,  (ii)  Ram,
 (ii)  Changthit,  (iv)  Heitheng  and  (v)
 Changpuileng  of  Phungyar-Phaisat
 Circle,  Manipur  were  arrested  on  the
 25th  June,  965  at  Homalin,  Burma
 and  werc  sentenced  to  one  year’s  im-
 prisonment  at  Toungoo  Jail;

 (b)  whether  their  release  from  the
 jail  was  due  on  the  5th  March,  966
 but  are  continued  to  be  detained  in
 the  said  jail;

 (c)  the  reasons  for  their  arrest  and
 detention;

 (d)  the  reasons  for  their  continued
 detention;  and

 (e)  whether  Government  propose  to
 take  an  early  action  to  get  the  release
 of  these  Indian  Nagas?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (e).  The
 Government  have  no  information.  In-
 quiries  are  being  made  and  action  as
 required  will  be  taken,

 2.25  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 MASSING  oF  PAKISTANI  ARMED  Forces

 ON  THE  CEASE-FIRE  LINE
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  Mr,  Speaker,  Sir,  I  call  the
 attention  of  the  Minister  of  Defence
 to  the  following  matter  of  urgent  pub-
 lic  importance  and  I  request  that  he
 may  make  a  statement  thereon: —

 “The  reported  massing  of  Pakis-
 tani  armed  forces  on  the  cease-fire
 line  and  the  consequent  threat  of
 two-pronged  attack  on  India.”
 The  Minister  of  Defence  (Shri  Y.  B.

 Chavan):  Mr.  Speaker,  Sir,  on  Ist
 August  I  made  a  statement  on  the
 military  build-up  in  Pakistan.  In  view
 of  the  interest  shown  by  the  Mem-
 bers  to  have  further  information  on
 this  subject  I  am  making  this  _  state-
 ment  Contrary  to  expectations  flow-
 ing  from  the  Tashkent  Agreement,  all
 reports  indicate  that  Pakistan  is  rapidly
 increasing  its  military  strength.  By
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 and  large  it  has  recouped  the  losses  in
 creasing  its  military  strength.  By  and
 large  it  has  recouped  the  losses  in
 arms  and  equipment  it  sustained  in
 the  September,  965  operations.  It  has
 a  programme  to  increase  its  army
 from  5  divisions  to  l  divisions.  It
 has  already  got  two  armoured  divi-
 sions  but  the  losses  in  armour  it  suf-
 fered  in  the  September  965  operations
 had  depleted  the  strength  of  these
 divisions.  Pakistan  has  received  over
 200  tanks  from  China  which  should
 go  a  long  way  in  recouping  the  losses
 it  sustained  Sionultaneously,  a  num-
 ber  of  new  POK  divisions  have  been
 raised  and  the  POK  manpower  has
 increased  to  over  30,000  men.

 The  new  raisings  are  at  various
 stages  of  training  and  equipment.  In
 equipping  its  forces,  Pakistan  has  been
 largely  assisted  by  China.  China  has
 agreed  to  supply  enough  equipment
 to  arm  at  least  two  divisions.  In  addi-
 tion.  China  and  other  countries  have
 provided  financial  accommodation  and
 with  this  help  Pakistan  has  been  able
 to  procure,  through  certain  other
 countries,  large  unspecified  quantities
 of  arms  and  ammunition.

 The  Pakistan  Air  Force  has  also
 recouped  its  losses  of  fighters  and
 fighter  bombers  and  has  today  5  more
 squadrons  of  fighters  and_  fighter
 bombers  than  in  1965.  It  has  been  able
 to  build  up  its  Air  Force  primarily
 by  the  supply  made  by  China  of  MIG-
 9  and  MIG-I5  aircraft.  It  has  also  ac-
 quired  a  number  of  F-86  aircraft.
 These  aircraft  were  originally  in  West
 Germany  and  are  reported  to  have
 arrived  in  Pakistan  through  Iran.
 There  are  also  reports  that  China  has
 supplied  Pakistan  some  IL-28  bom-
 bers.  :

 Pakistan  is  also  engaged  in  building
 defences  and  improving  communica-
 tions,  We  have  information  that  Pak-
 istan  is  improving  its  communications
 in  Skarduandalsotrying  to  build  up
 its  forces  in  that  area.

 Till  1965,  the
 Pak  Army  consisted

 equipment  of  the
 essentially  of
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 arms  and  equipment  received  from
 the  United  States  of  America.  The
 stoppage  of  supplies  of  supporting
 spares  and  ammunition  following  the
 September,  ‘1965  operations  had  limited
 the  utility  of  this  equipment.  But
 while  the  United  States  has  imposed
 an  embargo  on  such  supplies,  Pakis-
 tan  has  been  able  to  replenish  mate-
 rially  its  supplies  of  spares  and  am-
 munition  with  the  assistance  of  cer-
 tain  other  countrie;  which  had  =  such
 supplies  received  from  U.S.A.
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 Pakistan  has  also  a  comparatively
 long  term  programme  of  augmenting
 its  Navy.

 Unlike  India  which  is  threatened  by
 China,  Pakistan  hag  no  threat  to  its
 security  from  any  quarter.  We  have
 given  Pakistan  repeated  assurances.
 Yet,  Pakistan  js  arming  at  a  frantic
 rate,  and  in  this  it  hag  been  assisted
 in  a  very  large  measure  by  China—in
 training  its  men.  in  equipping  its  for-
 ces  and  in  building  roads  and  com-
 munications.  This  action  of  Pakistan
 constitutes  a  grave  threat  to  our  se-
 curity,

 It  is  unfortunate  that  notwithstand-
 ing  the  agreement  arrived  at  at  Tash-
 kent,  Pakistan,  with  the  instigation
 and  assistance  of  China,  should  be
 making  these  warlike  preparations.
 This  is  going  to  be  a  long-term  threat.
 We  cannot,  therefore.  afford  to  relax
 in  our  defence  efforts.  I  am  confident
 that,  despite  the  strains  which  Pakis-
 tan’s  building  up  will  impose  on  us,
 the  country  will  not  shirk  its  respon-
 sibilities  and  will  face  any  threat  to
 its  security,  coolly  and  calmly.  It  is
 regrettable  that  Pakistan  should  en-
 gage  in  such  q  massive  build  up  which
 must  be  taxing  its  economic  resour-
 ces  considerably.  Both  our  countries
 have  a  big  enough  task  of  improving
 the  economic  well-being  of  our  peo-
 ples  for  which  resources  are  badly
 needed.  Till  the  Chinese  threat  deve-
 loped.  Indig  maintained  a  compara-
 tively  small  force.  We  continued  to
 do  so  notwithstanding  the  fabulous

 US  arms  aid  to  Pakistan.  But  Pakis-
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 [Shri  Y.  B.  Chavna]
 tan,  which  has  no  enemies  on  its  bor-
 ders  and  no  threat  to  its  security,  has
 now  embarked  on  this  programme  of
 expansion  of  its  armed  forces  and  is
 leaving  us  no  option  but  to  take  ade-
 quate  counter  measures.  It  may  suit
 China  to  try  to  attack  India  through
 the  agency  of  Pakistani  forces.  I  hope
 Pakistan  will  see  the  folly  of  any  at-
 tempt  to  seek  a  solution  by  force;  this,
 we  are  bound  to  resist,  I  trust  Pakis-
 tan  wil,  decide  to  solve  its  problems
 with  India  strictly  in  accordance  with
 the  spirit  of  the  Tashkent  Agreement
 and  desist  from  piling  up  armaments.
 We,  on  our  part,  have  no  intention  of
 joining  in  such  a  race  but,  at  the
 same  time,  we  have  to,  and  are.  tak-
 ing  the  necessary  steps  for  the  defence
 of  our  country.

 Shri  Hari  Vishnu  Kamath:  Are
 Government  aware  that  by  a  strange
 irony  of  fate  China  as  well  as  the
 United  States  and  some  of  the  Western
 countries  are  jointly  helping  Pakistan
 to  re-arm.  the  former  in  the  east  and
 the  latter  in  the  west,  and,  are  there
 reasons  to  believe  that  the  apparent
 readiness  of  Pakistan  to  come  to  the
 conference  table  for  talks  with  India
 together  with  the  present  massing  of
 troons  on  the  cease-fire  line  in  Kash-
 mir  may  only  he  a  smokescreen  for
 mounting  an  offensive  in  the  eastern
 region,  where  China  may  fight  to  the
 Jast  Pakistani,  and  has  Government
 told  the  United  State,  Government
 that  in  the  present  context  the  re-
 sumption  of  aid  to  Pakisan  will  be  an
 unfriendly  act  towards  India.

 Shri  Y.  B  Chavan:  We  have
 brought  this  particular  matter  to  the
 notice  of  the  United  States  Govern-
 ment

 “Shri  Tyagi  (Dehra  Dun):  And  also
 Kosvgin?

 Shri  Y.  B,  Chavan:....yes,  and
 Kosygin.  We  have  pointed  out  that
 the  resumption  of  arms  aid  to  Pakistan
 would  only  end  in  active  conflict  bet-

 ween  India  and  Pakistan.  That  has
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 been  the  experience  of  the  United
 States  before;  that  has  been  the  expe- rience  of  India  before.  So,  we  have
 certainly  pointed  it  out,

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 smokescreen  for  mounting  an  offen-
 sive  in  the  eastern  region?

 Shri  Y.  B.  Chavan:  These  are  some
 of  the  assessments  of  the  operational
 possibilities.  Whether  it  is  going  to
 be  a  smokescreen  for  the  east  or  the
 west,  certainly  these  things  are  going
 to  be  judged  by  the  operational  ex-
 perts  in  this  matter.  I  can  only  as-
 sure  the  House  that  we  are  studying
 these  problems  from  day  to  day.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  By  withdrawing  from  Haji
 Pir  and  other  areas,  our  defence  has
 been  weakened.  Knowing  the  great
 threat.  as  mentioned  by  the  Defence
 Minister  in  his  statement.  what  steps
 have  we  taken  to  safegua-d  that  area?
 Is  it  not  a  fact  that  Pakistan  has
 entered  into  our  area  and  occupied
 00  acres  at  8  place  near  Hamirpur
 and  thousands  of  infiltrators  have
 come  into  Kashmir  through  Poonch-
 Rajouri  area  and  about  20,000  persons
 are  waiting  on  the  Border?  What  sters
 have  we  taken  to  prevent  these  infil-
 trators  from  coming  in?  What  are  the
 arrangements  that  we  have  made  in
 that  direction?

 Shri  Y.  B.  Chavan:  I  must  make
 one  point  very  clear  in  the  beginning.
 He  made  a  mention  of  some  00  acres
 having  been  encroached  upon.  I  have
 made  check,  ang  counter-checks  about
 it  and  this  information  is  incorrect!
 About  th¢  possibilities  of  infiltrations,
 naturally,  we  have  to  be  on  our  guard
 and  ale-t  in  these  matters.  We  are
 exercising  special  vigilance  in  this
 matter.  About  the  number  he  -  said
 that  thousands  of  people  have  come;
 my  information  is  not  like  that.

 Shri  Surendranath  Dwivedy:  How
 manv?  Does  he  mean  to  say  that  no
 people  have  come  in?
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 Shri  Y.  B.  Chavan:  As  far  as  arm-
 ed  infiltrators  are  concerned,  there  are
 no  armed  infiltrators  trespassing  into
 our  area.  As  to  whether  civilians  have
 come  in  the  course  of  the  last  few
 months  after  Tashkent  and  their  num-
 ber  etc.,  I  think,  it  is  qg  matter  possi-
 bly  which  will  have  to  be  dealt  with
 by  the  Home  Ministry.  As  far  as
 armed  infiltratorg  are  concerned,  cer-
 tainly  some  had  trespassed  here  and
 there  and.  maybe,  some  of  them  =  are
 the  hangovers  of  the  last  group  of
 infiltrators.  There  are  some  stray
 cases  of  sabotage,  attempts  at  arson
 etc.,  but  there  is  no  organised  effort
 of  armed  infiltration  as  yet.

 Shri  Hem  Barua  (Gauhati):  Apart
 from  the  vitriolic  statments  made  by
 Pakistani  leaders  against  India,  Pak-
 istan  has  indulged  in  a  massive  mili-
 tary  build-up,  as  the  statement  says,
 with  the  collaboration  of  the  Chinese.
 They  have  procured  arms  and  ammu-
 nitions  from  the  Chinese  and  possibly
 from  other  sources  also,  Iran  and
 might  be  other  Arab  countries.  The
 The  Arab  countries  are  all  helping
 them;  that  also  is  a  fact.  Whatever  that
 might  be,  pari  passu  with  that,  the
 bellicosity  of  the  Chinese  statements
 against  India  has  also  intensified.  In
 the  light  of  that  may  I  know  whe-
 ther  our  Government  are  in  g  position
 to  tell  us  that  they  apprehend  an  attack
 by  China  jointly  with  Pakistan  in  tae
 coming  October—China  attacking  us
 from  the  Sikkim-Bhutan  side  and  Pa-
 kistan  attacking  us  from  the  Assam
 side;  if  they  do.  whether  our  Govern-
 ment  have  brought  this  apprehension
 of  theirs  and  all  these  facts  to  the  no-
 tice  of  our  friendly  countries  in  time?

 Shri  Y.  B.  Chavan:  I  have  given
 the  assessment  of  the  threat  that  botn
 Pakistan  and  China  pose,  the  depth
 of  their  preparation,  ang  our  aware-
 mess  of  this.  Whether  any  particular
 country  js  going  to  make  any  at-
 tack  at  a  particular  time  and  date  etc.,
 it  is  very  difficult  to  say;  at  the  same
 time,  I  would  like  to  warn  this  House
 that  we  must  not  show  or  display  any
 attitude  of  panic  Unterrup-
 tion).
 93(Ai)  LSD—5.
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 Shri  Hem  Barua:  There  is  No  panic
 anywhere.

 Shri  ¥.  B.  Chavan:  I  am  glad,  but I  em  taking  rather  an  additional  pre- caution  of  warning  about  this  point. We  have  to  make  preparations  about
 that  particular  matter  in  view  of  the
 Preparations  that  the  other  side  is
 meking.  Naturally,  though  we  do  not want  to  join  this  arms  race,  at  the
 same  time  we  cannot  neglect  our  res-
 ponsibility  to  the  national  security;  so we  must  take  the  necessary  steps.  We
 must  make  the  proper  assessment, keep  our  preparations  ready  and  not
 get  excited  or  rather  alarmed  by  this.

 Shrj  Hem  Barua:  On  a  point  of  cla-
 rification.  The  hon.  Minister  thinks
 that  I  have  become  panicky.  There  is
 an  apprehension  that  China  might  at-
 tack  us.  Therefore  I  wanted  to  know
 whether  we  are  prepared.

 Shri  Y.  B.  Chavan:  I  have  not  sug-
 gested  that  he  is  panicky,  not  by  a
 remote  chance.

 Mr.  Speaker:  There  cannot  be  any
 apprehension  of  Shri  Hem  Barua  get-
 ting  panicky.

 stag  लिमये  (मुंगेर)  :  अध्यक्ष  महो-
 दय,  ताशकन्द  समझौते  के  बाद  सुरक्षा  मंत्री
 सारे  देश  में  घूम  रहे  हैं  और  कह  रहे  हैं  कि
 हिन्दुस्तान  विदेशी  आक्रमणों  और  हमलों  का
 मुंहतोड़  जवाब  देगा।  अभी.  अभी  उन्होंने
 तैयारी  की  बात  की  और  तालियां  भी
 बजायी  गई  |  लेकिन  मैं  उनसे  जानना  चाहता
 हूं  कि  क्या  कम्ब  जौरियां  इलाके  में  i00
 एकड़  का  एक  टुकड़ा  कभी-प्रभी  पाकिस्तान
 के  कब्जे  में  चला  गया  है  और  टिकीचाक  या
 टिकीछट  क्‍या  नाम  है,  यह  कहना  मुश्किल  है
 क्योंकि  अंग्रेजी  में  कराया  था,  नहीं  तो  यह  कहेंगे
 कि  नाम  में  गलती  हो  गई,  इसलिए  जवाब  में
 टालमटोल  कर  देंगे,  तो  इस  तरह  की  जगह  पर
 कोई  पाकिस्तान  की  चौकी  प्रस्थापित  हुई  है  ?
 यह  ठीक  तरह  से  सोच  समझकर  जवाब  दें
 क्योंकि  जब  हमने  वह  36  एकड़  का  मामला
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 [श्री  मधु  लिमये]
 उठाया  था  तो  जवाब  नहीं  दे  पाये  थे  और
 सन्‌  54  में  वह  इलाका  पाकिस्तान  में  चला
 गया  था  जबकि  उसके  बारे  में  कोई  विवाद  नहीं
 था,  सीमा  के  पत्थर  लगे  हुए  थे।  तो  क्‍या
 थम्ब  जौरियां  में  00  एकड़  भूमि  का  टुकडा
 पाकिस्तान  के  हाथ  में  चला  गया  है  और
 टिकीचाक  या  ऐसी  ही  किसी  जगह  पर  उनकी
 कोई  चौकी  कायम  है  ?  यदि  यह  बात  सहीं
 है  तो  हमारी  सेना  क्या  कर  रही  है,  यह  मैं
 जानना  चाहता  हूं  ?

 Shri  Y.  B.  Chavan:  The  hon.  Mem-
 ber  is  very  concerned  about  the  ap-
 plause  on  this  side.  I  would  be  pre-
 pared  to  joint  in  any  applause  if  any
 comes  from  that  side.

 श्री  मनु  लिमये  :  जरा  वह  सोच  समझ  कर
 तालियां  बजायें,  तो  हमें  भी  आनन्द  आयेगा  ।

 Shri  Y.  B.  Chavan:  I  do  not  want
 any  applause.  Certainly,  I  am  taking”
 my  full  responsibility  in  making  the
 statement  that  this  information  that
 some  acres  of  land  have  been  occupi.-
 ed  by  Pakistani  troops,  which  was
 circulated  is  incorrect.  I  said  it  ang  I
 repeat  it.

 श्री मच  लिमये :  और  जो  मैंने  पूछ  है
 उसके  बारे  में  कम्ब  जौरियां  के  इलाके  में.

 Shri  P.  0.  Borooah  (Sibsagar):  In
 the  face  of  the  large-scale  Pak-China
 threat  on  our  borders,  may  I  know
 whether  the  cut  proposed  in  the  over-
 al]  budget  is  also  going  to  be  appliei
 for  the  defence  needs  and,  if  not,  whe-
 ther  the  Defence  Minister  is  coming
 forward  with  gq  phased  budget  ४
 meet  all  his  requirements  so  that  he
 Can  adequately  meet  these  threats?

 Shri  YY.  B.  Chavan;  Our  prepara-
 tions  necessary  for  the  defence  of
 India  will  not  be  affected  by  any  cut.
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 Sto  राम  मनोहर  लोहिया  (फरूखाबाद  )  :
 अध्यक्ष  महोदय,  मंत्री  जी  ने  एक  बहुत  ही
 अवस्था  बिगाड़ने  वाली  बात  कही  है  -  7965
 में  जो  पाकिस्तान  की  पलटन  थी,  हमले  के
 पहले,  उससे  आज  बड़ी  पलटन  हो  गई  है  और
 तब  पांच  स्व्केड्रन  हवाई  जहाज  के  ज्यादा  हैं।॥
 ऐसी  अवस्था  में  उन्होंने  अपने  बयान  में  कहा
 है  कि  -एक  तरफ़  तो  यह  कि  हम  अपनी  ठण्ड
 की,  तसल्ली  से  सोचने  की  और  छोटी  पलटन
 की  नीति  पर  कायम  रहेंगे।  जहां  तक  मैं
 समझता  हुं...

 श्री  मं०  रं०  कृष्ण  (पेहपल्लि):
 उन्होंने  छोटी  पलटन  नहीं  बोला  |

 डा०  राम  मनोहर  लोहिया  :  या  तो  जो
 बोले  हैं,  वह  गलत  बोले  हैं,  या  हमारी  समझ  ऊँ
 नहीं  आया  है,  क्‍योंकि  ये  अंग्रेजी  में  बोले,  अगर
 गलत  समझ  में  आया  है,  तो  बात  समझने  कहे
 है  1

 दूसरी  तरफ़  उन्होंने  कहा  है  कि  हम
 समुचित  विरोधी  उपाय  लेंगे,  एडीक्वेट  काम-
 सन्टर  मेजर्स  लेंगे  fn  ये  दोनों  चीजें  जब  सरकार
 के  दिमाग  में  साथ-साथ  चलती  हैं  तो  कोई
 नतीजा  निकल  नहीं  पाता  है।

 क्या  मंत्री  महोदय,  कभी  पाकिस्तान  के
 सम्बन्ध  में  एक  सम्पूर्ण  नीति  के  सोचवाले  के
 लिये  अपनी  सरकार  को  तैयार  करेंगे  कि  जो
 पलटन  की  कमियां  हैं,  वे शायद  राजनीति  की
 खूबसूरती  से  दूर  हो  जायें।  इस  सम्बन्ध  में  मैं
 पूर्वी  बंगाल  के  पांच  करोड़  आदमियों  की  और
 आपका  ध्यान  आकर्षित  करता  हूं  जो  उठ  खड़े
 हुए  हैं  और  पाकिस्तान  सरकार  का  विरोध
 कर  रहे  हैं।  6  अगस्त  को  अभी  फिर  से
 उनका  विद्रोह  होने  वाला  है।  एक  लाख
 आदमी  जेलों  में  हैं,  सैकड़ों  आदमियों  को  गोली
 से  उड़ा  दिया  गया  है।  शायद  ऐसा  दिन  ह. 6
 आयेगा  कि  दोनों  तरफ़  की  जनता  अपनी
 अपनी  सरकारों  को  खत्म  करके  फिर  एक  हो
 जायेगी।  .  (व्यवधान )
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 माफ़  करेंगे,  ऐसे  ही  सिलसिले  में  मैंने  कह
 दिया  था।  असल  चीज़  यह  है  कि  क्‍या
 पाकिस्तान  के  सम्बन्ध  में  एक  सम्पूर्ण  नीति
 बना  कर  के  मंत्री  महोदय  अपनी  पलटन  की
 कमियों  को  राजनीति  की  खूबसूरती  से  दूर
 करने  की  कोशिश  करेंगे।

 Shri  Y.  B.  Chavan:  Naturally,  Gov-
 ern:nent  has  got  very  specific  and  de-
 fitice  policy.  The  hon.  Member  is
 trying  to  find  some  contradiction  in
 the  iatter  part  of  my  statement,  it
 is  not  so.  To  me,  it  is  not  8  contra-
 diction.  I  would  read  again  what  |
 have  said  for  his  information.  I  have
 exp’ained  sort  of  frantic  effort,  ou
 ther  part,  0  building  their  army,  navy
 and  air  force.  It  seems  they  are  start-
 ing  some  sort  of  an  arms  race.  This
 is  tn@  assessment  I  am  making.  Here,

 I  have  said:
 “We,  on  our  part,  have  no  in-

 tention  of  joining  in  such  a  race
 but  at  the  same  time  we  have  to,
 and  are  taking  the  necessary  steps
 for  the  defence  of  our  country.”

 J  personally  see  no  contradiction.
 डा०  राम  मनोहर  लोहिया  :  यह  तो

 वाक्य  ही  ऐसा  है  हमारा  कोई  इरादा  नहीं
 है  दौड़  में  शामिल  होने  का  ,  लेकिन  हम  अपनी
 सब  तैयारियां  कर  रहे  हैं।  इसका  मतलब  क्या
 हुआ  ?  यह  कोई  वाक्य  है,  दो  बातें  एक  साथ
 कही  जाती  हैं,  दो  वाक्य  कैसे  एक  साथ  चलते  हैं,
 यहां  तो  श्व  व्याकरण  पर  बहस  होनी  चाहिये  |

 अध्यक्ष  महोदय  :  डाक्टर  साहब,  जो
 आपने  सदस्य  किया  है,  वही  उन्होंने  कहा  है  1
 जो  कमियां  हैं,  उनका  पूरा  करना  जारी  है

 डा०  राम  मनोहर  लोहिया  :आप  उनकी
 कमा  पूरा  कर  रह  हैँ,  वह  क्‍या  खाक  कर  रह  हैं

 Shri  Jashvant  Mehta  (Bnavnagar):
 The  hon.  Defence  Minister  has  stated
 abou!  the  Pak-China  collusion  and  the
 Getfe-ice  preparation  by  Pakistan  and
 that  it  is  a  threat  to  our  national  se-
 Curity.  May  I  know  whether  the  Gov-
 ernment  has  informed  our  friendly
 countries  about  the  Pak-China  collu-
 sion  and  the  defence  preparation  by
 Pakistan  and,  if  so,  what  is  their  re-
 action?
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 Shri  Y.  B.  Chavan:  About  reaction
 I  cannot  say  anything.  I  have  al-
 ready  said  that  we  lave  kept  them
 informeg  of  the  preparations  that
 they  are:  making.
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 अध्यक्ष  महोदय,  मैं  यह  पूछना  चाहता  हुं  कि
 क्या  यह  सही  है  कि  पाकिस्तान  की  आर्थिक
 हालत  बहुत  ही  ज्यादा  खराब  है  और  पूर्वी
 पाकिस्तान  अयूबणशाही  के  पंजों  से  निकलना
 चाहता  है  :  क्या  इसीलिये  वह  जंग  का  माहौल
 वहां  पर  पैदा  कर  रहे  हैं  ताकि  लोगों  की
 ग्राफिक  परिस्थितियां  खराब  होते  हुए  भी
 उसको  मानें  |  यदि  यह  बात  सच  है  तो
 जहां  तक  वह  तैयारी  कर  रहे  हैं,  और  खास  कर
 काश्मीर  और  दूसरी  जगहों  पर,  क्या  ताशकन्द
 एग्रीमेंट  के  अनुसार  हम  लोगों  ने  जब  अपनी
 ग्रामीण  को  हाजी  पीर  द्र  और  दूसरी  जगहों
 से  वापस  बुला  लिया  था,  तो  क्या  श्व  हम
 फिर  उनको  वहां  पर  तैनात  करने  जा  रहे  हैं
 क्योंकि  पाकिस्तान  ताशकन्द  एग्रीमेंट  के
 खिलाफ़  काम  कर  रहा  है,  तथा  हम  अपनी

 आर्मी  यहां  रखें  ताकि  बाद  में  धोखा  न  खाना
 पड़े  ।  re-

 ,erjee
 d  to Shri  Y.  B.  Chavan:  I  have  al  an.

 said  before  on  the  Floor  of  this  ger  at
 that  as  far  as  the  positions  the  at  he have  taken  after  Tashkent  De,  pro- tion  are  concerned,  those  90  gisal- will  be  very  carefully  watche.  tices, defended.  *

 श्री  प्रकार वीर  शास्त्री  (बिजनौर)
 मैं  यह  जानना  चाहता  हूं  कि  जैसे  इस  अवि-
 लम्ब नीय  लोक-महत्व  के  प्रश्न  पर  प्रारम्भिक
 रूप  से  बात  पूछी  गई  है  कि  पाकिस्तान  ने
 अपनी  शस्त्र  सम्बन्धी  हानि  को  पूरा  करने
 के  लिये  चीन  से  और  दूसरे  देशों  से  सहायता
 ली  है,  उसके  अतिरिक्त  भी  क्‍या  भारतीय
 सीमाओं  पर  विशेष  रूप  से  काश्मीर,  राजस्थान
 और  पंजाब  से  लगते  हुई  सीमाओं  पर  पाकिस्तान
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 statemlI  want  to  ask  one  question.
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 [श्री  प्रकाशवीर  शास्त्री]
 को  सेनाओं  का  संग्रह  पहले  की  अपेक्षा  बहुत
 अधिक  बढ़  गया  है,  यदि  हां,  तो  यह  कहां
 तक  सच  है  ।

 Shri  Y.  B,  Chavan:  About  Rajas-
 than  and  other  parts,  I  personally  do
 not  think  that  there  is  any  further
 concentration.

 =

 श्री  प्रकाशकों  शास्त्री  :  काश्मीर  जरिये
 म

 श्री  यशवंतराव  चित्रण  :  काश्मीर  के
 जरिये  में  है,  यह  मानना  पड़ेगा  ।

 Shri  9.  C.  Sharma:  (Gurdaspur):  I
 agree  with  the  hon.  Minister  that  we
 should  not  get  panicky,  but  J  must
 submit  jn  all  humility  ang  sincerity
 that  his  statement  has  been  very
 very  alarming  and  that  we  cannot
 take  it  as  philosophically  as  he  wants
 us  to  take.

 We
 some  aow  that  China  is  giving  Pakistan
 ed  by  Ks  and  MIG  fighters.  I  want  to
 circulateqg)  how  the
 repeat  it,factured  in

 उनके  बारे  xistan.

 sabre  jet  fighters
 Canada  under  a

 from  the  Uniteg  States  of  Ame-
 _

 o  to  West  Germany  and  from
 श्री  सर  Germany  to  Iran  and  from  Iran

 Is  it  not  a  fact  that  those
 jet  fighters  are  kept  under

 Shri-u4ny  by  the  United  States  Gov-
 “he  ernment  because  of  the  lease  whica

 they  have  given  to  Canada  for  their
 manufacture?  Is  it  not  a  fact  that,  in
 addition  to  China  which  is  building
 up  the  potential  of  Pakistan,  the
 U.S.A.  is  also  going  the  same  thing
 and  the  U.S.A.  js  also  trying  to  give
 spare  parts  to  Pakistan—those  spare
 parts  can  mean  anything  from  the
 body  of  a  ship,  from  the  body  of  a
 plane,  from  the  body  of  a  tank,  to
 anything.  Is  it  not  a  fact  that  the
 USA.  is  also  collaborating  with
 China  so  far  as  the  military  build-up
 of  Pakistan  is  concerned?

 AUGUST  8,  966  Pak.  Forces  on  Cease-fire  3248
 line  (C.A.)

 Shri  Y.  B.  Chavan:  The  hon.  Mem-
 ber  has  not  asked  for  any  information
 from  me.  He  has  only  given  his  own
 views.  So  far  as  that  part  of  his
 statement,  namely,  that  my  statement
 is  alarming,  is  cougerned,  I  am  afraid
 the  hon.  Member  has  not  taken  my
 statement  in  a  right  spirit.  As  a  mat-
 ter  of  fact,  I  thought  it  necessary  to
 warn  the  Members  of  this  House  in
 advance  in  regarg  to  that,  because
 there  are  some  people  who  are  sub-
 jectively  inclineq  to  be  alarmists.  4
 am  merely  giving  a  realistic  assess-
 ment  of  the  preparations  of  Pakistan..

 Shri  D.  C.  Sharma;  What  about  the
 USA?

 Shri  Y.  B.  Chavan:  Making  a  realis-
 tic  assessment  should  really  speaking
 give  us  a  sense  of  confidence  and
 strength  and  not  a  feeling  of  dlarm.
 So,  knowing  the  preparations  of  those
 who  are  Tikely  to  pose  a  sort  of
 threat  to  us  gives  us  a  sense  of  con-
 fidence  or  a  sense  of  proportion  to
 make  our  own  preparations.  So,  I
 hope  that  this  statement  wil]  be  taken
 and  interpreted  in’  the  right  way  not
 only  in  this  House  but  in  the  whole
 country.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order.  I  did  not  want  to
 raise  it  earlier  because  I  did  not  want
 to  interrupt  the  course  of  the  supple-
 mentary  questions....

 Shri  D.  0.  Sharma:  What  about  the
 supply  of  arms  indirectly  to  Pakistan

 .and  also  in  the  shape  of  spare  parts
 40  Pakistan?  The  hon,  Minister  has
 not  answered  that  question.  Why
 does  he  yot  answer  that  question?

 Shri  Hari  Vishnu  Kamath:  I  did  not
 raise  my  point  of  order  earlier  be-
 cause  I  gid  not  want  to  interrupt  the
 other  supplementary  questions  on  this
 calling-attention-notice.  The  hon.
 Minister  is  normally  helpful  in  ans-
 wering  questions,  but  today  he  has
 been  slightly  different  at  some  mo-
 ments.  I  asked  whether  the  United
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 States  Government  had  been  clearly
 and  categorically  told  that  in  the  pre-
 sent  context  or  the  present  situation,
 the  resumption  of  arms  aid  to  Pakistan
 would  be  regarded  by  India  as  an  un-
 friendly  act.  The  hon.  Minister  has
 not  answered  that  question  at  all.

 Shri  Y.  B.  Chavan:  I  do  not  know
 whether  exactly  those  words  used  by
 the  hon.  Member  in  the  latter  part
 of  his  question  had  been  used......

 Shri  Hari  Vishnu  Kamath:  I  did.
 Shri  ¥.  B.  Chavan:  We  have  very

 specifically  told  the  United  States
 that  further  continuation  ang  further
 resumption  of  the  aid  to  Pakistan
 woulg  certainly  go  against  the  inte-
 rests  of  India  and  that  will  certainly
 affect  the  relations  of  that  country
 with  India.

 Shri  Hari  Vishnu  Kamath:  Have
 our  Government  told  them  categor!-
 cally  that  it  would  be  regarded  as  an
 unfriendly  act?

 2.53  hrs.  z
 RE:  CALLING-ATTENTION-

 NOTICES

 (Query)
 Shri  S.  M.  Banerjee  (Kanpur):  |

 rise  to  a  point  of  order  under  rule
 376(l)  which  reads  thus:

 A  point  of  order  shall  relate  to
 the  interpretation  or  enforcement
 of  these  rules  or  such  Articles  of
 the  Constitution  as  regulate  the
 business.  of  the  House  and  shall
 raise  a  question......

 I  am  confining  myself  to  the  enforc?-
 ment  of  these  rules.

 On  Saturday  itself,  some  of  us  had
 tabled  calling-attention  notices  under
 rule  197.  Rule  97  reads  thus:

 “A  member  may,  with  the  pre-
 vious  permission  of  the  Speaker,
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 call  the  attention  of  a  Minister  to
 any  matter  of  urgent  public  im-
 portance  and  the  Minister  may
 make  a  brief  statement  or  ask
 for  time  to  make  a  statement  at
 a  later  hour  or  qgate.”.

 Some  of  us  hag  tabled  a  calling-
 attention  notice  purely  on  a  Centra:
 matter,  pamely  the  firing  in  the
 Durgapur  Steel  Plant;  we  haq  also
 tabled  8  calling-attention  notice  on
 the  proposed  hunger-strike  by  the
 general  secretary  of  the  Swarnakar
 Sangh,  Shri  Anil  Basu,  outside  the
 Parliament  House  in  regard  to  tte
 scrapping  of  the  Golq  Control  Act.
 You,  Sir,  in  your  wisdom  have  dis-
 alloweq  these  two  sets  of  calling-
 attention  notices,  My  submission  is
 only  this.  If  the  firing  in  Durgapur
 On  the  employees  of  the  Durgapur
 Steel  Plant  of  the  HSL  cannot  be  a
 subject-matter  for  discussion  by  this
 House,  then  I  do  not  know  what  mat-
 ter  can  be  discussed  here.  I  would
 request  you  to  kindly  ask  the  hor.
 Minister  to  make  a  statement,  jf  not
 on  the  calling-attention  notice,  at
 least  suo  motu,  on  both  these  subjects
 namely  gold  control  and  also  the  fir-
 ing  in  Durgapur.

 Mr.  Speaker:  It  is  really  to  be  re-
 gretted  that  Shri  S.  M.  Banerjee
 should  raise  these  points  in  regard  to
 calling-attention  notices  in  this  man-
 ner.  There  is  no  point  of  order  at
 all.  It  is  no  point  of  order  that  he
 has  raised.  If  he  had  wanted  to  pro-
 test  against  the  fact  that  I  had  disal-
 lowed  certain  calling-attention  notices,
 then  he  should  have....

 Shri  S.  M.  Banerjee:
 the  rules,  Sir.

 Kindly  reac

 Mr.  Speaker:  I  have  read  the  rules
 That  js  not  the  interpretation  of  tho
 rules.  Is  the  hon.  Member  relying
 on  the  proviso?

 Shri  S.  M.  Banerjee:  I  am  re:ying
 on  rule  376,

 Mr.  Speaker:  Rule  376  ig  before
 me
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 Shri  S.  M.  Banerjee:  Rule  376
 says:

 “A  point  of  order  may  be  raised
 in  relation  to  the  business  before
 the  House  at  the  moment.”

 This  item  was  not  before  the  House.
 Sub-rule  of  rule  376  reads  thus:

 “A  point  of  order  shall  relate  to
 the  interpretation  or  enforcement
 of  these  rules......
 You  have  rejected  our  calling-

 attention  notices  under  some  rule.  I
 have  a  right  to  question  that  rule.....

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  He  means  to  say  that  it
 should  have  been  before  the  House.

 Shri  S.  M.  Banerjee:  So,  I  would
 submit....

 Mr.  Speaker:  The  hon.  Member  may
 kindly  sit  down.  That  is  all  I  can
 say.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):,  Apart  from  what  Shri  S.  M.
 Banerjee  has  said  about  the  rules,  T
 was  really  surprised  when  I  got  the
 jnformation  that  you  had  not  been
 pleased  to  accept  our  calling-atten-
 tion  notices  on  a  subject  which  was
 directly  within  the  jurisdiction  of
 the  Centre.  I  am  not  speaking  abeut
 the  firing.  It  is  the  result  of  certain
 other  things.  There  js  a  lot  of  trouhie
 going  on  in  the  Durgapur  Steel  Plant
 and  it  has  been  going  on  for  some
 days  and  it  has  culminated  in  all
 sorts  of  things....

 Mr.  Speaker:  If  he  can  convince
 me  that  even  in  Durgapur  it  is  not
 the  business  of  the  State  Government
 to  preserve  and  maintain  law  and
 order....

 Shri  P.  K.  Deo  (Kalahandi):  The
 Steel  Plants  have  their  own  security
 force,  and,  therefore,  it  is  the  con-
 cern  of  the  Centre.

 Mr.  Speaker:  Hon.  Members  should
 first  hear  me.  If  I  can  be  convinced
 either  by  writing  of  a  note  or  by
 personal  discussion...
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 Shri  S.  M.  Banerjee:
 you  reject  it?  How
 it?

 Why  should
 can  you  reject

 Mr,  Speaker:  I  can  reject  it;  if  I  am
 of  one  opinion;  and  if  I  am  wrong,  I
 have  always  allowed  hon.  Members  to
 bring  it  to  my  notice  pointing  out
 where  I  am  not  correct,  and  if  I  am
 not  correct,  I  am  prepared  to  reconsi-
 der  the  matter.

 Shri  Vasudevan  Nair:
 vince  you.

 We  can  con-

 Mr.  Speaker:  If  he  can,  then  cer-
 tainly  I  shall  be  prepared  to  reconsi-
 der.  Either  he  may  write  to  me  or  he
 may  discuss  jt  with  me.  I  am  open
 to  conviction.  There  is  no  harm  in
 their  writing  to  me  or  discussing  it
 with  me.

 श्री  हुकम  चन्द  कछवाय  (देवास)  :
 अध्यक्ष  महोदय,  मुझे  अपने  नोटिस  के  बारे
 में

 शी  अबू  लिये  (मुंगेर)  :  मेरा  प्वाएंट
 ख़ौफ़  आर्डर  सुना  जाय  ।

 Mr.  Speaker:  Shri  Hem  Barua.

 An  hon.  Member:
 guidance....

 I  want  your

 Shri  Hem  Barua  (Gauhati):  My
 submission  is  this.  I  had  submitted  a
 calling-attention  notice  on  the  Dibru-
 garh  situation....

 Mr.  Speaker:  ca  would  point  out  to
 hon.  Members  that  these  calling-
 attention  notices  should  not  be  raised
 in  this  manner.  If  ]  have  to  qiscuss
 every  calling-attention  notice  that  I
 have  dealt  with  in  my  Chamber,  then
 there  are  at  least  forty  of  them  every
 day  and  I  have  to  discuss  all  of  them
 here.  How  can  we  take  them  up  here
 one  by  one  and  then  discuss....

 Shri  Hem  Barua:  I  am  just  trying
 to....
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 Mir.  Speaker:  I  would  reques  Shri
 Hem  Barua  thaf  if  he  has  also  got  any
 grievance,  then  he  may  also  write  to

 2  hrs.

 Shri  Hem  Barua:  May  I
 submission  to  you?

 Mir.  Speaker:  He  may  kindly  write
 to  me.

 शी  किशन  पटनायक  (सम्बलपुर)
 बिहार  में  गुंडा  राज्य  के  सम्बन्ध  में  मैं  ने

 अध्यक्ष  महोदय  :  आर्डर,  आर्डर  |

 शबी  हुकम  चन्द  कछवाय  :  ग्रध्यक्ष  महोदय,
 जै  ने  एक  नोटिस  दिया  था  कि  कम्ब  सोनिया
 में  7000  पाकिस्तानी  घुस  गये  हैं  ।  उस
 शत्  के  एस०  एल०  ए०  ने  तार  दिया  है  1
 अपने  वह  तार  भी  भेजा है.

 अध्यक्ष  महोदय  :  मि०  कछवाय,  इस
 तरीक़  से  मैं  बार  बार  हर  एक  मेम्बर  को
 कह  रहा  हूं  और  कहता  चला  जाऊं  और  वह
 पेश  करते  चले  जायेंगे  तो  यह  मुनासिब  बात
 नहीं  है  ।  माननीय  सदस्य  ने  अभी  कहा  कि
 हां  छम्ब  सोनिया  के  रक़बे  में  आप  को
 नम्बर  ने  बतलाया  है  तो  एक  तो  चीफ़  मिनिस्टर
 ने  उसको  कंट्रेंडिक्ट  किया  है  और  दूसरे  ग्राम
 डिफेंस  मिनिस्टर  ने  उसका  कंट्रैंडिकशन  किया
 है  और  कहा  है  कि  उस  में  कोई  बुनियाद  नहीं
 है  और  वह  ग़लत  बात  है  तो  मैं  ब  कैसे
 इसकी  इजाज़त  दे  सकता  हूं  जो  आप  बराबर
 उठाते  चले  जा  रहे  हैं  ।

 श्री  हुकम  चन्द  फरुवा  :  वहां  के  क्षेत्र
 के  एम  ०  एल०  Wo  का  तार  आया  है  और  वह
 तार  भी  मैं  ने  आपको  भेजा  है

 अध्यक्ष  महोदय  :प्रा डर,  आडंबर  |

 श्री  किशन  पटनायक  :  बिहार  में
 संविधान  टूट  गया  है  और  वहां  कानून  और
 व्यवस्था  की  रक्षा  के  लिए  गुंडों  को  इस्तेमाल
 किया जा  रहा  है

 अध्यक्ष  महोदय  ;  ऑर्डर,  झ्रार्डर  |

 make  a

 RE:  QUESTION  OF  PRIVILEGE

 श्री  मधु  लिमये  (मुंगेर)  :  अध्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  t  श्री
 सुब्रह्मण्यम  के  खिलाफ़  मैं  न ेएक  विशेषाधिकार
 का  प्रस्ताव  क्या  था

 अ्रध्यक्ष  महोदय  :  मैं  श्राप  के  बगैर  कहे
 हुए  ही  यह  कहने  वाला  था  कि  आप ने  मुझे
 जो  विशेषाधिकार

 श्री सघु  लिमये :  अरब  मैं  ने  क्या  पाप
 किया  है  कि  जो  आप  मेरा  व्यवस्था  का  प्रश्न
 सुनना  ही  नहीं  चाहते  हैं  ?

 अध्यक्ष  महोदय  :  बात  मेरी  सुन  लीजिये  v

 श्री  मधु  लिमये  :  आप  जो  कुछ  भी  कहना
 हो  बाद  में  कहियेगा  ।  मैं  ने  एक  प्वाएंट  औफ़
 आर्डर  रक्खा  है  पहले  उसे  सुन  लीजिये  ।
 सब  को  आप  सुनेंगे,  केवल  मेरे  लिए  कोई
 नियम  है  कि  इन  को  नहीं  सुना  जायगा  ।

 श्री  शिव  नारायण  (बांसी)  :  माननीय
 सदस्य  अध्यक्ष  महोदय  को  डांट  रहे  हैं  ।

 श्री  मधु  लिये  :  कौन  डॉट  रहा  है  ?
 मैं  नहीं  डांट  रहा  हूं,  डांट  तो  आप  रहे  हैं  1

 अध्यक्ष  महोदय:  शब  डांट  को  रहने
 दीजिये  ।  मुझे  यह  भ्रफसोस  है  कि  जो  मेम्बर
 सब  से  ज्यादा  अपौरचुनिटीज  लेता  है

 प्री  मधु  लिसये  :  मैं  मेहनत  कर  के  मौक़े
 पाता  हू  ।  किसी  की  दया  से  नहीं  ।  और
 न  मेरे  ऊपर  कोई  मेहरबानी  कर  रहा  है  ।
 6  घंटे  काम  करता  हूं  तब  मुझे  मौक़ा  मिलता

 है,  कोई  मेहरबानी  मुझ  पर  नहीं  कर  रहा  है
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 अध्यक्ष  महोदय  :  मेहरबानी  कैसी  और
 किस  लिए  ?  मेहरबानी  का  यहां  कोई  सवाल
 नहीं  है  ।  मेजबां  को  अपने  अपने  राइट्स
 लेने  हैं।  मेहरबानी  का  कोई  सवाल  नहीं  है  ।

 श्री  लघु  लिमये  :  बार  बार  यह  क्‍यों
 कहते  हैं  कि  मुझे  मौक़े  मिलते  हैं  ?

 अ्रध्यक्ष  महोदय  :  मौक़े  आप  को  मिलते
 हैं  सीधे  इतना  कहने  से  आप  क्‍यों  उन  पर
 नाराज  होते  हैं  ?  व्यवस्था  का  प्रश्न  कैसे
 मैं  मान  लूं  ?  मैंने  आप  से  कहा  कि  मेरी  बात
 सुनिये  उसके  बाद  व्यवस्था  का  प्रश्न  उठाना,
 यदि  आप  आवश्यक  समझें  तो  मैं  आप  को
 सुन  लूंगा  लेकिन,  आप  हैं  कि  आपे  से  बाहर,
 होते  चले  जा  रहे  हैं  ।

 मैं  ने  यह  कहा  है  कि  आप  ने  जो  विशेष-
 शिकार  का  प्रश्न  दिया  है  उस  पर  कुछ  कहने
 के  पहले  मेरी  बात  सुन  लें  कि  आया  उसके
 सम्बन्ध  में  है

 श्री  मघ  लिमये  :
 में  है  ।

 हां  उसके  सम्बन्ध

 अ्रध्यक्ष  महोदय  :  विशेषाधिकार  का
 प्रस्ताव  आप  ने  लिख  कर  भेजा  है  उसमें  आप  ने
 यह  नहीं  लिखा  है  कि  कौन  सा  विशेषाधिकार
 है  जोकि  इस  में  भंग  हुआ  है  ?  पहले  मुझे  यह
 लिख  दीजिये  फिर  मैं  आप  को  इसके  उठाने
 की  इजाज़त  दे  दूंगा  ।  यह  बतलाइये  कि  कौन
 सा  विशेषाधिकार  भंग  हुआ  है  ?

 What  is  the  privilege  enjoyeq  by
 a  Member  or  the  House,  that  las  been
 breached?  If  there  is  any  such  pri-
 vilege  which  has  been  breached,  nen
 I  shall  certainly  allow  the  hon.  Mem-
 ber;  and  if  I  fee]  that  there  js  a  pr!-
 vilege  which  has  been  breached,  hen
 4  shall  allow  him  to  raise  that  point.
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 श्री  मू  लिमये  :  आप  ने  ठीक  ही  पूछा
 कि  भेम्बर  को  बतलाना  चाहिये  कि  सदस्य  का,
 सदन  का  या  सदन  की  किसी  कमेटी  का
 कौन  सा  विशेषाधिकार  भंग  हुआ  है  |  अरब
 मेरी  यह  राय  है  और  मैं  ने लिख  कर  भेजा  है,
 इस  प्रस्ताव  में  भी  मैं  न ेसाफ  साफ  कह  दिया
 है  कि  सदन  के  सदस्यों  के  इस  विशेषाधिकार
 का  भंग  हुआ  है  ।  उसी  के  बारे  में  आप  मुझे
 अर्ज  करने  दीजिये  क्‍योंकि  मेरा  व्यवस्था
 सम्बन्धी  प्रश्न  है  ।

 अध्यक्ष  महोदय
 शिकार  है  ।

 :  वह  कौन  सा  विशेष-

 श्री  मघ  लिमये  :  मैं  वाला  रहा  हूं  ।

 आप  जानते  हैं  कि  श्री  सचिन्द्र  चौधरी
 ने  पब्लिक  अकाउंट्स  कमेटी  के  बारे  में
 राज्य  सभा  में  जो  वित्तीय  दिया  था  और
 यहां  भी  जो  वित्तीय  दिया  था  उस  को  ले  कर
 मैं  ने एक  विशेषाधिकार  का  सवाल  उठाया
 था  ।  श्री  सचिन्द्र  चौधरी  की  बात  को  मैं  न
 ध्यान  से  सुना  है  ।  इस  सम्बन्ध  में  मैं  चार
 बातें  जे  करना  चाहता  था  |  उनको  मैं  ने
 पत्र  के  द्वारा  लिखा  है  1  वह  पूरी  नहीं  हो
 पाई  हैं  सदन  में  इसलिये  मैं  चैम्बर  में  आप  से
 मिल  कर  उन  को  पेश  करूंगा  |

 5  तारीख  को  जैसी  मैं  ने  आप  को  पहले
 नोटिस  दी  थी,  मैं  मोरारका  साहव  से  चार  या
 पांच  प्रश्न  पूछना  चाहता  था  ।  जब  मैं  ने
 नियम  की  ओर  संकेत  किया  तो  आप ने  मुझे
 इजाजत  दी  और  श्री  मोरारका  ने  जवाब
 दिया  ।  उस  वक्त  श्री  सुब्रह्मण्यम  के  बारे
 में  जो  मेरा  विशेषाधिकार  प्रस्ताव  था  उसके
 लिये  आप  ने  कहा  कि  उसे  अलग  से  लेंगे,
 मैं  सवाल  पूछूं  a सवाल  का  जो  जवाब  आया
 और  पब्लिक  अकाउंट्स  कमेटी  की  जो  55वीं
 रिपोर्ट  आई  है  उसके  आधार  पर  मैं  जज
 करना  चाहता  हूं  कि  कौन  सा  विशेषाधिकार
 टूटा  है  |
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 यह  पी०  ए०  सी०  दोनों  सदनों  की
 कमेटी  है  ।  उसके  जिम्मे  कोई  काम  सौंपा
 गया  है  ।  वह  अपनी  रिपोर्ट  देती  है  ।  यह्‌
 परम्परा  से  चला  आया  निर्णय  है  कि  उस
 रिपोर्ट  के  खंडन  करने  का  या  उसके  खिलाफ
 बोलने  का  काम  कोई  भी  सरकारी  प्रवक्ता
 या  मंत्री  न  करे  ।  इस  के  विपरीत  जब  यहां

 L7  तारीख  को  सवाल  पूछा  गया  कि  किस
 मंत्री  का  उस  में  नाप  है,  कौन  है  वह  मंत्री,
 तो  मंत्रियों  के  बीच  में  फ्री  स्टाइल  कुश्ती
 हो  गई  ।  आप  जानते  हैं  कि  श्री  भरी  ना०

 सिंह  ने  कहा  कि  वह  मंत्री  मैं  नहीं  हूं,  श्री

 सुबह्ण्यम  हैं  और  श्री  सुब्रह्माण्यम  कहते  हैं  कि

 बह  मंत्री  मैं  नहीं  हूं  ।  8  तारीख  को  श्री

 सुब्रह्मण्यम  ने  अपनी  गलती  को  स्वीकार
 किया  ।  उसके  लिये  खेद  भी  प्रकट  किया  और
 उस  वक्‍त  उन्होंने  एक  लम्बा  बयान  दिया  |
 श्रीमती  रेणु  चक्रवर्ती  ने और  पी०  To  सी०
 के  कई  सदस्यों  ने  उस  पर  आक्षेप  उठाया  कि
 उनको  यह  लम्बा  बयान  नहीं  देने  देना  चाहिये
 था।  मैं  ने  यह  ऐतराज  किया  था  कि  उन्होंने
 व्यक्तिगत  स्पष्टीकरण  के  नाम  पर  यह  बयान
 दिया  था  ।  व्यक्तिगत  स्पष्टीकरण  के  लिये
 जो  नियम  हैं  उनकी  ओर  मैं  आप  का  ध्यान

 ~

 खींचना  चाहता  हू।  श्राप  जरा  357  का
 देख  लीजिये  ।

 Shri  ९.  K.  Bhattacharyya  (Rai-
 ganj):  What  is  ft  that  the  wants  to
 say?  He  is  taking  the  time  of  the
 House.

 श्री  साधु  लिये  :  अभी  आप  को  पता
 चलेगा,  आप  को  थोड़ी  सी  सहिष्णुता  दिखलाना
 चाहिये  ।  इसमें  लिखा  है  :

 ,  A  member  may,  with  [he
 permission  of  the  Speaker,  make
 a  personal  explanation  although
 there  is  no  question  before  the
 House,  but  in  this  case  no  debat-
 able  matter  may  be  brought  fer-
 ward,  and  no  debate  to  shall
 avise”,
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 अब  इस  धारा  में  मिनिस्टर  साहब  बयान
 देते  हैं,  और  न  केवल  विवाद  वाला  बल्कि
 भयानक  विवाद  वाला  एक  मसला  छेड  देते
 हैं  -  वह  पी०  ए०  सी०  के  बारे  में  आरोप
 लगाते  हैं  कि  उनके  सामने  सारी  सामग्री
 नहीं  थी  ।  इसके  बाद  जी  पी०  To  सी०
 की  55वीं  रिपोर्ट  है  उसको  भी  आप  देख
 लीजिये  ।  यह  पृष्ठ  हैं  1  और  25  28
 श्री  सुब्रह्मण्यम  कहते  हैं  ॥

 55th  report,  pages  2l  and  25
 ‘These  materials  were  io

 placeq  before  the  P.A.C.  Let
 them  go  before  the  P.A.C.”

 are  फिर  पृष्ठ  25  पर  कहते  हैं  :

 “I  was  never  given  an  oppur-
 tunity  to  appear  before  the  PAC
 as  far  as  this  matter  is  concerned.
 It  was  said  that  if  Ministers  want
 to  make  certain  observations,  the
 option  is  given  to  the  Minister  to
 appear  himself-or  through  tne
 Secretary.  I  am  not  aware  that
 this  point  was  being  considered
 by  the  PAC  at  any  time.  Other-
 wise,  I  would  have  certainly

 placed  all  these  things  before  the
 Committee.”

 अब  तक  की  परम्पराओं  के  विपरीत,  उनके
 साथ  कोई  अन्याय  न  हो,  इसलिये  आपने
 अपने  अधिकार  का  इस्तेमाल  कर  के  कहा  कि
 इसके  ऊपर  पब्लिक  अकाउंट्स  कमेटी  दुबारा
 विचार  करे  ।  चूंकि  यह  आपका  फैसला  था
 इसलिये  हालांकि  कई  सदस्यों  को  अच्छा  नहीं
 लगा  तब  भी  झ्रापकी  इज्जत  करने  के  लिये,
 आप  का  आदर  करने  के  लिये  सदन  ने  और
 सदस्यों  ने  इसे  स्वीकार  किया  ।

 इसके  बाद  कमेटी  की  बैठक  हुई  -  उसकी
 नोटिस  लोक-सभा  के  बुलेटिन  भाग  में
 निकलती  है  ।  मंत्री  महोदय  स्वयम्‌  कह
 रहे  हैं  कि उनको  सूना  नहीं  गया  |  तब  फिर
 उनका  यह  कांस्य  था  कि  वह  चेयरमैन,
 पी०  To  सी०  से  मिलते  और  उनसे  पृ  छत  कि
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 [श्री  मधु  लिमये]
 वह  कब  बैठक  कर  रहे  हैं  -  वह  भी  उन्होंने
 नहीं  किया  ।  लोक:सभा  के  बुलेटिन  में  जो
 खबर  छपी  उसका  भी  उन्होंने  कोई  लिहाज
 नहीं  किया  और  इतना  तुच्छ  व्यवहार  पब्लिक
 अकाउंट्स  कमेटी  के  साथ  किया  कि  26  जुलाई
 को  जो  आपके  द्वारा  रेफरेंस  किया  गया  था
 और  आप  ने  कमेटी  की  बैठक  करने  के  लिये
 अन्तिम  निर्णय  लिया  था,  उस  वक्‍त  तक  मंत्री
 महोदय  ने  इस  बात  की  जरा  भी  परवाह  नहीं
 की  जब  कि  उनके  कहने  पर,  उनकी  मांग  पर
 आज  तक  की  परम्पराओं  के  विपरीत  आप  ने
 अपने  विशेषाधिकार  का  इस्तेमाल  करके  यह
 रेफरेंस  किया  था  ।  मंत्री  महोदय  का  फर्ज
 था  कि  अगर  उनके  साथ  ग्र न्याय  हुआ  है  तो
 वे  कमेटी  के  सामने  जाते  |  वह  खुद  तो
 गये  नहीं  ।  नोटिस  छपती  है  ।  उसका  भी
 उन्होंने  कोई  खयाल  नहीं  किया  ।  उसके
 पश्चात्‌  उनको  किसी  तरह  से  पता  चला  कि
 कमेटी  का  ऐसा  फला  हुआ  हैं।  आप  पूछेंगे
 कि  कैसे  मुझे  को  यह  मालूम  हुद  ।  तो  मैं
 कहना  चाहता  हूं  कि  इसके  बारे  में  मैंने
 सवाल  पूछा  था  ।  यह  प्रोसीडिंग्स  छापी  नहीं
 गई  हैं  ।  मेरी  मांग  है  कि  इस  बात  को  भी
 छापा  जाये  और  परिचालित  क्रिया  जाये  ।

 पी०  ए०  सी०  बैठक  की  कार्यवाही
 का  भाग  2  क्या  कहता  है  इस  पर  समिति
 ने  पूछा  था  कि  आप  को  कैसे  पता  चला  कि

 हमारा  फैसला  हो  चुका  है  ।  क्या  आप  को
 पता  चला  कि  अन्तिम  निर्णय  हुआ  था  ।
 वह  कहते  हैं  कि  अन्तिम  निर्णय  तो  मैं  नहीं
 जानता  था  कि  हुआ  है।  अर  मैं  कहना  चाहता  हूं
 कि  पब्लिक  अ्रकाउंट्स  कमेटी  के  कोई  दो  निर्णय
 नहीं  होते,  जैसा  कि  मिनिस्टर  साहब  ने  अपने

 डर  के  वार  में  कहा  हैं
 कि  वह  ड्राफ्ट  आडर

 था  फाइनल  आमेर  नहीं  ।  कमेटी  की  जो
 रिपोर्ट  होती  है  वह  अन्तिम  होती  हैं  ।  वह
 कहते  हैं  कि  जैसा  कोई  अस्थायी  या
 टेन्टेटिवः  निर्णय  हु  करता  हैं  a  मैं
 अन्तिम  निर्णय  के  बारे  म  कुछ  नष् दीं  जानता
 था  ।  यह  बात  पब्लिक  अअकॉउंटस  करेगी
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 के  निवेदन  के  दूसरे  हिस्से  में  साफ  16  गई  है
 कि  उनको  किसी  तरह  से  पता  चला  |  उस
 दिन  भी  श्री  मोरारका  ने  कहा  कि  मैं  नहीं
 जानता  कि  उन्हें  किस  तरह  से  पता  चला  t
 यह  पता  चला  26  जुलाई  को  पब्लिक
 अकाउंट्स  कमेटी  का  फैसला  हो  चुका  हैं  4
 तब  वह  खत  लिखते  हैं।  आप  उसकी  तारीख
 याद  रखिये।  26  तारीख  को  55वीं  रिपोर्ट
 दी  जाती  हैं  पी०  ए०  सी०  के  निर्णय  की  और
 27  तारीख  को  मंत्री  महोदय  कमेटी  को
 लिखते  हैं  -  मोरारका  साहब  को  यह  लगा  कि
 यह  अच्छा  नहीं  हैं,  तब  आपकी  भी  सलाह
 ली  गई  ।  तब  आप  ने  इनायत  की  दृष्टि  से
 देखा  और  पहले  की  हमारी  परम्पराओं  के
 और  पब्लिक  अकाउंट्स  कमेटी  की  इज्जत
 के  खिलाफ  उनका  व्यवहार  होते  हुए  भी
 उन  पर  मेहरबानी  कर  के  फिर  उन्हें  मौका
 दिया  कि  वह  पब्लिक  ग्रांट्स  कमेटी  के
 सामने  जायें  ।  इसके  बारे  में  मुझे  और  कुछ
 नहीं  कहना  है  |  बिल्कुल  परम्परा  के  विपरीत
 काम  हुआ  हैं  और  यह  जाते  हैं  ।  जाने  के  बाद
 क्या  निरूप  होता  है  इस  पर  मैं  आ्रापका  ज्यादा
 समय  नहीं  लूंगा  |

 अब  मैं  बतलाता  हूं  कि  कौन  सा  विशेष-
 घीक्वार  भंग  हुआ  7  पब्लिक  अ्रकाउं  दस
 कमेटी  की  रिपोर्ट  के  तीन  वाक्य  हैं  जिनको
 पढ़  कर  मैं  यहां  पर  सुनाने  वाला  हूं  ।

 भ्रध्यक्ष  महोदय  :  अरब  आप

 श्री  मघ  लिमये  :  मैं  कारण  बतला  रहा

 हूं  ।  मैं  कारण  देता  चाहता  हूं
 कि  किस  तरह

 से  विशेषाधिकार  का  भंग  हुआ  ।,

 अ्रध्यक्ष  महोदय  :  यहां  पर  सारी  कार्रवाई
 बत  पाने  की  ज़रूरत  नहीं  है  ।

 श्री  मंच  लिमये  एक  तो  असत्व  भाषण  |
 उन्होंने  यहां  कहा  कि  मैंने  जो  आमेर  पास
 किया  था  या  वोटिंग  किया  था  वह  मस्जिदे
 की  शक्ल  में  था  ।  फाइनल  आडंबर  नहीं  था,

 डाइट  आमेर  था  ।  अब  सेक्रेटरी  साहब



 3267  Re.  Question

 कमेटी  के  सामने  कहते  हैं  :
 “There  was  a  slight  or  minor

 error  in  the  Minister’s  state-
 ment......

 अध्यक्ष  महोदय  :  डिटेल  की  ज़रूरत
 नहीं है।  शाप  कहा  कि  असत्य  भाषण

 श्री  मु  लिमये :  उन्होंने  कहा  कि
 मस्वदा  अन्तिम  नहीं  था  ।  मैं  केवल  पब्लिक
 ग्रांट्स  कमेटी  की  रिपोर्ट  का  परिच्छेद
 बतला  रहा  हूं  -  .7  में  सुब्रह्मण्यम  साहब
 स्वयम्‌  कहते  हैं  कि  वित्तीय  में  गलती  थी
 और  मेरी  यह  धारणा  थी  कि  अन्तिम  आडंबर
 था।  मस्वदा  रिपोर्ट  में  दर् म्याने  अर्से  के  लिये
 था,  यह  बात  नहीं  थी  ।  मैं  पब्लिक  अकांउट्स
 कमेटी  के  एक  वाक्य  को  पढ़ूँगा  :

 “1417,  It  is  significant  to  note
 that  the  orders  of  the  Minister
 dated  28th  June,  963  were  specific,
 complete  and  final  and  they  were
 conveyed  to  the  Iron  and  Steel
 Controller  as  such  on  29th  June,
 1963.  In  view  of  the  above  facts,
 the  Committee  are  unable  to  ac-
 cept  that  these  order  were  ‘in  a
 draft  form’.”

 यह  साफ़  है,  काले  भ्रमरों  में  है  ।  मंत्री  महोदय
 का  एक-वाक्य  मैंने  अपने  प्रस्ताव  में  दिया  हैं  -
 आपने  पूछा  है  कि  क्‍या  विशेषाधिकार  टूटा
 है  ?  इन्होंने  पी०  ए०  सी०  के  खिलाफ़
 I8  मई  को  यह  आरोप  लगाया  है,  यह

 इनसिनुएशन  किया  हैं

 “It  is  rather  surprising  to  me
 that  an  observation  should  have
 been  made  suggesting  that  I  had
 reconsidered  certain  orders  with-
 out  adequate  reason.”

 इसके  बारे  में  कमेटी  कहती  है  कि  असंगत  चात
 है  ।  एक  दफा  कहते  हैं  कि  ट्रांसपोर्ट  मिनिस्ट्री
 के  कहने  पर,  फिर  खुद  कहते  हैं  कि  उन्होंने
 रिपेंटेंस  किया,  पश्चाताप  किया  यानी  रमिन
 चन्द  प्यारे  लाल  ने  ।  क्‍या  कभी  इन  लोगों
 को  पछतावा  हो  सकता  है  ?  फिर  भी
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 मंत्री  महोदय  ने  कहा  है  कि  इनको  पछतावा
 हुआ  है,  इसलिए  आर्डर  बदला  |  अब  कमेटी
 कहती  है  कि  इसमें  असंगति  है,  रीज़न  आब-
 सिक्योर  है  ।  आबसक्योर  रीज़न  का  मतलब  तो

 बहुत  ज्यादा  हुआ  करता  है  1  दांडेकर  साहब
 उसके  बारे  में  कुछ  कहेंगे,  मैं  नहीं  बोलता  हूं  ।
 यह  बहुत  ही  गम्भीर  आरोप  है  जोकि  पी  ०  ए
 सी०  की  ओर  से  उनके  बारे  में  किया  गया  है  ।
 आखिर  में  पी०  ए०  सी०  कहती  है  8  मई
 को  उनके  इस  वाक्य  के  बारे  में  कि

 “It  is  rather  surprising.”
 क्या  सरप्राइज  है  भाई  ।  यह  कमेटी  कहती
 है  काले  शब्दों  में  :

 “In  view  of  the  above  facts,  the
 Committee  feel  that  the  above  ००-
 servation  of  the  Minister  was  ra-
 ther  unfortunate.”.

 मैं  इस  कमेटी  को  एक  दृष्टि  से  बधाई  भी
 देता  हूं  क्योंकि  यह  बात  सौम्य,  सौम्यतर,
 सौम्यतम  शब्दों  में  अपनी  रिपोर्ट  में
 इन्होंने  लिखी  है  ।  मेरे  जैसा  आदमी  होता
 तो  शायद  दूसरे  शब्दों  का  इस्तेमाल  करता  ।
 मगर  मैं  कमेटी  को  धन्यवाद  और  बधाई  देता

 हूं  इस  काम  के  लिए,  व्यक्ति  चाहे  जो  भी
 बोले  कमेटी  की  बात  अलग  है  उस  दिन

 मुझे  धन्यवाद  और  बधाई  देने  का  वक्‍त
 नहीं  मिला  था  ।

 अब  मैं  यह  कहूं  कि  पी०  ए०  सी०  की
 पचासवीं  रिपोर्ट  में  और  इसमें  जब  सारी
 बातें  आती  हैं  तो  उसके  आधार  पर  जितने
 इस्पात  मंत्री  हुए  हैं  उनकी,  दो  तीन  स्टील
 सैक्रेटरी  हुए  हैं,  जीन  स्टील  कंट्रोलर
 हुए  हैं  उनकी--मैं  नाम  नहीं  लेता  हूं
 क्योंकि  दाण्डेकर  जी  नाराज़  हो  जायेंगे--
 तथा  दूसरे  जो  छोटे  अधिकारी  हैं  उनकी
 जिम्मेदारी  निश्चित  होनी  चाहिये  और
 पिता  लगना  चाहिये  कि  इनकी  अलग-अलग
 जिम्मेदारियां  क्‍या  हैं  ।  इसका  कारण  यह
 है  कि  इसका  भी  मुझे  बहुत  गुस्सा  आता  है
 कि  मंत्री  लोग  हमेशा  भाग  जाते  हैं  और
 किसी  न  किसी  अफसर  को  वे  सूली  पर
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 [श्री  मध्‌  लिमये]
 चढ़ाते  हैं,  सक्रि फा इस  कर  देते  हैं वे  बच
 निकलते  हैं  ।  इस  परम्परा  को  खत्म  करने
 के  लिए  भी  मैं  चाहता  हूं  कि  इसके  लिए
 एक  निष्पक्ष  जांच  समिति  बनाई  जाये  जो
 जांच  वाला  कानून  है  उसके  मातहत  |  पी०  ए०
 सी०  ने  भी  कहा  है  कि  जांच  समिति  नियुक्त
 की  जाये,  लेकिन  वह  एक  अलग  बात  है  |
 यह  जो  55वीं  रिपोर्ट  हैं  यह  इसलिए  करनी
 पड़ी  है  कि  खुद  सुब्रह्मण्यम  साहब  ने  यह  मामला
 छेड़ा  था।  मैंने  छेड़ा  होता  तो  मैं  केवल  जांच
 समिति  कहता  ।  हर  एक  की  जिम्मेदारी
 निश्चित  होनी  चाहिये  ।  खुद  उन्होंने  परम्परा
 के  खिलाफ  जाकर  मामला  छेड़ा  और  आपने
 इनायत  नज़र  से  देखा  और  यह  मामला
 पी०  ए०  सी०  के  सामने  भेजा  ।  वह  नहीं
 आये  ।  बार-बार  आपने  मौका  दिया  कि  वह
 स्टेटमेंट  करें  ।  27  जुलाई  को  पत्र  आया  ।
 कमेटी  ने  फिर  उनको  सुना  और  उसके
 पश्चात्‌  कमेटी  का  जो  निष्कर्ष  है  वह  आपके
 सामने  है  |  इस  वक्‍त  सुब्रह्मण्यम  साहब
 यहां  नहीं  हैं।  सदन  के  नेता  और  प्रधान  मंत्री
 यहां  हैं  -  उनसे  मैं  यह  विनय  करूंगा,  यह  जे
 करूंगा  कि  मेरी  बात  उनके  कानों  तक  वे

 पहुंचा  दें  कि  इस  रिपोर्ट  के  बाद  जोकि  उनके
 कहने  पर  कमेटी  को  देनी  पड़ी  है--नहीं  तो
 इस  रिपोर्ट  को  देने  की  कोई  आवश्यकता
 नहीं  थी--इशारे  खिलाफ  जो  लांछन  कमेटी
 ने  लगाये  हैं  उनको  देखते  हुए  कोई  भी
 स्वाभिमानी  आदमी  एक  सेकंड  के  लिए  भी
 मंत्री  नहीं  रह  सकता  है,  उसको  मंत्री  पद  से
 हट  जाना  चाहिये  ।  सदन  की  जो  परम्परायें
 हैं,  पी०  ए०  सी०  की  जो  परम्परायें  हैं  और
 हमारे  जो  विशेषाधिकार  हैं  संविधान  की
 धारा  05  के  अन्तर्गत  और  जिसकी  ओर  मैं
 आपका  ध्यान  खींचना  चाहता  हूं  और  पढ़  कर
 आपको  बतलाना  चाहता  हूं

 अध्यक्ष  महोदय  :  मैं  जानता  हुं  ।

 श्री  मधु  लिमये  :  सदस्य  नहीं  जानते
 हें  7
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 अध्यक्ष  महोदय  :  माननीय  सदस्य  भी
 जानते  हैं  7

 श्री  मु  लिमये  :  हर  एक  सदस्य  नहीं
 जानता  है।  आप  मुझे  धारा  को  पढ़ने  दीजिये  ।

 श्रच्यक्ष  महोदय  :  इस  धारा  को  पढ़ने
 की  ज़रूरत  नहीं  हैं।

 श्री  मधु  लिमये  :  मैं  खत्म  कर  रहा  हूं  ।

 अ्रध्यक्ष  महोदय  :  कह  लिया  है  आपने  !

 श्री  लघु  लिमये  :  आखिरी  बात  कह
 देता  हूं  ।

 हमारी  जो  परम्परा यें  हैं  उनकी  रक्षा
 करने  के  लिए  और  पी०  ए०  सी०  की  इज्जत
 को  बचाने  के  लिए  अगर  आप  स्वेच्छा  से

 हट  जाते  हैं  तब  तो  अच्छी  बात  है,  नहीं  तो
 अगर  बहस  प्रस्ताव  और  प्रिवलेज  मोशन  के
 ज़रिये  ही  करवाना  चाहते  हैं  तो  उसके

 लिए  भी  हम  तैयार  हैं।

 Shri  Surendranath  Dwivedy:  (Ken-
 drapara):  You  have  to  decide  the
 point  of  privilege,  but  what  I  want
 to  urge  js  this.  We  are  happy  that
 you  annuounced  that  day  that  after
 the  report  of  the  Public  Accounts
 Committee  if  a  notice  is  given  on  a
 specific  matter,  it  could  be  discussed.
 The  Fifty-fifth  Report  of  the  Public
 Accounts  Committee  not  only  reveals
 the  qgefault  of  Mr.  Subramaniam,  but
 it  reveals  that  probably  in  this  affair
 two  Ministers,  two  Iron  and  Steel
 Controllers  and  the  Secretary  of  the
 Iron  and  Steel  Ministry  are  geeply
 involved.  This  is  a  very  grave  mat-
 ter.  Therefore,  |  would  request  you,
 ang  the  Government  should  agree,
 have  already  given  a  notice,  to  allow
 this  report  to  be  discussed  in  the
 House  as  early  as  possible,  because  it
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 is  fair,  after  this  report,  to  qemand
 the  resignation  of  this  Minister,  at
 the  same  time  some  other  Ministers
 are  also  involved.  Therefore,  let  the
 report  be  taken  into  consideration.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  It  shoulg  be  discussed  be-
 fore  Indepedence  Day.

 श्री  मधु  लिमये  :  विशेयाध्रिकार  सम्बन्धी
 सवाल  ही  इस  वक्‍त  है  1  त्रिवेदी  जी  का
 जो  सुझाव  है  वह  अच्छा  है  -  उसको  बाद  में
 लिया  जा  सकता  है।  पहले  विशेषाधिकार  भंग
 के  बारे  में  आप  अपना  निर्णय  दें  ।

 अध्यक्ष  महोदय  विशेषाधिकार  के
 अलावा  आपने  दूसरे  सवाल  छड़  हैं  कि  इनको
 इस्तीफा  दे  देना  चाहिये,  इनको  छोड़  देना
 चाहिये  ।  आपको  इन  दूसरी  चीज़ों  को  नहीं
 छेड़ना  चाहिये  था

 श्री  मधु  लिमये  :  स्वाभिमान  नहीं  है  तो
 न  दें  और  अगर  है  तो  इसको  इस्तीफा  दे  देना
 चाहिये  ।

 भ्रध्यक्ष  महोदय  :  किसी  वक्‍त  आप
 इजाज़त  भी  देंगे  मुझे  कहने  की  ?

 Shrj  Vasudevan  Nair

 Minister  continues  like  this  after  the
 PAC  report?  Are  they  going  to  keep
 him  in  the  Ministry?

 Mr,  Speaker:  So  far  as  this  PAC
 report  is  concerned,  I  have  received
 notices  that  this  should  be  giscussed.
 JT  have  admitteg  one  notice.  That  was
 all  that  I  could  do.

 Shri  Hari  Vishnu  Kamath:  Govern-
 ment  should  fing  time.

 Mr.  Speaker:  I  have  admitted  that
 notice  because  J  though  it  was  im-
 portant.

 श्री  मयु  लिये  :  किस  का  नोटिस  है  ।
 मैंने  सबसे  पहले  दिया  है।  मुझ  से  पहले  किसी
 ने  नहीं  दिया  ।

 SRAVANA  I7,  888  (SAKA)

 (Ambala-
 puzha):  Is  it  not  surprising  that  the
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 अध्यक्ष  महोदय  :  नोटिस  किसका  पहले
 है  मुझे  पता  नहीं  है  और  न  मैं  कह  सकता  हूं  ॥
 नोटिस  आफिस  में  जा  कर  आप  देख  सकते  हैं  ।

 श्री  मधु  लिमये  :  देख  कर  तो  कह  रहा
 हैं  |  मेरा  पहले  का  है  1  मैंने  पहले  नोटिस
 दी  है।

 अ्रध्यक्ष  महोदय  :  क्या  मुझ  को  वक्‍त  याद
 है  कि  किस  ने  किस  वक्‍त  दिया  है।  मैंने  नोटिस
 एडमिट  किया  है|  हर  वक्‍त  मुझ  पर  इस
 बात  का  दवाव  -

 श्री  मधु  लिमये  :  कोई  इल्ज़ाम  नहीं  लगा
 रहा  हूं  ।  मैं  जानकारी  चाहता  था  ।

 अ्रध्यक्ष  महोदय  :  किस  वक्‍त  दिया,
 क्या  लिखा  हुआ  है,  क्या  यह  सव  मैं  जानकारी
 दे  सकता  हूं  इस  तरह  से  इस  वक्‍त  ?  अजीब
 बात  है  |

 इन्होंने  बहुत  जोर  दिया  है  इस  बात  पर
 कि  उनको  इस्तीफ़ा  दे  देना  चाहिये  ।  जहां  तक
 इस्तीफे  का  सम्बन्ध  है  मुझे  इससे  कोई  मतलब
 नहीं  है  ।  मुझे  नोटिस  मिले  हैं  और  मैंने
 एडमिट  किये  हैं  ।  जहां  तक  प्वाइंट  आफ
 टाइम  का  सम्बन्ध  है  वह  रिसीट  पर  होगा
 और  उसके  मुताबिक  नाम  रखे  जायेंगे  ।
 जिस  समय  नोटिस  कराता  है  वह  समय  भी
 उस  पर  लिख  दिया  जाता  है  नोटिस  आफिस
 में  1

 श्री  मधु  लिमये  :  वह  मैं  जानता  हूं
 (व्यवधान  ;

 अध्यक्ष  महोदय  :  जितनी  बहस  की
 गई  है  उसमें  कोई  भी  बात  नहीं  बताई  गई  है
 कि  यह  प्रिवलेज  हाउस  का  है  या  यह  जो
 चीज  है  यह  भंग  हुई  है  ।  एक  तो  ज्यादा  जोर
 इस  पर  दिया  गया  है

 Shri  s.  M.  Banerjee  (Kanpur):  You
 kindly  allow  us  to  say.
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 प्रत्यक्ष  महोदय  :  जो  कुछ  उन्होंने  कहा  है
 उसकी  बाबत  मुझे  आज  सुबह  टेलीफोन
 मिल  चुका  है  ।  मैं  चाहता  था  कि  यह  चीज़

 सुब्रह्मण्यम  साहब  की  हाज़िरी  में  पेश  हो  ।

 श्री  लघु  लिमये  :  वह  जवाब  दे  सकते  हैं  ।

 अ्रध्यक्ष  महोदय  :  किसी  को  बोलने  भी
 देंगे  ।  कोई  हद  भी  होनी  चाहिये  ।  किसी
 वक्‍त  आदमी  को  खामोश  भी  होना  चाहिये  ।

 सुब्रह्मण्यम  साहब  का  मुझे  सुबह  टेलीफोन
 आया  था  |  वह  कहीं  बाहर  गये  हुए  थे  ।
 वह  वापिस  आ  रहे  थे  कि  आज  कहीं  रास्ते  में
 किसी  गुड्स  ट्रेन  का  डीरेलमेंट  हो  गया  और
 उनकी  गाड़ी  भागे  नहीं  आ  सकी  |  वह  डिले
 हो  गई  है  7  इसलिए  जहां  तक  उस  बात  का

 ताल्लुक  है  अभी  तक  मुझे  उन्होंने  बताया  नहीं
 है  7  लेकिन  वह  लिखना  चाहें  तो  वह  भी  मुझे
 लिख  दें।  मैं  सुब्रह्मण्यम  साहब  को  सुन  लूंगा  ।

 एक  बात  उन्होंने  यह  कही  है  कि  मैंने
 तमाम  ट्रेडीशंज  को  तोड़  कर  उनको  इजाज़त
 दे  दी  और  कह  दिया  कि  मिनिस्टर  वहां  पेश
 हो  जायें

 श्री  मधु  लिमये  :  तोड़  कर  नहीं  कहा  ।
 आपने  इनायत  की,  यह  कहा  है  ।

 अध्यक्ष  महोदय:  आपने  साफ  कहा  है  कि
 जो  ट्रेडीशंज  हैं  या  जो  परम्परा यें  हैं  उनके
 खिलाफ  जा  कर

 दो  मधु  लिमये  :  तोड़  में  बहुत  फर्क
 होता  हू  ।  तोड़  में  आरोप  होता  है  ।

 राय  महोदय :  यह  इस  हाउस  की
 कोशिश  रही  है  कि  पी०  ए०  सी०  की  रिपोर्ट
 को  जितनी  मान्यता  हो  सके  दी  जाये  और
 कभी  ऐसा  कोई  झगड़ा  यहां  न  छेड़ा  जाये
 जोकि  मिनिस्ट्री  और  पी०  ए०  सी०  की
 रिपोर्ट  में  हो  ।
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 श्री  प्रकाशवीर  शास्त्री  (बिजनौर)
 अब  तो  वह  आ  रहा  है

 अ्रध्यक्ष  महोदय  :  इसी  लिए  तो  मैं  ने
 इस  पर  बहस  की  इजाज़त  दे  दी  है  मैं  ने
 मिनिस्टर  साहब  को  इजाज़त  दी  थी,  उनको
 सलाह  दी  थी  कि  वह  कमेटी  के  सामने  पेज
 हो  जायें,  ताकि  यह  सवाल  न  पैदा  हो  कि
 उनको  सुना  नहीं  गया  अर  चंद्री  उनको
 सुना  नहीं  गया  है,  इस  लिए  यह  रिपोर्ट  एक
 तरफा  है  ।  मिनिस्टर  साहब  को  सुनने
 के  बाद  कमेटी  ने  जो  रिपोर्ट  दी  है,  वह  हाउस
 के  सामने  है  ।  इस  बारे  में  मैंने  कोई  ऐसा
 गुनाह  नहीं  किया  है  कि  बार-बार  यह  कहा
 जाये  कि  मैंने  कोई  मेहरबानी  कर  दी  है  -  आराम
 तौर  पर  कमेटी  के  सामने  मिनिस्टर  पेश
 नहीं  होते  हैं,  सेक्रेटरी  और  दूसरे  अफ़सर  जाते
 हैं  ।  मगर  जब  कोई  सिस्टर  कहे  कि  मेरा
 केस  नहीं  सुना  गया  है  या  उस  को  मौका  नहीं
 मिला  है,  तो  मैंने  समझा  कि  पी०  To  सी०
 की  रिपोर्ट  को  और  ज्यादा  महत्ता  देने  के
 लिए  यह  जरूरी है  कि  वह  जो  कुछ  कहना
 चाहते  हैं,  कह  लें  और  उसके  बाद  पी०  Mo  सी  ०
 अपनी  रिपोर्ट  दे  दे  ।  यह  सब  कुछ  इस  लिये
 किया  गया  कि  पी०  ए०  सी०  की  इज्जत
 और  ज्यादा  हो  1  इस  लिए  मैं  समझता  हूं
 कि  इस  सिलसिले  में  मुझसे  कोई  गुनाह
 नहीं  हुआ  है,  कोई  बुराई  नहीं  हुई  है  i  मैं
 समझता  हूं  कि  यह  अच्छा  ही  हुआ  है  ।  मैं
 ब  भी  इस  बात  पर  यकीन  रखता  हूं  कि
 मैंने  जो  कुछ  किया,  वह  अच्छा  किया  और

 वही  करना  चाहिए  था,  ताकि  मिनिस्टर  साहब
 को  शिकायत  न  रहे।  मैंने  इस  बारे  में  बहस
 की  इजाज़त  दे  दी  है।  हाउस  ने  रिपोर्ट  के
 बारे  में  क्या  फ़ैसला  लेना  है,  या  गवर्नमेंट  ने
 क्या  फ़ैसला  लेना  है,  इसके  बारे  में  मैं  क्या
 कह  सकता  हूं  ?

 श्री  हाजी  (इन्दौर)  जनाब,  पी०
 To  सी०  की  प्रैक्टिस  इस  हाउस  की  प्रैक्टिस
 मानी  जाती  है  और  कमेटी  के  प्रिविलेजिज
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 इस  हाउस  के  प्रिविलेजिज़  माने  जाते  हैं  ।
 इस  कमेटी  ने  जो  रिपोर्ट  दी  है,  उस  से  साफ़
 हैं  कि--

 Mr.  Subramaniam  to  say  the  least
 is  guilty  of  suppressio  veri  suggestio
 falsi;  this  is  the  immediate  guilt
 brought  home  agains,  him;  we  may
 also  say  that  he  geliberately  misled
 the  House  and  the  Committee.  If  we
 do  not  go  that  far,  the  gravamen  of
 the  charge  immediately  would  be  that
 he  is  guilty  of  suggestio  falsi,  supp-
 ressio  veri

 भ्रध्यक्ष  महोदय  :  :  मिनिस्टर  साहब  कल
 आयेंगे  और  मैं  उसको  सकेगा  ।  मैं  तब  देखंगा
 कि  क्या  मैं  अपनी  'कमेन्ट  दे  सकता  हूं  या
 नहीं  ।

 श्री  दीजो  :  आप  उसको  भी
 और  हमें  भी  सुनिए  ।

 सुनिए

 श्री  स०  मो०  बीजों  :  आपने  प्रिविलेज
 मोशन  के  बारे  में  पॉइंट्स  मांगे  हैं,  जो  कि
 एक  माननीय  सदस्य  ने  आपके  सामने  रखे  हैं  1
 श्राप  पालियामेंट  में  इस  पर  बहस  की  इजाजत
 इस  लिए  नहीं  दे  रह  हैं  कि  सुब्रमण्यम  साहब
 यहां  पर  नहीं  हैं,  लेकिन  मैं  निवेदन  करना
 चाहता  हूं  कि  अखबारों  में  यह  निकल  चुका  है
 कि  पी०  ए०  सी०  रिपोर्ट  डिस्कशन  बाई
 दी  कैबिनेट  टुडे  ।  7  अगस्त  को  कैबिनेट  ने
 इस  बारे  में  डिस्कशन  किया  है

 अध्यक्ष  महोदय  :

 ताल्लुक  है  ?
 उस  से  मेरा  क्‍या

 श्री  स०  मो०  बुर्जों  :  आप  नाराज़
 हों  -  आप  मेरी  बात  सुन  लीजिए  7  श्री

 सुब्रह्मण्यम  और  श्री  बृथलिगम  के  बारे  में  पी ०
 To  सी०  की  रिपोर्ट  की  चर्चा  शुरु  होने  के
 बाद  ग्रमींचन्द  प्यारेलाल  के  आदमी  दिल्ली
 में  इस  तरीके  से  घूम  रहे  हैं  और  इतना  ज्यादा
 प्रैशर  डालने  की  कोशिश  कर  रहे  हैं  कि  भ्रमर
 फ़ौरन  इस  बारे  में  बहस  नहीं  होती  है,  तो
 बह  सारा  मामला  दबा  दिया  जायेगा  ।
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 उनको  मालम  है  कि  उनकी  किताबें  सरकार
 ने  पकड़ी  हैं  7  इस  मामले  में  एक  सुत्रद्याण्यम
 साहब  नहीं  बल्कि  और  बहुत  से  सत्रद्यण्यम
 साहब  ज॑से  हिन्दुस्तान  के  बहुत  बड़े  बड़े  आदमी
 इन्वाल्व्ड  हैं  ।

 गिरने  मेंट  पर  इतना  ज्यादा
 प्रेशर  पड़  रहा  है--अखबारों  में  निकला  है
 कि  कांग्रेस  के  नम्बरों  ने  भी  इस  बारे  में  चिन्ता
 प्रकट  की  है--कि  मझे  खतरा  है  कि  बाद  में
 कहीं  ऐसा  न  हो  कि  इस  सदन  में  बहस  बेकार
 हो  जाये  और  सारे  मामले  को  दबा  दिया
 जाये  ।  मुंदड़ा  कांड  और  दूसरे  कांड  हमारे
 सामने  हैं  ।  इस  वक्‍त  ऑ्रमींचन्द  प्यारेलाल
 देश  में  मुंदड़ा  ही  बने  हुए  हैं  ।

 Shri  Hem  Barua  (Gauhati):  Be-
 cause  of  the  involvement  of  the  Food
 Minister  in  such  a  dirty  and  scandal-
 ous  affair,  as  pointed  out  by  the  PAC,
 why  is  it  that  the  hon.  Prime  Minister
 does  not  ask  the  Food  anq  Agricul-
 ture  Minister  to  resign  to  set  up  high
 mora]  standards  in  public  life?

 Mr.  Speaker:
 ness.

 That  is  not  my  busi-

 डा०  राम  मनोहर  लोहिया  (फ़रुंखा-
 बाद)  :  अध्यक्ष  महोदय,  सब  से  पहली  बात
 तो  मुझे  यह  कहनी  है  कि  मंत्री  महोदय  ने  दो
 काम  किये  हैं,  जो  विशेषाधिकार  के  अन्दर  आ
 जाते  हैं:  एक  तो  असत्य  बोलना  और  दूसरा
 मंत्री  पद  के  सम्बन्ध  में  अपराध  करना  ।
 एक  असत्य  तो  उन्होंने  यह  बोला  है  कि  उन्होंने
 कमेटी  के  सामने  जाकर  भी  यह  नहीं  बताया  कि
 वह  सेठ,  जिस  के  हक़  में  उन्होंने  हुक्म  निकाला
 था,  उन  से  मिल  चुका  था  1  यह  बात  उन्होंने
 दबा  दी  थी  ।  यह  बात  कमेटी  को  किसी
 और  तरह  से  मालूम  हुई  हो,  तो  मालूम  हुई
 हो,  लेकिन  मंत्री  महोदय  ने  यह  बात  नहीं
 बताई  ।  जब  कोई  इतना  बड़ा  गवाह  कमेटी
 के  सामने  जाये  ओर  पूरी  वात  न  बता  कर  के,
 एक  बात,  जो  इतनी  ज़बर्दस्त  है  कि  वह
 सेठ,  जिस  ने  अपराध  किया  है,  उन  से  मिल

 चुका  था,  न  बताए,  तो  यह  बिल्कुल  असत्य-
 वादन  हो  जाता  है



 327:  Re.  Question  of  Privilege  AUGUST  8,  966

 [डा०  राम  मनोहर  लोहिया]
 यह  तो  सेठ  के  सम्बन्ध  में  है  ।  दूसरे,

 नौकरशाह  के  सम्बन्ध  भी  उन्होंने  असत्य-
 वादन  किया,  क्योंकि  उन्होंने  कहा  कि  यह
 ड्राफ्ट  आर्डर  है,  जब  कि  बाद  में  पता  चला
 कि  वह  आडंबर  था  ।

 श्री  प्रकाश वीर
 आर्डर  ।

 शास्त्री  कम्पलीट

 डा०  राम  मनोहर  लोहिया  :  ड्राफ्ट
 आडंर  या  कम्पलीट  आर्डर,  मतलब  यह  कि
 वह  आईं  था  1  यह  असत्यवादन  हो  गया  ।

 मंत्री,  नौकरशाह  और  सेठों  का  जो
 एक  तिगुना  इस  वक्‍त  मुल्क  में  चल  रहा  है.
 जिसके  कारण  देश  का  पैसा,  खेती  और
 कारखाने  बर्बाद  हो  रहे  हैं,  अगर  वह  इस
 मामले  से  साफ़  नहीं  होता  है,  तो  किस  से
 होता  है  1  यह  विशेषाधिकार  का  सवाल
 फ़ौरन,  इसी  वक्‍त,  ञ्  जाना  चाहिए  1  जैसा
 कि  श्री  बनर्जी  ने  कहा  है,  बहुत  से  मंत्री  इसमें
 शामिल  हैं,  लेकिन  मुझे  इस  वक्‍त  यही  कहना
 हैं  कि  ताज़ीरात-हिन्द  की  चोरी,  डाके  और
 झूट  वगैरह  की  जितनी  भी  वफ़ात
 हैं  न  जाने  हजारों  आदमी  उनको  तोड़े  रहते
 हैं,  पचासों  मंत्री  उनको  तोड़  रहे  हैं  ।
 अगर  उन  में  से  कोई  मंत्री  गिरफ्त  में  ा
 जाता  है---और  वह  बड़ी  मुश्किल  से  गिरफ्त
 में  आया  है--र  उसके  बाद  आप  उसको
 गिरफ्त  से  छुड़वा  दें,  तो  यह  अच्छा  नहीं
 होगा  ।  अगर  इस  प्रश्न  को  किसी  तरह  से
 भी  दबा  दिया  जाता  है,  तो  यह  उचित  नहीं
 होगा  ।

 भ्रध्यक्ष  महोदय  :  मैसेज  फ्राम  राज्य
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 43.26  hrs,
 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  ll]  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 University  Grants  Commission
 (Amendment)  Bill,  1966,  which

 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the
 2nd  August,  1966”,

 3.26  hrs.
 UNIVERSITY  GRANTS  COMMIS-

 SION  (AMENDMENT)  BILL

 As  Passep  By  RaJyA  SABHA

 Secretary:  Sir,  I  lay  on  the  Table
 of  the  House  the  University  Grants
 Commission  (Amendment)  Bill,  1966,
 as  passed  by  Rajya  Sabha.

 3.27  hrs.

 RE.  QUESTION  OF
 contd.

 PRIVILEGE—

 डा०  राम  मनोहर  लोहिया  :  (रूखा-
 बाद)  :  अध्यक्ष  महोदय,  मैं  आपसे  बातें
 कर  रहा  हूं--मैं  कोई  आसमान  से  बात॑  नहीं
 कर  रहा  हूं  |

 अध्यक्ष  महोदय  :  :  आप  ने  जो  कुछ  कहा
 है,  वह  रिहाई  हो  गया  है  ।

 To  रास  मनोहर  लोहिया  :  यह
 विशेषाधिकार  का  सवाल  आप  फ़ौरन  ले  लें
 मंत्री  महोदय  ने  असत्यवादन  किया  है,  अपराध
 किया  है  |

 अध्यक्ष  महोदय  :  मिनिस्टर  साहब  आज
 यहां  नहीं  हैं  ?  वह  कल  आयेंगे  |  मैं  इसको
 फ़ौरन  कैसे  ले  ले  ?
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 डा०  रास  मनोहर  लोहिया  :  जवाब  के
 वक्‍त  ये  बातें  तफ़सील  में  आनी  चाहिएं  ।

 इसको  फौरन
 कैसे  ले  सकता  हूं  ?  मैं
 कि  मिनिस्टर  साहब

 श्रध्पक्ष  महोदय  :  मैं
 प

 डा०  राम  मोहर  लोहिया  :  ठीक  हैं
 रेलगाड़ियां  भी  म.के  पर  ही  उलटती  हैं  ।

 3.274  hrs.

 CRIMINAL  LAW  AMENDMENT
 (AMENDMENT)  BILL,  965

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  Sir,  I  beg  to
 move  for  leave  to  withdraw  the  Bill
 further  to  amend  the  Criminal  Law
 Amendment  Act,  1952,  which  was  in-
 troduced  on  the  3rd  December,  1965,

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Sir,  on  a  point  of  order,
 under  rule  110.

 It  says  that  the  member  in
 charge  of  a  Bill  may  at  any  stage
 of  the  Bill  move  for  leave  to
 withdraw  the  Bill  on  the  ground—

 x
 That  is  to  say,  the  Minister  should
 state  to  the  House  on  what  grounds
 and  for  what  reason  the  Bill  is  sought
 to  be  withdraw.  That  has  not  been
 done.  Let  him  explain  it.

 Shri  Hathi:  A  statement  containing
 the  reason  for  which  the  Bill  is  being
 withdrawn  has  been  circulated  to  the
 Members  on  the  Ist  August,  1966.

 Cir-
 does

 Shri  Sezhiyan  (Perambalur):
 culation  is  not  enough,  Sir;  it
 not  form  part  of  the  ,yecord,

 Mr.  Speaker:  Direction  36,  relating
 to  the  withdrawal  ang  removal  of
 Bills,  reads  as  follows:

 “When  a  Bill  pending  in  Lok
 Sabha  is  sought  to  be  withdrawn
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 by  Government,  a  statement  con-
 taining  the  reasons  for  which  the
 Bill  js  being  withdrawn  shall  be
 circulated  to  members’  by  the
 Ministry  concerneg  sufficiently  in
 advance  of  the  date  on  which  the
 motion  for  withdrawal  is  sought
 to  be  made.”

 Shri  Hari  Vishnu  Kamath:  Then
 rule  0  does  not  apply?  When  it  is
 circulated,  it  does  not  form  part  of
 the  record.

 Mr.  Speaker:  That  does  not  form
 part;  we  can  place  it  on  the  Table  of
 the  House;  Members  could  see.

 Shri  Hari  Vishnu  Kamath:  Then
 let  it  be  placed  on  the  Table  of  the
 House.

 [The  statement  was  laid  on  the  Table.
 Placed  in  Library,  See  No.  LT-€694/66)

 Mr,  Speaker:  The  question  is:
 “That  leave  granted  to  with-

 draw  the  Bill  further  to  amend
 the  Criminal  Law  Amendment
 Act,  1952,  which  was  jntroduced
 on  the  3rq  December,  34969.7

 The  Bill  was,  by  leave,  withdrawn.

 3.29  hrs.
 CRIMINAL  LAW  AMENDMENT

 (AMENDING)  BILL,  1966*

 The  Minister  of  State  in  the  Minis-
 ry  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  Sir,  I  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Criminal  Law
 Amendment  Act,  1952.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Criminal  Law  Amendment  Act,
 1952.”

 8-8-1966,
 293  (Ai)  LSD—6.
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  on  a  point  of  order.  If
 you  will  kindly  read  the  language  of
 rule  l0,  the  same  rule:  under  which
 the  other  Bill  has  just  now  been  with-
 drawn,  ang  the  new  Bill  is  being
 introduced  on  the  same  subject,  you
 will  fiind  that  sub-rule  (b)  reads  as
 follows:

 “(b)  the  Bill  is  to  be  replaced
 subsequently  by  a  new  Bill....

 Though  my  knowledge  of  the  English
 language  is  very  meagre,  yet.  to  my
 mind,  the  word  “subsequently”  is  used
 in  a  different  sense  from  the  word
 “immediately”.  This  Bill  has  been
 introduced  immediately  after  one
 Bill  has  been  withdrawn  on  the  same
 subject.  When  once  a  Bill  has  been
 withdrawn,  he  should  take  at  least  24
 hours  before  introducing  a  new  Bill.
 “Subsequently”  does  not  mean  “im-
 mediately”.  I  would  request  you  to
 let  us  know  whether  “subsequently”
 is  the  same  thing  as  “immediately”.
 Let  us  have  a  reply.

 Mr.  Speaker:  If  it  is  immediately
 after  the  first,  then  it  is  subsequent  to
 that.  I  will  put  the  question  again.
 The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Criminal  Law  Amendment  Act,
 1952.”

 The  motion  was  adopted.
 Shri  Hathi:  I  introduce  the  Bill.

 33.32  hrs.
 JAYANTI  SHIPPING  COMPANY

 (TAKING  OVER  OF  MANAGEMENT)
 BILL*

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  I  beg  td  move  for  leave  to
 introduce  a  Bill  to  provide  for  the
 taking  over  of  the  management  of  the
 undertaking  of  the  Jayanti  Shipping
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 Company  Limited,  for  a  limited  pe-
 riod  in  order  to  secure  the  proper
 management  of  the  same.

 Shri  S.  M.  Banerjee  (Kanpur):  The
 Bill  clearly  says  that  it  is  meant  for
 taking  over  the  management  of  the
 undertaking  of  the  Jayanti  Shipping
 Company  for  a  limited  period.  I
 would  like  to  know  whether  we  are
 not  seriously  thinking  of  amending  the
 Constitution,  in  cases  where  such  con-
 cerns  are  taken  over  for  _  better
 management,  especially  after  the  mis-
 management,  by  the  people,  and  es-
 pecially  when  some  concerns  have
 been  taken  over  ang  then  handed
 back  to  the  capitalists—

 Mr.  Speaker:  We  cannot  go  into  the
 merits  of  the  matter  now.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  this  Bill  makes  this  point
 clear  or  not.

 Mr.  Speaker:  If  he  objects  to  it  at
 the  introduction  stage,  I  can  allow
 him.

 Shri  8.  M.  Banerjee:  This  is  exactly
 the  time  when  the  Bill  is  sought  to
 be  introduced.  I  oppose  its  introduc-
 tion.

 Mr.  Speaker:  Then  he  can  oppose  it,
 I  will  have  to  give  the  Minister  an
 opportunity  to  explain  it  then.

 Shri  S.  M.  Banerjee:  Yes,
 After  that,  I  will  have  my  say.

 Mr.  Speaker:  The  introduction  of
 the  Bill  is  being  opposed.

 Shri  Sanjiva  Reddy:  We  are  taking
 it  up  for  five  years  to  begin  with.
 There  is  provision  to  extend  it  up  to
 0  years,  and  if  necessary  Parliament
 has  power  to  take  it  over  permanently
 also.  Nothing  prevents  it  from  doing
 50.

 Shri  5.  M.  Banerjee:  While  i’  wel-
 come  the  Government’s  decision  to
 take  over  this  company,  because  this
 has  become  a  scandal  and  the  Gov-

 Sir.

 “Published  in  Gazette  of  India  Extraordinary,  Part  I,  Section  2,  dated
 8-8-66.
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 ernment,  naturally,  has  been  helping
 it  out  of  way  by  giving  loans  of  Rs.  2
 erores,  10  crores  and  so  on.  Now  the
 Government  have  realised  that  their
 fiability  is  more  than  the  assests,  Rs.
 47  crores  or  something  j|ike  that.
 Now,  having  realiseq  this,  they  want
 to  take  it  over  and  manage  it  for  a
 limited  period.  Then  hon.  Minister
 now  tells  me  that  it  is  taken  over  for
 a  limited  period,  while  the  Constitu-
 tion  itself  empowers  the  Government
 to  extend  the  period.

 We  have  many  undertakings,  many
 textile  mills  and  many  sugar  mills
 which  have  been  taken  over,  where
 controllers  have  been  appointed  and
 receivers  have  been  appointed,  and
 after  the  mills  or  the  concerns  started
 making  profits,  and  the  Government
 have  spent  crores  of  rupees  on  them,
 the  mills  or  the  undertakings  were
 given  back  to  the  previous  manage-
 ment,  the  capitalists.
 know  from  the  hon.  Minister  whe-
 ther  it  is  the  intention  of  the  Govern-
 ment  to  take  it  over  permanently,  or,
 why  not  nationalise  this  concern  once
 it  is  taken  over?

 Mr.  Speaker:  These  are  not  the  mat-
 ters  which  could  be  discussed  now.

 Shri  Raghunath  Singh
 I  want  to  say  something.

 Mr.  Speaker:  I  ‘have  heard  the
 Mémber  who  opposed  the  introduc-
 tion  of  tHe  Bill.

 Shri  Raghunath  Singh:
 epposing  it.

 (Varanasi):

 I  am  _  not

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the
 taking  over  of  the  management
 of  the  undertaking  of  the  Jayanti
 Shipping  Company  Limited,  for
 a  limited  period  in  order  to  secure
 the  proper  management  of  _  the
 same.”

 The  motion  was  adopted.
 Shri  Sanjiva  Reddy:  I  introduce  the

 Bill.
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 3.34  hrs.
 STATUTORY  RESOLUTION

 LEVYING  OF  EXPORT  DUTY  ON
 CERTAIN  ITEMS

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  I  beg  to  move  the  follow-
 ing  resolution  on  behalf  of  Shri
 Manubhai  Shah:

 “In  pursuance  of  sub-section
 (2)  of  section  4A  of  the  Indian
 Tariff  Act,  934  (32  of  1934),
 this  House  approves  ‘of  the  Noti-
 fication  of  the  Government  of
 India  in  the  Ministry  of  Com-
 merce  No.  5.0.  696  dated  the
 6th  June,  ‘1966,  as  amended  vide
 Notification  Nos,  43(3)-Tar|66
 dated  the  6th  June,  1966,  8.0.
 84l  dated  the  l5th  June,  1966,
 8.0.  940  dated  the  27th  June,
 966  and  S.O.  233  dated  the  5th
 July,  1966,  levying  export  duty
 on  sacking  (cloth,  bages,  twist,
 yarn,  rope  and  twine),  jute  manu-
 tures  of  certain  description,  cotton
 waste  (all  sorts),  tea,  all  oil
 cake  other  than’  copra,  ground-
 nut  oil  cakes,  tobacco,  un-
 manufactured  mica,  all  sorts,
 hides,  skins  and  leather,  tanned
 and  untanned,  all  sorts,  but
 not  including  manufactures
 of  leather,  and  coir  and_  coir
 manufactures  from  the  date  of
 such  Notifications.”
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  Sir,  on  a  point  of  order.  I
 invite  your  attention  to  rule  76,  and
 also  would  Jike  to  state  that  you  have
 ruled  twice  or  thrice  before  that  when
 a  motion  or  a  Bill  is  put  in  the  name
 of  a  Minister,  Shri  Manubhai  Shah
 in  the  present  case,  and  if  the  Minis-
 ter  concerned  is  not  present  in  the
 House,  the  reasons;  for  his  absence
 should  be  given.  They  have  been  con-
 sistently  violating  this.  I  think  this  is
 the  third  or  the  fourth  time.  They
 have  not  given  us  the  reasons  for  his
 absence.

 Mr.  Speaker:  7  must  explain  that
 when  the  Minister  concerned  is  not
 here  to  move  the  motion,  some  reasom
 should  be  given:
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 Shri  Hari  Vishnu  Kamath:  Have  Shri  Sonavane  (Pandharpur):  This
 they  got  any  explanation  at  all?  is  not  the  first  time.

 Shri  Shafi  Qureshi:  I  have  taken  Shri  Shafi  Qureshi,  The  Govern-
 your  permission  to  move  this  resolu-  ment  of  India  took  a  decision. tion.  I  may  state  for  the  information
 of  the  House  that  the  Minister  is  busy  Shri  D.  C.  Sharma  (Gurdaspur): in  a  meeting.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 a  valid  excuse.  If  he  is  outside  Delhi,
 it  is  all  right.  (Interruption)  He  has
 no  respect  for  the  House.  It  is  con-
 tempt  of  the  House.

 Shri  Bhagwat  Jha  Azad  _  (Bhagal-
 pur):  I  am  sorry  to  hear  him  say
 like  that.  Is  that  meeting  more  im-
 portant  than  Parliament?  He  must  as
 usual  be  made  to  apologise  to  the
 House.  It  is  surprising.

 Mr.  Speaker:  Hon.  Members  should
 not  be  so  sensitive.  I  may  point  out,
 however,  that  the  business  of  the
 House  must  get  first  priority  unless
 there  is  some  State  business  which  is
 <o  important  that  it  cannot  be  avoid-
 ed.  But  in  this  case,  when  it  is  said
 that  the  Minister  is  busy  in  a  meeting,
 that  does  not  explain  what  king  of
 meeting  it  is,  what  importance  has  to
 be  attacheq  to  that  meeting,  and
 whether  that  should  be  given  prefer-
 ence  to  attendance  in  the  House.  If
 it  was  very  urgent  and  important,  the
 Minister  could  write  to  the  Speaker
 so  that  I  might  inform  the  House  that
 it  is  because  of  inability  he  is  not
 coming  and  So  on.

 Shri  N.  Dandeker  (Gonda):  I  ish
 to  make  one  observation.  This  is  a
 statutory  motion,  a  most  important
 one,  arising  out  of  devaluation  in  so
 far  as  the  export  and  import  impacts
 are  concerned,  and  really  it  should  be
 the  Minister  who  should  dea]  with  this
 matter,  because  there  are  a  number  of
 important  issues  arising  out  of  it,

 Mr,  Speaker:  I  hope  he  will  be
 coming  soon.

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  Jaganatha
 Rao):  He  will  be  coming.

 Shri  Shafi  Qureshi:  He
 coming  soon.

 will  be

 Sir,  how  long  is  it  going  to  take?  He
 is  going  to  read  what  the  Secretary
 has  written  and  the  Minister  wil]  also
 do  the  same.  How  long  will  it  take?

 Shri  Shafi  Qureshi:  I  may  state
 for  the  information  of  the  hon.  Mem-
 ber  that  J  have  heard  with  attention
 the  discussion  in  the  House.  The
 Secretary’s  brief,  in  order  to  help  us,
 may  be  there,  but  I  have  my  own
 knowled¢ge  of  the  devaluation  problem
 and  allied  problems,  I  know  the  sub-
 ject  with  which  I  have  to  deal.

 Now,  as  [  said,  the  Government  of
 India  took  a  decision  to  refix  the  par
 value  of  the  rupee  with  effect  from
 2  am.  on  the  6th  June,  ‘1966.  The
 new  par  value  has  been  fixed  at  Re.  1
 equal  to  0.85  gramme  of  gold  as  com-
 pared  with  the  earlier  par  value  of
 Re.  equal  to  0.866  gramme  of  gold,
 The  rupee  has  thus  been  devalued  by
 36.5  per  cent.

 3.40  hrs.

 [Mr.  Deputy-SpeAKER  in  the  Chair)

 This  corresponds  to  a  new  rate  of  ex-
 change  of  Rs.  7,50  to  l  US  doilar
 which  again  corresponds  to  Rs.  2l  to
 J  pound  sterling  as  compared  with  the
 rates  of  Rs.  4.76  to  ]  US  dolar  and
 Rs.  3.33  to  pound  sterling  before
 6th  June,  1966.  This  decision  ६०
 change  the  par  value  of  the  rupee  was
 taken  after  the  fullest  consideration
 when  the  Government  became  con-
 vinceg  that  it  was  in  the  best  interests
 of  the  Indian  economy.  A  copy  of  the
 Press  Note  dated  the  5th  June  1966,
 issued  by  the  Ministry  of  Finance,  has
 already  been  placeg  on  the  Table  of
 the  House.

 With  devaluation  a  revision  in  the
 present  range  of  import  duties  has
 also  become  necessary.  In  carrying
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 eut  this  revision,  Government  have
 kept  in  view  the  need  to  avoid  any
 adverse  effect  on  the  budget.  At  the
 same  time,  the  new  range  of  duties
 would  be  such  that  the  total  import
 cost,  especially  for  machinery  items,
 is  nct  out  of  line  with  the  cost  of
 similar  or  comparable  items  produced
 in  India.

 श्री  हुकम  जल्द  कछवाय  (देवास)
 उपाध्यक्ष  महोदय,  मैं  आपकी  व्यवस्था  चाहता
 हूं।  क्‍या  सदन  में गणपूर्ति  न  हो  और  विल.
 रखा  जा  सकता  है  ?  मैं  प्रस्ताव  रखता  हूं
 कि  यह  बिल  न  रखा  जाय  I

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.
 He  may  continue.

 Shri  Shafi  Qureshi:  In  the  case  of
 those  our  traditional  exports  which  re-
 quired  relatively  little  assistance  prior
 to  devaluation,  jt  became  necessary  to
 levy  appropriated  export  duties  so  as
 to  mop  up  windfall  profits,  but  at
 the  same  time  leaving  a  sufficient  edge
 to  the  exporter  so  as  to  give  him  a
 competitive  advantage.  Thus  export
 duties  were  levied  on  a  small  number
 of  specified  items  to  ensure  that  (a)
 the  unit  value  in  foreign  exchange  of
 traditional  items  of  export  did  not
 decline  significantly  and  (b)  there
 Was  no  windfall  for  the  exporters  as

 SRAVANA  I7,  888  (SAKA)

 Jute  Manufacturers:

 (i)  Sacking  (cloth,  bags,  twist,  yarn  rope  and  twine)  Rs.
 (ii)  all  other  descriptions  of  jute  manufactures  not

 other  wise  specified
 Tea
 All  oilcakes  other  than  grourdnut  ard  copra  cake  Rs,
 Tobacco,  unmanufactured
 Cotton  waste,  all  sorts
 Mica,  all  sorts

 Export  Dutyon  3282
 Certain  Items  (Res.)

 a  result  of  devaluation.  Thus  with
 the  change  that  has  been  made  in  the
 par  value  of  the  rupze  on  devaluation,
 an  exporter  who  earns  00  do?lars  wiil
 now  be  able  earn  Rs.  750  as  against
 Rs.  476  earlier.  This  is  a  strong  sti-
 mulus  to  our  export  effort  in  respect
 of  items  which  were  more  or  less  com-
 petitive  before  devaluation,  in  the
 world  market.  Quite  apart  from  he!p-
 ing  competitiveness  of  our  exports,
 this  will  provide  a  strong  inducement
 for  the  flow  of  investment  into  export
 industries  and  thereby  progressively
 strengthen  our  export  position.  Now
 such  a  stimulus  was  not  called  for  in
 the  case  of  certain  traditional  items
 of  exports.  In  such  cases,  the  Govern-
 ment  has  levied  export  duties  ta
 moderate  the  stimulus  and  yet  leave
 sufficient  incentive  for  growth.

 In  the  first  notification  which  was
 issued,  the  levy  was  put  on  jute  manu-
 factures,  tea,  all  oilcakes  other  than
 copra  cakes,  tobacco  unmanufactur-
 ed,  cotton  waste  all  sorts,  mica  all
 sorts  hides,  sking  and  leather,  tanned
 and  untanneq  all  sorts  but  not  includ-
 ing  manufacture  of  leather,  coir  and
 coir  manufactures.  Subsequently  cer-
 tain  other  notifications  were  issued
 and  the  final  position  regarding  statu-
 tory  rates  of  export  duty  as  it  obtains
 today,  as  a  result  of  the  five  notificat-
 ions,  is  as  follows:

 600  per  metric  ton

 Rs  600  per  metric  tor.
 Rs.  2  per  Kilogram

 725  per  metric  ton
 75  paise  per  kilogram
 40  per  cent  ad  valorem

 40  per  cent  ad  valorem
 Hides,  skins  and  leather,  tanned  and  untanned,  all  sorts,  but

 not  including  manufactures  of  leather
 Coir  and  Coir  manufactures

 (i)  Coir  fibre  and  yarn
 (ii)  other  coir  manufactures

 to  per  cent  ad  valorem

 25  percent  ad  valorem
 xO  percent  ad  valorem
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 (Shri  Shafi  Quresh{]
 This  is  the  net  result  of  all  the  five

 notifications.

 I  will  not  take  much  time  of  the
 House,  but  in  conclusion  I  would  like
 to  emphasise  that  the  whoi%e  object  of
 these  measure  taken  by  the  Govern-
 ment  is  to  put  Our  economy  on  a  sound
 footing  and  pave  the  way  for  further
 progress  and  development.  This  ob-
 jective  would,  however,  be  defeated
 un’ess  the  necessary  discipline  is  ob-
 served  to  keep  the  inflationary  pres-
 sures.under  control.  Only  by  so  doing
 can  We  defend  the  value  of  our  cur-
 rency  and  prevent  the  recurrence  of
 8  similar  situation  in  future.

 With  these  words,  I  move.

 Mr.  Deputy-Speaker:
 moved:

 Resolution

 “In  prsuance  of  sub-secticn  (2)
 of  section  4A  of  the  Indian  Tariff
 Act,  934  (32  of  1984),  this  House
 approves  of  the  Notification  of  the
 Government  of  India  in  the  Minis-
 try  of  Commerce  No.  5.  0.  696
 dated  the  6th  June,  1966,  as  amen-
 ded  vide  Notification  Nos.  43(3)
 Car'66  dated  the  6th  June,  1966,
 S.  0.  784  dated  the  450  June,
 1966,  S.  0.  940  dated  the  27th
 June,  966  and  5.  O,  233  dated
 the  5th  July,  1966,  levying  export
 duty  on  sacking  (cloth,  bags,
 twist,yarn,  rope  and  twine),  jute
 manufactures  of  certain  descript-
 ion,  cotton  waste  (all  sorts),  tea,
 all  oi]  cakes  other  than  copra  and

 groundnut  oil  cakes,  tobacco,  un-
 manufactured,  mica,  all  sorts,
 hides,  skins  and  _  leather,,  tanned

 and  untanned,  all  sorts,  but  not
 including  manufactres  of  leather
 ang  coir  and  coir  manufactures
 from  the  date  of  such  Notifica-

 tions.”

 The  time  allotted  is  one  hour.
 Shri  N.  Dandeker:  This  is  an  extre-

 mely  import  resolution.
 Mr,  Deputy-Speaker:  Ali  right;  I

 extend  it  by  another  hour.

 AUGUST  8,  966  Export  Duty  on  3284
 Certain  Items  (Res.)

 श्री  हुकम  चन्द  कृशकाय  :  उपाध्यक्ष
 महोदय  ,  मैं  आपकी  व्यवस्था  चाहता  हूं  ।
 आपको  ध्यान  होगा  कि  सदन  में  कोई  भी
 कार्यवाही  चले  उस  समय  मंत्री  मंडल  के  मंत्री
 को  उपस्थित  रहना  बादए  1  यह  इतने
 महत्व  का  विषय  है  लेकिन  मंत्री  मंडल  का
 एक  भी  मंत्री  उपस्थित  नहीं  है  ।  इसलिए
 पहले  मंत्री  मंडल  के  मंत्री  की  प्रतीक्षा  की
 जाय  उस  के  बाद  इसको  चलाया  जाय  1

 श्री  हरि  विष्णु  कामत  :  यह  आश्वासन
 दिया  गया  था  कि  श्री  मनुष्य  शाह  बुलाये
 जा  रहे  हैं  कहां  आ  रहे  हूँ,  पह  रास्ते  में  हैं
 क्या  ?

 Shri  Shafi  Qureshi:  He  is  just
 coming,  Sir.

 Shri  N.  Dandeker:  Sir,  I  would
 like  to  adg  my  protest  to  the  one  made
 earlier.  This  set  of  measures  that  has
 just  been  announced  in  relation  to
 adjustments  of  certain  import  duties
 and  imposition  of  ccrtain  export  duties
 is  among  the  most  important  follow-
 up  measures  connected  with  deva‘uat-
 ion  and  it  is  astonishing  I  am  glad
 Mr.  Manubhai  Shah  has  now  come  but
 it  is  astonishing  that  none  of  the  two
 or  three  Ministers  concerned  with
 devaluation-the  Finance  Minister,  the
 Minister  for  Industries  and  the  many
 other  Ministers  concerned  with  econ-
 omic  affairs,  who  are  also  vitally  con-
 cerned  with  this  fundamental  set  of
 follow-up  measures  is  present  in  the
 House.  However,  I  will  proceed
 to  deal  with  this  motion
 from  two.  different  standpoints:
 first  of  all,  what  was  the  situa-
 tion  that  devaluation  endeavoured  to
 cure  in  the  narrow  sphere  of  external
 trade  and,  secondly,  just  exactly  what
 these  measures  wi'l  achieve.  I  would
 like  to  preface  that,  however,  by  saying
 that  it  is.  prefectly  clear  from  the
 Commerce  Ministry’s  Report  of  1965-
 66  that  the  Miristry  of  Commerce,  at
 any  rate,  and  certainly  the  Minister
 of  Commerce  admittedly....
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 श्री  हुकम  चन्द  कछवाय  :  उपाध्यक्ष
 महोदय  इतना  सुन्दर  भाषण  हो  रहा  है
 और  सदन  में  गणपूर्ति  नहीं  है  ।  मैं  इसके
 बारे  में  आपकी  व्यवस्था  चाहता  हूं  1

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  resume  his  seat.

 The  Bell  is  being  rung.

 There  is  quorum  now.  7  would
 request  hon.  Members  to  sit  in  the
 House  at  least  for  some  time.  In  ten
 minutes  we  had  to  ring  the  Bell  twice.
 Shri  Dandekar  may  now  continue  his
 speech.

 Shri  N.  Dandeker:  Sir,  I  was  saying
 it  is  well  known  and  indeed  it  is  evi-
 denced  by  the  Commerce  Ministry’s
 Report  for  1965-66,  that  the  Minister
 of  Commerce  and  the  Commerce
 Ministry  were  completely  convinced
 that  there  was  no  cause  for  deva‘ua-
 tion  at  all.  When  the  debate  took
 Place  on  the  demands  for  grants  in
 the  months  of  April  and  May  that  was
 one  of  the  matters  I  touched
 upon  and  I  then  dealt  with
 the  enormous  jungle  of  vari-
 ous  types  of  export  incentive
 schemes  that  then  existed  with  a  view
 to  stimulating  what  are  known  as  non-
 traditional  exports.

 The  crux  of  the  matter,  in  so  far  as
 the  situation  demanding  devaluation
 in  re’ation  to  the  balance  of  payments
 —just  that  narrow  field—is  concerned
 was  this,  that  over  the  years,  and  in
 particular  since  the  year  966  onwards,
 while  on  the  one  hand  the  price  level
 in  India  was  rising  and  costs  were
 rising,  the  artificia'ly  pegged  value  of
 the  rupee  was  gradually  and  steadily
 videning  the  disparity  between  the
 purchasing  power  of  the  rupee  in  India
 and  the  supposed  purchasing  power
 parity  at  which  jt  was  peggcd  in  terms
 of  its  foreign  exchange  value.  The
 situation  was  onc  of  increasing  dis-
 parity  between  these  two  values.  When
 that  sort  of  situation  prevails  over  a
 Period  of  time  what  happens  and  what
 did  happen  in  this  country  is  that
 import-oriented  industries  are  at  a

 dustries  are  at  a  discount.

 i888  (SAKA)  Export  Dutyon  3286
 Certain  Items  (Res.)

 premium,  industries  that  are  concer-
 ned  with  the  domestic  markets  are
 at  a  premium,  but  export  oriented  in-

 They  are
 at  a  discount  for  two  reasons.  While
 their  internal  costs  and  prices  are
 rising  the  cost  of  these  goods  to  the
 foreigners  (at  the  false  rate  of  parity
 given  to  them  is  higher  than  that  at
 which  they  could  be  produced  and
 exported  on  a  large  scale.  In  other
 words,  translated  into  economic  terms
 the  long-term  consequence  is  a  con-
 tinued  incentive  to  deployment  of
 resources  in  import-orienied  indus-
 tries  and  in  domestic-  market-orien-
 ted  industries,  but  not  in  export-oricn-
 ted  industries.  The  effect  of  this  will
 always  be  that  there  will  be  an  awful
 drag  on  exports  and  a_  tremendous
 boost  on  imports,  and  that  in  turn
 will  be  reflected  in  adverse  balance
 of  trade  and  subsequentty  in  adverse
 balance  of  payments.

 That  this  was  realised  is  obvious
 from  the  fact  that  a  whole  lot  of  mea-
 sures,  which  virtually  amounted  to
 discriminatory  devaluation,  were
 taken  with  a  view  to  encouraging  the
 export  trade  in  non-traditiona]  items.
 There  was  a  very  wide  range  of  multi-
 tiered  arrangements  ranging  from  tax
 credit,  straight  export  subsidies,  im-
 port  entitlements  and  various  things  of
 that  king  in  varying  degrecs  for
 different  types  of  non-traditional  in-
 dustries  whereby  it  was  hoped  they
 would  get  by  the  left  hand  what  they
 were  losing  through  the  right  hand
 and,  therefore,  they  would  have  an
 incentive  to  boost  their  exports.

 Now  I  come  to  devaluation.  I  should
 have  thought  the  follow-up  action
 that  was  necessary  was  not  to
 negative  but  to  re-inforce  the
 boost  provided  as  a  resu't  of  deva-
 luation  to  the  deployment  of  resour-
 ces  in  export-oriented  industries;  not
 just  a  temporary  minimum  boost  of
 current  exports  or  the  minimum  dam=
 pening  of  current  imports,  but  a  posi-
 tive  impact  on  the  total  structure  of
 deployment  of  resources,  such  as
 wou'd  shift  them  more  and  more  in
 the  immediate  future  towards  export-
 oriented  industries  ang  less  and  less,
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 {Shri  N.  Dandeker]
 eomparatively,  to  domestic  market
 industries  and  in  so  far  as  capital  in-
 puts  were  concerned  less  and  less  to
 import  oriented  industrial  structures.

 But  what  the  Commerce  Ministry
 has  done,  by  the  set  of  import  duties
 and  export  duties  referred  to  in  the
 motion,  is  almost  wholly  to  negative
 the  entire  basis  reasons  for  deva!ua-
 tion  in  their  impact  upon  foreign
 trade,  Let  me  take,  first,  the  import
 duties.  Last  year,  there  were  two
 sets  of  import  duties  imposed  precisely
 as  an  anti-dote  to  devaluation:  one
 set  was  imposed  early  in  February
 known  as  regulatory  duties  and  the
 other  set  was  in  a  supplementary
 budget  in  September  965  in  the  shape
 of  an  enormous  increase  in  a  whole
 range  of  import  duties  so  as  to  make
 them  more  expensive  in  rupee  terms
 than  would  otherwise  be  the  case,  on
 the  ground  specifically  then  mentioned,
 to  defent  the  rupee  and  stave  off,  if
 possible,  the  need  for  devaluation.

 Devaluation  having  come,  it  is  not
 enough  to  so  to  adjust  those  import
 duties  that  although  the  rates  have
 been  lowered  the  quantum  of  their
 impact  by  way  of  import  duties  still
 remains  the  same  as  in  1965,  and  that
 is  exactly  what  was  done.  Reduction
 in  import  duties  has  been,  broadly,
 enly  of  that  magnitude  by  which  the
 rupee  amount  impact  on  a  whole  range
 of  commodities  has  been  kept  just  the
 same  as  in  1965.  What  is  the  conse-
 quence  of  this?  The  consequence  is
 this,  that  not  only  do  we  add  to  the
 value  of  goods  by  the  depreciated
 value  of  the  rupee  in  terms  of  amount
 of  money  you  have  to  give  for  a  given
 amount  of  foreign  currency,  but  the
 monetary  impact  of  import  duty  levied
 at  a  time  when  devaluation  was  not
 there  and  enhunced  as  a_  specific
 alternative  to  devaluation,  that  also
 remains.  This  is  going  to  bring  about,
 in  so  far  as  impact  on  import  is  con-
 cerned,  quite  an  unforeseen  heavy
 impact  in  terms  of  rupee  cost  of  ims
 ported  goods,  twice  over  so  to  speak,
 once  in  terms  of  anti-devaluation
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 duties  which,  qua  their  amount  remain
 the  same,  again  in  terms  of  devalua-
 tion,

 4  hrs.

 The  situation  is  even  more  serious  on
 the  export  duty  side.  In  the  first  place,
 the  whole  argument  proceeds  on  a
 comp'ete  fallacy—the  fallacy  that  there
 would  be,  if  no  export  duties  were
 imposed,  a  fall  in  the  rupee  value  of
 the  goods  exported  and,  consequently,
 a  fall  in  the  foreign  exchange  value
 of  the  goods  exported  and,  consequen-
 ty,  perhaps  a  fall  in  the  amount  of
 foreign  exchange  earned.  The  proof
 that  .this  argument  is  wrong  is  im-
 mediately  furnished  by  the  second
 reason  which  the  Government  has
 advanced  for  the  imposition  of  export
 duties,  name’y,  windfall  profits  ought
 not  to  be  allowed  to  be  made.  In
 other  words,  the  prices  of  these  com-
 modities  in  rupee  terms,  but  not  in
 terms  of  foreign  exchange,  would  go
 up  so  that  the  foreign  exchange  prices
 of  these  things  would  remain  the  same,
 in  which  case  it  is  true  that  consider-
 able  profits  would  be  made  -in  export
 industries,  But,  if  that  is  so,  the
 argument  that  you  would  be  earning
 less  foreign  exchange  would  become
 meaningless.  If,  on  the  other  hand,
 you  wou'd  be  earning  less  foreign
 exchange  because  rupee  prices  would
 drop,  then  the  fear  of  rising  prices  and
 unforeseen  profits  become  meaningless.
 So,  Sir,  there  is  a  lot  of  mumbo  jumbo
 in  this  relating  to  the  immediate
 situation.

 The  real  point  for  consideration  is
 this.  Even  these  so  called  traditional
 industries,  were,  they  or  were  they
 not  in  need  of  a  boost  of  one  kind  or
 another?  The  Finance  Minister  has
 said—he  made  it  quite  clear
 in  his  statement  the  other
 day;  he  has  repeated  it  in
 the  Supplementary  Economic  Survey
 also—that  a  very  large  section
 nearly  70  per  cent  of  the  traditional
 export  industries  was  in  reccipt  of
 certain  types  of  assistance,  direct  or
 indirect,  in  various  forms.  The  funda-
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 mental  question  therefore,,  is  this:  is  it
 or  is  it  not  the  government’s.  desire
 that  even  in  regard  to  traditional  in-
 dustries  there  shou'd  be  larger  and
 larger  deployment  of  resoures  in
 those  industries?  I  do  not  know
 whether  you  are  aware,  Sir,  that  in
 the  deployment  of  resources  over  the
 Jast  ten  years,  the  traditionally  ex-
 port-oriented  industries  have  receiv-
 ed  the  least,

 The  tea  industry,  for  instance,  has
 been  suffering  from  dearth  of  capital
 resources  over  a  number  of  _  years.
 There  have  been  committees  and  spe-
 cia]  reports  about  the  supply  of  finance
 in  order  to  enable  them  to  undertake
 rehabilitation,  modernisation  and  re-
 plantation  programmes;  and  in  order
 to  enable  them  to  do  that,  thre  were
 also  tax  concessions  in  relation  to
 the  new  p’antation  and  replantation
 of  tea  estates  and  so  on.

 My  submission  is  that  these  counter-
 vailing  export  duties,  so  to  speak,
 for—ihat  is  what  they  are—they  are
 designeg  to  take  away  from  export-
 oriented  industries,  both  traditional
 and  non-traditional,  particularly  tra-
 ditional,  the  main  situation  that  was
 intended  by  devaluation,  namely,  that
 there  should  be  a  diversion  of  resour-
 ces  to  them,  so  that  there  would  be
 greater  and  greater  deployment  of
 fesources  in  the  export-oriented  in-
 dustries,  The  smailer  ones,  the  so-
 called  20  per  cent  of  the  foreign  trade
 which  is  non-traditiona!,  are  being
 spoon-fed  by  a  whole  mass,  as  I  said,
 of  export  promotion  schemes,  so  many
 in  fact  that  you  could  not  really  find
 your  way  around  unless  you  were  an
 expert.  The  great  shortcoming  of
 that  whole  scheme  was  that,  in  the
 first  place,  there  were  all  kinds  of
 assumed  calculations  of  the  extent  of
 need  for  export  incentives  and  export
 Promotion  schemes  of  one  kind  or
 another  for  different  industries,  but
 More  particularly  there  is  a  paragraph
 in  the  Red  Book—]  wish  I  had  it  with
 me  so  that  I  cou'd  quote  it,—in  the
 volume  relating  to  import  export
 Po'icy  which  says  that  these  export
 Promotion  schemes  of  all  sorts  were
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 Teally  temporary,  being  subject  to
 such  decisions  as  Government  may
 take  from  time  to  time,  with  the  re-
 sult  that  all  these  schemes  while  pro=
 viding  tremendous  incentives  for  tra-
 ding  profits  to  be  made,  did  not  pro-
 vide  incentives  for  deployment  of  re=
 sources  of  a  long-term  character  to
 the  industries  concerned  with  the
 non-traditional  exports.

 Now  what  is  sought  to  be  done  is
 this,  It  is  assumed  that  most  non-
 traditional  export  industries  will  now
 be  adequately  enthused  to  go  in  for
 exports  in  a  big  way  and  to  go  in  for
 further  deployment  of  resources  in
 those  industries  by  the  mere  stimulus
 of  devaluation.  Actually,  I  know,  and
 I  think  the  Minister  kniows,  that  a
 good  deal  of  export  trade  in  non-tra-
 ditional  items  has  come  to  8  standstill.
 Nobody  knows  which  way  they  are
 pointed;  not  even  the  Ministry  knows
 which  way  they  are  pointed.  In  con-
 sequence,  of  this  I  am  tolq  they  are
 now  working  out,  after  taking  a  mea-
 sure  of  the  stimulus  provided  by  de-
 valuation,  the  extent  to  which  further
 devaluation,  or  rather  further  differ-
 ential  devaluation  in  terms  of  export
 promotion  schemes  etc.  is  necessary;
 and  so  on.  o

 I  will  conclude  by  saying,  it  looks
 to  me  as  if,  almost  deliberately,  the
 statutory  resolution  before  the  House
 is  calculated—it  has  certainly  that
 effect—to  negative  the  benefits  that
 are  otherwise  likely  to  accrue  from
 devaluation  in  terms  of  relative  dep-
 loyment  of  long  term  resources.  I
 think  it  is  altogether  bad  and  they
 ought  not  to  impose  these  monstrous
 export  duties  on  the  contrary,  they
 ought  to  make  those  industries,  even
 the  traditional  export  industries,  reac-
 tivated  and  stimulated  by  devaluation
 so  that  they  may  attract  more  and
 more  resources  and  things  of  that
 kind.  Only  in  that  way  can  we  really
 get  our  export  industries  established
 on  a  firm,  solid  foundation,  and  not.a
 flimsy  foundation  of  all  sorts  of  sche-
 mes  of  export  promotion  and  import
 entitlement,  tax  concession,  straight
 subsidy  and  so  on.  For  these  reasons,
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 {Shri  N.  Dandeker]
 ‘Sir,  I  do  oppose  this  motion.  I  think
 these  duties  are  all  wrong  and  they
 will  undo  the  effect  of  devaluation.

 Shri  P.  6.  Borocah  (Sibsagar):
 Mr.  Deputy-Speaker,  Sir,  I  would  like
 to  confine  my  remarks  only  to  item
 No.  (3)  of  the  Second  Schedule  to
 the  Indian  Tariff  Act,  934  wherein
 some  changes  have  been  proposed  in
 the  export  duty  on  tea.

 Tea  plays  a  very  vital  role  in  buil-
 ding  the  economy  of  our  country.  It
 is  one  of  the  two  highest  foreign  ex-
 change  earners  and  also  one  of  the
 biggest  employers.  The  benefits  reap-
 ed  by  the  country  from  this  industry
 are  many  and  IJ  need  not  repeat  them
 here.  The  tea  industry  is  now  pas-
 sing  through  a  very  depressing  state.
 I  find  the  Minister  is  smiling  at  my
 so  saying.  I  hope  he  will  go  into  this
 matter  deeply.

 If  we  look  at  the  profitability  of
 हि  the  industry  for  the  last  ten  years,  we

 find  that  it  hag  come  down  from  9
 per  cent  to  4  per  cent  in  1964.  In
 965  and  966  the  industry  have  got
 wage  increase  on  the  recommenda-
 tions  of  the  Wage  Board  and  payment
 of  bonus.  These  two  items  are  hang-
 ing  above  the  head  of  the  industry
 like  Damocle’s  Sword.  I  do  not  think
 the  Government  or  the  people  are
 fully  alive  to  the  present  lot  of  the
 industry.  Of  course,  the  trouble  will
 not  be  alone  on  the  industry;  it  will
 have  to  be  shared  by  the  Government
 also,  because  90  per  cent  of  the  bene-
 fits  of  the  industry  go  to  Government
 and  only  0  per  cent  goes  to  the  in-
 dustry.  So,  I  hope  Government  will
 look  into  the  matter  and  set  matters
 right  before  it  is  too  late.

 There  is  a  fall  in  the  output  of  tea;
 from  372  million  kg.  in  964  it  drop-
 ped  to  362  million  kg.  in  1965.  It  is
 gratifying  to  note  that  this  vear  the
 production  is  better;  it  is  a  phenome-
 non  not  peculiar  to  India  but  appli-
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 cable  all  over  the  world.  Every  major
 tea-producing  country  has  got  a  bum-
 ‘per  crop  this  year,  That  will  naturally
 mean  keener  competition  for  the  In-
 dian  tea  in  the  international  market
 during  the  coming  year.

 Coming  to  exports,  we  have  lost  the
 fight  for  being  the  leader  of  the  world
 in  supplying  tea,  a  position  which  we
 have  enjoyed  during  the  last  65  years,
 at  the  hands  of  Ceylon.  Politics  plays
 a  big  part  in  every  field,  particularly
 in  international  trade,  and  tea  is  no
 exception  to  it.

 Since  the  year  of  our  independence
 import  of  Indian  tea  into  UK,  which
 is  our  mainstay,  is  gradually  declin-
 ing  and  not  only  in  UK  but  also  in
 USA,  UAR,  Canada  and  some  other
 countries.  In  964  we  exported  20
 million  kilograms  of  tea  to  UK  but
 in  965  it  had  come  down  to  70  mil-
 lion  kilograms.  So,  there  is  a  loss
 of  about  0  million  kilograms  of  In-
 dian  tea  in  the  UK  market.  Similarly,
 the  exports  to  USA.  declined  from  9
 million  kilograms  to  8  million  kilo-
 grams  ang  to  Canada  from  5}  million
 kilograms  to  5  million  kilograms.

 Shri  Tyagi  (Dehra  Dun):  Is  it  due
 to  competition?

 Shri  P.  C,  Borooah:  Naturally  we
 have  been  priced  out.  Our  cost  of
 production  is  very  high,

 I  have  told  you  about  exports  to
 UK.  USA  and  Canada.  Now  I  come  to
 UAR.  UAR  has  signed  an  agreement
 with  Ceylon  last  month  under  which
 Ceylon’s  main  export  will  be  tea  and
 this  will  surely  affect  our  export  of
 tea  to  UAR.  Coming  to  Iran,  India’s
 share  in  Iran’s  total  tea  imports  dec-
 lined  from  47  per  cent  to  38  per  cent.
 In  963-t4  India’s  share  was  66  per
 cent  in  that  country’s  import  of  tea.
 Iran  also  produces  some  tea  of  its  own
 and  they  import  tea  from  outside  for
 blending.  That  tea  for  blending  pur-
 poses  was  generally  taken  from  India,
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 but  now  they  are  gradually  switching
 over  to  Ceylon.  The  First  Secretary
 of  the  Embassy  of  India  at  Teheran
 says  that  the  causes  of  this  continu-
 ous  decline  in  the  import  of  tea  from
 India  are  the  higher  prices  of  Indian
 tea.  Then,  all  the  requirements  of
 Syria  and  Libya  are  going  to  be  taken
 from  Ceylon  and  India  stands  no-
 where  in  the  picture  there.

 This  is  the  position  of  exports  of
 Indian  tea,  There  are  many  other
 countries  where  also  we  are  not  far-
 ing  well,  but  I  do  not  want  to  take
 much  time  of  the  House  in  making  out
 a  list  of  all  the  countries.  Our  ener-
 getic  Minister,  my  hon.  friend,  Shri
 Manubhai  Shah,  will  possibly  say,
 “Produce  more,  cut  down  your  inter-
 nal  consumption  and  increase  in  ex-
 ports  will  automatically  come”.  I
 admit  that  an  increase  in  production
 must  be  a  must  for  the  development
 of  Indian  tea,  but  we  should  not  forget
 that  cur  cost  of  production  is  also  one
 of  the  factors  because  of  which  we
 are  gradually  being  priced  out  of  the
 market  and  for  this  high  cost  of  pro-
 duction  our  fiscal  policy  is  mainly  res-
 ponsible  of  which  a  part  is  going  to  be
 played  by  today’s  Resolution,  that  is,
 fixing  of  Rs.  2  per  kilogram  of  tea  as
 export  duty.

 I  have  said  already,  the  fiscal  policy
 is  no  less  responsible  for  our  increas-
 ing  cost  of  production.  I  may  cite  a
 few  examples  of  that.  Apart  from  the
 Central  Income  tax  and  agricultural  in-
 come-tax,  there  is  possibly  no  duty  or
 tax  up  till  now  evolved  or  levied  by
 our  Finance  Ministry  which  is  not  ap-
 Plicable  to  the  tea  industry.  All  sorts
 of  duties  and  taxes  are  paid  by  the  tea
 industry.  First  of  all,  there  is  the  ex-
 cise  duty.  Excise  duty  is  being  paid
 from  8  paise  to  54  paise  per  kilo-
 gram,  That  means,  the  average  excise
 duty  on  one  kilogram  of  tea  comes
 to  about  34  paise  because  most  of  the
 tea  comes  from  the’  Zone  where  54
 Paise  is  fixed  as  the  excise  duty  on
 one  kilogram  of  tea.  Then,  there  is
 the  cess  which  comes  to  4.4  paise  per
 kilogram;  West  Bengal  Entry  Tax
 ‘comes  to  3.25  paise  per  kilogram;
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 Assam  Passengers  and  Goods  Tax
 comes  to  0  per  cent  of  the  freight;
 Kerala  Sales  Tax  comes  to  5.25  per
 cent  ad  valorem  on  prices  realised  at
 the  Cochin  Auctions.  All  these  go  to
 raise  the  cost  of  production  of  the
 commodity,  viz.,  tea.

 Then,  comes  the  export  duty  which
 has  been  proposed  to  be  fixed  at  Rs.  2
 per  kilogram.  If  we  take  that  our
 export  will  be  in  the  order  of  the  pre-
 vious  year,  that  is,  99  million  kilo-
 gram,  straightaway  Rs.  40  crores  the
 industry  will  have  to  bear,  if  this
 Resolution  is  passed  as  it  is

 Apart,  from  the  excise,  export  and
 other  taxes  mentioned  earlier,  the
 Plantation  Inquiry  Commission  had
 listed  what  are  the  other  duties  and
 taxes  paid  by  the  industry.  They  are
 land  tax,  licence  fee  for  factory  and
 vehicles,  land  cess,  education  cess,
 health  cess,  vehicle  tax,  profession
 tax,  panchayat  tax,  district  board  tax,
 terminal  tax,  road  cess,  conservancy
 rates,  water  and  lighting  rates,  octroi
 and  house  and  building  tax,  So  many
 are  the  cesses,  taxes  and  duties  dump-
 ed  on  the  tea  industry;  a  small  list
 indeed.

 It  is  not  possible  yet  to  determine
 the  effects  of  devaluation  on  tea  ex-
 ports  but  if  exports  are  maintained  at
 the  965  level,  ic,  99  million  kilo-
 grams,  as  I  have  already  said,  the
 Government  receipt  and  for  the  mat-
 ter  of  that  cost  of  tea  will  rise  by  Rs.
 40  crores,  which  surely  is  not  a  very
 small  sum.  Then,  inevitable  rise  in
 prices  of  materials,  higher  wages
 (Interruption)

 श्री  कांशीराम  गुप्त  (अलवर)  :  इस
 में  इलैक्शन  फंड  और  जोड़  दीजिए  ।

 Shri  P.  C.  Borooah:  Nothing  about
 elections  here  Sir.

 Then,  inevitable  rise  in  the  prices
 of  materials,  higher  wages,  statutory
 minimum  bonus,  provision  of  labour
 amenities  at  higher  costs,  over  which
 the  industry  has  little  or  no  control,
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 {Shri  P.  C.  Borooah]
 all  add  to  the  increase  in  the  basic
 cost  of  Indian  tea.  On  top  of  these
 port  charges  increase  as  well  as  ocean
 freight  and  in  spite  of  the  industry’s
 best  efforts  to  increase  production  to
 tower  the  cost  per  unit,  a  situation  has
 arisen  where  the  industry  has  to  ask
 the  Government  for  direct  assistance.

 Apart  from  income-tax  and  agricul-
 tural  income-tax,  all  other  taxes  and
 duties  go  towards  directly  increasing
 the  cost  of  production.  I  do  not  want
 to  take  much  time  of  the  House.
 There  are  two  important  suggestions
 which  I  want  to  make  under  this
 Resolution.  One  regarding  excise  ‘duty
 and  the  other  export  duty.  Excise  duty
 has  been  made  refundable  in  all  cases
 of  exportable  commodities  in  the
 country  with  the  single  exception  of
 tea.  I  do  not  understand  what
 offence  tea  has  done  for  which  it  has
 to  pay  excise  duty  for  the  exported
 part  alsp.  So,  as  I  said  many  times  in
 this  House,  which  is  also  supported
 by  the  Tea  Finance  Committee,  Gov-
 ernment  refund  at  least  8  paise  per
 kilogram.  It  is  a  via  media  sugges-
 tion;  not  taking  away  the  whole  of  it
 but  a  refund  of  8  paise  per  kilogram
 may  be  given,  That  is  one  thing  about
 which  I  make  an  appeal  to  the  Com-
 merce  Minister.  Of  course,  I  know,  he
 also  is  helpless,  How  can  he  say  any-
 thing?  It  is  a  question  of  finance.

 Shri’  Tyagi:  Is  excise  duty  realis-
 ed  on  exported  tea  and  not  refunded?

 Shri  P.  C.  Borooah:  It  is  the  only
 industry  which  has  to  pay  excise  duty
 on  the  export  commodity.  I  want  our
 energetic  Commerce  Minister  to  fight
 the  Finance  Ministry  and  see  that  this
 is  done  for  the  good  of  the  country,
 for  the  good  of  the  industry  and  for
 the  better  earning  of  foreign  ex-
 change.

 Then,  about  export  duty,  Rs.  2  per
 kilogram  has  been  fixed.  I  think,  it  is
 too  much.  If  you  want  to  fix  q  duty
 on  account  of  devaluation,  you  do  it,
 but  Rs.  2  per  kilogram  is  arbitrary.

 AUGUST  8,  966  Export  Duty  on
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 There  was  some  news  recently  in  the
 Papers  that  during  the  last  few  sales
 in  Calcutta  some  very  high  prices have  ruled,  The  Ministe-,  in  his  reply
 might  say,  tea  price  fetching  Rs,  29
 Per  kilogram,  Rs.  00  per  kilogram  and
 80  On  and  so  forth.  Let  there  be  no
 mistake  that  these  are  only  prestige
 prices.  Not  even  l  per  cent  of  the  pro-
 duction  is  sold  at  such  high  prices.
 Some  producers  think,  “Let  me  make
 name  having  very  high  prices”  and
 they  pick  up  very  good  leaves,  collect
 them  and  sell  them  at  the  cost  of  re-
 maining  people  only  to  be  satisfied  at
 the  big  headlines  appearing  in  the
 newspapers  that  tea  has  been  sold  at
 Rs.  29  per  kilogram  and  so  on.

 Actual  average  price  is  Rs.  7  per
 kg.  or  so  for  quality  tea  now.
 On  that,  add  Rs.  2  as  export  duty.
 It  comes  to  Rs.  9  per  kilogram.  Even
 then,  it  has  got  some  market  because
 of  high  quality  of  Indian  tea.  But
 there  is  common  tea.  It  is  50  per  cent
 of  the  tea  that  is  produced  and  for
 that  common  tea,  there  is  no  chance
 of  its  export  for  high  cost.  It  is  very
 doubtful  whether,  following  the  deva-
 luation,  this  common  tea  will  be  pos-
 sible  to  be  exported  out  of  India.  It
 wil}  be  subjected  to  great  discrimi-
 nation.  JI,  therefore,  suggest  that
 either  there  should  be  a  reduction  in
 export  duty  or  an  ad  valorem—  I  do
 not  know  to  what  extent  it  will  help
 and  if  it  is  fixed  to  help  to  some  ex-
 tent  the  exporting  of  our  common  teas.
 If  that  is  not  possible,  if  that  is  con-
 sidered  as  a  cumbersome  process,  let
 there  be  a  simple  reduction  of  50  per
 cent  and  make  the  export  duty  fixed
 at  Rs.  .50  per  cent  per  kilogram.  This
 is  an  appeal  of  the  industry  to  the  Mi-
 nister.  If  this  is  done,  it  will  act  as
 a  stimulant  for  export  and  make  deva-
 luation  a  success  so  far  as  tea  is  con-
 cerned  which  will  go  to  the  ultimate
 benefit  of  the  country,

 With  these  words,  I  support  the  Re-
 solution  with  the  request  that  the
 hon,  Minister  will  reconsider  the



 3297  Levying  of

 suggestions,  if  not  immediately,  after
 some  time  and  I  hope  that  he  will  take
 up  the  matter  with  the  Finance  Mi-
 nistry  and  see  that  the  minimum  de-
 mand  of  the  industry  is  accepted.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Mr.  Deputy-Speaker,  Sir,  the
 Minister  has  ४9९६  that  following  de-
 valuation  there  is  a  windfall  as  far  as
 profits  are  concerned  for  the  exporters
 of  traditional  goods  to  the  foreign
 markets.  There  may  be  some  logic
 in  the  argument  of  the  Government  as
 regards  certain  items  mentioned  in  the
 Resolution.  J]  cannot  speak  about
 every  industry  because  I  am  ignorant
 about  many  of  them.  But,  as  far  as
 one  industry  is  concerned,  I  know  the
 Position  of  that  industry  and  my  ap-
 prehension  is  that  in  the  name  of
 mopping  up  part  of  the  profits  which
 they  are  going  to  get,  the  Government
 ६0६9  be  putting  this  industry  in  greater
 difficulty.  I  am  referring  to  the  coir
 industry.

 Sir,  already  everybody  knows,  the
 Minister  himself  knows,  that  the  coir
 industry  is  passing  through  a  very
 serious  crisis.  Specially,  after  the
 Second  World  War,  due  to  the  dis-
 crimination  practised  by  the  countries
 that  import  our  coir  goods,  and  even
 because  of  the  discrimination  in  the
 freight  charges  of  the  international
 shipping  lines,  our  coir  products  are
 practically  kept  out  of  many  of  these
 Western  markets  and  following  this
 drop  in  exports  of  coir  manufactures,
 practically,  the  manufacturing  sector
 of  the  coir  industry  is  closed  down.  As
 you  know.  Kerala  is  the  home  of  the
 coir  industry  and  I  have  the  privilege
 to  represent  that  particular  area
 where  the  manufacturing  sector  of  the
 coir  industry  is  situated  and  Mr.
 Manubhai  Shah  knows  that  practical-
 ly  all  the  major  factories  had  been
 closed  down  during  the  last  ten  years~
 and  there  had  been  splitting  up  of  all
 the  major  units.  If  there  is  one  single
 industry  in  the  whole  country  where
 the  worker,  the  primary  producer,  is
 not  at  all  benefited  by  the  various
 kinds  of  schemes  that  his  Ministry  has
 brought  up  for  boosting  exports,  the
 incentive  schemes  and  all  that,  it  is
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 in  this  particular  industry  that  the
 Producer  has  not  yet  at  all  benefited

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  There  is  no  incen-
 tive  scheme  for  the  coir  industry.

 Shri  Vasudevan  Nair:  There  was, I  am  a  member  of  the  Coir  Board.  We
 had  discussed  the  incentive  scheme  in
 the  Coir  Board  and  always  it  was  felt
 in  the  Coir  Board,  and  even  the  Chair-
 man  of  the  Coir  Board  had  agreed, that  it  is  a  scheme  that  during  the
 last  so  many  years  the  Board  or  the
 Government  would  do,  practically,
 nothing  to  see  that  the  wages  or  the
 remuneration  of  the  workers  in  the
 manufacturing  sector  of  the  coir  indus
 try  could  be  helped.

 The  Government  wants  to  mop  up
 part  of  the  profits  for  itself.  I  look
 at  the  problem,  perhaps,  from  a
 different  angle  than  that  of  my  friend
 Mr.  Dandekar  and,  I  am  afraid,  as  far
 as  this  industry  is  concerned,  the
 result  of  this  action  will  be  that  this
 industry  will  still  remain  as  a  sick
 child  and  that  it  will  not  get  out  of
 its  difficulties,  You  should  remember,
 and  the  Minister  should  know,  that  the
 industry  taken  as  a  whole  is  giving
 employment  to  nearly  4  lakhs  of
 people—it  is  not  a  small  matter—and
 their  conditions  had  been  very  pitiable.
 Following  devaluation,  some  of  the
 manufacturers  and  exporters  them»
 selves  told  the  labour  representatives
 that  perhaps  now  they  may  be  in  a
 position  to  pass  on  part  of  the  bene-
 fit  to  the  working  class.  Actually,
 there  was  an  interim  increase  im
 wages  immediately  after  devaluation
 Of  course,  we  had  a  feeling  that  the
 benefit  passed  on  to  the  producer,  that
 is,  the  worker,  was  not  enough,  was
 not  sufficient  and,  perhaps,  much  more
 could  be  done.

 Now,  the  Government  has  come
 forward  with  this  proposal.  I  do  not
 know  what  will  be  the  situation
 following  that.  JI  am  certain  about  one
 thing  that  it  will  stop  with  that  in-
 terim  award  and  that  nothing  more
 will  come  out  as  far  as  the  workers
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 [Shri  Vasudevan  Nair]
 are  concerned,  We  are  the  people who  believe  that  unless  the  primary
 producer  is  taken  care  of,  whatever  the
 Government  thinks  about  boosting  up
 exports,  they  are  not  going  to  succeed.

 The  biggest  weakness,  the  draw-
 back,  in  the  policy  of  the  Government
 is  that  they  never  take  into  con-
 sideration  the  real  producers.  They
 think  about  their  Treasury,  they  think
 about  the  profits  of  the  exporters,

 .ythey  think  about  the  incentive  schemes
 and  all  that,  they  think  about  every-
 thing  else,  but  they  can  never  think
 about  the  vast  masses  of  the  people
 who  really  put  this  industry  on  their
 legs.  I  am  reading  the  reports  about
 the  crisis  in  the  jute  industry—I  do
 not  know;  maybe,  the  reasons  are
 different.  That  is  one  of  the  major
 exports.  Following  the  recommenda-
 tions  of  the  Wage  Board,  as  far  as
 tea  is  concerned,  J  have  seen  appre-
 hensions  expressed  by  the  representa-
 tives  of  the  manufacturers.  These
 are  some  of  the  major  traditional
 items  of  our  exports  and,  I  do  not
 know,  I  have  my  doubts  as  to  whether
 Government  has  really  given  serious
 thought  to  all  aspects  of  the  problem
 when  they  come  forward  with  this
 proposal,

 I  do  not  want  to  speak  about  other
 industries.  But  as  far  as  the  coir  in-
 dustry  is  concerned,  I  want  to  get  an
 assurar.ce  from  the  Minister  that  this
 will  not  stand  in  the  way  of  some
 little  benefit  for  the  working  class.
 They  are  speaking  about  windfall  of
 profits.  Let  the  Government  take  some
 prompt  action  to  see  that  part  of  the
 benefits  that  they  claim  have  come
 due  to  devaluation  should  go  to  the
 real  producer  and  that  they  should
 see  that  the  industry,  as  a  whole,  in-
 eluding  all  parts  of  the  industry,
 should  be  helped  to  come  forward  to
 thrive  following  the  recent  develop-
 ments.  They  should  see  that  a  single
 industry,  especially  an  industry  like
 the  coir  industry  should  not  be
 throttled  by  such  measures.
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 Shri  Himatsingka  (Godda):  The
 measures  that  have  been  proposed,
 arising  out  of  devaluation,  to  mop  up
 the  excess  profits  that  are  expected
 to  come  on  some  of  the  export  items,
 have  so  far  been  good,  but  one  or
 two  items  neeg  our  consideration.

 So  far  as  tea  is  concerned,  the  tar-
 get  for  the  Fourth  Five-Year  Plan  is
 1,000  million  pounds  and  for  the
 Fifth  Five-Year  Plan  it  is  .209  mil-
 lion  pounds.  These  targets  can  be
 attained  only  if  an  additional
 acreage  of  25,000  acres  is  brought
 under  tea  annually  and  that  will  need
 a  lot  of  funds.  The  Tea  Board  has.
 been  given  a  certain  amount  cf  meney
 by  the  Government  for  advances  to
 ६९७  industry,  but  I  am  told  that  the
 terms  of  such  loans  are  very  strin--
 gent  and  they  are  not  at  all  attractive.
 Therefore,  I  feel  that  the  Tea  Board
 and  the  Government  should  take  into
 consideration  this  fact  and  liberalise
 the  terms;  they  can  make  a  distinction
 between  two  kinds  of  loans,  namely,
 the  ccmmercial  loan  which  is  taken
 for  ordinary  purposes  and  the  other
 loan  which  is  taken  for  developmen-
 tal  purposes;  the  terms  of  loan  for
 developmental  purposes  should  be
 more  liberal  and  the  companies
 which  require  loan  for  purposes  of
 devclopment  should  be  given  loan  on
 easier  terms  than  those  allowed  for
 commercial  loans.  I  feel  that  this  is
 an  important  point  and  should  be
 taken  into  consideration.  If  the  tea
 industry  cannot  increase  the  produc-
 tion,  it  will  be  impossible  to  reach
 the  targets  that  have  been  proposed
 for  the  Fourth  and  subsequent  Five-
 Year  Plans  for  export.  In  that  con-
 nection,  it  also  needs  consideration  as
 to  whether  the  export  duty  of  Rs.  2
 per  kilogram  on  common  tea  wil]  be
 justified.  As  has  been  mentioned
 very  ably  by  Mr.  Borooah,  we  have
 been  priced  out  so  far  as  common  tea
 is  concerned.  Africa  and  Ceylon  are
 replacing  Indian  common  teg  on
 account  of  competition  in  price.  I  am
 told  that  there  are  no  labour  Jaws
 so  far  as  Africa  is  concerned,  and,
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 therefore,  the  cost  theve  is  much  less
 than  the  cost  in  this  country.  We  are
 meeting  with  very  heavy  competition
 so  far  as  common  tea  is  voncernead
 and  I  feel  that  the  rate  of  export  duty
 sO  7ar  as  common  tea  is  concerned
 should  be  reduced  by  at  least  50
 paise  per  kilogram,  ig  not  more.

 As  regards  jute,  as  you  know,  this
 country  produces  less  jute  than  what
 we  need.  This  country  hag  to  im-
 port  raw  jute  from  Pakistan  and
 other  places.  On  account  of  the  con-
 flict  last  year  with  Pakistan,  no  jute
 could  be  imported  from  Pakistan.
 The  country  has  heen  importing  a
 certain  amount  of  raw  jute  from
 Thailand;  the  quality,  of  course,  is
 not  good,  but  whether  it  is  good  oF
 bad,  it  does  not  matter  because  we
 need  a  certain  quantity  for  our  pro-
 duction.  But  unfortunately  on
 account  of  devaluation  of  our  rupee,
 the  price  of  imported  jute  has  gone
 up  very  considerably,  by  about  57:5
 per  cent  more  than  what  it  was  cost-
 ing  before.  Therefore,  the  jute  in-
 dustry  needeg  a  certain  amount  of
 relief;  a  certain  amount  of  relief  has
 been  promised  recently,  but  there  has
 been  considerable  delay  in  that  relief
 being  announced;  therefore,  very
 little  jute  could  be  imported,  and  I
 do  not  know  what  will  be  the  posi-
 tion,  whether  we  shall  be  able  tc
 meet  our  demands  for  the  same.

 As  regards  non-traditiona]  items
 also  for  export,  I  think  attention
 should  be  given  to  see  that  they  get
 impetus  for  export  and  whatever  is
 requiregd  in  that  regard,  should  be
 done;  otherwise,  the  country  wi!l  lose
 all  chances  of  getting  any  benefit
 that  could  possibly  come  out  of  de-
 valuation.  Unless  we  increase  our
 exports,  the  devaluation  will  be  not
 only  absolutely  meaningless  but  it
 will  also  be  very  injurious  to  this
 country.

 As  regards  rising  prices  also,  Gov-
 ernment  should  give  due  considera-
 tion.  We  have  been  speaking  of
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 holding  the  price-line,  but  one  State
 after  another  is  increasing  the  sales-
 t.x.  Some  States  have  increaseg  the
 sales-tax  from  5  to  6  per  cent,  The
 Central  sales-tax  has  also  been  raised
 from  2  to  3  pey  cent  and  excise  quty
 on  a  number  of  commun  items  of
 daiiy  use  is  very  high.  As  a  result
 of  these,  the  prices  are  not  coming
 down  ang  they  cannot  come  down,
 specially  when  the  production  75  not
 increasing.  Therefore,  steps  have
 got  to  be  taken  to  increase  the  pro-
 duction  of  the  items  of  consumer
 89005  which-are  requireg  in  the  coun-
 try
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 A  large  amount  of  money  has  been
 pumpeg  into  the  economy  on  accSunt
 of  non-developmental,  non-produc-
 tive,.jtems  and,  therefore,  there  has
 not  been  sufficient  production  of  goous
 to  meet  the  gemands  that  have  been
 arising  on  account  of  the  exce3s-
 money  that  has  been  pumped  im.
 Therefore,  steps  have  also  got  to  be-
 taken  to  see  that  production  increa-
 ses  in  the  country.

 In  this  connection  I  wuu'd  lke  to
 invite  the  attention  of  the  hon.
 Commerce  Minister  to  the  fact  that
 there  is  q  talk  in  the  country  that
 certain  items  which  are  being  pro-
 duced  in  the  country  in  excess  of  the
 requirements  of  the  country,  are  also
 intended  to  be  imported  and  one
 such  item  that  has  beén  mentioned
 is  carbide.  I  do  not  know  whether
 it  is  8  fact,  but  there  is  scme  ru-
 mour  that  carbide  js  guing  to  be  im-
 ported.  There  is  excess  production
 of  that  in  the  country;  one  company
 has  come  up  in  the  South  also.  If
 the  production  of  carbide  is  in  excess
 of  the  requirements  of  the  country,  |
 feel  that  import  of  that  should  not
 be  permitted.  After  all,  devaluation
 can  be  of  any  benefit  only  if  we  can
 cut  our  imports  ang  increase  our
 exports.  Therefore,  al]  possible  steps
 should  be  taken  in  order  to  help
 these  two  things,  namely,  cutting  out
 imports  and~encouraging  import  sub-
 stitution  in  our  country,  and  jncrea-
 sing  exports.
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 Shri  Joachim  Alva  (Kanara):  I  am
 not  concerned  with  duties  here  and
 there,  but  I  am  concerneg  with  our
 entire  internattona)  trade.  We  have
 reached  g  stage  wherein  we  can  be
 strangied.

 Our  foreign  debts  on  June  5,  1968,
 were  Rs.  2,733°86  crores  and  as  8
 result  of  devaluation,  they  have
 jumped  up  to  Rs.  4,02°57  crores.
 How  are  we  going  to  pay  off  these
 debts?  Then,  at  the  eng  of  the  First
 Five-Year  Plan,  we  had  a  debt  ot
 only  Rs.  4  crores  and  at  the  end
 of  the  Third  Five-Year  Plan,  it
 jumped  up  to  Rs.  2,629  crores.  We  can
 pay  off  all  these  foreign  debts,  this
 mass  of  foreign  debts,  only  by  earn-
 ing  valuable  foreign  exchange.  No
 doubt,  we  have  a  very  dynamic
 Minister  for  International  Trade,  but
 the  results  are  very  undynamic!

 Our  exports  in  1964-65.  were  to
 the  tune  of  Rs.  8l6  crores  and  they
 declined  in  1965-66  to  Rs.  80  crores.
 How  qid  this  happen?  What  were
 the  measures  that  were  adopteq  by
 the  Ministry  of  International  Trade?
 What  did  we  qo?  Did-we  bolt  the
 stable  after  the  horse  had  jumped
 out  or  did  we  devise  some  measures
 at  least?

 Shri  Manubhai  Shah:  The  agricul-
 tural  production  went  qown  by  30  per
 cent.

 Shri  Joachim  Alva:  Australia  was
 in  difficulties  in  the  Thirties,  but
 lately  they  have  increased  their
 foreign  trade  and  they  earned
 Rs.  1,600,  crores  during  the  recent
 years  with  fewer  national  resources
 than  ours.  What  are  we  doing  here  to
 increase  our  trade?

 I  want  to  know  in  what  way  did
 the  Ministry  of  Internationa]  Trade
 prog  the  Ministry  of  Agriculture  in
 regard  to  cashew  nut  production,
 in  regard  to  cotton  production,  and
 in  regard  to  coconut  production.  It  is
 true  that  the  Minister  of  Foreign
 Trade  has  given  us  a  valuable  data
 about  cotton  production.  The  cotton
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 production  has  not  at  all  been  upto
 the  target  every  year.  That  is  the
 service  he  hag  gone.  J  wish  it  had
 been  done  earlier  to  wake  up  the
 alert  MPs  to  ask  why  our  cotton
 production  has  not  been  upto  the
 target  every  year.  We  are  paying
 off  valuable  foreign  exchange  foy  im-
 porting  foreign  cotton  and  our  own
 cotton  production  has  been  lagging
 behind.  We  are  just  incurring  lot  of
 expenditure  here  ang  there  ang  are
 doing  nothing  in  the  sense  of  pushing
 up  our  exports  and  foreign  trade.

 व  also  want  to  know  why  cashewnuts
 are  still  being  importeg  from  Africa
 in  order  that  we  may  tin  them  up
 and  send  them  abroad.  We  have  got
 vast  tracts  of  our  land  where  if  you
 just  throw  one  cashewnut  on  the  soil  a
 tree  will  grow  jn  three  to  five  years,
 and  we  can  earn  thereby  chunks  of
 foreign  exchange.  I  want  to  know  in
 what  way  this  Ministry  has  gone
 about  prodding  the  Ministry  of  Agri-
 culture  to  see  that  our  production  of
 cashewnuts  increase  not  hundredfold
 but  thousandfold  so  that  we  can  stop
 the  imports  of  cashewnuts  from  Africa.
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 Regarding  coconut  also,  the  story  is
 the  same.  It  is  the  same  pitiable  dis-
 tressing  story.  Coconut  production
 has  not  increased  at  all.  The  price
 of  coconut  oi]  has  increased  tenfold
 and  we  ate  importing  coconuts  from
 Ceylon  or  from  some  other  countries,
 ang  we  are  not  increasing  coconut
 production  at  all.

 Then,  I  would  submit  that  the  mos
 important  thing  that  we  have  ta  do
 is  that  we  should  nationalise  our  eX-
 port  trade.  At  present,  the  substan-
 tial  part  of  export  trade  is  in  the
 hands  of  a  few  parties;  it  is  in  the
 hands  of  about  a  dozen  or  25  or  00
 parties  only  who  have  been  keeping
 valuable  foreign  exchange  in  a  secret
 way  in  foreign  banks.  We  have  seen
 that  the  STC  has  increaseg  its  acti-
 vities,  and  the  STC  has  secured  a  lot
 of  benefit  for  the  national  exchequer,
 because  it  has  plugged  many
 loopholes  and  earned  ॥  good  gmount
 of  valuable  foreign  exchange.  ln  the
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 same  way,  the  STC  can  _  serve  to
 nalicnalise  our  foreign  trade  alsv.
 Foreign  trade  shoulg  not  be  in  the
 hands  of  the  sharks  in  Calcutta  or
 in  Bombay  or  in  Delhi.  At  present,
 however,  it  is  in  the  hands  of  quite  a
 number  of  sharks  whom  We  have  not
 been  able  to  prosecute  at  all  even  if
 we  have  been  able  to  find  them.  The
 story  of  Chamanlal  Brothers  of  Delhi
 is  there  for  anyone  to  sve.  The
 Finance  Minister  or  the  Minister  of
 Commerce  has  to  tell  us  why  the
 foreign  exchange  was  misappropria-
 ted  and  how  it  came  here  and  there
 and  so  on.  No  doubt,  the  Finance
 Minister  ras  given  some  explanation,
 but  somebody  has  to  explain  how  tne
 foreign  exchange  coulq  go  there  ana
 then  partly  accounted  here  again.
 We  would  like  that  these  notorious
 violators  of  the  foreign  exchange  re-
 gulations  shoulg  be  prosecuted  and
 punished,  however  big  they  May  be.
 and  however  big  their  names  may  be.

 During  the  debate  on  the  no-confi-
 dence-motion,  I  hag  brought  to  the
 notice  of  the  House  how  at  Budapest
 we  had  to  bow  dowy  our  heads  in
 shame.  Five  Members  of  Parliament
 headeq  by  Shri  K.  D.  Malaviya  had
 been  sent  there  by  Shastriji  When
 we  were  there,  they  told  us  that
 about  500,000  metres  of  cloth  just
 stuck  like  gum,  ang  yet  the  Hunga-
 rians  hag  not  complained  in  the  man-
 ner  that  they  shoulq  have  done.  We
 have  got  the  Bombay  Dyeing  cloth
 which  has  earned  a  good  name  for
 us  abroad,  ang  the  people  in  the  East
 European  countries  want  our  cloth.
 But  are  we  going  to  sell  them  cloth
 which  will  stick  like  gum  and  are  we
 going  to  sell  such  cloth  and  lose  our
 foreign  exchange  earning?  If  cer-
 tain  companies  in  the  private  sector
 could  earn  a  good  name,  why  should
 the  other  textile  concerns  also  not
 do  likelewise?  The  hon.  Minister
 must  see  that  those  particular  textile
 concerns,  the  shady  ones,  the  black-
 marketing  ones—and  we  have  the
 spokesmen  of  Big  Business  in  this
 House  too—the  ones  which  have  vio-
 lated  the  spirit  ang  brought  a  bad
 name  to  our  country  are  not  given
 93(Ai)LSD--7.
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 export  licences  any  more.  That  is
 the  least  that  we  can  do  by  our  coun-
 try.  If  the  hon.  Minister  wants  he
 can  get  the  names  from  any  one  of
 the  five  Members  who  had  gone  to
 Budpest  on  that  delegation.

 Shri  Manubhai  Shah:  I  did  not
 want  to  interrupt  the  hon.  Member.
 But  I  must  tell  the  hon.  Member  as
 I  had  tolg  him  before  also  that  this
 is  completely  false;  the  Hungarian
 Government  have  made  no  complaint
 to  us,  and  not  a  single  yard  of  bad
 cloth  has  gone.

 Shri  Joachim  Alva:  Whatever,  it  is,
 J  am  amazed  at  this  explanation.

 Shri  Manubhai  Shah:  I  am_  sur-
 prised  that  the  hon.  Member  should
 have  cast  aspersion  on  our  country
 ang  also  the  other  country  whose
 name  he  has  mentioned,  though  they
 have  made  no  complaint  to  us.  I
 had  been  to  Budapest  only  recently.

 Shri  Joachim  Alva:  I  want  the  hon.
 Minister  to  take  the  explanation
 from  the  five  Members  of  Parliament
 or  the  others  who  had  heard  about
 this.  Then  he  will  hear  another
 story.

 Shri  Manubhai  Shah:  I  am  telling
 the  House  the  real  position.

 Shri  Joachim  Alva:  Then,  what
 happens  to  the  story  told  to  us—the
 five  Members?

 Mr.  Deputy-Speaker:  That  is
 a  story.

 only

 Shri  Joachim  Alva:
 are  stories  which  can  be
 washed  and  washed  away.

 Perhaps,  they
 white-

 Then.  I  am  also  concerned  about
 jute  which  is  going  via  Nepal  into
 China.  These  are  certain  items  where
 we  can  plug  the  loopholes  and  do
 something  on  behalf  of  our  country.
 But  we  find  that  whenever  the  real
 stories  are  brought  to  notice,  they
 are  just  white-washed  and  washed
 away.
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 Shri  Manubhai  Shah:  I  am  amazed
 aj  the  remarks  which  my  hon.  friend
 Shri  N.  Dandeker  had  made  that
 instead  of  passing  the  benefit  of  ge-
 valuation  to  the  exporters  or  the
 exporting  units  and  the  exporting  in-
 dustries,  Government,  through  this
 statutory  resolution  relating  to  several
 notifications  jevying  export  duties  on
 commodities,  had  frustrated  or  taken
 away  the  benefits  of  qevaluation.  It
 he  examines  the  scheme  of  export
 duties,  and  if  he  had  looked  into  the
 percentages  of  the  export  quty,  he
 will  fing  that  the  maximum  duty  that
 we  have  levied  on  any  commodity
 is  on  jute,  where  it  comes  ३०  about
 30  to  40  per  cent,  about  40  per  cent
 on  sackings  and  about  32  per  cent  on
 hessian  ang  carpet-backing  cloth.  As
 hon.  Members  gre  aware,  the  de-
 valuation  percentage  is  57°5.  There-
 fore,  clearly  we  have  left  7.5  per
 cent  as  a  certain  amount  of  benefit
 to  the  exporters.

 The  scheme  of  export  quty  was  not
 so  much  to  devise  a  means  of  profit
 for  Government  as  to  see  that  the
 country  did  not  lose  foreign  ex-
 change.  If  the  prices  are  expressed
 in  Indian  rupees  ang  if  devaluation
 brings  about  a  reduction  in  the  foreign
 exchange  earnings,  then  the  House
 will  hold  the  Government  responsi-
 ble  for  such  a  mishap.  If  hon.  Mem-
 bers  woulgq  7९80  the  Finance  Minis-
 ter’s  speech  at  the  time  of  gevalua-
 tion  they  will  find  that  it  is  estima-
 ted  that  the  total  duty  that  we  have
 levieq  through  the  notifications  of
 our  Ministry  would  come  to  about
 Rs.  60  crores,  or  jn  terms  of  sterling,
 to  about  £25  million.  Ig  these
 things  hag  been  left  untapped,  then
 since  there  are  not  a  few  exporters,
 as  my  hon.  friend  Shri  Joachim
 Alva  has  said,  but  more  than  half  a
 million  or  a  million  exporters,  and
 they  form  a  vast  crowd  going  round
 the  whole  world,  what  would  have
 happened  is  that  they  would  have
 under-sold  and  under-cut,  because
 naturally  the  commodity  prices
 everywhere  would  not  be  pusheg  up
 by  57.5  per  cent;  and  it  would  have
 been  disastrous  for  the  country  if  the
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 prices  haq  been  allowed  to  rise  by
 57.5  per  cent.
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 Therefore,  the  scheme  of  things
 was  this.  Firstly,  it  was  intendeg  to
 protect  the  foreign  exchange  earnings
 of  the  country  from  those  commodi-
 ties  which  in  the  past  had  not  very
 much  been  assisted  otherwise.  Those
 commodities  which  were  moving  with-
 out  incentives  range  from  coir  to
 jute  goods;  they  form  a  vast  gamut
 consisting  of  coir,  iron  ore,  bauxite.
 silmenite,  tapioca,  tobacco,  leather,
 hides,  cashewnut,  qifferent  grades  of
 tea,  numerous  grades  of  mica,  jute
 and  jute  goods.  I  would  nof  go  inte
 the  names  of  these  commodities.
 There  are  about  85  main  commoditi-
 ties  which  constituted  80  per  cent  of
 the  exports  of  India  before  gevalua-
 tion,  and  which  went  wihout  any
 major  assistance.  The  minor  assis-
 tance  of  |  to  2  per  cent  or  5  per  cent
 referreq  to  by  Shri  Vasudevan  Nair
 was  not  part  of  an  incentive  scheme.
 but  it  was  part  of  a  service  scheme
 only  and  it  diq  not  really  help  the
 exporters  of  those  commodities  to  get
 any  compensation  out  of  it  so  as  to
 effec,  a  reduction  in  price.  Therefore.
 nearly  80  per  cent  of  the  commodi-
 ties  was  such  -that  devaluation  was
 not  going  to  adg  to  the  unit  value  of
 the  product;  therefore.  they  had  to
 be  protected,  as  far  as  the  nation  is
 concerned,  from  the  run-down  of
 prices  or  a  several  cut  jn  prices,
 which  would  have  been  disastrous  for
 the  country.  Therefore,  the  propor-
 tion  of  the  duties  which  we  have  put
 are  also  pro  rata  or  are  equated  to
 the  unit  cost  of  production  ang  unit
 value  of  realisation.

 My  hon.  friend  Shri  P.  C.  Borooah
 had  mentioned  about  tea.  Different
 grades  of  tea  are  there.  It  is  diffi-
 cult  jn  a  commodity  like  tea  to  have
 ad  valorem  duties  For  jnstance,
 there  is  common  tea,  the  Lopchu
 tea,  Orange  Pekoe  tea.  Cachar  tea,
 Darjeeling  tea  and  so  on;  there  are
 about  10,000  to  20,000  varieties  of  tea
 which  are  sold  according  to  the
 blends  in  packings  at  the  London
 auction,  the  Calcutta  auction,  and  the
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 Cochin  auction.  There  are  different
 types  of  auction  taking  place  prscti-
 cally  twice  or  thrice  &  week.  Is  it
 possible  for  us  to  devise  an  export
 duty  to  protect  the  unit  value  of  the
 tea?  May  I.  therefore,  reming  the
 House  of  the  fact  that  the  real  pro-
 blem  before  any  government  when-
 ever  devaluation  is  effected  either
 here  or  elsewhere,  is  to  see  that  the
 unit  value  og  the  earning  of  foreign
 exchange  does  not  go  down  even  if  it
 cannot  go  up,  and  at  the  same  time,
 a  certain  amount  of  profitability  js
 retained,  as  Shri  Dandekar  jas  poin-
 ted  out,  for  the  exporting  industries
 and  units  so  that  they  can  make  a
 little  more  profit  for  investment  and
 for  gevelopment  and  production.

 Shri  Joachim  Alva:  But  Ceylon
 had  pushed  us  out  of  our  first  posi-
 tion  before  devaluation.

 Shri  Manubhai  Shah:  I  shall  come
 to  the  hon.  Member’s  point.  t  was
 just  explaining  the  scheme  of  things
 in  regard  to  export  quties.  The  House
 should  appreciate  thet  without  the
 scheme  of  export  duties,  it  would  not
 have  been  possible  to  protect  the
 country’s  jnterests  in  the  vital  sector
 of  the  earning  of  foreign  exchange
 which  under  all  circumstances  should
 be  protected.  Ang  yet  the  minimum
 slab  We  left  was  ATE  per  cent.  That  is
 in  jute  goods  where  the  maximum
 export  quty  on  any  product  is  40
 per  cent;  that  also  we  qivide  into  two
 Parts:  sackings  and  carpet  backings and  hessian  cloth.  In  regard  to  hes-
 Sian  cloth  and  carpet  backings  where with  devaluation  the  unit  value  was
 higher,  we  purposely  kept  Rs.  600
 ton  which  comes  to  about  30  or  32
 per  cent.  In  the  sackings,  where  we have  Rs.  900  a  ton,  as  the  House  will
 see,  it  comes  to  40  per  cent.

 So  that  to  the  primary  producer,
 Wwage-earner,  broker,  manufacturer
 and  exporter,  we  left  a  chunk  of  74 Per  cent.  As  a  matter  of  fact,  jn
 some  of  the  commodities  where  we
 overlooked  this  feature,  we  haq  to
 take  immediate  measures  within  5

 SRAVANA  17.  Export  Duty  on  G 888  (SAKA)  sai Certain  Items  (Res.)  77

 days  of  the  devaluation  announce-
 ment.  I  will  give  the  example  of
 mica.  Hundreds  of  mine-owners
 came  to  me;  as  soon  as  we  made  9
 slight  error  ang  placed  the  mica
 floor  price  at  a  certain  lower  levei,
 immediately  the  pressure  from  the
 foreign  buyers  mounted  on  them
 ang  the  floor  price  was  raised  by
 20  per  cent.  We  had  to  revalue  in
 the  sense  of  the  floor  price  which  we
 had  announceg  before  5  days.  We
 had  on  the  2lst  June  to  renotify  it
 and  bring  it  up  to  44  per  cent  on  the
 previous  price  so  that  only  3  per  cent
 was  left  for  negotiability.

 It  is  this  particular  sensitive
 section,  which,  I  hope  the  hon.  House
 will  appreciate,  that  we  haq  to  pro-
 tect  by  way  of  export  duty.  Of
 course,  incidentally  the  advantage
 was  that  the  exchequer  earns  re-
 venue,  the  exporter  and  manufac-
 turer  are  left  with  a  sizeable  profit
 ang  the  country  does  not  Jose  foreign
 exchange.  So  in  the  overal)  picture,
 about  Rs.  160—180  crores  are  ex-
 nected  to  come  +o  the  central  exche-
 quer  as  a  result  of  the  export  quty  on
 these  products.

 Shri  Vasudevan  Nair:  What  about
 the  workers?

 Shri  Manubhai  Shah:  Automatical-
 ly  when  the  price  goes  up,  everywhere
 ihe  wages  are  going  up.  ]  am  sur-
 priseq  that  Shri  Vasudevan  Nair
 should  have  made  the  remarks  he  did
 about  the  coir  industry.  It  is  as  2
 result  of  the  Coir  Board’s  establish-
 ment  in  954  and  thenceforth  for  the
 las,  ten  years  that  from  a  position  of
 terrific  unemployment  in  Kerala—
 if  you  see  the  old  reports  concern-
 ing  coir,  you  will  know  about  it—
 the  industry  has  reached  the  present
 position  by  means  of  the  assistance
 given  by  the  Board.  Coir  is  not  an
 elastic  jtem  of  export.  You  cannot
 sell  more  coir  even  if  you  sell  at  half
 the  price.  As  a  matter  of  fact.  the
 coir  workers  and  the  coir  manufactu-
 rers  came  to  us  only  three  weeks  ago
 and  we  had  to  raise  the  quty  of  0
 per  cent  to  25  per  cent  on  yarn.  A
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 supplementary  notification  had  to  be
 issued.  When  the  duty  was  only  at
 0  per  cent.,  we  thought  it  would  give
 the  maximum  amount  of  margin  to
 the  coir  workers  and  coir  producers.
 Therefore,  instead  of  57.5,  we  jevied
 the  duty  at  only  0  per  cent  which
 left  a  chunk  of  47.5  to  the  coir  in-
 dustry.  We  found  it  was  disastrous.
 The  yarn  prices  saged  and  we  lost  much
 of  foreign  exchange  because  the  price
 the  foreign  buyer  way  paying  went
 down.  We  brought  it  from  0  per
 cent  to  25  per  cent.  Now  it  has  sta-
 bilised  to  some  extent.  I  am  not
 satisfied  with  this;  perhaps  a  little
 more  coulg  have  been  done.

 The  latest  notification  is  about  some
 mineral  ores,  where  we  had  kept  a
 bigger  margin,  Talcum,  silminite  and
 various  other  types  of  minerals,
 where  we  had  not  levieq  duty  in
 order  to  see,  as  Shri  Dandekar  men-
 tioned.  if  the  industry  woulg  export
 and  get  the  benefit.  But  the  price
 was  knockeg  down.  From  Rs.  |  crore
 it  came  down  to  almost  Rs.  62  lakhs.
 Rs.  38  lakhs  worth  of  foreign  ex-
 change  was  gone.  I  do  hope  the
 House  will  appreciate  that  the  pur-
 pose  of  devaluation  was  not  that.
 Where  legitimately  an  industry  is
 making  a  loss  and  the  exporters  re-
 quire  certain  benefit  or  incentive  or
 assistance  or  some  profit,  we  have  in
 this  scheme  of  things  left  enough
 cusion  or  margin  to  those  industries
 to  take  that  benefit.  But  for  the  rest,
 we  had  to  protect  not  only  the  rupee
 but  also  the  sterling  and  dollar  earn-
 ines,  That  is  why  this  scheme  of
 things  is  there.

 Then  the  question  comes  in  regard
 io  other  items  where  we  were  giving
 assistance  of  8—20  per  cent.  There
 also  we  have  taken  certain  steps.  In
 respect  of  jute  goods  not  an  assisted
 item—as  Shri  Himatsingka  rightly
 pointed  out,  we  have  announced  an
 import  relief  of  about  Rs.  250  per  ton
 for  Thai  Mesta  ang  Rs.  500  per  ton
 Pakistani  long  jute  ang  long  jute
 from  other  countries.  That  is  in
 order  to  assist  the  import  of  raw
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 jute,  where  world  prices  had  gone
 up  since  devaluation,  to  bring  the  raw
 jute  and  produce  jute  goods  here  to
 export  the  same.  By  that  method,  we
 hope  to  earn  a  sizeable  amount  of
 foreign  exchange.

 Even  in  the  past  we  used  to  im-
 port  raw  jute.  It  is  not  being  im-
 ported,  as  Shri  Alva  was  saying,
 because  we  were  just  fond  of  im-
 porting  raw  jute  or  cotton.  In  the
 context  of  the  overall  production,
 the  raw  material  requirement  of  the
 two  industries  is  so  large  that  we
 are  still  geficient  in  this  respect  and
 we  have  to  jmport.  Therefore,  we
 have  taken  this  step.

 Other  items  are  also  being  carefully
 studied.  The  scheme  regarding  dia-
 monds  and  jewellery  was  immedia-
 tely  approveg  ang  an  announcement
 made.  We  have  announced  a  scheme
 concerning  raw  film.  As_  I  _  said,
 other  items  are  being  closély  studied.
 I  can  assure  hon.  Members  that
 wherever  we  fing  that  the  57.5  per
 cent  devaluation  has  not  adequately
 helped  exports  to  move,  we  will  take
 action  because  the  basic  purpose  of
 devaluation  is  to  promote  larger  ex-
 ports.  We  will  calculate  the  qdisabi-
 lities  and  take  appropriate  action.
 It  cannot  be  done  in  a  rush  because
 the  whole  scheme  of  things  js  based
 on  a  different  orientation  now  from
 what  it  was  in  the  past.  It  js  not
 just  a  question  of  57.5  per  cent
 across  the  board  benefit  in  all  cases
 in  view-  of  the  world  prices.  There-
 fore,  we  have  to  be  careful  in  our
 study  of  these  things.

 Therefore.  [  can  ask  for  the  co-
 operation  of  the  House.  If  any  hon.
 Member  of  if  any  frieng  concerned
 with  a  particular  gamut  of  industry
 can  put  us  wise  and  say  that  these  are
 the  products  which  still  suffer  dispa-
 rity  in  world  prices  and  to  that  extent
 it  has  to  be  corrected,  we  will  have
 to  devise  some  measures  of  export  pro-
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 motion  and  give  due  assistance  to  such
 products,  provideqd  they  are  in  bulk
 provided  the  potential  export  is  large
 and  provided  that  they  have  the  capa-
 city  in  the  long  run  to  dynamise  and
 activise  the  export.  It  is  not  just  a
 question  of  looking  into  a  few  stray
 items  here  and  there.  We  had  the
 previous  scheme.  We  had  the  import
 entiticment  scheme.  It  was  not  to
 cover  paltry  products;  it  covered
 schematically  6  groups  of  products
 to  which  we  had  _  given  assistance.
 Maybe  out  of  that  some  of  them  can
 move  without  any  assistance  because
 of  devaluation  assistance.

 But  there  will  be  still  a  _  large
 amount  of  manufactureq  goods  for
 which  studies  are  going  on  and  as  we
 get  proper  data,  [  do  hope  the  export-
 ers  will  co-operate  with  us  in  work-
 ing  cut  the  data  more  scientifically
 before  we  can  make  a  firm  announce-
 ment.

 But  there  are  many  things  where
 we  can  clarify  the  position.  As  regards
 what  Shri  Borooah  said,  take  the
 question  of  tea,  for  instance.  If  the
 tea  industry  can  tell  us  that  they
 want  to  change  over  from  specific  to
 ad  valorem  or  that  they  can  deal  with
 the  slab  on  a  specific  basis  instead
 of  the  flat  slab  of  Rs.  2  per  kg  that
 we  have  to  have,  we  are  prepared  to
 consider  the  matter,  We  are  not  dog-
 matic  in  this  respect.  I  can  assure
 him  in  regard  to  the  lowest  priced  tea,
 the  common  tea,  which  is  Rs.  4°8  a  kg,
 at  Rs.  2  it  leaves  7  or  8  per  cent  after
 the  57:5  per  cent  devaluation.  Even
 to  the  poorest  tea,  except  dust  per-
 haps,  we  have  not  much  margin.  If
 you  take  the  case  of  Lopchu  or  Dar-
 jeeling  tea,  you  will  find  that  the
 margin  is  much  larger.

 श्री  हुकम  चन्द  कछवाय  :  इतना  अच्छा
 भाषण  हो  रहा  है  लेकिन  सदन  में  गणपूर्ति
 नहीं  है  ।  सदन  में  गणपति  होनी  चाटिया  ।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.
 He  may  continue.
 35  hrs.

 Shri  Manubhai  Shah:  As  I  was  say-
 ing,  if  only  hon.  Members  interested
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 in  the  tea  industry  can  give  us  some
 scheme  by  which  the  specific  duty  of
 Rs.  2  per  kg.  could  be  converted  into
 an  ad  valorem  duty  in  certain  slabs.
 or  even  the  specific  duties  could  be  so
 identified  clearly  that  there  should  be
 three  or  four  siabs  for  different  qua-
 lities  of  tea,  Government  would  be
 very  happy  to  consider  that  matter,
 because  our  basic  approach  to  export
 promotion  has  been  that  the  duty
 should  be  only  that  much  which  will
 leave  enough  margin  for  the  industry
 to  refinance  their  development  and
 export  promotion  with  greater  vigour
 since  devaluation,
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 Shri  Narendra  Singh  Mahida
 (Anand):  People  in  forcign  coun-

 tries  prefer  more  of  Ceyion  tea  than
 Indian.  Is  it  as  a  result  of  propa-
 ganda?  What  is  the  reason?

 Shri  Manubhai  Shah:  I  think  this
 is  a  misnomer.  Ceylon  is  a  country
 with  8  million  people  with  a  produc-
 tion  which  is  two-third  that  of  Indian
 tea.  Their  consumption  is  round
 about  3  million  kg.  and  their  surp!us
 is  about  247  million  kg.  They  con-
 sume  only  3  per  cent  of  the  tea  that
 they  produce.  India  consumes  prac-
 tically  45  per  cent  of  the  tea  we  pro-
 duce,  and  then  the  population  goes
 up.  In  one  of  the  notes  circuiated  to
 Members  of  Parliament,  it  will  be  re-
 called  it  has  been  shown  that  54  mil-
 lion  kg.  was  the  consumption  in  India
 in  1956,  while  today  the  consumption
 is  9l  million  kg.  or  even  more.
 Ceylon  in  the  same  period  has  remain-
 ed  at  3  million  kg.  of  consumption.
 If  all  the  people  of  India  or  most  of
 them  are  going  to  increase  consump-
 tion  of  tea  by  one  cup  more,  you  re-
 quire  20  million  kg.  As  Mr.  Borooah
 said  we  shouid  economise  and  export
 more.  When  the  going  is  good,
 when  the  country’s  problems  are
 mounting,  when  the  resources  are
 scarce  and  development  needs  require
 more  foreign  resources,  it  is  incum-
 bent  on  us  to  export  more  of  such
 proucts  as  tea  and  consume  them  a
 little  less.  It  is  not  a  great  amount
 of  sacrifice  that  we  are  asking  if  we
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 ask  the  people  to  reduce  their  con-
 sumption  of  tea  from  three  to  two
 cups  a  day  for  instance.  Theretore,
 it  is  necessary  to  produce  more  and
 consume  a  little  less  and  have  larger
 surplus  for  exports.  That  is  the  only
 way  in  which  exports  could  be  built
 up.  If  anybody  thinks  that  surplus
 will  come  only  out  of  production
 Minus  consumption,  then  I  can  assure
 you  that  no  exports  are  possible,  Ex-
 Ports  cannot  be  made  just  from  Hea-
 ven,  they  do  not  grow  on  trees,  they
 come  out  of  production  out  of  Mother
 Farth.

 Shri  Rajaram  (Krishnagiri):  You
 inform  the  Finance  Minister  too,  be-
 cause  On  the  day  of  devaluation  he
 said  that  he  could  increase  exports
 immediately.

 Shri  Raghunath  Singh  (Varanasi):
 internal  propaganda  of  the  Tea  Board
 should  be  stopped.

 Shri  Manubhai  Shah:  For  the  last
 ten  years  there  has  been  no  internal
 propaganda.  Al!l  the  Tea  Board  offi-
 ces  and  bureaus  have  been  stopped.
 A  psychological  atmosphere  has  to  be
 created  by  the  hon.  House  as_  the
 leader  of  public  opinion,  that  =  con-
 sumption  of  goods  should  be  reduced.
 I  am  not  talking  of  the  goods  con-
 sumed  by  the  masses.  Their  belt  is
 already  tightened,  ang  I  am  not  ad-
 vocating  tightening  it  too  severely
 bevond  endurance.  What  is  wanted
 is  a  selective  busis  of  reducing  con-
 sumption  of  items  which  the  world
 market  requires  and  where  the  masses
 of  this  country  are  not  hurt  basicaily
 in  their  nutrition  standard.  We  have
 to  wait  to  become  completely  saturat-
 ed  with  all  consumer  goods,  maybe
 tor  another  five  or  ten  years.  We
 should  have  less  consumption  and  in-
 tensified  production.  Production  is
 the  key.  I  have  been  all  the  time
 saying  that  no  amount  of  any  money
 currency  valuation  or  incentives  or
 assistance  or  propaganda  can  do  the
 job  which  production  alone  can  do.
 Therefore,  all  the  time  the  slogan
 which  ]  have  keen  placing  before  the
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 country  all  these  years  is:  produce
 and  produce  more  of  all  the  goods
 that  you  can,  because  there  is  a  world
 market  for  all  goods.

 India  is  fortunate  today  in  having
 diversified  its  exports  during  the  last
 four  years  particularly,  where  more
 than  0  to  l]  thousand  products  of
 Indian  origin  are  entering  the  world
 market.  As  a  matter  of  fact,  this
 morning  a  gentleman  was  telling  me
 that  he  was  surprised  when  he  went
 to  Alegeria  to  see  some  of  the  Indian
 products  exhibited  there.  He  said:
 “Is  India  an  exporter  of  all  these
 things?  We  thought  you  are  still  be-
 ginning  industrialisation.  you  must  be
 importing  all  these  things.’  That  is
 the  type  of  image  that  the  exporters
 of  this  country  have  created  in  the
 world.

 Therefore,  I  would  join  issuc  with
 Mr.  Alva  when  he  blames  all  t!e  im-
 porters  or  exporters.  We  tend  some-
 times  to  overgeneralise.  If  we  say
 every  producer  is  not  honest,  all  mer-

 -chants  are  not  honest,  al]  labour  peo-
 ple  are  not  honest,  all  industrialists
 are  not  honest.  then  who  remains  in
 this  country?  Tnerefore,  we  have  tu
 be  careful.  There  may  be  a  small  sec-
 tion,  a  few  black  sheep,  for  which  the
 whole  nation  cannot  and  should  not
 be  tarred.  I  am  proud  of  our  export-
 ers.  They  have  done  a  marvellous
 job.  They  have  exported  Rs.  820
 crores  worth  of  goods  in  the  face  of
 keen  and  fierce  world  competition;  in
 the  face  of  problems  of  international
 trade,  the  terms  of  trade  going  in
 favour  of  industrialised  countries.  Our
 exporters  go  to  the  wide  world  and
 sell  goods.  We  can  also  sell  more  if
 the  production  apparatus,  backed  by
 the  masses  of  the  people  of  this  coun-
 try,  can  give  them  more  agricultural
 products,  more  tobacco,  more  _  jute,
 more  cotton,  more  sugar,  more  oil,
 more  cake,  more  coffee,  tea  and  engi-
 neering  goods  and  pig  iron.

 Really  I  thought  the  subject  was
 more  to  explain  the  export  duty,  but
 because  it  has  arisen,  I  say  it  will  not
 be  correct  to  generalise  from  a  few
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 causes.  The  case  of  Hungary  was
 quoted.  The  other  day  the  Hungarian
 Minister  was  here.  She  was  greatly
 pleased  and  she  purchased  for  the
 first  time  more  than  Rs,  25  million
 worth  of  cotton  textiles,  and  when  I
 went  to  Hungary  they  again  expressed
 great  satisfaction,  Yet,  there  can  be
 some  defects.  We  are  very  happy  to
 know  they  are  having  less  and  less
 compiaints  because  of  the  Export  In-
 spection  Council,  compulsory  quality
 control  and  pre-shipment  inspection.
 Even  so,  complaints  can  be  there.
 Even  in  the  case  of  United  States  and
 Germany  there  are  complaints  some-
 times.  We  had  got  some  machinery
 for  a  cement  factory  in  U.P.  from
 the  industrialised  country  of  Germany
 which  has  been  making  them  for  50
 years,  but  the  plant  did  not  come  up
 to  expectations.  Once  in  a  while  that
 do  happen  in  the  best  of  industrialised
 countries.

 I  am  not  saying  that  everything  is
 good  in  the  Garden  of  Allah,  but  by
 and  large  the  Indian  exporter  stood
 the  test  of  time  and  delivered  goods
 in  right  time  and  of  the  right  quality
 everywhere.

 Nationalisation  of  foreign  trade  has
 been  talked  about.  I  do  not  mean  to
 take  up  the  cudgels  here.  We  have
 expanded  the  public  sector  in  foreign
 trade  from  practically  Rs,  0  crores
 before  a  decade  to  Rs.  200  crores.  All
 the  public  sector  corporations  of  India.
 the  STC,  the  Minerals  and  Metals
 Trading  Corporation,  the  Metals
 Scrap  Trading  Corporation,  the  Indian
 Motion  Pictures  Export  Corporation.
 the  Handloom  -and  Handicraft  Export
 Corporation,  between  themselves  to-
 day  command  practically  l0  per  cent
 of  this  Rs.  200  crores  worth  of  foreign
 trade.  In  terms  of  the  new  rupee,  it
 will  be  nearly  Rs.  320  crores  per
 annum.  Selectively  wherever  we  have
 felt  that  a  commodity  can  be  oriented
 io  give  a  better  return  to  the  com-
 munity  by  taking  over  by  the  State,
 we  have  never  hesitated  to  do  so.  I
 have  been  telling  my  friends  in  the
 trade  that  we  might  make  over  and
 canalise  cotton  imports  from  the  vari-
 ous  East  African  countries,  U.A.R,  and
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 from  the  U.S.  under  PL  480  we  have
 tried  to  canalise  non-ferrous  Metals;
 we  are  canalising  asbestos,  rock  phos-
 phate  and  mercury;  we  have  from
 time  to  time  taken  decisions  in  the
 last  few  years  on  mineral  ores,  man-
 ganese  and  iron  ore.  |  must  also  as-
 sure  private  trade  in  this  country  that
 as  long  as  they  act  as  well  as  they  are
 doing,  as  long  as  they  promote  exports,
 and  diversify  exports,  it  is  no  good  for
 the  State  to  interfere  with  no  benefit
 to  the  community.  Therefore,  natio-
 nalisation  of  foreign  trade  as  a  credo
 has  never  been  acceptable  to  this  Gov-
 ernment.  I  have  said  so  repeatedly.
 We  are  for  canalising  through  the
 State  trading  sector  those  items  which
 give  in  bulk  the  contractual  benefit
 of  negotiation  with  the  foreign  part-
 ners.  Such  products  we  have  never
 hesitated  to  take  over  in  the  State
 sector,  in  spite  of  the  clamour  raised
 by  private  trade  from  time  to  time.
 As  the  House  knows,  we  have  fought
 almost  argumentative  battles  over
 months  and  months  with  the  mineral
 ore  trade.  Even  today  a  controversy
 is  waging  between  the  cotton  import-
 ers  and  the  Central  Government  on
 this  issue  whether  imports  of  cotton
 should  be  taken  over.  Therefore,  we
 are  carefully  looking  into  each  com-
 modity.  If  in  the  totality,  if  the  House
 is  convinced  that  this  particular  com-
 modity  is  more  likely  to  serve  natieus
 nal  interests  if  taken  over  by  the  state
 trading  in  any  particular  sector  of  the
 corporation,  we  have  never  hesitated
 to  do  so.  At  the  same  time,  to  keep
 the  democle’s  sword  hanging.  to  keep
 the  air  of  uncertainty  is  bad.  I  find
 every  time  they  say:  take  over  and  a
 nationalise  the  foreign  trade.  If  that
 can  increase  export  and  reduce  im-
 port.  we  can  certainly  go  in  for  it,
 but  worldwide  experience  has  not
 been  like  that.  We  have  a  mixed
 economy.  The  bulk  of  the  produc-
 tion  in  this  country,  in  the  consumer
 products,  various  products  is  in  pri-
 vate  hands.  It  will  be  difficult,  almost
 impossible  and  impractical  and  harm-
 ful  to  the  country’s  interests  to  talk
 of  taking  over  al]  the  types  of  trade
 which  we  in  the  public  sector  would
 not  find  any  way  profitable  or  easier
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 {Shri  Manubhai  Shah]
 to  handle  nor  worthwhile  for  the
 country  to  go  in  for.  From  time  to
 time  friends  from  the  Communist
 Party  of  India  had  been  advocating
 it...  (Interruptions.)

 Shri  Umanath  (Pudukkottai):  The
 present  affairs  confirm  what  we  say.

 Shri  Manubhai  Shah:  The  siate  of
 affairs  is  not  at  all  bad.  Do  not  con-
 fuse  monetary  reform  with  the  state
 of  affairs  in  the  country  and  complete-
 ly  tar  black  the  whole  of  India,  Indian
 people  do  not  deserve  it.  The  Indian
 people  have  Gone  well  in  the  last  48
 years  and  they  are  going  to  do  weil
 and  in  fact  better  in  the  next  10-15
 years  under  the  guidance  of  the  rul-
 ing  party  and  the  great  political  move-
 ment  which  had  won  freedom  for
 India.  I  want  to  caution  against  this.
 I  have  bgen  listening  to  debates  in
 the  last  few  days  with  a  little  sense
 of  disappointment  and  the  monetary
 reform  is  being  projected  as  if  some
 earthquake  has  taken  place.  It  is  not
 like  that.  It  is  like  the  mountain
 climbing;  you  go  on  a  long  pilgrimage,

 a  long  march  towards  economic  eman-
 cipation.  You  walk  on  and  the  moun-
 tain  comes  to  be  climbed;  with  cour-
 age,  steadfastness  and  skill  you  can
 climb  the  mountain  and  come  to  have
 better  health.  That  is  what  the  pro-
 cess  of  devaluation  means.  Devaluation
 is  not  the  result  of  dispair.  We  have
 had  remarkable  achievements  in  the
 past  and  will  continue  to  do  so  in
 future.  (An  Hon.  Member:  All  speech-
 es  but  no  production).  Speeches  be-
 ing  made  here  make  planning  the  eco-
 nomic  growth  of  this  country  possible:
 the  stimulii  given  to  the  society  and
 the  communitv  had  come  from  all  the
 speeches  of  the  hon.  Members  oppo-
 site  as  well  as  hon.  Members  on  this
 side  of  the  House.  I  would  only  be-
 seech  them  for  a  little  consideration
 of  proportion  and  apportionment  of
 blame  only  by  identified  methods
 rather  than  in  a  generalised  way.  I
 have  nothing  more  to  comment  on
 this  subject  except  to  say  that  this
 tesolution  may  be  adopted.

 Mr.  Deputy-Speaker:  The  question
 ts:

 Present  Economici
 Situation  in  the  Country  (M)

 “fn  pursuance  of  sub-section
 (2)  of  section  4A  of  the  Indian
 Tariff  Act,  934  (32  of  +1934),  this
 House  approves  of  the  Notification
 of  the  Government  of  India  in  the
 Ministry  of  Commerce  No.  SO.
 696  dated  the  6th  June,  1966,  as
 amended  vide  Notification  Nos..
 43(3)-Tar/66  dated  the  6th  June,
 1966,  S.O.  84]  dated  ihe  l5th  June
 1966,  S.O.  940  dated  the  27th
 June,,  966  and  S.O.  233  dated
 the  l5th  July,  1966,  levying  export
 duty  on  sacking  (cloth,  bags,  twist.
 yarn,  rope  and  twine)  jute  manu-
 factures  of  certain  description,
 cotton  waste  (all  sorts),  tea,  ail
 oil  cakes  other  than  copra  and
 groundnut  oil  cakes,  tobacco,  un-
 manufactured  mica,  all  sorts,
 hides,  skins  and  leather,  tanned
 and  untanned,  a!l  sorts,  but  not
 insiuding  manufactures  oi  leather.
 and  coir  and  coir  manufaciures
 from  the  date  of  such  Notifica-
 tions.”

 The  motion  was  adopted.

 /3320°

 5.44  brs.
 MOTION  RE:  ECONOMIC  SITUA-
 TION  IN  THE  COUNTRY--contd.

 Mr.  Deputy-Speaker:  The  House
 we  now  take  up  further  considera-
 tio  of  the  following  motion  moved
 by  Shri  Sachindra  Chaudhuri  on  the
 26th  July,  1966,  nameiy: —

 “That  the  present  economic
 situation  in  the  country  be  taken
 into  consideration.”

 The  time  taken  is  3  hours  55  minutes;
 we  have  ll  hours  and  5  minutes  left.
 Shri  C.  K.  Bhattacharyya  may  con-
 tinue  his  speech.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Sir,  whenIhad  to  break  my  speech
 in  the  midst  of  an  unfinished  sentence
 that  day,  the  Chair  was  pleased  to  re-
 mark  that  I  may  resume  tomorrow.
 Since  that  day  I  have  remained  a  dupe
 of  ‘tomorrow’  because  of  the  no-con-
 fidence  motion  (Interruptions.}
 I  wonder  today  whether  there  was  at
 all  a  necessity  of  bringing  in  a  motion
 of  no-confidence  before  the  Finance
 Minister’s  motion.  You  must  have
 noticed,  Sir,  that  the  debate  on  the
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 tion  and  what  leaps  to  the  eye
 now  is  ‘open’  devaluation.  In
 thirties  we  had  instances  of  coun-
 tries  trying  to  give  up  maintain-
 ing  an  artificial  exchange  rate  and
 letting  it  depreciate  in  accordance
 with  purchasing  power  parity...
 In  most  cases  the  rate  was  not
 depreciated  openly  all  at  once  but
 step  by  step.”
 Refuting  the  charge  that  it  has  been

 done  under  pressure  he  says:—
 “Let  me  deal  with  the  argument

 currently  bandied  about  that  the
 rupee  has  been  devalued  under
 duress  as  the  result  of  pressure
 exercised  by  aid  givers  our
 creditors  are  interested  as  much
 we  are  in  the  prouuct:ve  use  of
 the  aid  as  reflected  in  the  growing
 viability  of  cur  econcmy.  If  they
 have  misgivings  which  they  ex-
 press  in  20  spirit  of  enlightened
 self-interest  that  should  not  be
 interpreted  as  arms  twisting.”

 no-confidence  motion  has  virtually
 been  a  debate  on  devaluation  with  a
 slight  mixture  of  Viet-Nam,  Where
 was  the  necessity  of  the  insistance  that
 the  debate  on  the  motion  of  no-confi-
 dence  should  come  before  the  Fin-
 ance  Minister’s  motion  except  to  satisfy
 the  vanity  of  some  sections  of  the
 Opposition?  In  any  case  that  is  over
 now.  My  friends  are  agitated.  I  was
 going  io  make  another  remark.  Where
 was  the  necessity  of  the  uproarious
 scenes  which  preceded  that  demand?
 I  was  going  to  add  that.  Some  mem-
 bers  from  the  opposition  had  made  a
 number  of  quotations  from  forcign
 authorities  and  I  shall  make  some
 quotations  for  their  benefit.  They
 have  quoted  from  foreign  authorities
 and  I  shall  quote  from  an  Indian
 authority.  It  is  Prof.  B.  N.  Ganguli.
 Pro  Vice  Chancellor  of  Deihi  Univer-
 sity.  Replying  to  critics  on  devalua-
 tion,  he  writes:

 “If  one  argues  that  the  devalua-
 tion  of  the  rupee  has  been  an  un-
 wise  course  the  onus  is  on  the
 critics  to  demonstrate  that  the  al-
 ternative  system  we  were  working
 is  better.  If  one  argued  that  both
 are  evils  I  would  say  it  is  a  choice
 of  eviis  ang  that  devaluation  is

 This  disposes  of  the  four  categories
 of  adverse  comments  on  Devaluation.
 Incidently  he  supplies  the  answer  to
 Shri  Anthony  who  commented  about
 “licking  American  boots”  and  this  is
 the  answer  he  gives.

 the  lesser  evil  in  the  circumstanc-
 es.  I  would  go  a  step  further  and
 say  that  it  can  be  a  blessing  in
 disguise  if  we  know  why  we  have

 “It  is  improper,  if  not  churlish,
 to  single  out  to  vent  our  spleen
 on,  a  single  country  which  hap-
 pens  to  be  the  principal  aid-
 giver.” adapted  it  whether  it  means  a

 parting  of  ways  and;  if  so,  what
 is  the  new  path  we  hope  to  tread.”

 That  is  the  opinion  of  an  Indian  eco-
 nomist,

 In  any  case  as  |  have  said  before,
 the  decision  to  devalue  has  now  been
 discusset.  at  such  —  great  length,
 and  in  such  details  on  both  sides  in
 the  no-confidence  motion  that  my
 speech  today  would  be  different  from
 what  it  might  have  been  had  I  the
 opportunity  to  complete  it  on  the
 same  day  or  the  day  following.  I
 shall  only  go  into  certain  fundamen-
 tals,  but  before  that,  I  shall  stress
 again  that  the  decision  that  the  Gov-
 ment  has  taken  is  an  honest  and  bold
 decision  and  that  compliment  has  been
 paid  to  the  Government  from  an  un-

 ~expected  quarter,  that  is,  the  “Spec-
 tator’  of  London.  Writing  in  a  lead-

 Regarding  the  timeliness  of  devalua-
 tion,  he  says: —

 ‘T  believe  that  devaluation  has
 come  not  a  day  too  soon,  The
 nettle  had  to  be  grasped  courage-
 ously.  Sooner  or  later.  The
 sooner  we  did  it  the  better.  Time
 was  indeed  ripe  for  this  inescap-
 able  decision.”

 Explaining  and  justifying  why  the  in-
 tention  to  devalue  was  not  announced
 beforehand  he  says: —

 “It  is  my  judgement  that  for
 quite  sometime  the  rupee  has  been
 subjected  to  “concealed”  devalua-
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 ing  article  under  the  heading  “Indian
 Courage”  it  advised  the  British  Premier
 “to  show  some  of  the  Indian  courage”
 and  follow  the  Indian  example.  Sv,
 that  is  the  compliment  that  the  Gov-
 ernment  has  received.

 श्री  हुकम  चन्द  कछवाय  (देवास)
 इतना  सुन्दर  भाषण  हो  रहा  है  लेकिन  सदन
 में  गणपूर्ति  नहीं  है  v

 Mr.  Deputy-Speaker:
 been  demanded.

 Shri  C.  K.  Bhattacharyya:  What  I
 now  want  to  say  does  not  relate  to
 the  present  subject.  It  is  something
 different.  Could  I  say  something  off
 the  record?  (Interruption).

 Dr.  M.  S.  Aney  (Nagpur):  No.
 Mr.  Deputy-Speaker:  Let  him  sit

 down  now.  There  is  quorum.  He
 may  continue  the  speech.

 Shri  C.  K.  Bhattacharyya:  The  lea-
 der  of  the  Right  Communist  group  has
 attributed  the  credit  of  this  decision
 to  three  Ministers  only.  I  do  not
 know  why  he  is  in  love  with  three
 particular  Ministers  and  why  he  has
 not  allowed  this  credit  to  be  given  to
 the  whole  Cabinet  including  the  Prime
 Minister.  That  is  of  course  his  busi-
 ness.  In  any  case,  devaluation  is  now
 an  established  fact  and  all  our  ap-
 proach  to  it  should  be  constructive  and
 not  critical.  The  three  main  conside-
 rations  before  us  now  are,  to  increase
 exports,  to  increase  the  import  sub-
 stitutes  and  to  check  inflation.  We
 should  see  to  it  that  we  succeed  in

 Quorum  has

 these  three  main  necessities  at  the
 present  juncture.  To  export  more,
 there  should  be  exportable  surplus,
 and  to  have  an  exportable  surplus,  we
 have  got  to  produce  more,  and  to  ex-
 port  things  at  a  competitive  price  in
 the  international  market,  we  have  gct
 40  produce  more  without  raising  the
 cost  of  production.  That  is  a  very
 essential  consideration  to  which  our
 attention  should  go.

 There  should  be  a  quick  production
 scheme.  The  strength  of  a  country’s
 economy  depends  on  the  level  and
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 growth  of  production.  Even  the  hold-
 ing  of  the  price-line  requires  a  very
 generous  out  flow  of  goods.  That
 should  be  remembered  at  the  present
 juncture.  On  top  of  that,  it  is  neces-
 sary  that  there  must  be  discipline:
 discipline  all  round,  discipline  in  the
 Government  as  well  as  among  the
 people.  The  Finance  Minister  has
 called  for  fiscal  discipline  at  the  Cen-
 tre  and  in  the  States.  I  go  further.  I
 call  for  an  all-roung  discipline,  self-
 discipline  of  the  nation  in  speech,  in
 conduct  and  in  activities.  That  is
 necessary  for  the  essential  considera-
 tions  to  which  I  have  referred  already.

 To  maintain  discipline,  it  is  neces-
 sary  that  we  must  shun  excitement.
 But  insteag  of  that,  what  do  we  find?
 We  find  an  organised  attempt  to  pro-
 voke  the  people  to  excitement  and
 disorder.  These  are  the  reports  every
 day  in  tne  newspapers.  The  other
 day,  the  jeader  of  the  Right  Commu-
 nist  Group  was  making  a_  virtue  of
 becoming  angry.  He  is  always  in  the
 habit  of  getting  angry  whenever  he
 speaks.  This  has  become  so  much  of
 a  habit  with  him  that  he  flew  into  a
 rage  when  I  gave  him  a  very  inno-
 cent  information  that  I  do  not  edit  any
 paper  at  present.  He  got  angry  with
 me.  What  can  I  do?  It  is  very  neces-
 sary  that  this  attitude  must  be  shun-
 ned.  At  the  same  time,  the  name  of
 Gandhiji  was  taken,  completely  for-
 gettine  that  Gandhiji  had  repeatedly
 ins  ...d  that  none  should  act  in  anger.
 That  was  one  of  the  very  creeds  of
 action  that  he  advised  for  the  benefit
 of  the  people.  Acharya  Kripalani  sits
 there  and  claims  a  monopoly  of
 Gandhism,  but  with  his  canter.  win
 his  sarcasm,  with  the  very  synical
 humour  that  he  speaks  out,  he  adopts
 a  mode  of  speaker’  entirely  un-
 Gandhian.  If  there  is  anything  for-
 eign  to  Gandhism,  it  is  the  mode  of
 speech  that  the  Acharya  adopts  in  the
 House.  I  have  been  hearing  him  all
 these  days.  (Interruption).

 Shri  Tyagi  (Dehradun):
 not  really  angry.

 He  was
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 Shri  C.  K.  Bhattacharyya:  May  I
 draw  the  attention  of  my  hon.  friends
 here  to  another  stress  that  Gandhiji
 ‘aid?  Ewen  at  the  height  of  the
 movement  he  carried  on,  he  repeated-
 ly  stressed  that  he  did  not  want  to
 produce  in  the  country  a  state  of  “un-
 settled  unrest.”  These  are  the  words
 ]  am  quoting  from  “young  India”
 from  memory.  Everyone  who  takes
 the  name  of  Gandhiji  should  remem-
 ber  that  that  was  the  advice  he  gave
 to  the  nation,  when  we  were  carrying
 on  the  fight  with  the  foreign  govern-
 ment,  that  there  must  not  be  any  state
 of  unsettled  unrest.  But  my  hon.
 friends  in  the  Opposition  aim  only  at
 that;  that  has  been  the  be-all  and
 end-all  of  their  existence.  At  a  time
 when  the  entire  energy  of  the  people
 should  be  mobilised  for  increasing  pro-
 duction  in  industry  and  agriculture
 they  are  out  to  distract  and  dissuade
 people  from  doing  what  is  very  urgent
 now.

 Almost  every  day  we  see  there  are
 strikes  and  marches  and  similar  other
 movements  reported  in  the  papers.
 How  shall  I  characterise  it  in  the  pre-
 seni  situation  except  as  attempts  to
 sabotage?  In  the  interests  of  national
 self-discipline  of  which  I  have  spoken,
 it  is  necessary  that  there  should  be
 a  moratorium  on  such  movements.
 Strikes,  go-slow,  pen  down,  stay-in,
 ‘bandhs’—all  these  should  be  taboos
 till  we  get  ourselves  out  of  the  woods
 or  at  least  till  we  regain  our  equili-
 brium.
 45.28  hrs.

 [Surr  SONAVANE  in  the  Chair]
 If  Shri  H.  N.  Mvtkerjee  were  here,

 l  would  have  reminded  him  of  the
 Indian  tradition;  he  loves  to  refer  to
 Indian  tradition  so  many  times  in  his
 speech.  In  the  Indian  sociological
 writings,  the  movements  to  which  I
 have  referred  just  now  are  described
 as  “Karmachaurya”  that  is,  theft  in
 action  or  theft  in  the  performance  of
 duties  to  which  you  are  appointed.
 That  is  the  way  the  Indian  mind
 leoked  at  these  things,  and  these  are
 the  things  in  which  there  is  so  much
 indulgence  on  the  part  of  the  Oppo-
 sition  groups  now-a-days.
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 Shri  U.“M.  Trivedi  referred  to  the
 phenomenal  progress  that  West  Ger-
 many  has  made.  Had  he  cared  to
 probe  into  what  is  the  reason  for  it,
 he  would  have  found  one  thing.  I  had
 been  there  in  1954,  about  10  years
 after  the  cessation  of  the  war.  I  ask-
 ed  them,  “What  is  the  cause  of  your
 stupendous  progress  in  a  decade?”
 The  answer  was  one  short  sentence:
 We  have  no  strikes”.  That  is  the
 secret  of  Germany’s  progress.  Here
 is  an  object  lesson  which  India  can
 take  and  should  take  now.

 I  should  mention  the  need  for  ano-
 ther  restraint—the  restraint  to  be  put
 on  the  slogan  of  raising  the  standard
 of  living.  In  practice,  the  raising  of
 the  standard  of  living  has  come  to
 mean  living  beyond  one’s  means.  This
 habit  is  responsible  for  many  of  the
 ills  and  evils  we  are  suffering  from.
 The  habit  of  Jiving  within  one’s  means
 has  got  to  be  inculcated,  practised  and
 cultivated  for  the  good  of  ourselves
 and  of  the  nation.

 Dr.  M.  S.  Aney:  Who  will  set  the
 example  of  living  within  one’s  means?

 Shri  C.  K,  Bhattacharyya:  The  op-
 oposition  criticism  of  the  Government’s
 decision  proceeds  not  from  fiscal  or
 economic  considerations,  but  from  poli-
 tical  motives.  They  deny  that  when
 it  is  pointed  out  to  them  that  what
 they  are  doing  now  is  nothing  but  pre-
 election  propaganda  and  preparation.
 The  leader  of  the  Right  Communist
 Group  let  the  cat  out  of  the  bag  when
 at  the  conclusion  of  his  speech  on  the
 no-confidence  motion,  he  asked  three
 Ministers  to  resign  and  seek  re-clec-
 tion.  Of  course,  why  three,  all
 of  them  will  seek  re-election
 and  my  _  opposition  friends  will
 nave  the  choice  to  contest  them.  So
 far  as  devaluation  is  concerned,  let
 them  not  be  in  a  hurry.  Let  them
 wait  and  see  the  results  materialise.
 In  the  meantime.  may  I  request  them
 to  fall  in  line  with  the  Government
 and  strengthen  the  country’s  economy.
 Let  us  work  for  self-sufficiency,  for
 increased  production,  larger  exports,
 stabilisation  of  prices  and  removal  oi
 excessive  dependance  on  foreign  aid.
 These  are  the  objectives  to  which  all
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 the  energies  of  all  the  political  parties
 and  of  the  whole  natiun  should  be
 bent  now.

 I  have  already  referred  to  national
 self-discipline.  In  the  end,  I  want  to
 quote  an  instance,  to  show  how  this
 self-discipline  is  being  disturbed.  This
 is  from  a  statement  of  the  Chief
 Minister  of  Tripura  published  in  the
 Amrita  Bazar  Patrika  of  26th  July.  He
 says:

 “The  left  communists  are  openly
 supporting  the  hostile  Mizos  respon-
 sible  for  trouble  in  the  Mizo  Hills.”

 I  ask  again:  ‘How  shall  I  characterise
 this  except  as  sabotage?”

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Sir,  I  believe  that  the  motion
 ought  to  have  been  worded  differeni-
 ly.  The  Minister  ought  to  have  mov-
 ed  that  the  House  should  take  into
 consideration  the  economic  crisis  in
 the  country.  It  is  not  enough  to  say
 that  the  House  shoul3i  consider  the
 economic  situation.  I  hope  he  will
 not  contest  the  fact  that  India  is  pas-
 sing  through  the  severest  crisis  after
 independence,  which  is  all-pervading.
 I  hope  today  the  members  belonging
 to  the  ruling  party  will  speak  out  their
 minds  without  being  obsessed  by  the
 complex  they  had  when  they  were
 Participating  in  the  no-confidence
 motion.

 At  the  outset,  I  should  like  to  ex-
 press  my  anxiety  and  concern  at  the
 news  that  has  appeared  in  today's
 newspapers.  During  the  Question
 Hour  also  it  was  mentioned.  It  seems
 the  Planning  Commissicn  is  going  ‘o
 recommend  that  during  the  Fourth

 sPlan,  there  should  be  a  wage  freeze
 as  far  as  Central  Government  em-
 ployees  are  concerned.  They  want  the
 State  Government  as  well  as  the  pri-
 vate  sector  to  take  “up  that  slogan.
 Also  there  are  signs  of  further  naked
 and  shameless  surrender  before  tne
 pressure  of  monopolists  inside  our
 country  and  outside.  Recently  news
 has  appeared  about  certain  further
 collaboration  agreements  that  are  in
 the  offing  in  the  fertiliser  industry.  It
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 seems  that  as  a  result  of  this,  the  pri-
 vate  sector  will  have  the  preaominant
 say  in  the  field  in  tune  years  to  come.
 In  spite  of  all-round  protest  and  op-
 position  to  the  line  of  surrender  and
 doom  that  this  Government  is  purs%u-
 ing  as  far  as  the  economic  policies  are
 concerned,  maybe  we  are  not  in  a
 position  to  stop  the‘drift  on  the  part
 of  Government.  I  am  not  surprised
 that  there  are  members  in  the  ruling
 party  like  Mr.  C.  K.  Bhattacharyya.  If
 they  are  in  a  dominant  position,  much.
 worse  things  will  happen.  I  heard  my
 hon.  friend  from  Kerala,  Mr.  Cherian
 Kappen,  also  the  other  day.  Such
 members  seem  to  think  that  a  dozen
 more  devaluations  are  good.  A  friend
 was  saying  that  devaluation  was  a
 blessing  in  disguise.  You  can  refer  to
 the  record.  If  members  of  the  ruling
 party  look  at  this  problem  in  such  a
 superficial  manner  and  are  unable  to
 understand  the  deep  currents  behind
 it,  nobody  can  save  this  Government,
 not  even  God.

 Shri  Harish  Chandra  Mathur
 (Jalore):  Do  you  believe  in  God?
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 one.

 At  the  outset,  I  want  to  tell  the
 Finance  Minister  and  the  Government
 that  if  there  is  going  to  be  a  proposal
 for  wage  freeze  that  will  be  stoutiy
 opposed.  The  idea  of  wage  freeze
 and  salary  freeze  without  fundamen-
 tal  and  radical  steps  to  control  me
 economy  and  hold  the  price-line  will
 be  an  attack  on  the  working  people
 and  they  are  not  going  to  take  it  lying
 down.  Let  there  be  no  doubt  about
 it.

 if  there  is

 As  far  as  the  economic  crisis  is  con-
 cerned,  I  need  not  waste  much  of  my
 time  in  citing  facts  and  figures.  They
 are  already  well-known.  All  the
 same,  I  should  like  to  refresh  the
 memory  of  the  House  by  stating  a
 few  facts.  In  regard  to  whole-sale
 price  index,  we  have  perhaps  defeat-
 ed  all  the  countries  at  least  in  Asia
 We  can  be  proud  of  that.  Taking  the
 whole-sale  price  index  as  00  in  1953,
 it  is  84  in  1966.
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 Out  of  this,  the  rise  of  54  points
 was  in  the  last  2  years,  and  the
 cost  of  living  index  as  far  as  the  work-
 ing  class  is  concerned,  in  the  Third
 Plan  it  rose  at  a  rate  34  times
 fast  than  in  the  first  two  Plans.
 What  about  unemployment?  The
 backlog  of  unemployment  at  the  be-
 ginning  of  the  Third  Plan  was  8  mil-
 lion  and  at  the  end  of  the  Third  Plan
 it  is  2  million.  About  stagnation  in
 agriculture  I  need  not  dwell  much  up-
 on  it  at  this  stage,  although  I  am  going
 to  take  up  the  question  of  agriculture
 in  @  little  detail  later.

 Now,  take  the  question  of  deficit
 financing.  This  Government  had  an
 estimate  of  Rs.  550  crores  of  deficit
 financing  during  the  Third  Five  Year
 Plan.  The  actual  amount  went  up  to
 Rs.  1,400,  crores.  What  a  jump  it
 was!  This  Government  has  absolutely
 no  control  over  its  policies.

 Chandra Shri  Harish  Mathur:
 Chinese  aggression.

 Shri  Vasudevan  Nair:  I  will  come  to
 Chinese  aggression  a  little  later.  The
 crisis  in  industria]  production  is  well
 known.  At  least  there  was  a  stagna-
 tion  durfng  the  Third  Five  Year  Plan
 period.  As  far  as  exports  and  imports
 are  concerned.  our  imports  increased
 by  Rs.  43  crores  since  95]  while  our
 exports  have  increased  by  Rs.  75  cro-
 res  after  1951.  Shri  Manubhai  Shah—
 he  is  not  present  now—was  just  now
 waxing  eloquent  about  the  perfor-
 mance  of  exporters  in  this  country
 and  he  was  giving  credit  to  them.  Our
 foreign  exchange  reserves  in  950-5l
 was  Rs.  029  crores  and  in  1965-66.  it
 is  Rs.  299  crores  only.

 These  are  facts  and  Bgures  sufficient
 t4u  prove  what  kind  of  a  deep  crisis  we
 are  in.  Naturally,  the  impact  of  this
 in  the  life  of  the  people  should  be
 very  cicar  to  every  one  with  an  eye
 ‘og  see  and  cars  to  hear,  except  to
 people  like  Shri  Bhattacharyya  who
 is  completely  blind  to  realities,  who
 is  only  obsessed  with  the  agitation  of
 the  Opposition  and  all  that.
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 Shri  C.  K.  Bhattacharyya:  I  only

 want  national  discipline  and  that  is
 what  you  are  sabotaging.

 Shri  Vasudevan  Nair:  Who  will  not
 sabotage  if  you  are  going  to  sabotage
 the  whole  country.  I  should  like  to
 say,  if  there  are  saboteurs  in  the  coun-
 try  it  is  on  the  Treasury  Benches,  in
 the  Ruling  Party  and  not  in  the  Oppo-
 sition.  Therefore,  Shri  Bhattacharyya
 should  not  talk  too  much  of  sabotage
 like  that.

 Shri  S.  M.  Banerjee  (Kanpur):  He
 does  not  understand.

 Shri  Vasudevan  Nair:  I  need  not  go
 into  the  living  conditions  of  the  peo-
 ple.  Naturally,  coming  from  Kerala,
 I  should  like  to  throw  light,  again  to
 refresh  your  memory  and  give  some
 information  to  people  like  Shri  Tyagiji,
 on  the  living  conditions  of  the  people
 there.  Very  interesting  figures  have
 been  brought  out  by  the  Census  Re-
 port  of  1961,  which  has  only  been  pub-
 jished  row.  After  96l  the  situation
 would  have  been  much  worse.  In
 that  particular  State—I  do  not  com-
 pare  that  State  with  other  States  but
 the  situation  should  not  be  very  differ-
 ent  now—36:86  per  cent  of  the  fami-
 lies  have  a  deficit  budget—they  have
 gone  into  the  budgets  of  families  there.
 This  relates  to  96l.  After  that,  I  do
 not  think  it  would  have  become  sur-
 plus.  As  far  as  meals  taken,  by  the
 people  there  are  concerned  a  very
 interesting  study  has  been  made  as  to
 how  many  meals  a  family  takes  or  a
 person  takes.  There  are  4.35  per  cent
 families  in  that  State  who  get  only
 two  meals  a  day.  After  9  years  of
 freedom  you  cannot  give  them  even
 three  medfs  a  day.  There  are  some
 unfortunates  who  have  only  one  meal
 a  davy—the  percentage  is  very  low,  it
 is  0.06  per  cent.  Even  then  there  are
 families  with  only  one  meal  a  day.
 45.35  per  cent  of  the  families  are  in
 debts  and  the  average  debt  of  a  family
 is  503.1  paise.  It  is  shocking  to  see
 that  in  that  State  only  33.31  per  cent
 of  the  people  are  employed  whereas
 the  All  India  average  is  42  per  cent.
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 What  about  the  cost  of  living,  rise

 in  prices  and  the  problem  of  infla-
 tion  Shri  Manubhai  Shah,  the  other
 (day,  answering  question  in  the  House,
 was  trying  to  prove  that  there  was
 no  appreciable  increase  in_  prices,
 there  was  no  appreciable  increase  in
 cost  of  living  following  devaluation.
 I  have  here  the  figures
 given  by  the  Government  of  Keraia
 as  far  as  my  State  is  concerned.  They
 are  here  comparing  the  months  of
 May  and  June.  In  every  district,  in
 every  town,  like  Trivandrum,  Quilon,
 Alleppey,  Kottayam,  Ernakulam,  Tri-
 chur  and  Calicut,  compared  to  May
 the  figures  for  June  show  an  increase
 in  the  cost  of  living  by  2  points,  8
 points,  ll  points,  8  points,  0  points,
 ll  points  and  so  on.  There  is  abso-
 lutely  no  place  where  at  least  the  cost
 of  living  is  static  or  it  has  gone  down.
 There  is  great  significance  in  these
 figures  because  they  relate  to  May  and
 June,  and  this  trend  is  in  spite  of  the
 jugglery  of  statistics  that  this  Govern-
 ment  is  trying  to  present  before  the
 House.

 Shri  C.  K.  Bhattacharyya:  Jugglery
 of  statistics,  that  is  exactly  what  you
 are  doing.

 Shri  Vasudevan  Nair:  These  are
 figures  given,  by  your  Government  in
 Kerala,  if  you  call  that  your  Govern-
 ment.

 Shri  Tyagi:  What  publication  is  it?

 Shri  Vasudevan  Nair:  This  is  a  pub-
 lication  of  the  Statistics  Department
 of  the  Government  of  Kerala.  It  gives
 the  figures  of  cost  of  living  every
 month.  I  have  taken  these  figures
 from  that.  These  are  not  my  figures.

 Sir,  in  the  morning,  answering  a
 question  the  Minister  of  Planning  had
 to  accept  that  the  per  capita  income
 as  well  as  national  income  during  the
 last  year  of  the  Third  Five  Year  Plan
 have  gone  down.  That  has  caused  a
 lot  of  concern  and  anxiety  to  the
 people.  This  is  the  picture  of  our
 country.  This  is  where  we  stand.

 AUGUST  8,  966  Economic  Situation
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 What  is  the  fundamental  reason  for
 this—TI  would  also  like  to  touch  upon
 some  fundamentals  as  Shri  Bhatta-
 charyya?  I  do  not,  naturally,  want  to
 speak  about  devaluation  today  because
 we  have  debated  so  much  on  it.  Deva-
 luation,  according  to  us,  is  only  a
 culmination  of  a  series  of  wrong,
 dangerous,  anti-national,  anti-people
 policies  pursued  by  this  Government,
 and  we  fee]  that  this  is  the  result  of
 a  capitalist  policy  pursued  by  this
 Government.  All  the  while  tatking
 about  socialism,  with  that  sign  “oard
 hanging  before  the  Ruling  Party  and
 the  Government,  what  the  Govern-
 ment  had  been  following  all  thes
 years  has  been  a  policy  of  capitalist
 development  in  our  country,  and  it
 should  have  its  inevitable  consequen-
 ces,  its  inevitable  crisis  (Interruption).
 With  all  my  respect  to  senior  Mem-
 bers,  whom  I  respect.  I  should  iike
 to  tell  the  Congress  Members  that  the
 Congress  Government  is  a  Govern-
 ment  of  capitalists.  for  the  capitaiists.
 by  the  capitalisis  (An  Hon.  Member:
 Question).

 Shrimati  Savitri  Nigam  (Banda):
 Socialist—of  course,  not  pro-Chinese.

 Shri  Vasudevan  Nair:  That  is  a
 naked  fact.  There  is  no  othe;  rcason
 for  this  deep  crisis  in  which  we  are
 in.  Unless  there  is  a  basic  departure
 from  these  policies,  we  will  noi  recede
 from  this  situation,  we  will  not  get  out
 of  this  situation.  Let  us  be  very  clear
 about  this.  We  feel  that  we  have
 reached  a  turning  point  in  the  history
 of  our  country.  This  is  a  time  when
 you  should  take  a  decision  this  way
 or  that  way.  If  you  are  going  40  pur-
 sue  the  same  line  of  doom,  I  do  not
 know  who  can  save  our  country.  Of
 course,  the  people  are  there.  We  have
 confidence  in  them.  As  the  Prime
 Minister  says,  they  are  wonderful
 people.  We  have  confidence  in  that
 ‘wonderful  peopie’  of  this  country  who
 will  defeat  these  policies  at  one  ‘ime
 or  another.  But  the  Government  of
 the  people,  and  the  Rulinz  Party
 should  give  serious  thought.  ai  least
 the  Members  whose  hands  and  legs
 are  not  chained  by  the  Treasury
 Benches—there  are  people  without
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 shackles—they  should  at  least  consider
 this  point,  that  this  is  one  point  in  the
 history  of  our  country  where  we
 should  make  a  right-about-turn  from
 the  policies  we  are  pursuing  today.

 I  do  not  have  the  time  to  deal  with
 the  various  aspects  of  it,  but  I  will
 only  confine  myself  to  the  agricultural
 scene.  What  is  the  situation  as  far  as
 agriculture  is  concerned?  Our  charge
 against  this  Government  is  that  they
 have  failed  the  peasants  of  India.
 They  have  miserably  failed  the  cul-
 tivators  who  could  have  produced  food
 for  our  people  in  sufficient  quantities.
 They  have  been  let  down  miserably  by
 our  Government.

 Shri  Tyagi:  Not  deliberately.

 Shri  Vasudevan  Nair:  That,  of
 course,  is  left  for  others  to  decide.
 People  say:  Communists  always  speak
 about  land  reforms;  they  always  talk
 about  stale  things.  Unfortunately,  we
 have  to  speak  what  we  feel  and  what
 the  truth  is.  We  cannot  change  our
 slogans  every  day.  It  is  true  that  we
 speak  about  the  land  reforms.  But  52६
 is  not  the  Communists  alone  that  speak
 about  Jand  reforms.  Dr.  K.  N.  Raj,  a
 noted  economist  of  our  country....

 An  hon.  Member:  He  is  a  fellow-
 traveller.

 Shri  Vasudevan  Nair:  He  says:

 “There  can  be  little  difference
 of  opinion  on  the  importance  of
 fertilizers  and  new  varieties  of
 rice  and  wheat  and  a  wholly  new
 agricultural  strategy,  but  it  comes
 as  a  surprise  to  many  that  tenancy
 teform  is  “et  an  ‘p-oortant  part
 of  this  new  strategy.  Presumably,
 land  reforms  are  no.  longer  practi-
 cal  politics  and  we  are  asked  to
 accept  this  under  the  name  of  real-
 ism  and  commonsense.”

 This  does  not  come  from  a  Communist.
 Of  al]  the  newspapers,  a  newspaper
 like  the  Times  of  India,  I  was  surpris-
 ed  to  find.  has  written  an  editorial  on
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 2nd  August,  commenting  on  the  report
 of  the  Planning  Commission  itself.
 where  it  says:

 “The  Land  Reforms  Division
 admits  ruefully  that  if  the  work
 of  preparing  correct  records  of
 tenancy  has  not  been  attempted
 seriously  it  is  mainly  because  of
 pressures  exerted  by  interests  who
 may  be  adversely  affected  by  such
 reforms.  It  is  clear  now  that  there
 are  loopholes  in  law,  not  because
 those  who  drafted  them  slipped.
 but  because  they  were  intended  to
 be  there.  If  in  many  States  the
 definition  of  ‘personal  cultivation’
 is  defective,  it  is  not  because  the
 law-makers  did  not  know  better.”

 ‘
 So.  the  Planning  Commission  itseif
 was  forced  to  come  to  the  conclusion
 that  the  major  question  that  should
 be  tackled,  at  least  at  this  time  i!
 sufficient  production  in  the  agricul-
 tural  field  should  be  assured.  is  the
 question  of  land  reform.

 It  is  not  only  a  question  of  land  re-
 form,  but  the  question  of  procuremen*
 and  prices.  I  was  really  shocked  tu
 hear  the  replies  given  by  the  Food
 Minister  on  several  occasions  on  ques-
 tions  of  prices,  saying  that  they
 have  the  Prices  Commission.
 They  have  very  often  told  us  that  the
 Prices  Commission  is  working  out  only
 ad  hoc  figures,  tentative  figures  due  to
 want  of  time.  I  do  not  know  what  the
 Price  Commissions  are  for  if  they  can-
 not  go  into  the  details  and  work  out
 the  rea)  figures.  Here  I  would  like  to
 read  out  certain  facts  for  the  know-
 ledge  of  the  hon.  Members.

 It  has  always  happened  during  the
 last  few  centuries  that  during  the  har-
 vest  season  the  money-lenders  and  the
 traders  manipulate  and  depress  the
 prices  and,  later  in  the  year,  they  boost
 the  prices  and  make  money.  During
 the  last  five  years  this  process  of  dep-
 ressing  the  prices  during  the  harvest
 season,  boosting  them  afterwards  ana
 making  money  out  of  that  loot  has
 intensified.  It  is  vesliv  shocking  to  see
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 that  last  year  jowar  and  bajra  pur-
 chased  from  the  peasants  at  Rs.  40  to
 50  a  quintal  were  sold  by  the  traders
 after  the  failure  of  the  monsoon  at
 prices  ranging  from  Rs.  00  to  25  per
 quintal,  wheat  purchased  at  Rs.  60  to
 65  was  sold  at  Rs.  50  per  quintal  and
 rice  purchased  at  a  slightly  higher
 price  was  sold  at  Rs.  200  to  250  per
 quintal.  The  zonal  system  undoubted-
 ly  helped  the  traders  to  increase  their
 profits  by  smuggling  rice  and  wheat
 from  the  surplus  to  the  deficit  areas.

 Whenever  we  have  placed  an  alter-
 native  programme  of  monopoly  trading
 in  foodgrains  this  Government  have
 always  claimed  that  we  have  our  Food
 Trading  Corporation.  That  was  parad-
 ed  as  an  alternative  to  monopoly  trad-
 ing  in  food.

 Shrimati  Renuka  Ray  (Malda):  Do
 you  not  support  the  measures  taken  by
 West  Bengal  Government  for  procure-
 ment?

 Shri  Vasudevan  Nair:  We  support
 every  measure  for  procurement,  but
 please  listen  to  me.  What  about  the
 facts?  In  1962-63  the  production  of
 rice  was  3l.9  million.  The  procure-
 ment  all  over  India,  including  West
 Bengal,  was  4.79  lakhs.  In  1963-64  the
 production  was  36.9  million;  the  pro-
 curement  was  7.44  lakhs.  In  1964-65
 because  of  the  very  g00d  monsoor.  and
 bumper  crop,  the  production  was  38.7
 million  and  the  procurement  was  2.83
 lakhs.  It  is  calculated  by  economic
 experts  that  30  to  35  per  cent  of  the
 production  comes  as  marketable  sur-
 plus.  In  1964-65,  the  year  of  maxi-
 Mum  production,  the  procurement  was
 only  3.3  per  cent  of  the  marketable
 surplus.  Then  what  is  the  use  of  hav-
 ing  a  Food  Trading  Corporation  as  an
 ornament?

 The  activitics  of  the  Food  Trading
 Corporation  have  been  consciously  and
 deliberately  sabotaged  by  people  in

 ower,  especially  by  those  in  the  State
 Governments,  in  States  like  Andhra
 Pradesh.  We  know  very  well  how  the
 activities  of  the  Food  Trading  Corpo-
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 ration  were  deliberately  sabotaged  by
 vested  interests  in  the  ruling  party
 because  they  have  rice  mills  and  they
 are  in  the  rice  trade.  They  have  stout-
 ly  opposed  the  procurement  of  rice  by
 the  Food  Trading  Corporation.  They
 are  sabotaging  the  procurement  so  that
 all  the  available  rice.  wheat,  bajra  and
 jowar  could  be  purchased  and  hoard-
 ed  and  artificial  scarcity  created  so  that
 they  could  be  sold  at  much  higher
 prices.  Do  you  know  that  in  Bombay
 a  kilo  of  rice  is  sold  Rs.  3.50  to  4?
 In  my  State  of  Kerala  the  price  of  rice
 has  never  gone  up  since  independence
 so  much  as  today.  In  the  open  market
 we  are  now  paying  Rs.  2.50  per  kilo.
 Of  course,  we  get  a  ration  of  6  ounces
 of  rice.  Again,  the  people  of  Kerala
 used  to  get  during  the  Onam  an  extra
 ration.  The  Onam  falls  due  on  the
 29th  August  and  this  year  we  are  80-
 ing  to  be  denied  that  increased  ration
 for  the  Onam.  This  is  the  position  in
 Kerala.  I  have  already  referred  0
 the  position  in  Bombay.  Shrimaui
 Renuka  Ray  will  no  doubt  narrate  the
 position  in  Benga]  when  she  speaks.
 At  the  same  time,  our  claim  is  that
 there  is  sufficient  quantity  of  rice
 available  in  this  country  and  there  are
 food  thieves  who  are  aided  and  abetted
 by  those  in  authority,  who  are  hoard-
 ing  it,  creating  an  artificial  scarcity
 and  starving  and  killing  our  people.
 Our  complaint  is  that  this  Government
 is  a  party  to  that  king  of  activities
 by  anti-social  elements  in  this  country.

 If  we  say  that  the  situation  could  be
 tackled  by  proper  procurement,  leave
 alone  monopoly  procurement,  we  are
 told  that  it  is  a  Communist  slogan,  it
 is  a  stereo-typed  slogan.  If  the  Food
 Trading  Corporation  could  really  ent:r
 the  field  and  procure  at  least  50  per
 cent  of  the  marketable  surplus,  you
 can  save  a  lot  of  foreign  exchange  and
 you  necd  not  depend  on  dirty  PL  480
 wheat  from  America  and,  in  the  pro-
 cess.  surrender  to  the  dictates  and  uli  i-
 matums  from  Washington.

 What  is  the  reason  for  this  helpless-
 ness,  as  far  as  this  Government  is  con-
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 cerned?  Recently,  they  were  foreed  to
 surrender  before  the  dictates  of  Wash-
 ington.  The  Prime  Minister  will  nat
 agree  to  that  charge.  She  has  coined
 a  new  word  for  “pressure”  and  “ulti-
 matum”  and  that  is  “advice”.  In  her
 reply  to  the  debate  she  said  that  it  was
 only  ‘advice’,  Of  course,  if  she  wants
 to  coin  new  words,  she  is  at  liberty  to
 do  that.  She  calls  it  ‘advice’.  Accord-
 ing  to  us,  it  is  nothing  but  pressure,
 blackmai]  and  ultimatum.  Why  are
 you  forced  to  surrender  to  the  dictates
 of  Washington?  Shri  Subramaniam  is
 forced  to  surrender,  Shri  Asoka  Mehta
 has  to  swallow  the  pill  because  you
 do  not  know  what  could  be  done  an-
 side  the  country.

 36  brs.

 You  do  not  stand  with  the  people
 Unfortunately,  this  Government  is
 hand  in  glove  with  the  worst  foreig-
 ners  and  anti-people  elements  in  this
 evuntrv.  If  that  problem  is  to  be
 tackled.  the  agrarian  question  would
 have  to  be  settled.  Our  peasants
 should  have  been  given  the  proper
 price.  Then  they  wil]  give  to  the
 Government.

 There  is  a  lot  of  hear  burning  on  the
 question  of  the  levy.  That  also  is  a
 dificult  problem  in  our  State.  I  know
 that.  You  have  got  such  exorbjtavi
 prices  in  the  open  market  and  the  Gov-
 ernment  is  not  even  prepared  to  pay
 even  one-fourth  of  that  price  to  the
 persants.  Naturally,  the  peasants  are
 not  prepared  to  part  with  their  pro-
 duction.  And  all  your  procurement
 plans  fail.

 If  there  is  a  proper  pricing  policy,
 if  economic  price  is  paid  to  the  pea-
 sants,  you  can  procure  sufficient  quan-
 tities  of  foodgrains  from  the  peasa:its
 themselves  in  this  country.  If  you
 have  a  proper  distribution  system,  on
 an  equitable  basis  this  food  crisis,  even
 in  this  drought  year,  could  have  been
 faced  by  this  Government  All  this
 talk  about  drought  and  defence  is
 bogus  and  a  hoax,  according  to  us,  be-
 cause  after  all  what  is  the  deficit  in
 food  production  in  India?  The  deficit
 2293(Ai)LSD—8.
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 even  according  to  the  Government  is
 not  more  than  5  to  8  per  cent.  If  you
 can  be  fed  well  by  00  bags  of  rice,
 you  have  got  already  95  bags  in  the
 country.  Can  we  not  share  it  equit-
 ably  if  there  is  a  proper  distribution
 system?

 So,  our  complaint  and  charge  against
 this  Government  is  that  their  biggest
 failure  is  on  the  agrarian  front  where
 they  have  failed  to  give  a  fillip  to  the
 real  cultivators  by  giving  the  cultiva-
 tor  the  ownership  of  land  so  that  he
 can  produce  with  a  confidence  that
 whatever  he  produces  will  come  to  him
 and  to  his  children  and  that  he  will
 have  a  bright  future.  If  that  confi-
 dence  is  given  to  him,  he  will  ,  roduce;
 he  will  take  to  new  methods  and  to
 fertilisers.  Then  the  peop'e  in  the
 cities,  the  consumers,  could  hav~  been
 provided  with  foodgrains  as  at  least
 reasonable  prices.

 So,  this  is  the  crux  of  the  problem.
 I  shal]  not  dwell  very  much  on  other
 problems.  I  had  to  deal  with  the
 aftermath  of  devaluation  on  the  ques-
 tion  of  exports  etc.,  but  we  have  got
 another  speaker,  my  hon.  friend,  Shri
 Homi  Daji,  and  I  will  conclude  involve
 minutes.

 The  Prime  Minister  in  here  reply
 was  blaming  the  Opposition  saying  that
 we  are  not  co-operating.  Even  on  the
 food  question,  she  said,  we  are  non-
 cooperative.  How  can  we  co-operate
 if  there  is  a  fundamental  difference  in
 policy  as  far  as  the  agrarian  and  the
 food  questions  are  concerned?  We
 have  always  extended  our  co-opera-
 tion,  but  you  cannot  expect  the  Oppo-
 sition  to  co-operate  on  your  terms.
 That  is  impossible.

 Shrimatij  Savitri  Nigam:  But  for  the
 country’s  sake  do  not  take  to  bandhs.

 Shri  Vasudevan  Nair:  If  we
 honestly  believe  that  for  the  country’s
 sake  the  bankrupt  policies  of  the  Gov-
 ernment  have  to  be  changed,  then  co-
 operation  will  be  forthcoming:  We
 have  to  stick  to  that  position.  As  long
 as  this  Government  pursues  these  rot-
 ten  and  bankrupt  anti-people  policies,
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 We  cannot  co-ope-ate  with  those  poli- cies.  It  is  not  a  question  of  co-opera-
 ting  on  anything  and  everything.

 Coming  to  follow-up  measures,  I
 do  not  know  whether  our  measures
 and  our  proposals  will  be  considered
 as  follow-up  measures.  We  have  dec-
 lared  even  be’ore  through  our  news-
 Papers  and  through  the  speeches  of
 Our  leaders  that  we  even  have  short-
 term  proposals  to  meet  the  immediate
 situation.  I  will,  on  behalf  of  my
 Partv,  suggest  that  we  have.  for
 example,  a  proposal  that  our  Govern-
 ment  should  immediately  try  to  have
 a  short-term  moratorium  =  on  all
 foreign  debt  repayments.  Is  it  possi-
 ble  to  do  that?  Will  the  aid-givers,
 who  always  pretend  that  their  heart
 is  flowing  out  for  India,  not  be  pre-
 Pared  at  least  for  a  short-term  mo-
 ratorium  on  repayments  involving
 foreign  exchange?  If  such  q_  short-
 term  moratorium  is  possible  at  least
 for  ter  years,  we  can  at  least  save
 Rs.  300  crores  of  foreign  exchange.  It
 is  a  very  concrete  fol'!ow-up  proposal.
 Is  the  Government  prepared  to  take
 up  that  proposal?  वि.

 The  second  proposal  is:  Can  you
 think  of  banning  remittances  of  profit,
 dividends,  rovaltizs  and  capital  repat-
 riation  involving  the  expenditure  of
 foreign  exchange?  Do  you  want  fol-
 low-up  measures?  There  are  measures.
 Take  them.  try  them,  if  you  have  got
 the  backbone.  Tell  them  that  we  are
 not  in  a  position  to  make  these  repay-
 ment  for  ten  years  because  we  are
 pasting  thorugh  a  crisis.  Is  it  possi-
 ble  to  scrutinise  our  imports  with  a
 view  to  cutting  out  all  non-essential
 imports?  C2n  Shri  Manubhai  Shah
 really  tell  the  peop'e  with  his  hands
 on  his  heart  70  all  the  imports  that
 take  place  today  are  very  essential;
 or  are  there  items  which  are  not  es-
 sential?  I  can  again  propose  what  we
 always;  sav,  namelv,  nationalise  the
 import-export  trade.  Half  an
 hour  ago  Shri  Manubhai  Shah  was
 speaking  against  it.  He  says  that  on
 sélseted  item  they.  can.  consider.  this
 question.  What  can  he  say  about  this
 malady  of  underinvoicing  and  over-
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 invoicing?  Can  he  tell  the  House  and
 the  country  that  for  the  last  few  years
 this  country  has  been  losing  valuable
 foreign  exchange  due  to  this  malp-ac-
 tice  of  underinvoicing  and  overinvoi-
 cing?  Is  there  any  other  remedy  for
 this  under-invoi:ing  and  over-invoi-
 cing  than  the  Government  taking  up
 at  least  the  most  important  items  of
 export  and  import  trade?  You  cannot
 get  away  from  it.  Why  should  Shri
 Manubhai  Sheh  try  to  teach  us  les-
 sons?  There  are  count  -ies  and  countries
 in  a  much  worse  situation  than  India.
 Take  UAR;  take  Burma;  take  Mali—
 small  countries  in  Asia  and  Africa,
 who  have  taken  over  export  and  im-
 port  trade  and  they  have  solved  some
 of  their  prob‘ems.  But  it  will  be  a
 problem  because—when  I  see  the  ‘aces
 of  some  senior  Members,  it  is  difficult
 for  me  _  to  say—the  problem
 is  that  this  Government  is
 hand  in  glove  with  those  very
 same  anti-soc:al  elemen.s  who
 are  involved  in  this  under-invoicing
 and  over-invoicing  and  such  other  acti-
 vities.  Shrj  Atulva  Ghosh  might  get
 Rs.  5  lakhs  from  JRD  Tata  even  now
 for  the  coming  elections.  When  the
 elections  come,  the  Congress  Party  has
 to  go  to  them,  to  such  magnates  and
 such  elements.  TT  .e  Congress  Party
 got  Rs.  6  crores,  I  am  told.  for  the  last
 elections  to  run  their  e’ection  machin-
 ery.  If  thet  is  the  position,  thev  hive
 to  depend  on  such  sharks,  anti-social
 elements  for  their  existence,  for  their
 party.  If  the  Government  is  hand  in
 glove  with  these  monopoly  e’ements,
 they  can  never  get  out  of  this  rut;
 they  cannot  get  out  of  this  path  of
 doom.  We  should  agzin  like  to  impr-ss
 upon  the  Government  and  at  least  the
 Members  sitting  on  the  Congress  ben-
 ches  to  think  of  fundamentally  revis-
 ing  their  rotten  polities  which  are  no-
 thing  but  policies  of  capitalist  deve-
 lopment.

 Shri  Tyagi:  The  State  Trading  Cor-
 portion  was  set  up  by  us.
 -Shri  ‘Yashpa}  Singh  =  (Kairana):

 Those  who  could  not  move  their.  subs-
 titute  motions  may  be  allowed  to  speak.



 Present 3347

 Shri  S.  M.  Banerjee:  I  have  a  sub-
 mission  to  make.  You  remember,  Sir,
 that  on  the  25th  this  motion  was  com-
 ing  before  the  House.  Anyhow,  Shri
 Sachindra  Chaudhuri,  the  Finance
 Minister,  moved  this  motion  on  the
 26th.  Unfortunately,  on  the  25th  I  was
 suspended  and  because  I  was  suspend-
 ed  I  could  not  move  my  _  substitute
 motion.  That  lapsed  because  I  was
 under  suspension.  When  I  came  to
 know  that  this  discussion  is  going  to
 take  place  today,  [  gave  notice  of  subs-
 titute  motion  No.  14,  saying: —

 “This  House,  having  considered
 the  present  economic  situation  in
 the  country,  holds  this  Govern-
 ment  responsib’e  for  leading  mil-
 lions  of  people  to  improverish-
 ment.  unemployment  and  starva-
 tion.”

 It  is  in  order  and  I  would  request  you
 to  allow  me  to  move  it.

 Mr.  Chairman:  I  think,  under  the
 special  circumstances  menticned  by  the
 hon.  Member,  Shri  Banerjee,  he  may
 be  allowed  to  move  his  substitute
 motion  No.  14,  I  will  treat  it  as  mov-
 ed.

 Shri  S.  M.  Banerjee:  Sir,  I  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  present  economic  situation  in
 the  country,  holds  this  Govern-
 ment  responsible  for  leading  mil-
 lions  of  people  to  impoverishment,
 unemployment  anq_  starvation.”
 (14).

 Shri  Yashpal  Singh:  No.
 be  allowed  to  be  moved.

 l  also  may

 Mr.  Chairman:  I  think,  hon.  Member
 was  absent  on  that  day.

 Shri  Yashpal  Singh:  I  was  not  sus-
 pended  but  my  motion  was  suspended.
 -

 Mr.  Chairman:  The  hon.  Member
 will  rea'ise  that  he  was  not  allowed
 fo  move  it  by  the  Speaker  because  he
 was  absent  when  he  was
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 cailed.  Therefore,  I  am  sorry,  I  cannot
 a.low  him  to  move  it.

 Shri  Yashpal  Singh:  I  may  be  given
 five  m.nu.es,

 Mr.  Chairman:  Shri  Asoka  Mehta.

 The  Minister  of  Planning  and  Social
 We.fare  (Shri  Asoka  Mehta):  Mr.
 Chairman,  Sir,  it  is  necessary  for  us
 to  examine  tne  economic  situation  and
 to  consider  our  economic  p)d.icies  with
 all  the  seriousness  that  we  can  com-
 mand.  While  we  have  becn  discussing
 the  recent  devaluation  of  our  rupee,
 various  comments  have  been  offered.
 It  has  been  said  that  we  were  driven
 to  this  particular  measure  because  of
 tne  poor  manageme.t  of  our  economy.
 We  have  also  been  criticised  for  what
 has  been  caled  the  faulty  strategy
 of  development.  There  are  _  other
 criticisms  also  and  I  shai]  take  them
 one  by  one.

 As  far  as  the  poor  management  of
 the  economy  is  concerned,  this  Gov-
 ernment  has  been  adequately  pillcried
 during  the  No-Confidjeace  motion  and
 oth.rwise.  I  would  only  like  to
 point  out  that  it  is  imperative  that
 in  the  conditions  in  which  we  are,
 there  is  the  most  rigorous  adminis-
 trat:ve  ang  economic  discipline.  Un-
 dcubt2d y,  this  would  put  heavy  res-
 pons.bi‘ities  upon  tue  shoulders  of  the
 Gov.irnment.  But  I  suggest  that  it
 will  no‘  be  possible  to  aischarge  those
 responsibilities,  the  economy  will  not
 be  put  on  an  even  keel,  unless  there
 is  tne  requisite  amount  of  uad_rstand-
 ing  and  response  from  this  House  as
 wel;  as  from  the  country  outside.

 I  would,  particularly,  like  to  invite
 your  at  ention  to  the  fact  that  there
 are  certain  basic  intractable  difficulties
 from  which  an  econ“my  like  ours
 suffers.  Whatever'a  Government  may
 do  or  may  not  do,  it  i3  not  within  its
 powers  to  overcome  these  intractable
 difficulties  .overnight.  For  instance,
 we  al’  know  that  a  great  part  of  the
 troubles  that  we  are  having  today  can
 be  traced  to  the  stagnation  that  we

 .
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 have  experienced  in  our  agriculture and  in  food  production.

 Now,  I  have  with  me  a  letter  which
 I  recently  received  from  the  Director
 General  of  the  Food  and  Agriculture
 Organisation  of  the  United  Nations.
 He  has  attached  a  note  “with  that
 letter.  This  is  how  the  note  begins:

 “Over  the  10  years,  1954-55,  to
 ‘1964-65,  the  developing  countries
 were  able  to  raise  food  produc-
 tion  only  at  the  same  rate  as  the
 increase  in  population  so  that  con-
 sumption  standards  have  not  im-
 proved.  They  are  now  facing  a
 food  situation  That  is  even  more
 critical.”

 This  is  not  said  about  India  alone;
 this  is  said  about  developing  coun-
 tries  as  a  whole.  The  question  of
 opening  up  the  productive  capacity of  agriculture  in  traditional  economies, the  changes  needed  to  achieve  this
 result,  the  many-pronged  efforts  that
 have  to  be  made  to  realise  this  trans-
 formation,  are  not  yet  accomplished.
 This  is  a  problem  that  has  today
 haunted  almost  every  developing
 country  in  the  world.  Various  pro-
 posals  have  been  made  by  the  Direc-
 torate  of  the  F.A.O.  to  the  world
 community  as  to  how  this  problem
 ha;  to  be  tackled.

 What  I  wanted  to  point  out  is  that
 these  intractable  problems  have  to  be
 recognised  and  if  we  do  not  recog-
 nise  them,  if  we  merely  put  the  whole
 responsibility  upon  the  Government—
 Governments  may  change  but  the
 basic  prob’ems  remain—our  ability  to
 tackle  those  problems  40  that  extent
 will  be  weakened.  May  I,  therefore,
 suggest  that  there  are  certain  basic
 structural  questions  of  our  economy
 that  have  to  be  tackled  and  to  tackle
 them,  administrative  and  economic
 discipline  of  a  high  order  will  be
 needed.  By  all  means,  scrutinise  the
 actions  of  the  Government  as  severe-
 ly  as  you  can.  But,  basically,  it  is
 necessary  for  each  one  of  us  to  see
 that  we  create  conditions  wherein
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 these  measures  of  discipline  are  under-
 stood  and  are  acted  upon.

 The  Third  Plan  has  been  severely
 criticised.  It  has  been  saig  that  not
 only  in  the  Third  Plan  but  in  the
 previous  Plans  also  we  have  been  fol-
 lowing  8  strategy  of  development
 which  has  brought  us  to  a  parlous
 state  of  affairs.  May  I  point  out  that
 ours  was  a_  stagnant  economy?  A
 stagnant  economy  has  to  be  opened
 up.  Dynamic  impulses  have  to  be
 generated;  the  economy  has  to  be
 diversified.  Even  if  we  want  to  deve-
 lop  agricultural  production,  apart
 from  the  fact  that  land  reforms  have
 to  be  carried  out—we  have  carried  out
 a  number  of  land  reforms  and  others
 need  to  be  carried  out—a  great  deal
 of  new  inputs  have  to  be  provided,
 whether  it  is  in  terms  of  irrigation,
 power,  new  seeds,  new  implements
 and  fertilisers.  Take  the  countries
 which  are  having  a  very  high  rate  of
 agricultural  production  today.  40  per
 cent  of  their  investment  is  in  fertili-
 sers,  pesticides,  etc.  or  what  is  known
 as  the  chemicalisation  of  agriculture.
 We  have  to  move  forward.  This  re-
 quires  further  transformation,  in  the
 provision  of  power,  transport,  credit
 faciiities  and  the  basic  responses  of
 Our  agriculturists.  Therefore,  a  deve-
 lopment  programme  has  to  be  many-
 sided.

 It  has  been  said  that  we  have  made
 all  kinds  of  investments  which  have
 resu'ted  in  creating  difficultics  for
 our  economy  and  that  some  of  these
 investments  have  taken  onfer  to
 achieve  results  than  we  had  expected.
 We  fully  recognise  this.  But  let  us
 also  realise  the  changes  that  we  have
 achieved.  If  we  look  at  the  structure
 of  our  manufacturing  industries,  the
 consumer  goods  industries  used  to  pro-
 duce  Rs.  260.7  crores  worth  of  goods
 in  950-5l  and  1965-66  it  is  Rs.  487.6
 crores  worth  of  goods;  in  the  case  of
 intermediate  goods,  white  it  was
 Rs.  89°5  crores  in  950-5l,  it  is
 Rs.  620°2  crores  in  1965-66,  and  in
 machinery  manufacture,  from  about
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 Rs.  34  crores  in  950-5l,  it  is  Rs.  327
 crores  in  1965-66.  The  total  transforma-
 tion  is  that  from  Rs.  384  crores  in
 1950-51  to  Rs.  ‘1,434  crores  in  1965-68.
 If  this  had  not  been  achieved,  our
 balance  of  payments  position  would
 have  been  much  more  difficult.

 It  has  often  been  asked:  What  is
 the  import  substitution  that  we  have
 achieved  as  a  result  of  this?  In  differ-
 ent  sectors  of  our  economy,  our  re-
 quirements  of  machines  have  gone  up
 very  largely,  but  we  find  that  increas-
 ingly  we  are  providing  our  own
 machinery  from  our  own  efforts.  For
 instance,  in  the  case  of  machine  tools,
 We  used  to  import  80  per  cent  of  the
 total  supply  in  950-5l  and  the  figure
 went  down  to  4674  per  cent  in  1964—
 65  while  the  total  requirement  of
 machine  tools  has  gone  up  many  times.
 In  the  case  of  sugar  machinery,  from
 00  per  cent  it  has  come  down  to  4.3
 per  cent;  in  the  case  of  textile  machi-
 nery,  from  400  per  cent,  it  has  come.
 down  to  56°5  per  cent  and  in  the  case
 of  commercial]  vehicles,  from  35:7  per
 cent,  it  has  come  down  to  0:5  per  cent
 and  so  on  and  so  forth.  If  it  had  not
 been  our  policy  to  move  forward  and
 develop,  it  would  have  been  com-
 pletely  inhibited.

 6.8  hrs.

 {[Mr.  Deputy-SpEAKER  in  the  Chair]

 Hon.  Members  always  come  forward
 and  ask  for  various  development
 programmes  to  be  taken  up.  They
 are  very  keen  and  insistent,  that  there
 should  be  more  of  cement  and  steel
 made  available  or  more  of  agricultu-
 ral  implements  made  available  and
 so  on.  But  each  one  of  this  advance
 requires  the  creation  of  the  requisite
 production  potential  in  the  country.
 If  this  production  potential  had  not
 been  created  today,  our  balance  of
 payments  position  would  have  been
 so  difficult  that  we  would  have  been
 pulled  back  into  the  mire  of  stagna-
 tion.  Our  effort  fo  move  out  of  the
 stagnation  in  which  we  were  compell-
 ed  io  Uve  for  many  generations  re-
 quires  that  we  simultaneously  move
 forward  in  agriculture,  in  industry,  in
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 transport—we  had  experienced  an
 acute  shortage  of  transport  and  power
 in  the  earlier  years  of  the  Third  Plan.
 It  is  the  massive  investment  that  has
 made  it  possible  today  to  have  a  sompe-
 what  less  constructive  position  as  far
 as  power  and  transport  are  concerned.

 So,  it  is  easy  for  some  of  the  friends
 Opposite  to  criticise  the  strategy  of
 development.  But  any  one  who  sits
 down  and  analyses  the  anatomy  of  the
 economy  as  a  whole  and  tries-  to
 understand  the  needs  and  _  require-
 ments,  the  lacks  and  lags  and  the
 movement  forward  that  are  needed,
 will  fing  that  any  development  pro-
 gramme  has  to  be  a  comprehensive
 one  and  if  you  fail  to  make  it  a  com-
 prehensive  one,  either  we  allow  our
 economy  to  be  pulled  back  or  imme-
 diately  we  create  a  far  greater  and
 more  acute  balance  of  payments  prob-
 lem.  For  instance,  to  import  one
 million  tonnes  of  steel  every  year,  we
 require  Rs.  80  crores  of  foreign  ex-
 change.  To  set  up  a  plant  which  can
 produce  a  million  tonnes  of  steel
 would  require  almost  the  same  amount
 of  foreign  exchange  or  less  today.
 To  create  in  the  country  the  capacity
 to  build  machinery  for  setting  up  a
 one-million-tonne  steel  plant  also  re-
 quires  a  certain  amount  of  invest-
 ment.  We  have  been  doing  alj  these;
 we  have  been  creating  capacities
 whereby  future  steel  production  can
 be  done  on  our  own  steam  and  we
 will  not  be  depending  on  outside
 sources.  We  are  also  building  steel
 plants  by  taking  certain  credits  from
 outside  and  we  have  -afso  to  import
 a  certain  amount  of  steel  because
 our  stee]  requirements  have  gone  up
 four  or  five  or  six  times  and  they
 keep  on  growing.

 Therefore,  it  is  a  dynamic  view  of
 the  economy  that  has  to  be  taken.
 It  is  suggested  that  we  can  have  a
 strategy  wherein  the  slow-growth
 inducing  sectors  like  chemicals,  ma-
 chines  and  metals.  can  be  ignored  aad
 neglected;  we  will  find,  if  we  follow
 the  advice  that  is  given  to  us  by  some
 hon.  friends  on  the  Opposite,  the
 indian  economy  virtually  collapsing, collapsis
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 It  is  possible  to  indicate,  that  there
 have  been  errors  of  omissions  and
 commissions  as  far  as  implementation
 is  concerned.  In  a  tremendous  pro- gramme  of  this  kind,  faced  by  a  variety
 of  difficulties  which  are  known  to  us,
 Particularly  the  difficuities  we  have
 expericnced  in  the  receat  past,  there
 will  always  be  setbacks.  But  because
 of  that,  to  ignore  the  intractabi ity  of
 the  Indian  situation  3803  secondly  the
 need  to  have  a  mul.i-prongei  stra-
 tegy  of  development  is  to  throw  the
 baby  out  with  the  bath  water.

 It  has  been  said  that  there  has  been
 an  unwisdom  about  devaluation;  it
 has  been  arguej  taat  devaluation  was
 avoidabe,  it  was  carried  out  under
 duress,  under  pressure,  of  outside
 forces  and  it  has  been  further  suggest-
 ed  that  this  has  made  us  more  depen-
 dent  on  foreign  countries,  and  on  our
 creditors.  Let  me  take  up  these  cri-
 ticisms  one  by  one.

 Was  devaluation  avoidable?  What
 is  the  meaning  of  this?  What  happens
 when  interna]  price;  have  risen  very
 high  andi  the  internal  prices  get  out
 of  alignment  with  prices  in  the  rest
 of  the  word?  When  that  happens,
 the  rupee  becomes  overvalued.

 Shri  D.  C.  Sharma
 Why  has  it  happ:ned?

 (Gurdaspur):

 Shri  Vasudevan  Nair:  Who
 ponsible  for  that?

 is  res-

 Shri  Asoka  Mehta:  When  the  rupee
 becomes  overvalued,  the  consequences
 are  that  imporis  tend  to  have  a  sub-
 sidy.  Imports  become  cheaper  whi'e
 exports  become  dearer.  We  _  were,
 therefore,  constantly  trying  to  raise
 the  import  duties  because  otherwise
 the  tendency  would  be  to  make  more
 and  more  use  of  imports.  While  it  is
 less  and  less  possible  to  use  imports,
 the  tendency  wou'd  b>  to  use  more
 and  more  imports  because  compared
 to  internal  cost,  the  imported  cost
 remains  lower.  As  prices  of  everything
 else  go  up  in  the  country,  realistically
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 speaking,  prices  of  foreign  currency also  go  up,  but  you  are  delib-rately
 Pegg.ng  it  up.  It  is  like  exercising sev.re  control  and  when  you  exer-
 cis2  a  sev.re  control,  you  are  making available  foreign  currency  at  an  artifi-
 cial  price  to  those  who  are  privileged
 to  get  it  while  the  rest  of  the  com-
 munity,  if  they  have  to  get  foreign
 currency,  Must  pay  very  high  prices.
 Those  who  get  it  treat  the  foreign
 currency  at  a  pric2  which  is  lower
 than  .he  real  price.

 But  what  happens  on  export  is  far
 more  significant,  because  it  is  on  the
 export  side  that  the  cff.ct  of  over-
 valua  ion  of  rupee  is  rea  ly  felt.  Be-
 cause  your  internal  prices  have  he-
 com2  high,  it  b-comes  jnrreasingly
 difficult  to  export  your  commodities.
 As  you  have  seen,  after  deva  uation,
 export  duties  have  9  en  levied  on  a
 number  of  exportei  commodities;  the
 duties  vary  from  0  to  40  per  cent  of
 the  f.o.b.  value.  Our  d  valuation  is  of
 the  order  of  57  per  cent.  Even  with  a
 57  per  cent  d2valuation,  how  much  ex-
 port  duties  are  we  in  a  position  to
 collect?  From  0  to  40  per  cent.  That
 means  that  even  the  traditional  ex-
 ports  which  we  thought  were  moving
 without  any  king  of  support  would
 not  have  moved  without  that  kind  of
 support  very  Jong.  Actually  they  were
 not  moving  without  any  kind  of  sup-
 port.  A  certain  amount  of  subsidy  had
 to  be  given  to  them.  Today  the  rea)
 position  is  that  even  so  far  as  tradi-
 tional  exports  are  concerned,  the  ex-
 port  du'ies  are  only  of  the  order  of
 0  to  40  per  cent,  even  though  the
 benefit  that  they  have  got  as  a  result
 of  devaluation  is  57  per  cent.  There
 are  other  areas  where  even  today  it
 may  not  be  possib’e  for  us  to  sell  our
 goois  abroad.  Exports  have  to  be
 steped  uv:  exports  have  to  be  pushed
 up.  If  internal  prices  are  very  high,
 then  yon  will  have  to  nav  heavy  sub-
 sidies.  How  much  subsidy  could  we
 have  paid?  Al  along  the  line,  our
 exvorts  were  Rs.  800  crores  and  these
 exports  have  to  go  ud  to  Rs.  200  crores
 by  the  end  of  the  Fourth  Five-Year
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 Plan,  ‘i  we  are  to  move  forward,  if  we
 are  to  have  the  resources  to  import
 the  cssentia!  requirements.

 Some  hon.  members’  here  asked,
 “will  there  be  carefully  scrutinised
 imports”  and  whethcr  we  are  in  a  posi-
 tion  to  say  that  our  imporis_  consist
 only  of  essential  things.  I  can  a-sure
 th.m  that  we  have  very  carefuly
 scru.inised  our  imports  and  our  im-
 ports  consist  on'y  of  those  things
 which  are  ess  ntial  for  the  growth  of
 our  economy.  Therefore,  thes:  imports
 will  have  to  ०2  main‘ained.  We  know
 in  what  parlous  condition,  we  got  in‘o
 because  we  were  unable  to  have  the
 maintenance  imports  ne-dej  for  our
 economy.  Industrial  progress  was
 ho'ted,  prices  began  to  752  on  ac-
 coun:  of  that,  unemp  oyment  9  gan  to
 em  rge,  ani  our  future  growth  became
 more  and  more  difficult.  If  exports
 have  to  go  up  by  50  per  e-nt  in  the
 next  five  years  and  if  they  have  to
 rise  at  a  rate  of  about  8  to  0  per  cent
 per  year  r’gularly  thereafter  it  is  ob-
 vious  that  we  have  to  put  our  exports
 on  a  stable  footing;  or  else,  we  would
 be  compel ed  to  provide  h-avy  subsi-
 dies.  I  only  want  my  hon.  friends  io
 calculate  the  amount  of  subsidies  that
 have  been  ne-  6९0  in  order  to  keep  our
 exports  moving,  the  amount  of  im-
 port  duties  that  have  been  needed  in
 order  to  see  that  people  do  not  de-
 pend  more  on  imports.

 We  have  also  to  remember  that  a
 large  number  of  people  have  to  take
 decisions  about  inves‘ments.  Where
 should  they  invest?  We  must  make  it
 Possib’e  to  invest  in  commodities  that
 can  be  exported  because  we  want  to
 increase  their  production;  we  also
 want  them  to  invest  in  commodities
 which  can  substitute  our  imports.  All
 thes>  investment  gecisions  in  the  eco-
 nomy  get  distorted  if  we  permit  a
 very  marked  change  indefinitely  bet-
 wern  th>  internal  price  leve’  and  the
 ex‘ernal  price  level.  Everywhere  even
 when  you  exercise  the  mos!  stringer
 control,  if  you  find  that  in  terms  of
 wealistic  appraisal  the  prices  have  re-
 ally  changed,  you  try  to  bring  about
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 the  change  in  the  control  prices.
 For,  unnatura’  restriction  or  control
 on  pric<s  ultimately  wil  break  down
 and  it  cannot  operate.  The  same  thing
 happens  as  far  as  the  value  of  the
 rupee  is  concerned.

 You  will  remember  that  we
 taking  one  sep  or  the  other.  In  the
 supplementary  budget,  the  import
 duti:s  were  greatly  increased.  Under
 the  national  defence  remit.ance
 scheme,  the  foreign  exchange
 tha:  was  brought  into  the
 country  was  given  a  special
 price.  Import  entitl;ments  enabled
 pcople  to  rccoup  their  ‘osses  on  eX-
 por.s.  We  were  also  giving  subsidies
 for  our  exports.  All  these  devices
 would  have  had  to  b2  multiplied,  and
 the  result  would  have  be-n  that  there
 would  have  been  a  great  variety  of
 distortions  in  the  economy  and  a_  lot
 of  leaks  too  inside  the  cconomy.  The
 qucstion  that  one  had  to  consider  was
 whether  in  the  interests  of  the  health
 of  the  economy  we  would  permit  this
 king  of  growing  distortions  and  permit
 those  many  leaks  against  which  hon.
 M-mbers  were  rightly  objecting  and
 protes'ing  or  whether  we  should  try
 to  forma’ise  what  in  fact  had  been
 existing.

 were

 Shri  Tyagi:  Will  he  stop  those  leaks
 now?

 Shri  Asoka  Mehta:  Then,  the  next
 question  asked  is  whether  this  was
 done  under  duress.

 Shri  Rajaram  (Krishnagiri):  Shri
 Tyagi  has  asked  that  question,  not  the
 Opposition  Members.

 Shri  Asoka  Mehta:
 that.

 I  shall  come  to

 The  ques‘ion  was  askeg  whether  this
 was  done  ‘‘ndcr  duress.  The  position
 is  this  that  we  obtain  credits,  or  we
 seek  credits  from  Western  countries
 as  well  as  from  the  Eastern  countries,
 that  is,  the  East  European  countries
 and  the  Soviet  Union.  As  far  as  the
 credits  that  we  take  from  the  East
 European  countries  including  the
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 Soviet  Union  are  concerned,  the  repay-
 ment  of  the  debts  as  well  as  of  the
 interest  payment  is  taken  care  of  in the  trade  plans.  It  is  as  it  were  the
 first  charge  upon  all  the  exports  that
 we  make  to  those  countries.  There-
 fore,  the  repayment  to  these  countries
 has  been  taken  care  of  in  the  trade
 plans.

 As  far  ag  the  Western  countries  and
 the  international  financial  organisa-
 tions  are  concerned,  we  have  got  to
 Pay  them  back  in  terms  of  free  foreign
 exchange  which  we  have  earned  in
 the  world  market.

 The  world  market  is  divided  into
 eountries  like  the  communist  countries
 and  some  other  countries  which  have
 bilateral  trade  agreements,  while  the
 rest  of  the  world  has  multilateral
 arrangements  and,  therefore  there  are
 no  bilateral  agreements  with  those
 countries.  Whether  the  one  system  is
 better  or  the  other  system  is  better  is
 not  a  question  into  which  |  would  like
 to  go  now.  We  have  to  operate  in  a
 world  as  we  find  it.  In  this  world
 where  multilateral  trade  arrangements
 exist,  we  have  got  to  meet  and  we
 have  got  to  discharge  our  debt  obli-
 gations,  the  repayment  of  the  debt  as
 well  as  of  the  interest  charges,  by
 pushing  up  our  exports  and_  earning
 the  foreign  exchange  there.  When
 these  people  find  that  our  economy
 has  got  into  a  state  where  we  may  not
 be  able  to  sustain  our  exports,  they
 are  entitled  to  say  that  they  will  not
 be  prepared  to  give  us  any  new  cre-
 dits.  Similarly,  if  we  failed  to  repay
 our  obligations  to  the  East  European
 countries  including  the  Soviet  Union,
 that  is,  if  we  failed  to  honour  our
 trade  plans,  they  too  would  be  entitled
 to  say  that  the  State  credit  and  the
 commercial  credit  that  they  have
 agreed  to  may  not  be  available.  Each
 country  that  makes  credit  available  is
 entitled  5९  say  that  before  fresh  cre-
 dite  are  piven  it  waulg  like  to  see
 what  the  repayment  pesition.  jis  like.
 This  was  a  question  that  naturally
 concerned  them  ang  they  would  have
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 dragged  their  feet,  and  what  they
 would  have  done,  and  what  even  now
 they  will  do  is  a  matter  which  we
 shall  know  later  on.  But  suppose  we
 had  ignored  whatever  their  feelings
 were;  and  we  were  completely  justified
 in  ignoring  the  feelings  of  anybody
 and  particularly  the  IMF  which  has
 been  set  up  for  the  purpose  of  seeing
 that  exchange  rates  between  different
 currencies  is  held  within  a  certain
 balance,  an  organisation  that  from
 time  to  time  would  point  out  that
 things  are  going  wrong.  We  are  free
 to  ignore  their  advice  if  we  want.  In
 the  same  way,  the  World  Bank  can
 say  that  ‘Your  repayment  capacity
 seems  to  be  becoming  difficult.  There-
 fore,  we  do  not  know  what  will  hap-
 pen  to  the  new  credits  that  you  want.’
 We  are  again  entitled  to  ignore  their
 advice.  But  if  we  ignore  their  advice,
 we  must  realise  what  the  consequence
 will  be.  The  consequence  would  have
 been  that  we  would  have  carried  on
 as  we  had  carried  on,  less  and  less  of
 maintenance  imports  would  have  been
 available  and  our  exports  would  have
 become  more  and  more  difficult.  What
 would  have  been  the  impact  upon
 prices  inside  the  country?  Suppose  we
 were  going  as  we  were  going,  the  re-
 sult  would  have  been  that  there  would
 have  been  less  of  imports  available  for
 utilising  our  capacities  in  industries,
 hardly  any  fertiliser  avai'able  for  get-
 ting  greater  production  in  agriculture
 and  we  would  have  to  increasingly
 subsidise  our  exports  from  a  national
 income  which  would  have  been  shrink-
 ing.

 What  would  have  been  the  tonse-
 quence  of  all  this  on  the  prices  pre-
 vailing  in  the  country?

 Now,  it  can  be  argued  that  we  should
 follow  a  deflationary  policy.  Many
 friends  here  ask:  ‘What  are  you  doing?
 Wil!  you  take  care  to  see  that  this
 kind  of  thing  is  not  repeated?’  Yes.
 To  do  that,  we  have  to  choose  between
 8  numbor  of  alternatives,  Shall  we
 have  a  policy  of  deflation?  Shall  we
 cut  down  our  development  program-
 mes?  There  should  be  economy,  there
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 should  be  no  wastage  and  implementa-
 tion  should  be.  properly  done.  I  con-
 cede  straightway  that  whatever  short-
 comings,  whatever  mistakes,  whatever
 limitations  from  which  we  suffer  are
 such  that  cannot  be  excused  or  per-
 mitted.  The  greatest  amount  of  vigi-
 lance  should  be  exercised  as  far  as  the
 shortcomings  are  concerned.  Let  us
 rea‘ise  that  an  inflationary  situation
 exists.  You  can  cure  it  by  deflation.
 You  can  cure  it  by  cutting  down  ex-
 penditure.  Shall  we  cut  down  our  de-
 fence  expenditure?  We  cannot.  Shall
 we  cut  down  our  development  expen-
 diture?  What  would  be  the  conse-
 quence  if  we  did?  More  unemployment
 less  of  production,  less  of  the  economic
 base  which  is  needed  to  sustain  our
 defence  in  future.  It  would  mean  post-
 poning  the  possibility  of  self-reliance
 and  the  possibility  of  assuring  our
 independence  in  economic  terms  to  an
 indefinite  period.

 So  deflation  has  to  be  ruled  out.  We
 are  trying  to  mobilise  resources.  Con-
 stantly,  therefore,  Government  comes
 forward  with  provosals  to  mobilise
 more  and  more  res:)urces  in  order  that
 development  programmes  can  be  got
 going.  This  mobilisation  of  additional
 resources  also  is  not  liked  by  many
 people.  Deflation  is  not  approved,  Ex-
 ternal  credits  are  not  being  given.  But
 we  are  still  askeq  that  we  should  be
 in  a  position  to  transform  our  economy
 and  meet  the  surging  needs  of  our
 people.

 Here  JI  suggest  that  this  House  has
 got  to  weigh  the  pros  and  cons  very
 carefully  and  ultimately  indicate  to
 Government  the  kind  of  balanced
 policy  that  they  think  this  Govern-
 ment  should  pursue.  Government  in
 their  wisdom,  in  their  understand-
 ing,  have  been  following  a  certain
 policy.  They  would  be  ‘able  to  control
 the  economy  much  more  jf  there  was
 a  deeper  understanding  and  a  fuller
 response  form  the  other  sections  of
 the  people.  But  may  I  suggest  that
 there  is  no  escape  from  making  a
 choice  here?  T  suggest  that  we  have
 to  rule  out  deflation.  We  have  to  move
 forward  as  swiftly  as  we  can,  move
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 forward  without  creating  inflationary
 pressures.  If  that  is  to  be  done,  maxi-
 mum  support  will  have  to  be  given
 to  (a)  exports  ang  (b)  mopping  up
 of  savings  and  mobilisation  of  resour-
 ces  for  the  purpose  of  development.

 Which  really  means  that  constantly:
 we  have  it  give  priority  to  the  needs
 of  the  economy,  exports  which  would
 enable  us  to  import  whatever  we  wan-
 ted,  including  defence  materials,  if  we
 needed  them,  and  mobilisation  of  re-
 sources  So  that  from  year  to  year  our
 production  increases  from  which  we:
 draw  these  savings  and  these  exports.

 Prof.  Ganguly  in  his  very  interest-
 ing  book  Devaluation  of  the  Rupee,
 which,  I  am  sure,  many  Members  have
 seen,  draws  attention  to  a  very  im-
 portant  fact  in  page  52.  He  says:

 “We,  therefore,  reach  the  basic,
 though  uncomfortable,  conclusion
 that  an  increase  in  net  exports  of
 consumption  goods  and  materials
 for  the  production  of  such  goods
 has  somehow  to  be  brought  about
 through  restriction  of  domestic
 consumption”.

 “Otherwise,  mere  restriction  on
 imports  based  on  increasing  pro-
 duction  and  substitutes  for  imports
 will  generate  persistent  pressure
 on  the  balance  of  payments  at  any
 rate  in  the  foreseeable  future.”

 Mere  restriction  on  imports,  mere  im-
 port  substitution,  does  not  solve  the
 balance  of  payment  problem  unless
 we  are  constantly  trying  to  push  for-
 ward  exports.

 For  instance,  India  useq  to  export
 basmati  rice  and  used  (०  import  chea-
 per  varieties  of  rice  jn  larger  quan-
 tities  so  that  it  may  be  available  to
 the  mass  of  the  people.  Some  dis-
 tinguished  Members  of  the  Opposition.
 I  do  not  think  any  one  from  that
 party  is  there  just  now,  threatened
 satyagraha.  You  cannot  export  basmati
 tiee.  China.  for  instance,  at  one  time
 exported  0  per  cent  of  its  rice  produc-
 tion  and  said  that  the  Chinese  people
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 could  live  on  sweet  potatoes,  be-
 Cause  if  you  want  to  import  essential
 things,  i;  may  be  for  defence,  it  may
 be  for  d:ve-opment,  it  may  be  for  pre-
 paring  drugs,  it  may  be  for  something
 else.  Somewhere  you  have  got  to  de-
 cide  what  you  wil  export.  Here  we
 find  everywhere  that  there  are  con-
 flic  ing  pressures,  and  it  is  our  inabi-
 lity  to  resolv2  these  conflicting  pr.s-
 sures  in  a  meaningful  manner  that
 imparts  debility  to  the  economy,

 Present

 The  last  two,  three,  four  years  have
 been  v:ry  difficult  years.  I  would  like
 to  take  this  opportunity  to  pay  my
 tribute  to  Mr.  Morarji  Desai.  Ir  he  had
 no:  put  in  the  trem-ndous  effort  that
 he  dig  1962,  [  believe  we  would
 have  been  in  an  even  more  parlous
 situation.

 Shri  D.  C.  Sharma:  You  failed  to  get
 him  into  the  Cabinet.

 Shri  Asoka  Mehta:  I  am  not  trying
 to  get  anybody  into  the  Cabinet  or
 outside,  I  am  on'y  saying  that  when
 we  look  back,  we  have  to  realise  that
 from  the  treasury  benches,  from  the
 Government,  proposas  have  come
 which  are  very  hard  proposals,  which
 were  accepted,  and  these  harq  pro-
 posals  in  a  sense  saved  us,  but  the  ra-
 pid,  sudden  anq  precipitous  decline  in
 agricultural  production  has  upset  our
 calculations  to  a  great  extent.  We  are
 trying  to  correct  this  thing  and  we
 hope  we  shall  be  able  to  succeed  with
 the  co-operation  of  a!l  concerned.

 Therefore,  the  choice  before  the
 country  was  this.  It  ९०५७  have  ignor-
 ed  the  need  for  devaluation,  either
 forma]  or  implied,  and  the  conse-
 quences  then  wou'd  have  been  a  far
 greater  price  rise,  a  constant  con-
 tracting  of  ths  economy,  and  our  in-
 ability  to  have  moved  forward  at  all.
 Either  that  had  to  be  done,  or,  as  I
 said,  formal  or  implied  devaluation
 had  {o  be  taken  up.  Implied  devalua-
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 tion  was  there  ev:n  earlier  when  we
 raised  our  import  duties  very  much,
 when  we  started  giving  subsidies  to
 our  exports,  when  import  entitlement
 schemes  were  extended  very  largely
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 and  when  we  had  the  National  De-
 fence  Remit.ance  Scheme.

 Shri  Vasudevan  Nair:  Does  the
 Minister  say  that  the  World  Bank  and
 the  IMF  dig  not  tell  the  Indian  Gov-
 ernment  that  uness  they  devalued,
 they  would  stop  all  aid?

 Shri  Asoka  Mehta:  There  was  no
 question  of  any  one  saying.  ‘Thrre  is
 no  such  thing  388  aid.  We  are  asking
 for  credits,  nobody  is  giving  us_  aid.
 We  are  seeking  credit.  I  go  to  a  bank
 and  say  I  want  so  much  credit.  The
 bank  will  give  me  credit  if  it  feels
 that  the  credit  will  92  returned.  There
 is  no  aid.  let  us  remember.  No  coun-
 try  including  the  Soviet  Union  is  giv-
 ing  us  aid.  They  are  al’  giving  us  cre-
 dit  which  we  have  to  revay  with  in-
 terest,  whether  it  is  the  Uniteg  States
 of  Amcrica  or  any  other  country.

 We  get  two  kinds  of  credit:  one,
 State  to  State  credit;  the  other,  com-
 mercial  credit.  It  may  be  from  world
 financial  institutions  or  what  are  cal'-
 ed  supplicrs’  credits  or  what  are  call-
 ed  commercial  credits  in  the  Soviet
 Union.  They  are  all  credits  which  we
 have  to  pay  back  over  a  period  of
 time,  and  for  which  interest  has  to  be
 paid  Therefore,  there  is  no  question
 of  aid.

 I  am  surprised  that  reveatedly  the
 expression  “begging  bow!”  js  used.  Is
 it  begging?  When  an_agriculturist
 goes  to  a  cooperative  society  or  a  com-
 mercial  bank  and  asks  for  credit,  is  he
 begging?  When  an  industria‘ist  goes
 to  the  bank  ang  ask  for  commercial
 credit,  is  he  begging?  When  some  one
 asks  for  deferred  pavment  from  a
 manufacturer,  is  he  begging?

 We  are  not  begging.  This  country,
 this  Government,  jig  not  engaged  in
 begging,  but  it  does  seek  credits  which
 it  is  willing  to  pay  back  during  a
 period  of  time,  and  during  the  period
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 the  credits  are  so  used  that  our  pro-
 duc.ive  capacity  is  increased.  That  is
 what  any  agriculturi.t  does.  Wnen  he
 sinks  a  well,  he  spends  Rs,  2,000,  and
 Pays  it  back  over  a  periog  of  time.
 Is  he  a  beggar?  If  th:se  questions  are
 to  be  analysed  in  this  king  of  an  arti-
 ficial  atmosphere  of  ins:nuation,  then
 of  course  the  country  will  be  misled.
 But  these  problems  will  be  there
 whether  this  Government  is  there
 or  is  not  there  and  even  if  ano-
 ther  party,  from  the  other  side  or  the
 whole  ot  of  them  put  together  w-re
 to  form  a  government  tomorrow,  they
 would  have  to  face  this  prob!em.  What
 has  happened  in  England  today?  The
 conservativ7s  had  to  face  such  prob-
 lems;  a  change  of  government  has  not
 brought  about  a  change  in  the  prob-
 lems;  ‘hese  problems  have  to  be  faced.
 In  this  Hous?  while  we  are  fully  en-
 titled  to  look  into  the  faults,  foibles
 and  failings  of  the  government,  it  is
 also  nec’ssary  that  sufficient  atten-
 tion  is  given  to  the  basic  problems  on
 which,  as  the  Prime  Minister  suggest-
 ed  there  would,  I  hove,  be  greater  pos-
 sibility  of  agreem-nt  and  concens'!s.
 Has  it  made  us  less  independent?  We
 had  to  pay  our  debts  and  debts  have
 to  be  paid  by  expor‘s.  The  cost  of  ex-
 port  was  going  up  and  it  was  not  pos-
 sible.  Many  people  said:  after  all  we
 would  have  paid  Rs.  3  or  less  than  Rs.
 5  for  a  dollar  and  now  we  would  have
 to  pay  Rs.  75  for  a  dollar.

 _In  order  to  get  a  dollar,  even  be-
 fore.  Rs.  5  worth  of  exports  had  to  be
 subsidised  and  this  subsidy  would
 have  become  larger  and  larger,  These
 are  optical  illusions.  Thcrefore,  the
 value  of  the  dollar  does  not  change
 one  way  or  the  other;  the  value  of  the
 dollar  is  determined  by  the  price  ‘evel
 in  a  country.  If  that  ‘evel  has  gone  up,
 no  gimmicks  can  give  vou  cheaper
 dollars;  no  gimmicks  can  give  you
 cheaper  rice  or  56०.  Ultimately  pri-
 ces  are  determined  by  the  price  Ievel
 in  which  we  find  ourselves.  There-
 fore.  |  would  sav  that  this  has  not
 made  us  more  dependent  at  all.  On
 the  contrarv.  if  we  can  steno  up  ovr
 exports  and  I  hove  there  wil!’  be  full
 co-operation  of  the  House,  if  we  can

 SRAVANA  17,  888  (SAKA)  Economie  Situation  3358 in  the  Country  (M)
 give  primacy  to  exporis,  it  is  going
 to  make  us  More  ind-penden;  ana  not
 more  dependent,

 What  about  fol’ow-up  action?  Va-
 rious  fol.ow-up  actions  hag  been  taken
 but  the  most  important  thing  1s,  if  we
 have  to  have  a  development  ‘pro-
 gramme,  it  has  to  be  balanced  by  the
 Tv  duusdes0.i  OL  Savings  in  th:  coun.ry.
 Repeateuly,  Members  from  oppos.te
 asx:  why  this  partucular  project  is  not
 taken  up?  Wiul  you  give  us  an  assur-
 ance  that  such  and  such  project  will
 be  .aken  ud?  That  assurance  can  b2
 given  providei  there  is  simultaneous
 assurance  that  the  necessary  resources
 also  wil  92  mobiised.  Un‘ess  our
 development  programmes  are  accom-
 panied  by  full  mob:lisation  of  resour-
 ces,  there  is  always  the  dange-  of  defi-
 cit  financing.  We  do  not  want  drficit
 financing  and  so  we  have  to  exercise
 most  scrupulous  care  in  the  priorities
 that  we  have  set  for  our  develop-
 mnt.  Secondly,  a!l  non-essential  con--
 sump‘ion  will  have  to  be  cut  down
 Various  efforts  are  being  made.  Taxa-
 tion  proposa’s  and  other  measures
 have  b-en  devised.  Th-re  are  evazions,
 It  is  the  responsibility  of  the  Govern-
 ment  to  improve  the  tax  gathering
 machinery,  to  pug  loopholes.  But  we
 find,  if  the  State-sector  is  expanded,
 the  argument  is  that  the  State-sector
 is  not  functioning  properly;  if  the  pri-
 vate  sector  is  allowed  to  expand,  the
 argument  is  that  the  private  sector
 does  not  function  properly.  In  all  these
 we  have  to  improve  our  instruments.
 None  of  us  is  going  to  have  the  best
 instrument,  Each  one  of  us  may  _  not
 have  the  experience  of  running  the
 Government.  But  each  one  of  us  knows
 how  the  political  party  functions,  how
 the  co-onerative  in  which  he  is  engag-
 ed  functions:  how  the  trade  union
 which  he  is  associated  with  functions.
 There  is  a  great  deal  of  inefficiency
 evervwhere:  thera  is  a  great  dea)  of
 s’ackness  in  manv  things.  If  tho  effi-
 ciency  potential  has  tn  he  imvroved
 evervwvhere.  it  has  to  be  imnroved  in
 the  Government  a’so.  But  to  exnect
 that  in  the  adminicteation  as  a  whole
 the  effic‘ency  potential  wil’  he  00  ner
 cent  while  in  the  rest  of  our  social
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 activities  it  will  remain  at  20-30  per
 eent  is  asking,  shall  I  ‘say,  for  the
 moon.  This  is  a  common  effort  in
 which  all  of  us  have  to  engage  our-
 selves  in.  Devaluation  teaches  us  a
 lesson  as  |  said  at  the  beginning,  what
 is  needed  is  the  acceptance  of  the  most
 effective  administrative  and  economic
 discipline.  This  effective  acceptance  of
 administrative  and  economic  discipline
 will  require,  on  the  one  side,  that  Gov-
 ernment  polices  and  Government  prac-
 tices  have  to  be  gone  into  very  care-
 fully  and  very  searchingly,  and  on
 the  other  side,  that  the  rest  of  the
 community  will  also  have  to  recog-
 nige  that  there  are  overriding  prio-
 Tities  which  we  can  ignore  only  at
 our  peril.  And  as  I  said,  overriding
 Priorities  become  the  need  to  step  up
 -xports  all  the  time,  to  do  with  mini-
 dium  of  imports  and,  above  all,  to
 give  a  priority  to  savings  and  invest-
 ment  over  current  consumption,  parti-
 cularly,  current  consumption  of  non-
 essential  goods.

 This  is  broadly  the  view  that  the
 Government  takes.  It  would  like  to
 have  a  strong  fellow-up  programme.
 It  has  taken  various  steps  and  _  it
 would  like  to  take  many  more  steps.
 In  order  to  take  these  steps  which  are
 bound  to  disturb  some  people  some-
 where  or  the  other  in  the  economy,  it
 requires  the  understanding  and  co-
 operation  of  the  House  and_  the
 country  and  I  am  confident  that  in  the
 weeks  to  come,  we  shall  have  that
 understanding  and  we  shall  have  that
 response  from  our  people,

 Tir:  Deruty-Speaker:  At  5  p.m.
 Shri  T.  N.  Singh  will  make  a  state-
 ment  regarding  the  Durgapur  steel
 plant.

 Shri  Vasudevan  Nair:  If  you  an-
 neunce  it  like  that  now,  how  can  the

 Jembers  wh»  have  sent  in  that
 motion  know  ४?

 Mr.  Deputy-Speaker:  It  is  already
 put  up  on  the  notice-board.
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 Shri  K.  D.  Malaviya  (Basti):  Mr.
 Deputy-Speaker,  Sir,  those  who  are
 not  on  the  Treasury  Benches  have
 obviously  to  look  to  the  watch  every
 minute  to  keep  themselves  or  to  limit
 themeselves  within  the  time.  There-
 fore,  I  promise  that  I  will  try  to  finish
 my  speech  within  20  to  25  minutes
 from  now.

 I  have  moved  an  amendment  to  the
 resolution  of  the  Government  and  I
 consulted  some  of  the  Ministers  and
 they  almost  sympathise  with  my
 amendment.  This  is  all  that  I  can  say
 and  I  do  hope  that  they  will  consider
 it  very  seriously  to  accept  my  amend-
 ment.

 Shri  Tyagi:  Informally.
 6.53  hrs.

 {Sarr  SonavaNE  in  the  Chair]

 Shri  K.  D.  Malaviya:  In  order  to
 reming  them,  I  will  try  to  read  the
 amendment  because  it  deals  with
 some  of  the  important  features  that  I
 wish  to  put  before  the  House.

 That  for  the  original  motion,  the
 following  be  substituted.  namely: —

 “This  House  having  considered
 the  present  economic  situation  in
 the  country,  is  of  opinion  that—

 (i)  the  present  crisis  is  generally
 inherent  in  the  earlier  stages
 of  a  developing  economy  in
 any  country  wedded  to  so
 cialism  and  democracy;
 national  economic  policies
 approved  by  the  people  and
 Parliament  are  sound  and
 correct..  But  their  implemen-
 tation  has  been  slow  and  lack
 dynamism  and  _  thus  the
 nation  has  to  face  the  un-
 happy  decision  of  devaluation;
 and

 (ii)  In  order  that  the  sacrifices
 imposed  by  the  devaluation
 be  turned  to  national  advan-
 tage,  the  fellow-up  measures
 as  suggested  bclow  be  adopt-
 ed:—
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 (a)  a  clear  commitment  by
 the  Government  to  under-
 take  radical  structural
 transformation  of  the
 existing  administrative
 system  and  to  take
 immediate  steps  for  the
 achievement  of  this
 object;

 {b)  large-scale  state  procure-
 ment  of  foodgrains  at
 remunerative  prices  and
 controlled  distribution  of
 essential  commodities  with
 the  twin  purpose  of  relie-
 ving  popular  distress  by
 regulating  consumption
 and  prices  and  checking
 inflation  and  anti-social
 activities;
 it  is  clear  that  a  national
 capital  has  to  be  found
 not  on  the  basis  of  foreign
 capital  but  on  the  basis
 of  national  effort;  with  a
 view  to  assure—

 (c  LY

 Mr.  Chairman:  The  hon.  Member  is
 reading  the  amendment  that  he  has
 moved?

 Shri  K.  D.  Malaviya:  Yes,  because
 I  am  going  to  limit  myself  to  those
 points  that  I  have  made  in  my  amend-
 ment.

 Mr.  Chairman:  Your  amendment
 No  ll  is  there.

 Shri  K.  D.  Malaviya:  Yes;  that  was
 my  first  amendment.  Immediately
 after  that,  I  just  made  some  changes.

 Mr.  Chairman:  How  can  you  make
 changes?  (Interruption)  Order,  order,
 The  amendment  that  has  been  accep-
 tad  and  moved  by  him  has  to  be  stuck
 to;  only  that  amendment.

 Shri  K.  D.  Malaviya:  I  have  given
 notice  of  the  second  amendment.  I
 am  only  reading  out  the  second
 amendment.

 Mr.  Chairman:  If  he  has  not  got  a
 copy  of  his  amendment,  let  him  take

 -
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 a  copy  from  the  office.  He  cannot
 read  another  one.

 Shri  K.  D.  Malaviya:  This  is  the
 amendment  I  submitted  after  my  first
 amendment  and  this  was  also  ac-
 cepted,  It  will  be  clear  if  you  just
 go  through  the  proceedings.

 Mr.  Chairman:  The  earlier  amend-
 ment  has  been  accepted;  the  subse-
 quent  one  has  not  been  accepted.

 Shri  K.  D.  Malaviya:  I  just  now
 learn  that  my  second  amendment  is
 not  accepted,  although  informally  a
 promise  was  given  to  me  to  seriously
 consider  to  accept  it,  because  there
 were  only  a  few  changes  of  words.

 Shri  K.  N.  Pande  (Hata):  At  this
 stage,  an  amendment  can  only  be  ad-
 mitted  and  not  accepted.

 Mr.  Chairman:  If  the  hon.  mem-
 ber  is  insistent,  he  can  send  an  am-
 endment  to  his  amendment,  jf  he
 wants.

 Shri  K.  D.  Malaviya:  I  do  not  wish
 to  refer  to  that  aspect  now.

 श्री  हुकम  चल  कद गाय:.  इन  लिए
 मदरसा  खेलिए  |  इन  7  पढ़ता  पढ़ेगा  की
 दिन  असेंसमेंट  के  बारे  में।  व.  पढ़  कर
 करायें  t

 Shri  Kashi  Ram  Gupta  (Alwar):
 On  a  point  of  order.  The  hon.  mem-
 ber  is  not  moving  his  second  amend-
 ment.  There  can  be  no  objection  to
 his  reading  whatever  is  with  him.

 Mr.  Chairman:  There  is  no  point  of
 order.
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 Shri  K.  D.  Malaviya:  I  shall  deal
 with  some  of  the  most  basic  questions
 that  concern  us  today  in  this  econo-
 mic  turmoil  which  the  country  3
 facing.  It  is  true  that  most  of  us  on
 this  side  as  well  as  that  side  are  verv
 unhappy  at  the  growing  complexities
 and  complications  and  deterioration
 in  the  economic  situaticn  o:  the
 country.  Yet,  we  should  not  get  lost
 in  the  count  of  tne  trees  and  miss  the
 wond.  We  must  try  to  see  what  is
 what.  I  believe  that  the  present  dis-
 turbances  or  the  econome  and  ad-
 ministrative  indiscipline  which  we  are
 Noticing  today  jis  inherent  in  the  birth
 pangs  of  a  new  society  which  we  are
 forming  today,  We  have  to  recogn:se
 this  fact  that  as  we  grow  and  march
 forward  from  the  decadent  stage  of  a
 feudal  society  toa  new  modern
 socialist  society.  the  more  we  are
 earnest  in  transforming  this  society
 trom  a  backward  one  to  q  forward
 one,  our  agonies  w'll  be  more  and  more
 intense:  and  the  mre  we  are  in  it.  the
 more  we  have  to  prepare  ourselves  to
 face  this.  What  we  have  been
 noticing  for  the  last  0  or  5  years
 are  pieces  of  evidence  of  that  truth,
 that  we  are  passing  through  a_  ve-y,
 very  critical  stage  in  the  life  of  the
 nation  and  we  cannot  take  toc  lightly
 the  several  aspects  that  are  before  us.
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 The  Indian  Nation7]  Congress
 which  js  wedded  to  socia‘ism  cannot
 now  go  back  on  it.  On  the  contrary.
 if  we  notice  the  various  stage;  0"  re-
 solutions  and  decisions  taken  from
 the  Avadi  session  up  to  the  last  Con-
 gress  session.  we  will  find  that  we
 have  commit‘eg  ourselves  more  and
 more  progressively  towards  building
 8  socialist  society  and  in  lesser  time
 than  wnat  we  conceived  at  the  time
 of  the  Avadi  resolution.  The-e‘ore,
 the  Congess  is  committed  to  socialism
 The  Government  that  rules  this
 countrv,  which  administers  the  affairs
 of  th's  country  on  beha!f  of  the  Indian
 National  Congress.  ie  m-re  committed
 to  implement  those  decisions  and  ६०
 do  it  as  quickly  as  possible.

 Such  js  the  inherent  situttion  in
 which  we  827९  now  inextricably  in-
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 volved.  and  this  economc  situation
 that  conironts  us  ig  necessarily  linked
 up  with  tne  economic  policies  to  which
 we  are  wedded.

 Mr.  Chairman:  The  hon.  Member
 will  continue  his  speech  tomorrow.  We
 will  take  up  other  business  now.

 पा  hrs.

 STATEMENT  RE:  SITUATION  AT
 DURGAPUR

 Mr.  Chai-man:  The  Minister  of  Iron
 and  Stee  wants  to  make  a  statement

 Shri  Daji  (Indore):  Sir,  I  rise  to  a
 Point  of  order.  Certain  hon.  Members
 tried  to  raise  this  question  through
 Calling  Attention  No  ices.  My  hon.
 friend,  Shri  Banerjee  atso  tried  to
 raise  it  this  morning,  but  the  Spea-
 ker  in  his  wisdom  disallowed  it—I
 have  no  quarrel]  on  that.  I  am  told,
 Sir,  that  the  Government.  cn  its  own,
 made  a  statement  on  Durgapur  in  the
 other  House.  I  want  to  ask,  why
 should  this  House  be  treated  aS  a
 geenndai-in-e  Horse.  ६  Houce  of  secrnd
 class,  citizens  when  this  House  is  the
 premier  House,  sovere:gn  House?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  The  Minister  belongs  to  that
 House.

 Sh‘i  Daji:  The  Minister  may  belqng
 to  this  House  or  that  House  Ths
 Houte  demands  that  this  House  should
 get  the  courtesy  of  prior  consultation
 and  prior  in‘ormation.  We  have
 raized  it  in  this  House  agin  and
 again  and  the  Speaker  has  given  @
 ruling.  The  Government  not  only
 d>  not  make  the  statement  here  but
 kept  the  House  in  complete  darkness
 at  200  hou-s  when  this  question  was
 raised,  with  the  result  that  many  hon.
 Members  ‘nterested  in  this  have  gone
 away.  Why  should  the  Government
 not  make  the  statement  in  both  the
 Houses  simultaneously  when  there
 are  two  Ministers?  Why  should’  this
 House  be  put  to  the  indignity  of
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 listening  to  the  statement  at  5.00
 when  the  statement  hag  been  made
 in  the  other  House  and  they  have
 discussed  it.  This  House  is  treated
 too  ligatly  by  this  Government.  We
 would  not  allow  that.

 Shri  S.  M.  Benerjee  (Kanpur):
 Sir,  at  2.00  today  I  ras.ed  a  po.nt  of
 order  on  this  issue,  but  the  Speaker
 in  his  wisdom  disailowed  my  Ca  ling
 Attention  Notice.  But  he  ag-eed
 that  if  I  could  possibly  convince  him,
 either  by  writing  to  him  or  by  dis-
 cussing  it  with  him,  that  this  matter  of
 Durgapur  fir.ng  or  whatever  that
 happened  in  Durgapur,  is  a  matter  of
 vital  importance,  he  would  reconsi-
 der  his  decision.  I  happy  the  Minis-
 ter  is  making  a  statement.  Fortu-
 nately  I  am  present  in  the  House,  but
 many  hon.  friends  from  West  Ben-
 gal,  whose  minds  were  agitated
 about  this—Shri  Prabhat  Kar  and
 others—have  gone  away.  They  do  not
 know  what  is  happening.  My  sub-
 mission  js  this.  This  House  has  al-
 ways  been  treated  as  a  House  of  post
 mortem,  After  evervthing  has  been
 done,  either  in  that  House  o-  outside,
 ater  all  the  decisions  have  been
 taken.  right  from  the  question  of
 deva'uation  to  Durgapur,  the  matter
 is  brought  before  this  House.  This
 House  is  t-eated\  with  contempt.  I
 would,  therefore,  request  you  to  treat
 this  statem2nt  as  coming  in  reply
 to  a  Calling  A'‘tention  Notice  and
 We  may  be  allowed  to  put  questions
 ater  the  Minister  makes  his  state-
 ment  so  that  we  are  in  8  posi-
 tion  to  elic:t  more  facts  about  it.
 Then,  some  explanation  ig  ne  essary
 f-om  ‘he  Minister  as  to  why  his
 Devutv  made  that  statement  first  in
 the  other  Hous2,  before  making  it
 hore.

 Shri  9.  C.  Sharma  (Gurdaspur):
 Sir,  I  also  believe  that  the  sovereignty
 of  this  House  should  be  kept  intact  and
 that  any  statement  cf  importance  that
 is  fo  be  made  should  be  made  first  in
 this  House  first.  If  there  are  some
 Ministers  from  that  House,  it  does  not
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 mean  that  they  should  not  come  to
 this  House.  Tney  can  address  both
 the  Houses.  I  agree  with  Shri  Daiji
 and  Shri  Banerjee  that  such  policy.
 statements  should  be  made  first  in  this
 House  and  then  only  they  should  be
 Made  elsewhere.  if  suca  important
 statements  are  made  outside  the  House,
 it  detracts  from  the  importance  of  this
 House....

 Mr.  Chairman:  It  is  not  necessary
 to  go  on  with  this  discussion.  I  taink
 the  complaint  of  the  hon.  Members  is
 genuine.  J]  think  the  hon.  Minister
 snould  have  given  previous  intimation
 or  made  the  statement  first  in  this
 Hou.e.  I  will  allow  some  hon.  Mem-
 bers  to  put  questions  after  the  hon.
 Minister  has  made  his  statement.  Let
 the  hon.  Minister  make  his  statement
 first.

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N.  Singh):  Mr.  Speaker,  Sir,  Mem-
 bers  of  tue  House  wouid  have  seen  in
 the  papers  in  the  last  two  days  and
 learnt  from  radio  news  broad:a_ts
 about  the  unhappy  events  which  have
 happened  in  regard  to  the  Durgapur
 Steel  Works.  Two  workers  have  died
 as  a  result  of  a  ‘lathi’  charge  and  fi:ing
 by  the  Police.  Severe  injury  and  loss
 of  life  are  always  a  matter  for  regret.
 And  when  workers,  especially  of  pub-
 lic  sector  undertaking  ere  hurt  or  die,
 the  matter  is  one  for  special  regret.

 We  have  had  information  for  some
 days  that  a  group  of  workers  belong-
 ing  to  unrecogn'sed  Union,  viz.,  tne
 HS.L.  Employees’  Union,  we.e  con-
 templating  a  ‘gherao’  of  the  Gen:2ral
 Manager,  Durgapur  Steel  Works,  on
 5th  August,  1966.  On  that  day  some
 of  the  workers  submitted  a
 Memorandum  containing  a  _  lst
 of  new  demands.  About  900  de-
 monstrators  led  by  the  unrecognised
 Union  surrounded  the  General  Mana-
 ger’s  office  at  4.30  P.M.  and  insisted  on
 meeting  him.  The  General  Manager
 expressed  his  inability  to  meet  them,
 but  said  that  he  would  take  appro-
 priate  action  on  the  memorandum.
 But,  the  demonstrators  would  ‘not
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 allow  the  General  Manager  to  leave
 his  room  and  board  his  car.  This
 obstruction  continued  for  a  consider-
 able  time  and  the  Police  who  were
 present  took  charge  of  the  situation
 and  warned  the  demonstrators  to  dis-
 perse  peacefully.  When  the  qemons-
 trators  ignored  this  appeal],  the  Police
 fired  tear  gas  shells  and  made  a  ‘lathi’
 charge.  Twelve  workers  were  injured,
 one  of  them  died  on  6  August  in  hos-
 pital.  The  demonstrators  broke  up
 but  assembled  on  the  Grand  Trunk
 Road  and  threw  brickbats  on  the  Police
 and  tried  to  obstruct  traffic.  They  also
 tried  to  burn  a  jeep  belonging  to  the
 Steel  Plant.  The  Police  succeeded  in
 clearing  the  Grand  Trunk  Road.
 Thereupon,  the  demonstrators  proceed~
 ed  to  the  township  garage  and  prevent-
 ed  buses  coming  out  for  the  C  shift
 by  erecting  barricades  and  deflating
 the  wheels  of  two  State  buses  by
 puncturing  them.  The  Police
 arranged  escorts  for  the  move-
 ment  of  the  buses  to  take  in  workers
 to  the  C  shift.  But  the  barricades  and
 other  obstructions  delayed  their  de-
 parture  and  only  a  few  workers  could
 be  taken  to  the  plant  as  the  workers
 had  left  the  shed.  On  the  morning  of
 August  6,  the  barricading  and  obstruc-
 tion  continued  and  only  about  30  buses
 (out  of  53)  could  reach  the  plant.  A
 convoy  of  buses  was  attacked  by  a
 mob,  injuring  the  Police,  the  driver
 and  the  security  staff.  Miscreants  set
 fire  to  3  buses  and  one  private  jeep
 resulting  in  complete  damage  to  9
 buses  and  partial  damage  to  3  buses
 and  a  jeep.  The  Police  had  to  open
 fire  to  save  a  driver  who  had  been
 dragged  down  and  to  disperse  the  vio-
 lent  mob.  As  a  result  of  the  firing,  one
 employee  died.

 The  Chairman  of  Hindustan  Steel
 proceeded  to  Durgapur  from  Ranchi

 -early  on  7  August,  966  and  spent
 several  hours  there,  conferring  with
 plant  authorities,  local  Government
 authorities  and  representatives  of  the
 recognised  trade  union.  The  situation
 is  reported  to  be  generally  quiet.
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 There  was,  however  a  large  procession
 going  through  the  streets  of  the  town-
 ship  carrying  the  ashes  of  the  victim
 of  the  Police  firing.  The  bodies  of  the
 two  casualties  of  these  incidents  had
 been  handed  over  to  relatives  and
 disposed  of  according  to  their  respec-
 tive  religious  rites.

 Adequate  arrangements  for  the  safe-
 ty  of  the  plant  had  already  been  made,
 and  continue.  Inevitably,  however,
 except  for  essential  services  and  par-
 tial  working  of  one  Coke  Oven  battery
 out  of  three  and  one  Blast  Furnace  out
 of  three,  the  rest  of  the  plant  is  out  of
 production.  It  is  expected  that  in  two
 or  three  days  time  near—normal  work.
 ing  may  be  restored.

 In  the  course  of  these  incidents  a
 number  of  policemen  and  a  police  ins-
 pector  were  injured  by  mob  violence.

 In  regard  to  the  obstruction  on  5
 August,  966  and  hooliganism  and
 arson  on  5  and  6  August.  966  cases
 have  been  registered.  These  are  sub
 judice  and  it  would  not  be  proper  to
 make  any  further  comments  on  the  in-
 cidents  at  the  moment.

 Living  conditions  are  difficult  and
 one  has  the  greatest  svmpathy  with
 workers  of  all  kinds  all  over  the  coun-
 trv.  But  in  our  present  situation,  in-
 terference  with  production  and  the
 wanton  destruction  of  property,  cspe-
 cially  buses  etc.  cannot  be  too  strongly
 deprecated.

 I  have  asked  for  the  material  cir-
 cumstances  of  the  two  worker  victims
 of  these  incidents  to  be  ascertained  by
 the  management.  If  they  call  for  sym-
 pathetic  intervention.  ]  shall  consider
 recommending  to  the  management  the
 making  of  some  ex-gratia  grant  to  the
 families  on  humanitarian  grounds,
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 भी  हुक्म  चन्द  कछवाय  (देवास)  :
 माननीय  मंत्री  जी  ने  बतलाया  कि  900
 आदमियों  ने  घेरा  ।  उस  से  पहले  उन  लोगों
 ने  ज्ञापन  दिया  ।  मैं  जानना  चाहता  हुं  कि
 उस  ज्ञापन  में  कौन  कौन  सी  शर्ते
 थीं  जिन्हें  मानने  में  मैनेजमेंट  ग्र समर्थ  था  ।
 क्या  यह  बात  सही  है  कि  जब  उन  लोगों  ने
 मिलने  के  लिये  कहा  तो  मैनेजमेन्ट  ने  साफ
 इनकार  कर  दिया  और  बहुत  बुरा  व्यवहार

 “करते  हुए  कड़े  शब्दों  में  कह  दिया  कि  वह
 मिलना  नहीं  चाहते  हैं  1
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 शी  त्रि०  ना०  सिह  :  माननीय  सदस्य  ने
 कड़े  शब्दोंकी  जो  बात  कही  उस  के  सम्बन्ध  में  मैं
 कहना  चाहता  हुं  कि  मेरे  पास  ऐसी  कोई  रिपोर्ट
 नहीं  आई  है  ।  लेकिन  मिलने  की  जो  आप
 बात  कहते  हैं,  उसका  कारण  यह  था  कि
 लेबर  लॉ  यह  कहता  है  कि  जो  शिकायतें  सारे

 मजदूरों  से  सम्बन्ध  रखती  हों  उन  के  सम्बन्ध
 में  हमें  रिक्ग्नाइज्ड  यूनियन  के  साथ  बात
 चीत  करनी  चाहिये  ।  इंडिविजुअल  केसेज
 के  बजाय  जो  रिकग्नाइज्ड  यूनियन  होती  हैं
 उनसे  ही  तमाम  मजदूरों  की  ओर  से  बात
 हो  सकती  है  ।  चूंकि  यह  कानूनी  मजबूरी  थी
 इस  लिये  ऐसा  किया  गया  ।

 भरी  हुकम  चन्द  कछवाय:  मैं  ने  पूछा
 था  कि  उन  लोगों  ने  जो  ज्ञापन  दिया  उस  में
 कौन  कौन  सी  बातें  उन्होंने  कही  थीं,  उन  के
 बारे  में  मंत्री  महोदय  ने  कुछ  नही  कहा  a  मैं
 उन  को  जानना  चाहता  हूं  ।

 शी  त्रि०  नाम  सिह  :  प्रभी  मेरे  औतास
 प्री  खबर  नहीं  पहुंची  हैं।  लेकिन
 जो  मालूम  है  वह  मैं  बतला  देता  हूं  :

 The  demands  included  annual  bonus
 for  ‘1964-65,  no  retrenchment  of  cons-
 truction  workers,  withdrawal  of  sus-
 pension  orders  on  their  followers  in
 the  steel  melting  shop  and  reinstate-
 ment  of  two  discharged  peons,  increas-
 ed  wages  and  DA,  common  cadre  for
 office  staff,  restoration  of  special  dis-
 ability  leave,  etc.
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 Shri  S.  M.  Banerjee:  It  is  quite  clear
 from  the  statement  of  the  hon.  Minister
 that  there  was  a  demonstration  or  a
 sort  cf  gherao  by  nearly  900  workers
 led  9.5  unrecognised  unions  ang  tne
 basis  for  the  General  Manager  for  not
 giving  a  patient  hearing  to  the  workers
 was  that  this  union  was  not  recognised.
 In  all  the  steel  plants  the  recognised
 unions  belong  to  INTUC  who  are  the
 stooges  of  the  Government  of  India;
 so,  naturally,  people  have  no  reliance
 on  that.  That  is  why  they  move  their
 matters  though  honourable  trade
 unions.  In  view  of  the  fact  that  the
 demands  of  the  workers  were  genuine
 and  the  General  Manager  deliberately
 and  mischievously  refused  to  meet
 them  on  the  basis  of  non-recognition
 of  union  and  since  firing  has  been  re-
 sorted  to  and  two  employees  have
 been  killed,  will  the  Minister  order  a
 judicial  inquiry  into  the  whole  affair
 inciuding  the  conduct  of  the  officials
 and  why  this  firing  had  been  resorted
 to?  When  I  talk  of  a  judicial  inquiry,
 it  is  for  two  purposes,  namely,  for  the
 affairs  that  have  taken  place  in  the
 steel  plant  itself  and  for  considering
 the  firing.

 Shri  T.  N.  Singh:  So  far  as  the  re-
 cognised  and  unrecognised  union  as-
 pect  is  concerned,  I  am  not  here  to
 judge  about  the  reliability  or  other-
 wise  of  this  or  that  union,  I  would
 not  enter  into  that  question.  As  re-
 gards  the  suggestion  that  interview
 was  mischievously  denied  by  the  Gene-
 ral  Manager,  I  think,  that  will  be  a
 wrong  conclusion  to  come  to.  The
 point  is  that  under  the  law,  as  it
 stands  today,  the  management  can
 only  talk  with  the  representatives  of
 recognised  unions.

 Shri  S.  M.  Banerjee:  You  are  talk-
 ing  to  everyone.  Why  should  the
 General  Manager  not  do  so?

 Shri  T.  N.  Singh:  The  hon.  Member
 is  fully  aware  of  the  law.  He  is  a
 very  experienced  trade  unionist  and
 he  knows  what  the  law  is  in  respect  of
 this.

 Shri  S.  M.  Banerjee:  It  is  discretion;
 there  is  no  law.
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 Shri  T.  N.  Singh:  As  regards  the
 question  of  judicial  inquiry,  so  far  as
 the  law  and  order  and  police  aspects
 are  concerned,  it  is  not  within  my  pur-
 view;  it  is  for  the  Bengal  Government
 to  take  a  decision  on  the  subject.  In
 regard  to  steel  plant  affairs,  I  cannot
 make  a  judgement  unless  things  are
 settled’'down;  then  I  can  make  up  my
 mind.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  The  Minister  is  speaking
 about  unrecognised  and_  recognised
 unions.  I  should  like  to  know  whether
 in  the  past  few  years  in  all  the  elec-
 tions  to  the  shop  committees,  work
 committees  etc.  in  the  factory,  the  so-
 called  recognised  union,  which  is  a
 prop  of  the  Government  and  the  mana-
 gement,  representatives  had  been
 crushed,  routed  and  defeated,  and
 that  they  do  not  at  all  enjoy  the  con-
 fidence  of  the  vast  majority  of  the
 workers?  Is  he  aware  of  this  and,  if
 so,  may  I  know  what  concrete  steps  are
 being  taken  by  his  Ministry  to  see  that
 representative  unions  are  taken  into
 confidence  by  them  and  that  they  do
 not  stand  on  the  basis  of  what  is  legal
 technicality  and  all  that?  Actually.
 the  Government  is  responsible  for  all
 this  trouble  because  you  do  not  have
 the  unions  in  which  labour  represen-
 tatives  have  confidence.

 Shri  T.  N.  Singh:  The  Government
 do  not  have  unions  of  their  own  as
 such.  As  regards  the  question  raised
 by  the  hon.  Member,  |  have  also  heard
 of  such  a  version  and  I  myself,  per-
 somally,  have  asked  the  Labour  Mini-
 ster  there  to  look  into  the  matter.  I
 am  sure  he  will  be  looking  into  it.

 Shri  Daji:  I  am  a  lawyer  of  20  years’
 standing  and  a  trade  union  lawyer  and
 I  know  of  no  law  on  the  statute  book
 which  prevents  the  Manager  from
 meeting  a  deputation  of  unions.  Will
 the  Minister,  because  he  is  misdirecting
 the  House,  tell  us  as  to  what  law  he
 is  referring  to  which  prevents  the
 Manager  from  meeting  his  own  em-
 ployees?  Since  such  incidents  are
 occuring  again  and  again  in  public
 sector  undertakings,  why  does  not  the
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 Government  accept  the  Dhebarbhai’s
 Report  and  enforce  recognition  by
 ballot  in  all  the  public  sector  undertak-
 ings?

 Shri  T.  N.  Singh:  Not  being  a  law-
 yer  of  20  years’  standing,  I  do  not  wish
 to  cross  swords  with  the  lawyer  Mem- ber.  What  I  have  been  informed  by
 tegal  advisers  is....

 Shri  Daji:  What  is  the  law?  (Inter-
 ruption).

 श्री  हुकन  चन्द  कछवाय  :  आप  से  जो
 कह  दिया  जाता  है,  वही  आप  वाला  देते  हैं
 आप  को  कोई  जानकारी  नहीं  है  ।

 Shri  T.  N.  Singh:  I  have  stated  the
 position  as  advised  by  my  legal]  advi-
 sers.  But  I  will  put  that  question  to
 them.

 Shri  K.  N.  Pande:  Is  it  a  fact  that
 no  union  is  recognised  under  a  law
 and  that  the  unions  are  recognised
 only  under  the  code  of  discipline
 where  they  have  to  show.  by  their
 work  that  fhey  do  not  indulge  in  vio-
 ience  and  all  sorts  of  bundks  and
 gheraos.  If  this  thing  continues,  will
 the  Minister  consider  over  this  aspect
 whether  those  unions  which  do  not  be-
 lieve  in  constructive  work  but  believe
 in  no  work  should  ever  be  recogr:iscd?
 (Interruptions).

 Shri  T.  N.  Singh:  I  have  noted  it.

 Shri  Daji:  If  Managers  don’t  speak
 to  their  employees,  don’t  mect  thcir
 employees,  there  wil]  be  more  gheraos.

 Shri  S.  M.  Banerjee:  There  will  be
 more  gheraos.

 श्री  हुकम  चन्द  कछवाय  :  चोरों  की

 जमात को  मान्यता  मिलती  है  ।

 Mr.  Chairman:  Order,  order.  We
 now  take  up  the  Half-an-Hour  Dis-
 cussion.  Shri  Madhu  Limaye.  ,
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 7.20  hrs,
 *ISSUE  OF  TICKETS  BY  AIR
 INDIA  WITHOUT  “pr  FORMS

 ot  wa  लिमये  (मेगेर)  :  सभापति,
 महोदय,  कुछ झसें  से  सदन  के  सामने  यह  मामला
 है  ।  मुझे  बातें  तो  बहुत  करनी  हैं  लेकिन  मैं
 केवल  चार  मुद्दों  पर  बोलने  वाला  हूं  ।  सब  से
 पहला  मामला  पी  फार्म  के  बारे  में  है
 जिस  के  बारे  में  इसी  सत्र  में  सवाल  पूछा
 गया  था  ।  मेरा  और  श्री  दाजी  का  सवाल  था  1
 हाजी  साहब  सदन  में  नहीं  थे  तव  मंत्री  जी  ने
 जो  जवाब  दिया  था  उस  में  और  जो  मेरी
 जानकारी  है  उस  में  काफी  अन्तर  है  a  समय
 बचाने  के  लिये  मैं  ने  स्पीकर  साहब  को  जो

 चिट्ठी  लिखी  है  उस  में  से  ही  एक  अच्छा
 पढ़ना  चाहता  हूं

 “When  the  Minister  was  per-
 sistently  asked  about  the  break-
 up  of  the  3l7  cases  which  have
 been  reported,  the  Minister  gave
 the  following  figures: —

 90  are  exempted,  categories;  45
 had  regular  ‘P’  form  clearances;
 55  have  been  found  not  to  have
 regular  ‘P’  form  clearances;  the
 remaining  30  cases  are  being
 investigated  by  the  Enforcement
 Directorate.”

 May  I  point  out  that  the  Secretary
 of  the  Civil  Aviation  Ministry,  in  his
 teply  dated  the  9th  June,  1966,  to  my
 letter  has  informed  me  as  under?

 “As  far  as  ‘P’  form  cases  are
 concerned  out  of  the  305  cases
 mentioned,  more  than  one-third
 have  been  found  to  be  covered
 actually  by  ‘P’  forms  or  were  in
 respect  of  travel  which  did  not
 require  the  issue  of  ‘P’  forms.
 In  almost  similar  number  of
 cases,  onquiries  have  shown
 certain  elements  of  doubts  or  dif-
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 ficulties  in  establishing  the
 charge.  It  is  likely  that  in  about
 40  to  50  cases,  further  investi-
 gations  will  show  the  existence
 of  a  prima  facie  case  and  steps
 are  being  taken  to  pursue  them
 from  this  point  of  view  and  to
 take  appropriate  .action.”

 अब  दोनों  में  फक॑  यह  ग्रा  गया  है  कि  यह
 कह  रहे  थे  कि  जांच  हो  रही  है  और
 सिविल  एविएशन  के  सचिव  कहते  हैं  कि
 जांच  होने  के  वाद  कुछ  शक  और  कुछ
 दिक्कत  पैदा  हो  गई  है  ।  मैं  चाहता  हूं  कि
 मंत्री  महोदय  इस  बात  की  रुपए  करें  कि  यह
 दिक्कत  और  अड़चन  क्या  है  ?  नया  यह  वात
 सही  नहीं  है  कि  इस  से  सम्बन्धित  जितने
 कागजात  हैं  उन  को  खत्म  किया  गया  है  जानबूझ
 कर  और  इसलिए  सरकार  का  जो  जांच
 विभाग  है  उन  को  जांच  करने  में  तकलीफ
 हो  रही  है  ?  उसी  तरह  जो  एनफोसंमेट
 डायरेक्टोरेट  है  उस  के  अधिकार  बहुत  सीमित
 हैं।  एक  तो  जितने  रुपये  में  पैसे  दिये  गये  हैं  उन
 मामलों  में  वह  कुछ  नहीं  कर  सकता  है  और
 जहां  विदेशी  मुद्रा  का  सवाल  आता  है  उस  में
 वह  कर  रास्ता  है  ।  मैं.  जानना  चाहता  हूं  कि
 मंत्री  महोदय  ने  यह  सी०  बी०  आई०
 के  हाथ  में  मामला  क्यों  नहीं  दिया  ताकि  जो
 दस्तावेज  हैं  उन  को  वह  कब्ज  में  ल ेसकता  और
 जो  रुपये  के  मामले  हैं  बारे  में  भी  वह
 तहकीकात  कर  सकता  ?  मैं  चाहता  हूं  कि  इसका
 वह  जरा  सफाई  करें  और  इस  को  सदन  को
 बतायें  ।  वह  इस  को  छिपाये  व्हा  कि  असली
 बात  क्‍या  है  ?  दस्तावेजों  को  जानबूझ  कर
 नष्ट  किया  गया.है  या  नहीं  ?

 अब मैं  दूसरे  मामले  पर  आता  हूँ  और
 वह  उप्पल  साहब  का  मामला  है  जिस  के  बारे
 में  फोटो  स्टेट  मैं  ने  सदन  के  सामने  रखा  था
 और  मैं  ने यह  इल्जाम  लगाया  था  कि  उप्पल
 साहब  को  आप  के  एयर  इंडिया  के  बड़े  अधि-
 कारियों  ने  कहा  कि  आप  साहब  फंस  रहे  हैं,
 ग्रुप  इस्तीफा  दे  दीजिये  और  क्सी  निजी

 *Half-an-Hour  Discussion.
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 [श्री  मधु  लिमये]
 कम्पनी  में  नौकरी  कीजिये  ताकि  जो

 अनुशा  सन  की  कारवाही  है  वह  आप  के  खिलाफ
 ले  करनी  पड़े  ।  श्री  संजीव  रेड्डी  साहब  के  लिए
 मैं  यह  अंग्रेजी  में  कह  देना  चाहता  हूं  कि
 कारपोरेशन  की  जो  “डिसिप्लिनरी  जरूरी-
 डिस्कशन”  है  उस  से  भागने  के  लिए  क्या  उस  को
 कहा  गया  कि  इस्तीफा  दे  दो  ?  क्या  एक  निजी
 कम्पनी  में  उन  को  नौकरी  दिलवाई  गई  है  ?
 पी०  To  सी०  की  पचासवीं  रिपोर्ट  के  पृष्ठ
 05  की  ओर  मैं  आप  का  ध्यान  खींचूंगा  ।

 इस  के  पहले  एक  बात  हमें  याद  रखनी  है  कि
 इस  में  एक  पत्र  है  फ्राम  युवक  सिन्सिग्नरर्ल।  एस०
 भूतलिगम,  आई०  सी०  एस०  टू  माई  डीयर
 बम,  भाई  सं1०.  एप०  |  एक  ही  इस.का
 वाक्य  मैं  पड़ता  हूं  ।

 ‘I  think  you  could  also  indi-
 cate  to  a  few  select  firms  the
 procedure  outlined  above.”

 इस  का  क्या  नतीजा  होता  है  ?  एक  नतीजा
 यह  होता  है  कि आयात  और  निर्यात  सम्बन्धी
 ये  जो  जितने  परवाने  हैं,  परमिट  हैं,  लाइसेंस  हैं,
 कुछ  घूसखोरी  से  और  कुछ  बेईमानी  कर  के
 पा  लिये  जायें  तो  उस  में  कोई  एंटरप्राइज
 की,  उद्योगशीलता  की,  एंटरप्रेन्योरिशिप  की
 बात  नहीं  होती  है।  क्या  नतीजा  होता  है  -  एक
 ही  वाक्य  आप  देख  लें  यह  पृष्ठ  55
 पर  है  :

 “Asked  whether  the  biggest
 transactions  were  entered  into
 with  Messrs  Amin  Chand  Pyare-
 Jal  group  of  firms,  he  replied  in
 the  affiramative  and  stated  that
 their  share,  which  was  9%  in  im-
 ports  and  12%  in  exports  of  steel
 m  959  increased  to  59%  and
 60%  respectivly,  in  1960.”

 वित्त  मंत्री  जी  बेठ  हुए  हैं  मुक्त  इसकी  बड़ी  खुशी
 है  ।  इस  वक्‍त  हमारी  अर्थ  व्यवस्था  की
 स्थिति  बहुत  खराब  है  ।  अब  जो  निजी  क्षेत्र
 आर  सरकारी  क्षेत्र  है, समाजवाद  और  पूंजीवाद
 हैं  उनका  जो  झगड़ा  है  उसको  आप  एक  मिनट
 के  लिए  छोड  दें  -  अगर  स्पर्धा  क ेऊपर  आधारित
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 जो  पूंजीवाद  है  उसी  को  आप  चलायें--फी ली
 कम्पीटीटिव  इकोनोमी--तो  उस  में  जो  उद्योग-
 शीलता  है,  पैदावार  बढ़ाने  की  तबीयत  है  उसको
 बढ़ावा  मिलेगा  ।  लेकिन  क्या  यह  पूंजीवाद
 है  या  समाजवाद  है  कि  श्राप  चार  सौ  बीसी
 करके  परमिट  और  लाइसेंस  ले  लेते  हैं  शौर
 एक  साल  में  जिन  का  नो  प्रतिशत  आयात
 में  और  बारह  फी  सर्द  निर्यात  में  हिस्सा  हैं
 ह  59  परसेंट  और  60  परसेन्ट हो  जाता  है  1
 यह  लोगों  को  आप  इंस टिव  दे  रहे  हैं?  इसको

 क्या  आप  उद्योगशीलता  कहते  हैं  :

 Mr.  Chairman:  The  hon.  Member
 will  address  me  and  not  “Aap”.

 श्री  मघ  लिमये
 आप  से  ही  होता  हैं।

 ग्रा पका  मतलब

 उप्पल  साहब  सरकारी  क्षेत्र  से  हट
 कर  निजी  कम्पनी  में  नौकर  हो  गए  ।  पी०  To
 सी०  ने  यह  जो  बईमानी  बिजनेस  या  किस-
 आने  बिजनेस  और  भ्रष्ट  सरकार  या
 नौकरशाही  दोनों  का  जो  गठबन्धन  हैं  उसके

 नतीजों  की  ओर  ध्यान  दिलाया  है  05  पृष्ठ  पर
 एक  ही  वाक्य  मैं  पढ़ता  हुं  :

 “Further  many  officers  of  the
 controller’;  office  have  after  re-
 tirement,  retrenchment,  resigna-
 tion,  or  dismissal  found  employ-
 ment  in  one  or  other  private
 firms  including  those  in  this
 group......  oe

 —that  is,  the  Aminchand  Pyure-
 lal  Group—

 dealing  with
 export  of  steel.”

 import-

 मैं  समझता  हूं  कि  आपकी  समझ  में  भरा  गया  होगा
 कि  मैं  किस  ओर  इशारा  कर  रहा  हूं  7  सरकारी
 नौकरी  में  बेईमानी  करने  वाले  जो  लोग

 निकाले  जाते  हैं  या  जो  खुद  निकल  जाते  हैं
 उनको  निजी  क्षेत्र  स्वागत  कहने  के  लिये
 तैयार  बैठा  रहता  है  |  यह  एक  बुनियादी
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 मामला  है  ।  मैं  चाहता  हूं  कि  इसको  श्री
 रेड्डी  साहव  ठीक  तरह  से  देख  लें।

 ग्रह  यह  भूतपूर्व  जनरल  मैनेजर  का
 मामला  उठा  था  ।  तारीख  मुझे  ठीक  ठीक
 याद  नहीं  है  लेकिन  मैंने  खुद  इसको  शायद  8
 मार्च  को  उठाया  था  |  यह  बख्शी  के  लड़के  का
 मामला  नहीं  था  |  मुझे  खुशी  है  अगर  सचमुच
 आपने  वी  ०  आर०  पटेल  साहव  को  सज़ा  देने  के
 लिए  वहां  से  निकाल  दिया  है  और  इसके  लिये  मैं
 ग्राहको  बधाई  भी  देता  हूं  ।  लेकिन  झगर
 उनको  बचाने  के  लिए  आपने  ऐसा  किया  है  तो
 मैं  अपनी  बधाई  वापिस  लेता  हूं  क्योंकि  उनके
 खिलाफ  और  ज्यादा  कड़ी  कार्रवाई  होनी
 चाहिये  वह  बहुत  रो  रहे  हैं  यह  मैंने  सुना  है  |
 इसलिये  कि  उनको  एयर  इंडिया  इंटरनेशनल
 से  हटा  दिया  गया  है।  एक  सवाल  जब  मैंने
 पूछा  था  तव  दो  कालम  छपा  था  टाइम्स  आफ
 इंडिया  में  लेकिन  अरब  की  बार  जब  मेने  सवाल
 पूछा  तो  ब्रिलकुल  नहीं  छपा ।  इसका  कारण
 यह  है  कि  एयर  इंडिया  के  उसको  इश्तहार
 मिलते  हैं  ।  मैं  पत्रकारों  के खिलाफ  नहीं  बोल
 रहा  हूं।  सत्ता  का  इरुपयोग  कैसे  होता  हे

 यह  मैं  बता  रहा  हूं  ।  उनको  बड़े  बड़े  इश्तहार
 मिलते  हैं  ।  आखिरकार  अखबार  वाले  भी
 क्या  करे  ।  उनको  जिन्दा  तो  रहना  होता  है  ।
 लेकिन  आप  इस  बात  का  खाल  करें  और
 राज  की  जो  बहस  है  उस  में  हमारी  बात  भी
 और  आपकी  वात  भी  रानी  चाहिये  ।  पी०
 झाई०  बी०  जो  रहता  है  उसको  दोनों
 की  बात  लाने  का  कोशिश  करने।
 चाहिये  |  मैं  यह  नहीं  कहता  हूं  कि
 आ्रापकी  बात  न  छपे  -  आपकी  भी  छों  और
 हमारी  भी  ।  दोनों  को  छपनी  चाहिये  |  अखबार
 वालों  को  आप  विज्ञापन  देते  हैं।  इसलिए
 ऐसा  न  हो  कि  हमारी  बात  न  छपे  और  आपकी
 छप  जाये  ।  कम  से  कम  इसके  बारे  में  आप  ज़रा
 कोशिश  करें  ।

 बी०  आर०  पटेल  साहब  का  मामला
 बहुत  पुराना  है।  22  फरवरी  को  यह  उठा
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 था  1  मुझे  खुशी  2  कि  वित्त  मंत्री  यहां  बैठे  हुए
 हैं  1  मैं  ऐसे  ही  किसी  मामले  को  यहां  नहीं
 उठाता  हुं  ।  बहुत  लिखा  पढ़ी  करने  के  बाद
 ही  उठाता  हूं  ।  मामला  जब  पक  जाता  हूँ
 और  कोई  नतीजा  नहीं  निकलता  है  तब  में
 उस  मामले  ो  सदन  में  उठाता  हूँ  I  feat
 नोटिस  के  भी  नहीं  उठाता  हूं  ।

 में  इस  पत्र  से  एक  अनुच्छेद  ही  पढ़ता
 ह

 “it  is  necessary  that  some
 special  Central  Government  agen-
 cy  is  entrusted  with  the  task  of
 probing  the  travels  of  Air  India
 International  General  Managers’
 non-dependent  relatives....

 श्री  हवा  ना०  तिवारी  (गोपालगंज)  :
 किस  का  पत्र  है  ?

 श्री  मनु  लिमये  :  यह  वित्तमंत्रो  साहब
 को  मैंने  लिखा  है  -  इस  में  नान  डिपेडेंट  रेलेटिब्स
 का  जिक्र  है।  मतलब  मेरा  लड़के  से  है  मैंने  जरा
 ठीक  भाषा  में  लिखा  है  कि  वह  जांच  करे  1
 लेकिन  वह  इसको  कर  नहीं  रहे  हैं  ।  इसलिए
 मुझे  यहां  कहना  पड़  रहा  है  |

 “One  of  these  relatves  happens
 to  be  a  senior  executive  of  the
 Indian  Oil  Corporation  and  had
 gone  abroad  posing  as  an  invitee
 of  a  pharmaceutical  firm.  This
 gentleman  never  haq  in  the  past
 any  connection  with  the  pharma-
 ceutical  industry.  How  is  it  then
 that  the  Reserve  Bank  approved
 his  journey  on  such  a_  mission?
 I  suspect  that  this  was  done  be-
 cause  the  person  happened  to  be
 a  relative  of  the  Air  India  Inter-
 national  boss.”

 इस  में  इन  लोगों  कि  बहुत  सी  गंदी  बाते  भी
 हैं  ।  मैं  उनको  यहां  नहीं  कहुंगा  ।  अगर  ग्रुप
 सी०बी०आई०  से  जांच  करवायेंगे  तो  मुझ  से
 जरूर  इत्तिला  ले  लें।

 एक  कौर  मामला  विदेशी  मुद्रा  का
 इससे  सम्बन्धित  है  यह  असैनिक  उड्डयन
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 [at  सत्र  लिमये]
 सेवाओं  के  सैक्रेटरी  को  लिखा  हुआ  पत्र  है,  27
 से  का  जिस  की  चर्चा  यहां  पर  हुई  थी  ।  29
 मार्च  का  यह  खत  है  -  इनका  छठवां  हिस्सा
 फिनलांटिक  चार्टर  नाम  की  एक  अमरीकी
 कम्पनी  के  हवाई  जहाज़  के  बारे  में  है  1

 वह  हवाई  जहाज  मद्रास  में  आया  था  और
 विदेशी  मुद्र।  में  पैसा  दिया  गया  ग

 इस  मामले  रो  भी  मैं  पता  हूं  :

 “This  matter  refers  to  handling
 of  Messrs.  Finlantic  Charter.  A
 sum  of  Rs.  900  (In  U.S.  dollars
 89)  was  collected  for  this  char-
 ter  flight  from  g  foreign  operator
 by  the  airport  manager  of  the
 A...  at  Madras,  Mr,  Sheorey  three
 or  four  years  ago.  The  amount
 was  handed  over  to  the  exchange
 by  this  gentleman  all  right.  But,
 however,  when  Major  Srinivasan,
 manager,  Madras,  saw  these
 dollar  bills  on  the  cashier’s  table,
 he  greedily  took  them  away  and
 paid  this  amount  in  Indian  cur-
 rency  by  way  of  a  cheque  or  in
 cash.  Since  the  original  receipt
 mentioned  payment  in  dollars
 made  by  the  American  Captain
 Engelbercht  the  manager  asked
 the  staff  to  make  out  a  duplicate
 receipt  in  rupees.  This  is  a  fact
 which  can  be  easily  checkeq  by
 any  investigating  agency  or  an
 inquiry  committee  empowered  to
 do  so.”

 “Now,  I  ask,  whether  there  is
 a  rule  to  the  effect  that  payment
 cannot  be  accepted  in  Indian  cur-
 rency  from  foreign  operators,
 whether  under  the  exchange  laws
 and  regulations  in  force  in  India,
 no  foreigner  can  bring  in  Indian
 rupees,  anq  whether  he  must
 make  payment  in  foreign  currency
 only.  I  understand  thafthe  dollar
 bills  illegally  collected  by  this
 Major  were  later  on  smuggleg  to
 New  York”,

 दूसरी  बातें  जो  इन  दूसरे  बन्दे  काम
 हैं,  मैं  इस  वक्‍त  नहीं  पसीना  चाहता  हूं  ।
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 मैंने  जो  सीबी  सी  बात  पूछी  थी  कि  जो
 डालर  बिल्स  आए  थे,  क्या  उन  को  जेब  में
 डाला  गया  था  या  नहीं  उम्र  का  जवाब  ही  नहीं
 देया  गया  है।  कहा  गया  है  कि

 उस  वक्‍त  कानून  यानी  भुगतान  में

 लूप होल  था,  और  स्त्री  में  पेमेंट
 किया  OAT  सकता  था  मान  लीजिए  कि  वह
 लूपहोल  था,  लेकिन  मेरा  सवाल  वह  नहीं  है  |
 सवाल  यह  है  कि  क्या  यह  बात  डाक  है  या
 नहीं  कि  डालने  में  पेमेंट  किया  गत  और
 जब  मेजर  श्री  निवासन  ने  कैश्यिर  के  टेबल
 पर.  इलाज  को  देखा,  तो  उन  की  आंखें
 ललचाई  और  उन्होंने  प्त  को  जेब  में  डाल
 लिया  और  स्टाफ  को  रोज़  में  एक  डुप्लीकेट
 रिसीट  बनाने  के  लिए  कहां  ।  पब्लिक  अंडर-
 टेकी  कमेटी  के  चेयरमन  बैठे  हुए  हैं  ।
 वह  हमारी  तरफ  भी  कुछ  इनायत  की  नजर
 रखें  अर  कभी  कभी  हमें  बुला  लिया  करें  7
 हम  सब  बातें  उन  के  सामने  रखें  |

 शंकर  साहब  का  यह  जवाब  कराया  है  :
 “Regarding  Finlantic  ‘charter,

 the  handling  charges  for  the
 charters  were  received  hy  the
 Madras  Air  India  representative
 in  December,  1962.  This  was  in
 accord  with  the  practice  that  was
 prevalent  at  the  time  in  cases  of
 exchange  charter  operator.  Cor-
 rective  action  has  since  been  taken
 and  handling  charges  are  being
 recovered  only  in  foreign  cur-
 rency”.

 इसका  मतलब  यह  हुआ  कि  उस  वक्‍त  कानून
 में  कोई  खामी  थी  जिस  की  बदौलत  विदेशी  मुद्रा
 में  देना  ज़रूरी  नहीं  था,  रूपी  में  भी  दिया
 जा  सकता  था  ।  लेकिन  मेरा  वह  सवाल
 नहीं  है।  उस  कमी  को  दूर  करने  के  बारे  में  जो
 आश्वासन  दिया  गया  है,  अगर  वह  सही  हैं  तो
 में  उस  का  स्वागत  करता  हूं  ।  मेरा  सवाल  यह
 है  कि  क्या  यह  सही  नहीं  है  कि  चूंकि  उस  वक्‍त
 कानून  में  खामी  थी,  इस  लिए  उस  का  इस्तेमाल
 कर  के  अमरीकी  साहब  ने  जो  डालर्ज  दिये  थे
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 उनका  मेजर  श्रीनिवास  सन  ने  जेब  में  डाल  लिया  ।
 जहां  तक  कानून  को  खामी  का  सम्बन्ध  है
 उस  को  अगर  ये  बड़े  बड़  लोग  नहीं  जानेंगे  तो
 कौन  जानेगा  ?  उस  का  इस्तेमाल  कर  के
 रूपी  में  इलाके  रिसीट  दें  दी  गई  वित्त
 मंत्री  इस  बात  की  गई  करें  कि  एनफोर्समेंट
 ब्रोकर  सी०  बी०  ग्राम  के  अधिकार  क्‍या  हैं  1
 क्या  वे  मुकदमा  भी  सकते  हैं  या

 हाल  हैं की  आरबिट्रेशन  कहते

 चूक  मेरा।  बात  का  साफ  जवाब  शंकर
 साहब  ने  नहीं  दिया  है,  इसलिए  मैं  मंत्री  साहब
 से  सीध।  जवाब  चाहता  हूँ  ।  अपने  पत्र  के
 अनुच्छेद  में  मैंने  जो  कु  छ  कहा  है  मुझे  कां
 जवाब  चाहिए  ।  मैं  इस  तरह  को  टाल-वोल
 वाली  नीति  पसन्द  नहीं  करता  हूं  ।  हैं  मंत्रों
 महोदय  से  विनोद  करूंगा  कि  अगर  वह  गराज
 उत्तर  नहीं  दे  सकते  £.  ते  बह  बाद  इसका
 उत्तर  दे  दें  -  मुझ  कोई  जल्‍दी  नहीं  है

 केवल  यह  है  कि  सत्य  बाहर  प्राण  ।

 Shri  Harish  Chandra  Mathur
 (Ja‘ore):  Air  India  is  in  internati-nal
 competition  and  hag  always  enjoyed
 a  very  enviable  reputation.  As  a
 matter  of  fact,  it  is  not  individuals
 with  whom  we  are  concerned;  we  are
 very  much  concerned  about  the  re-
 putation  of  Air  India  which  is  in  in-
 ternational  competition.

 There  is  a  considerable  amount  of
 scandal  which  hangs  about  the  “P”
 forms.  Why  it  is  that  the  Air  India
 International  comes  into  the  play,  I
 do  not  understand.  If  there  are  any
 loopholes,  may  I  know  whether  Air
 India  has  taken  any  interest  to  see
 that  those  loopholes  are  plugged,  and
 whether  your  Ministry  hag  looked  into
 this  matter?  Your  Enforcement
 Branch  may  be  blamed,  anybody  may
 be  blamed,  but  can  you  take  any
 steps  to  see  that  Air  India  which  is
 in  international  competition  is  not
 brought  into  these  dirty  deals,  and  if
 Air  India  has  to  do  anything  with
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 these  “P”  forms,  will  you  please  let
 us  know  what  steps  you  have  taken
 to  see  that  it  does  not  get  mixed  up
 with  these  scandles?

 i888  (SAKA)

 Shri  Daji  (Indors):  I  will  recall
 for  the  benefit  of  the  House  ang  the
 Minister  that  the  Committee  on  Pub-
 jie  Undertakings,  about  a  year  back,
 may  be  more  than  a  year  back,  in
 its  report  itsclf  had  drawn  the  atten-
 tion  of  the  Government  to  the  mis-
 use  by  Air  India  of  “P”  forms.  T
 would  like  to  know  whether  the  Gov-
 ernment  has  enquired  inty  the  alle-
 gations  and  findings  of  the  Commit-
 tec,  and  if  so,  how  is  it  that  the  Gov-
 ernment  has  not  yet  sent  a  reply  to
 the  Committee  or  the  House

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  You  mean  the  Committee  on
 Public  Undertakings?

 Shri  Daji:  We  have  mace  a  repo.t
 and  we  have  found  that  these  “P”
 forms  are  being  misused.  May  I
 know  if  the  Government  has  made  an
 enquiry,  and  if  so.  whai  is  the  result
 of  this  enquiry?

 श्री  हुकम  चन्द  कछव्राद  (देवास)
 दया  यह  सही  है  कि  बख्शी  साहव  के  मामले

 उप्पल  साहब  गवाही  देने  के  लिए  नहीं  are.
 उन  को  बुलाया  गया  ,  तो  उन्होंने  कहा  कि  में
 गवाही  नहीं  देता  चाहता  हूं  मैं  सामने  नहीं  जाना
 चाहता  हूं;  अगर  हां  तो  क्या  सरकार  इस  बारे
 में  न्यायिक  जांच  करवायेगी  ?

 जिन  अफसरों  पर  कुछ  आरोप  थे,  उस
 आरोपों  को  धोने  के  लिए उन  को  एयरइंडिया  से
 हटा  कर  प्राइवेट  सर्विस  में  लगा  दिया  गया  |  क्या
 सरकार  इस  बात  का  ध्यान  रखा!  कि  जरगर
 किसी  अफसर  के  खिलाफ  कुछ  आरोप  हैं,  तो
 जब  तक  उस  का  केस  चलता  है  और  पूरे
 तथ्य  सामने  नहीं  आते  हैं,  तव  तक  उस  को  किसी
 ग्रन्थ  जगह  नौकरी  करने  की  ग्र नुम ति  नहीं  दी
 जायेगी  ?

 Shri  Sanjiva  Reddy:  I  am  glad  inis
 opportunity  is  given,  and  I  must  thank
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 {Shri  Sanjiva  Reddy]
 Mr.  Limaye  for  bringing  this  before
 the  House,  and  through  the  House
 before  the  public.

 There  is  nothing  hush-fiush  in  this
 business.  As  my  hon,  frined  Mr.
 Mathur  put  it,  we  should  all  be  care-
 ful  to  see  that  the  reputation  of  Air
 india  is  not  sullied.  If  there  is  a
 mistake,  some  irregularities  committed
 by  one  or  two  officials,  I  am  one  with
 the  leaders  of  the  opposition  that  we
 shoulq  take  note  and  see  that  they
 are  punished.  Nobody  is  anxious  to
 SaVe  a  person  who  is  guilty,  but  be-
 fore  a  man  is  found  guilty,  if  we  be-
 gin  condemning  him,  it  will  be  un-
 fortunate.

 I  have  got  all  the  information  at
 my  disposal  about  Mr.  B.  R.  Patel.
 Last  time  I  thought  the  hon:  Member,
 Mr.  Limaye,  was  actually  referring  to
 Mr.  Bakshi,  but  then  I  could”  catch
 later  on  that  he  was  trying  to  get
 information  about  Mr.  8.  R.  Patcl.
 Even  before  that  I  had  enquired  into
 the  case,  and  now  I  have  full  infor-
 mation  before  me.  If  was  enquired
 into.  Neither  did  he  go  without  a
 “P”  form,  nor  his  sons.  This  is  the
 information  I  have  got  again  verified.

 The  position  was  this.  He  and  his
 wife  were  allowed  to  travel  and  they
 had  the  “P”  forms.  But  Tater  on  they
 decided  that  they  could  not  go.  “P”
 forms  were  secured  in  the  name  of
 his  son  and  daughter-in-law;  they
 travelled  no  doubt;  and  the  other  son
 travelled  some  time  ago.  All  this
 happened  years  ago.  He  went  at  his
 own  cost.  One  son  and  daughter-in
 -law  went  at  the  invitation  of
 Lufthansa,  and  they  had  “P”  forms
 in  their  own  names;  they  did  not
 borrow  the  “P”  forms  of  their  father
 and  mother.

 Shri  Madhu  Limaye:  That  was  not
 my  point,

 Shri  Sanjiva  Reddy:  What  is
 point?  I  would  like  to  know.

 your
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 श्री  सच  लिमये  :  मैंने  कहा  था  कि
 यह  साहब  'फार्मास्यूटिकल  फराज  की  कांफरेंस  में
 इन् वाइटी  बन  कर  चले  गए  ज़ोर  इस  के  घार
 पर  रिजर्व  बैक  से  पी  फार्म  लिया  ।

 He  made  a_misrépresentation  to
 the  Reserve  Bank.  He  had  nothing  to
 do  with  the  pharmaceutical  industry.

 Shri  Sanjiva  Reddy:  He  did  not  go
 in  the  Air  India  plane  at  all.  Once
 he  went  at  his  own  cost,  I  do  not
 know  for  what  business,  pharmaceuti-
 cal  conference  or  something.  The
 second  son  and  daughter-in-law  went
 in  Lufthansa;  they  had  their  own  “P”
 forms.  J  am  stating  a  fact;  if  the
 information  I  am  giving  is  wrong,  I
 am  willing  to  be  corrected.  You
 should  not  throw  mug  against  officers
 unless  they  are  found  guilty.  No-
 body  is  anxious  to  save  them  but  at
 the  same  time  we  will  have  to  pro-
 tect  them  also.

 Shri  Daji:  The  question  is  missed.
 When  did  not  belong  to  the  line,  why
 did  the  Reserve  Bank  of  India  allow
 him  to  have  “P”  form?......  (Inter-
 ruptions.)

 श्री  मधु  लिम प्रे  :  वित्त  मंत्री  उस  का
 जवाब  दें  ।

 Shri  Sanjiva  Reddy:  I  did  not  know
 about  the  conference  and  all  that.  I
 am  particular  only  about  this:  the
 father,  the  General  Manager  was  not
 directly  responsibie.  Which  confer-
 ence  he  attended  and  so  on  is  some
 other  thing.  The  Enforcement  Direc-
 torate  has  foung  that  55  people  tra-
 velled  without  “P”  forms.  I  agreed
 to  place  the  list  on  the  Table.  Here
 is  the  list  and  if  you  permit  me  I  will
 Place  it.  [Placed  in  Library,  see  No.
 LT-6698/66].  If  somebody  commits  a
 crime,  why  hide  it?

 Shri  D.  C.  Sharma  (Gurdaspur):
 If  you  place  the  list  on  the  Table,
 the  address  also  should  be  given
 there,
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 Shri  Sanjiva  Reddy:  I  have  abso-
 lutely  no  objection  to  place  this  list.
 If  the  Leaders  of  the  opposition  knows
 anything  more,  I  shal’  get  that  in-
 formation  also.  Whiie  answering  the
 quesiion,  I  had  assured  them  that  I
 will  place  on  the  Table  of  the  House.
 Here  is  the  list  and  I  am  placing  it
 on  the  Table.

 Mr.  Chrirman:  Al’  right;  you  m3y
 place  it  on  the  Table.

 Shri  Sanjiva  Reddy:  If  they  have
 any  information,  I  woulg  like  to  know
 and  take  further  action.  Uppal’s  case
 is  there  and  some  irregularities  are
 being  looked  into;  by  the  Enforce-
 ment  Directorate.  The  Air  India  will
 natural'y  take  action.  He  is  still  in
 service.  My  friend  mentioned  about
 two  or  three  officers  resigning  and
 sz°uring  jobs  in  th?  private  sector.
 The  legal  advice  is  there;  the  law
 department  has  examined  this  case.
 Waen  they  resign,  -here  is  no  cption

 ihe  ccrovration  There  is  clause
 in  the  agreement  that  the  corporaticn
 ean  send  away  an  employee  with  one
 month’s  notice  and  the  employee  ४8०
 can  resign  ang  walk  out  after  a
 monih’s  notice;  it  is  reciprocal,  both
 ways.  When  they  resign,  you  cannot
 compel  them.  But  if  you  find  them
 guilty  of  certain  criminal  irregulari-
 ties.  you  can  certainly  take  aetion
 against  them  even  if  they  had  resign-
 ed  and  gone  to  private  sector.

 क्री  मु  लिमये  :  फोटो  स्टेट  रखा  गया
 है,  उस  पर  एक्शन  लीजिए  कप  ।

 Shri  Sanjiva  Reddy:  That  is  what
 exactly  I  am  saying.  Nothing  pre-
 vents  the  Enforcement  Directorate
 from  taking  action.  It  is  not  that  they
 are  completely  free.  It  is  still  under
 enquiry  by  the  Directorate  and  I  am
 sure  some  action  will  be  taken,

 श्री  हुकम  चन्द  कछवाय  :  जब  तक
 निपटारा  नहीं  होता  तब  तक  वह  सर्विस  नहीं
 कर  सकते  |

 श्री  संजीव  रेड्डी  :  सर्विस  में  नहीं  हों
 तो  भी  इन्क्वायरी  कर  सकते  हैं  t
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 There  is  absolutely  no  difficulty.
 Even  if  not  in  service,  fhe  enquiry
 wil  continue.  I  do  not  want  to  read
 ihe  rule  although  I  have  it  before  me.
 Tney  co  not  go  scotiree  the  moment
 thoy  resign.
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 श्री  हुकम  चन्द  'कख गाय  :  सभापति
 महोदय,  मैं  दूसरी  वात  कट्  रद्द  या  कि  वह
 त्याग  पत्र  देने  के  बाद  में  भो  गैर सरकारो  क्षेत्र
 में  सर्विस  नहीं  कर  सकते  जब  तक  कि  पूरा
 मामला  निकट  नहीं  आए  है  1

 Mr.  Chairman:  There  is  no  prohibi-
 tion  to  that.

 Shri  Sanjiva  Reddy:  I  am  very
 glad  ihe  Committee  on  Public  Under-
 takings  had  made  some  very  good
 suggestions;  we  are  looking  into  them,
 We  have  a:ready  taken  action  on
 some  of  them;  we  will  take  action  on
 the  others.  It  is  our  Cesire  to  im-
 prove  the  working  of  the  Air  India
 and  IAC  both.  We  are  really  thank-
 ful  to  the  Commitice  for  making  véry
 good  suggestions,

 It  is  true  that  some  of  thé  officers
 have  not  behaved  properly  and  the
 Corporation’s  name  is  being  brought
 into  ridicule  by  them.  But  let  us  not
 forget  the  very  good  work  it  has
 done.  It  started  only  about  rine
 years  ago  as  a  public  sector  concern
 The  growth  of  Air  India  since
 nationalisation  has  been  phenomenal.
 The  revenue  has  grown  from  7  crores
 in  1954-55,  to  30  crores  in  1964-65,
 in  nine  years.

 The  total  capital  employed  increas-
 ed  from  Rs.  0  crores  in  1954-55,  to
 Rs.  35  crores  at  the  end  of  I964-65.
 Also,  it  has  built  up  a  very  good
 reputation  al]  over  the  world  as  8
 very  well-managed  institution.

 Shri  Hanumanthaiya
 City):  Late-going.

 Shri  Sanjiva  Reddy:  Not  Air  India.
 My  hon.  friend  is  a  little  late  here;
 therefore  he  did  not  follow  what  has
 been  happening.  Now,  I  have  infor-
 mation  about  the  good  work  done  by
 Air  India.  Our  Public  undertakings
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 {Shri  Sanjiva  Reddy]
 are  there,  and  some  of  them  have
 been  doing  very  well.  Because  of
 some  unfortunate  troubles  lef  us  not
 try  to  belittle  the  good  work  done  by
 the  public  undertakings,  and  Air  india
 is  one  of  them.  We  must  really
 congratulate  the  Chairman,  the  Gene-
 ral  Manager  and  all  others  who  have
 been  responsible  in  building  up  this
 good  institution.  Let  me  assure  my
 hon.  friénd  Shri  Madhu  Limaye  that
 it  he  brings  to  my  notice  any  irregu-
 larity,  I  shal]  discuss  it  with  the
 Chairman  ang  the  Directors  and  try
 to  see  that  it  is  corrected,  or  the  peo-
 ple  concerned  are  punished.  But  let
 us  be  careful  about  the  reputation  of
 Air  India  being  kept  in  good  condi--
 tion,

 Shri  Harish  Chindra  Mathur:  We
 have  always  supported  Air  India  on
 the  floor  of  this  House  for  their  ex-
 ce‘lent  performance  and  we  are  quite
 aware  of  its  enviable  reputation.  But
 my  basic  question  was,  why  do  they
 not  take  certain  steps,  or  whether
 these  steps  have  already  been  taken
 or  not,  at  the  suggestion  of  the  Com-
 mittee  on  Public  Undertakings  or  by
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 themselves  or  at  your  own  initiative,
 so  that  such  things  do  not  at  all  occur
 and  the  Air  India  is  not  at  all  con-
 cerned  with  such  things.

 Shri  Sanjiva  Reddy:  I  am  vevy
 glad  that  my  hon.  friend  has  brought
 this  point.  All  these  cases  occurred
 before  October,  1965:  in  ‘1962,  963
 and  964  and  1965.  All  these  are  old
 cases.  Corrective  measures  have  been
 taken  in  the  last  six  to  nine  months.
 I  do  not  think  such  things  are  hap-
 pening  now.  If  anybody  brings  to
 my  notice  any  such  thing,  even  then
 we  can  correct  it.

 श्री  मध्‌  लिमये  :  मेजर  अ्र/निवासन  के
 केस  के  बारे  में  नहीं  बताया  |

 7.48  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,
 August  9,  966'Sravana  18,  888
 (Saka).

 (Ai)  LS—r8-0-66—970.


